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LOK SABHA

.

Thursday, August 25, 1966/Bhadra 3,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

['Ma. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
fazsii & fa w3 =il * At
+

*659. 1 fawiw first
= Fo qlo fam¥r :

o} T FWAT :
st fazamm earat

Far faq H@ET g FAT9 1 FA
w4

() @1 waaTT 7 faawi & fa
T T &1 WRIEAT WiEr 79 & faq
¢ g 9 § AT

(@) 57 a1 =®wi #1, o
R & W@ aw T fRy oW 9% §
Fq TF WITGAT FT &7 ATHAT 7
The DMinister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir;
each ‘loan is to be repaid in accord-

ance with the agreement under which
1t was contracted.

" (b) Varying periods of repayments
ranging from 3 to 50 years are appli-
cable to the foreign loans., Of our
existing debt, the loans are repayable
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as under: .

Term of the Loan Percentage of the total
10 years & less 10

11—20 yeais 29

21—30 yezrs 16

31—40 years 29

41-—50 years 16

TOTAL : 100

=t frafafaa: & srem amear

7 f s a7 famar fa2elt o & ot

fFaTT wouT a9 gHSr TuE g AA
AT Z |

Shri Sachindra Chaudhori: Each

contract is based” on its own terms

and, therefore, I cannot sal that this

"is .

o fofa et : Ty ag T ar fs
foaeT gATL U ®wW § A sfa a9
gaaT faT g2 20 9zar § o
Mr. Speaker: He is enquiring

about the total debt today and the
annual interest that we have to pay.

Shri Sachindra. Chandhari: I can
give that information. So far as
interest is concerned, each particular
loan has got its own interest, and
that will have to be worked out.

Shri Tyagi: What is the totl capi-
tal amount? 3

Shri Sachindra Chapdhuri: I am
going to give this to you, if I may.
As on 3lst July 1966 the value of
the agreements signed in the three
categories, on Government account—
I am not talking of private account—
is Rs. 4,715.62 crores, Rs. 1,286.01
crores and Rs, 1,045.97 crores, depend-
ing on what type of loans they are.
The first type of loans are those which
we have got to pay in foreign ex-
change out of our free foreign ex-
change. The second type of loans
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are loans which have got to be paid
in rupee exchange and the third type
of loans are loans in rupees but, at
the same time, the lending govern-
ment has the right to buy goods to
that extent.

Shri Tyagi: Is it the devalued
rupee or the previous rupee?

Shri Sachindra Chaudhuri: As I
said, it is as on 31st July. I am not
talking with certain knowledge of it,
but as far as I can make out, it is
certainly the devalued rate. I wisp to
make jt quite clear that I am pre-
suming this from the fact that these
figures have been given to me as
on 3lst July. From that I am pre-
suming this. .

oY frarfer formy © iy st ot A
Faaar fF 1960 &1 Ag AiFSTE |
1960 ¥ 1966 aF &: ad gray | &
s g § fF 1966 #Y 25 W
aF gare I far fadely spor &7 ara=r
g1 =g o o 1 ®w g1, 99 |7
*1 s 74T §, AT T @Al & gz,
it fr o A @ FT K € ag fEaar
g 74T § 1 S0 7 e foar &7
foaar gam 1 7z wreaw fafdl & #a1
ag zaar fgara 4% @e@r awdr §
W & feer &1 w99 € a1 fgaw
Sg FT W@d 7 |

Shri Sachindra Chaudruri: I have
already said that this is the position
as on 31st July 1966 and not 1960.
Therefore, this is the very recent
position. So far as our debt repay-
ments are concerned, we have paid
our obligations up to date,

st o Ato famtdt  : FaT 7Y AT
w1 & fo <afam fafasee amgg 9o vro
To I Jo &o AT @ & 36T &Fay &
e dF A A F oo o ww &
i § ag wim wif § fF wt a% @
® & gF Agt fear mar §, ar mw
arow 8 fFa1 aaT § gq forir aed @

AUGUST 25, 1966

Oral Answers 6918

& S W W w1 AT Tife fggeam
Hagafi T @I e wdfr & ank &
g AgH 9T AT FG |

Shri Sachindra Chaudburi: The
information is incorrect.

The Minister of Planning
Asoka Mehta): May I answer this
about me? As far as I am concerned,
I am not going to meet either the
World Bank representatives or the
representatives of the International
Monetary Fund, because the Finance
Minister will be going for the annual
meeting of the International Monetary
Fund. If discussions are Lo be held,
he will be there, Any report to that
effect in the press is baseless.

stwo ato faardt : & ¥ qur a1
f& 7T wifan fafaet oo orawg ®
T FIA 9T T & AT TN IH A
foea foran fs ag o <8 & 1 @ fe
FaT wrzAg g vg & 7

weqey wAIT ¢ A FF AT FEL
TRER @Y

st simrone - e - s oww
# aroet gwar fazen q2T ¥ w7 §,
o 9T 1966 ¥ 3T W€ § IERH
weeg ¥ Jo Fo AL J Fgr A1 f&
AT AL WO 2 AT THE w1 A"
FT AWT 9T &7 a1 g0 §1 Iq &Jr 7
T weaws & qar 18 sfa gE & 7

Shri Sachindra Chaudhuri: These
are matters for the different gov-
ernments. They have got to make
up their minds whether they would
or would not be able to re-schedule or
re-finance the repayments. They
have got to make up their minds. I
have got no further information on
that.

Dr. Ranen Sem: From the state-
ment made by the hon. Finance
Minister it is quite clear that the
amount of loan that we have taken -
is quite huge. So, the interest will
also be quite huge. Is it not a fact
that the Government of India have

(Shri
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asked the parties concerned for a
moratorium on the payment of inte-
rest?

Shri Sachindra Chaudhuri: No,
Sir, no moratorium has been asked
for. Re-scheduling and moratorium
are two different things altogether.
Re-scheduling merely means this, that
we take into account the interest
that we have got to pay and then we
say: out of the loans we are going to
pay you this, this will be taken or this
will not be taken, those things have
got to be considered. A broad principal
has been made out. But there is no
question of there being any re-sche-
duling or moratorium or anything un-
til the concerned governments make
up their minds.

Shrimati Savitri Nigam: 1 would
like to know how much interest was
paid by India in 1965-66 and how much
is still due to be paid on the various

“types of loans.

Mr. Speaker: He has stated that it
has been paid up to date.

Shrimati Savitri Nigam: No, he has

mentioned only the figures of the
loans, not the interest.
Shri Bhagwat Jha Azad: What

about the amount of interest?

Shrimati Savitri Nigam: May I know
whether the Indian Government has
expressed its views to any of the in-
ternational agencies, from which it
has taken loans, that the interest rate
is very high and that it should be re-
duced? If so, what was the reply?

Shri Sachindra Chaudhuri: As I
have said, we have already paid
whatever ' were our obligations, I
think I made it clear. .

Shrimati Savitri * Nigam: What is

the amount which you have paid?
What is that amount?
Shri Sachindra Chaudhuri: I can

answer questions only one by one. I
cannot go on answering streams of
questions that would be coming one
after the other. What I am saying is

BHADRA 3, 1888 (SAKA)

Oral Answers 6:2¢C
this. For the purpose of mentioning
what is the exact amount, I am afraid
I will have to ask for notice to find
out the exact amount,

Shrimati Savitri Nigam: The simple
answer requires notice.

Shri Bhagwat Jha Azad: Since long
we are asking only one question. He
is mentioning Rs. 4,000 crores, 1,000
crores ete, But what is the interest
that' we have paid?

Shrimati Savitri
simple question.

Nigam: Such a

Mr. Speaker: It is very simple, I
agree. But the Minister wants notice.

Shri Bhagwat Jha Azad: He cannot
give that information even when we
ask questions one by one?

Dr, L. M. Singhvi: May I know
whether part of the loan assistance
that we have raised during just the
time of devaluation and thereafter has
been ytilized, or is going to be uti-
lized, for meeting our obligationg for
payment of the principal as well as
the interest? If that is so, and if
the Government is experiencing such
hard financial stringency, why is it
that the Government leaves it to the
goodwill of the various governments
concerned and does not take the
initiative in re-scheduling payments,
both .on account of principal as well
as interest?

Shri Sachindra Chaudhuri: The
answer is fairly simple. Sp far as
we are concerned, we have got com-
mitments from the other countries as
to the ambunt of loans to be raised
for projects and non-project work.
We have not drawn the whole amount;
we have drawn certain amounts. If
the House ig interested, I will give
this amount also. After that, the
question of re-scheduling always
comeg in. If I am in a position to
pay, still I would like to have a cer-
tain amount of elbow room. In any
event, there cannot be any question
of initiative from us. We cannot press
our will on the foreign countries who

-
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are our creditors. We have got defi-
nite agreements with them. We can-
not break those agreements. What I
am saying is, we have found it
possible to pay and as decent, honest
debtors we propose to go on paying.
But, at the same time, naturally we
would like to have some elbow room,
if it is possible. For that purpose,
I discussed the matter in Europe, as
I have already informed the House.

Dr. L. M. Singhvi: My question was
very simple, namely whether part of
the loan assistance was used or Iis
going to be used for repayment obli-
gations,

Mr. Speaker: The question has been
answered already. Whatever detailed
answer is possible has been given
already,

Dr. L. M. Singhvi: My question has
not been answered. ‘There is no point
in asking a number of questions
without getting answers to any of

them.
Mr. Speaker: He ™ has tried to
answer it

Shri Shashi Ranjan: What is our
creditworthiness in the world market
as compared to that of China and
Pakistan? I am asking this question’
because there wag a news item pub-
lished that our creditworthiness was
much less than that of China. May I
know the comment of the Finance
Minister on this matter?

Shri Sachindra Chaudhuri: I think
it is undignified of me to compare
the creditworthiness of this country
with that of any other country, All
that I ean say is that our credit-
worthiness is very good, particularly
having regard to the fact that we
got 900 million dollars worth of loans
from different countries.

Shri Hem Barua: Since every Indian
today is under foreign debt to the
tune of almost Rs. 100 per head, may

I know whether the devaluation of -

the rupee is likely to have eany
impact on the future pattern of loans
-
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and whether there hag been any evi-
dence of improvement, so far ag the
balance of payments position is con-
cerned, due to the devaluation of the
rupee?

Shri Sachindra Chaudhari: The first
part of the question merely invites an
opinion and does not ask for a fact.
As regards the second part of the
question, it ig too early yet to say
what the balance of payments posi-
tion will be after devaluation.

Sector Undertaking in
Rajasthan
) +
*g60. Dr. L, M, Singhvi:
Shri Karni Singhji:
Will the Minister of Planning and
Social Welfare be pleased to state:

Public

(a) whether any major public sec-
tor undertaking is proposed to be
established in Rajasthan during the
next five years;

(b) if so, the nature thereof; and

(c) if the reply to part (a) above
be in the negative, the reasons

‘therefor?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) and
(b). The information about the in-
dustrial ang mineral projects in the
Centra] public sector, together with
their locations where these have been
decided upon, will be indicated in
the Draft Outline of the Fourth Plan
which will be placed before the House
during this gession. The projecis fer
which no decision about their loca-
tion has yet been taken will also be
indicateq in the document. Projects
to be included in the State Plan will
be determined after detaileq dis-
cussions with the State Government
on their Fourth Plan proposals are
held.

(¢) Does not arise.

Dr. L. M. Singhvi: Am I to under-
stanq that so far no project has been
determined to be established in Rajas-
than in the mnear future and that
everything is being left to be decided
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when the Plan outline is to be dis-
cussed? What are the suggestions in
this respect from the Government of
Rajasthan, and what is the reaction
to those suggestions made by the
Government of Rajasthan?

Shri Asoka Mehta: Ag far as Cen-
tral projects are concerned, that is,
as far ay industrial and mining pro-
jects are concérned, they are roughly
of the order of 126. The locations of
most of them, almost 90 per cent,

have already been decided upon, A -

large part of thesé projects are al-
ready there and they are being ex-
panded, and there are some pew Pro-
jects whose locations have already
been decided upon. There are only a
limited number of projects whose
location ig still to be decided. First,
we have to decide about the inclusion
of these projects, and then the ques-
tion of location would come up, The
Rajasthan Government have made
certain proposals, but those proposals
are not relating to what gne might
call major industrial or mineral pro-
jects, and, therefore, there are certain
industries which the Rajasthan Gov-
ernment will have to take up, and
these will have to be considered
when the State plans are discussed.

Dr. L. M. Singhvi: May I know
whether Government have considered
the fact that there are increasing
regional imbalances with backward
States getting more backward with
greater industrialisation
and in that view of the matter, whe-
ther Government would tell us the
proposed outlay op the various pub-
lic sector projects in Rajasthan and
whether any heavy industries in the
field of engineering or cement are
proposed to be established in Rajas-
"than in the public sector?

Shri Asoka Mehta: Ag far as engi-
neeering is concerned, I am sure the
hon. Member knowg that a decision

was taken some time back that a’

machine tool plant would be set up
in Ajmer. Cement is not dealt with
in these major industries that I have
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before me in the list. I would only
point out....

Dr. L. M. Singhvi: I referred to

cement particularly because raw
materials are available there,

Shri Asoka Mehta: But cement
would have to be taken into account
in the State plan.

As far as Rajasthan is concerned,
50 far there is the Khetri copper pro-
ject which is going ahead, which will
be expanded; there is the zinc smelter
at Udaipur; there is the precision in-
struments factory at Kotah, These gre
all under construction, There is ‘the
question of a machine tools plant at
Ajmer and there is the question of a
salt washery-cum-sodium  sulphate
plant at Sambhar. Then there is the
question of the expansion of the
Jawahar mines at Udaipur,

In the State sector, the Rajasthah
Government has proposed an outlay
of Rs. 5§75 lakhs for large and medium
industries in the Fourth Plan. Out of
this, about Rs. 500 lakhs are proposed
to be earmarked for projects to be
implemented -by the State enterprises
department and the balance of Rs. 75
lakhs will come under schemes relating
to industrial .estates. Np details have
yet been furnished by the State
Government.

Shri Earni Singhji: May I know .
the reasons why Government are hesi-
tating to se} up a fertiliser factory in
northern Rajasthan in the public sec-
tor and making use of the large quani-
tity of gypsum deposits in that ares
instead of the costly practice of send-
at' present?
Also why is large-scale exploitation
of the lignite deposits at Palana not
being undertaken by the open cast
mining system in the public sectos?

Shri Asoka Mehta: As far as lignite
«deposits are concerned, the question
of their explation is under considera-
tion, As for fertiliser factories, two are
expected to come up in Kotah,
Dr. L. M. Singhvi: That is unrea-
based.

Shri Asoka Mehta; I know. Tech-
nologically, it has been decided that
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we push ahead with naphtha-based
fertiliser because technologically that
is the most economic. We are not
going in for coal-based fertilisers.
Even the coal-based fertilise#s thought
of have been given up g.nd we are
concentrating just now on naphtha-
based fertilisers.

wit fasrr waT® :'geﬁwﬁw
" ¥ wToE, MY, WAgE, dafar. .

WETH AT TIEH F Y I9
HqFS €, IHT T2 F ALY

A7 fawmr wmT : ofers Jee< 7
arr & WY

HOTH WERA  AHE FEEA |

stamae fag - & oW #
ard # quAr ST E |

WAW WEEW : WY &gd 27 X
E&gl [l

sit o fag : wifew v 7
e XA E g

oA RRET : qgT WAl g g
fred gu 1 wifom aga | &
oz "AE@T & |

Mahalanobis Committee’s Report on
National Income

+
*662. Shri Yashpal Singh:
Shiri Kinder Lal:
Shri Vishwa Nath Pandey:

Will the -Minister of Finance be
pleaseqd to state:

(a) whether the Mahalanobis Com-

mittee’s report on the distribution of:

National Income has been accepted by
Government;

(b) if not, the reasons for the delay;
and .

(c) when it ig likely to be imple-
mented? .
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The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
(a) to (c¢). The Committee on Distri-
bution of Income and Levels of Liv-
ing headed by Prof, P. C. Mahalanobis
has so far submitted only Part I of
its report. This has already been
placed on the Table of the House.
Part II of the Committee’s report has
yet to be received by the Govern-
ment, Until this is .available, the
Government cannot take a total view.
Government has already initiated
action in the form of the Monopolies
Commission whose recommendations
are being considered. The conclusions
arrived at in Part I of the Mahalangbis
Committee Report have, naturally
influenced the formulation of polici
in this field. ’

t oo fag : 3 =91 @E
¥ foew o qiel ¥ 9 @ & ok
TEAAG T FHET WY E21 €Y 9T gEF A
AN 9w ST e
afe ga 3= & 5 s s e
£ o @ & 7% a0 faega faey o
w®E 1 & s argw g fF g
FHE F1 e § a1 AT FH
FY foiie & 71 #Y4 T/ a¢g #1 wifaww
& 5 =g sfwar ot & o=t w1 98T i
g T2 &t = ¢

sT®o Ao fag :  AWAIT Haww
¥ Zmr gom & ager W A § Foe
&1 7% foaa I8 9T @ a1 a9 2
I0H IrEi Fgl & 5 #18 ga svaeafaq
s 4 faa @@ § o8 o7 @
& fr gae% 1 e wadaw
FWTEY 1 A 1 IEA FT & AN
STTEY FT @V E | AET A% HANGIE
Faya & foe &1 awaw § aa
FEE F TEFT A F@T EAIT WK IAHT
g WY qaT Er £ IEd Al mE e
fige & 71 & W 3H SEMA TG & 1%
wRLUA A doq @ 2 | e ww
% ZET W 7 WY AgEIAIE FAHE!



6927 Oral Answers

%Y e 7, wvé Saar Farafeiww §1
aFT w1T% gz N § % qg't= fare
& gt 7 fan 2 & e #1 =rfar
fa gardY Fra¥e 1 J g Wi § ST
Tg AN FL A AAT A A e #7
fedt foin 9T @3

st amare fag :  wgadrs w9
ar uF F-gEra waer &, faw w1
FLHTT U2 3T ¥ 1 wfer G we
a% I7 o feie w4 7 foedr wrw
AT A offiEcAL I GETETT " AT
@ & W17 39 & fau gewre w3 A
gfrar 7dt @ @ 2, mifs fegea o
q3 o7 @ g1 qF | YT T HEA-
qa swer 97 fede 777 AW w41
firefy 7Y & qqE 92 & F41, J
fr wodt feord v o g @f ?

=t /e Are faw @ FF FC TG
852" FaT & | AH-WITEET |/ WY
&fHT TEHY AT GIFTC A w1 AT
R ggar fE Wi m€d | sgi a®
AT FT AT § AT TH FAE H
REarees T § | a® T A
fefgaua ars e & IX A&

ot fasTarg qodn : Aa wEREY
" yamaT g fe afata & oA saw Afqqz
qER A e g A Ia A A Y
g wfade ot 7% 7€ faar mr
g1 & ST wgan g fF wgt o g
sfadaT Fr gy 8, Fav afafa 7 w8
weqadt wfadas faar & 1 afafa &
sqn wfAaas & wdim g d faaw
¥ mAWAAT #1 Jed@ fFAT AT & )
¥ gg wrAAr argar g f& o wrEay
F agd § wg-mfeadl & avH1T A7 0F
sqfaaa wead foar & -fF wgwaam
FHEr 7 A97 9gq Afadew ¥ wEw
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o F faaor ¥ pEwrAT ST R A ¥
wray 7 A1 56 e &, 9@ o3 qAfamne
fer wrw

CTTR WERT | AT qEeq w5
qare <FAT FFT & % & oger fgewm
& mr g

it wo Ao fast : & WY wyay Mar g,
At & stama 2% 1 Bforwr wT £
afafa & g% fol #1 #8a 3 =191
TF—FEET a1 5T, 1964 F w0
A 3 ATHA TR AT 41 | ISAT 98
7 3w fao¥e =7 oz g 1 SRR fmr
g7 {5 2o & wifas fegmar F ax &
2 qE &1 F § 1 IR w27 fF I
Frdfes ofada adt faer &% fa
¥ g AT &1 g fefgsmT
g1 §, Al ama &Y s wwr ¢ fs
FTAT W% 409 GAT & | FegiA TH
ard &1 AT WX AIAGAT wH
FN AN TN 987 &
a7 %1 55 41 & I wd-ww & fagwi
F v &y faar &

St WHEA W1 WTST ;4T 4g a9
7l ¢ [+ =it dfeq s fge
BT TTiaw 3W FAET Y Foie 7 g
W 919 a% §99 f Tafau 98w
THT §, WS g7 AW & 4% A=l Wi
I 4 At & gAds gowre & wafwt
FT 50 a1 W qNT §, WAL |5 &, aY
oA A% 48 XA w6 G g §

st o ATofaey : WA AT T}
T W R F O =@ €

1 WI7ad KT : 39 F1 fasrer
WY ®iftem

»T ®o ATo fam : TH THIT & wEEw
FEAFIEA S AME | TG Fg FAF
ATY SYTRAT GHIT—AE WARTL FIIT—
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& g ag-a8 A e qara & A
FH TG E |

Shri Bhagwat Jha Azad: Why are
they not submitting if they are so big?

= T Ato faar @ w1z g% FWRE &
I 1A I Y 2, 89 59 a1¢ § IA
1T FIF @ & W} g A 5 fean & 7
fedié siegi <1 sy, |fFT 3 T 3 9,
#7ifs afafT ¥ 39 agew oF A ¢,
W1 AW F A T A AT gO W@ &
ST g fadw WY Frar F7 § | T
7g gar ¢ fF d3w foond faaq ¥ &0
L dmmegmimad e
gft a1 AR AW F @F F w0
ag foqtd 78 et & | 9w g9 a1a
F fac aza a7 g 5 foté st a1g
1T g9 S9 9% WS HAT ATed 8 |

Shri S. M. Banerjee: I would like
to know if it is a fact that today
even after 19 years of independence
this country has become a country of
poverty and plenty, both. After the
submission of the first part of the
report by Prof. P, C. Mahalnobis,
another commission was appointed,
known as the Monopolies Commission,
just to sidetract the first one. I would
like to know whether the Govern=-
ment ig likely to implement any re-
commendation of any commission con-
cerning the concentration of wealth.
Apart from that, what are the steps
taken by the Government to remove
thig disparity in incomes?

Shri L. N. Mishra: The hon. Mem-
bers must have studied the first re-
port of the Mahalnobis Committee.
There were three terms of reference.
The first report referred to the second
and third, what you call disparity in
distribution of income and other con-
certration of wealth. The first part
deals with these twp subjects. The
second part is about review of stand-
ard of life during the Second Plan.
We are awailting the report on that
subject,
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About the implementation part, the
Monopolies .Commission's recoms-
mendations are under consideration,
and I believe more concrete action
in that connection would be taken
very soon, not before long at least.

Mr. Speaker: We should not take
so much time on one question. .The
answer has come.

Shri S. M. Banerjee: I am not tak-
ink so much time but I seek your
guidance. My question was this. The
commission was appointed but the re-
commendation has not been imple-
mented. Then the other commission
was appointed to sidetrack the first
one which wag announced by T. T. K.

Mr. Speaker: These are com-
ments,

Shri S. M. Banerjee: Is that recom-
mendation to be implemented at all?
I am afraid that they may not be
implemented at all.

Shrimati Ramdulari Sinha: Are the
Government aware that concentra-
tion of economic power in the hands
of a few might lead to misdirection
in investment gnd if so is there any
proposal before the Government to
take steps to curb concentration
of such economic power for equitable
distribution of national income tc the
commeon man? ’

Shri L. N. Mishra: About the evils
there is no dispute. Concentration of
economic power in a few hands has
got many evils. About the steps to
prevent this, it is the objective of
our plan., We are opposed to’con-
centration of wealth in a few hands.
We are moving in that direction.

=t Vargrers g « % ag w1 AT
# fr weemda FE #Y foad A ar
7 T —aAE W 7 Fey, fede w7
A Fd—, @ Aadde g% 4§ T
ST & fr Fw # e S e gy
2 ot wx g7 g9 9 # A fafeT &
T § ; WK AE TW AT A1 ST g
At 7T 9w ¥ T Tw A 9 fa=nT
frar & T wx: #¥ @ frrdlt &
ff g7 # Faw FS WEI ¥ THAT
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qE % 5T 39 &1 3% famow faar
E1c i

At o Alo faa : v f a1
e, S WITET @1 HIAE A FET §,
wIETtT saA ", qfeq sEgET

" Agw ¥ famar ¥ 37 A g Or A7
srgtt g7 afmfy &1 wargar & 41
IF FT FIIW TZ 97 (F AT F AIHA
7z ara =g 41 WY FW F 4g g7 6 )
7g wew W1 & fF g ez uet gg €
# 7z 7t wrAar £ fr wda A Tde
&Y U &, #fFA a1 ge< @ T
HIT weT g1 g £ 1 afafa % foné ard
# | &Y ga¥ weET F wEr d

“The conclusions arrived at in
Part I of the Mahalanobis Com-
mittee Report have, naturally in-
fluenced the formulation of polic-
ies in this field.” ~

gAfMC 9qd JEaUT g9 & HeE-
siffeey w17 IEWT § 59 919 FT A
T TR

Shri Warior: May I know whether
it is not a fact that the party in
power has -already in a party way
taken a decision on the monopolies
commission and that is why the re-
commendations including the dissent-
ing note are not implemented?

Shri L. N. Mishra: There is no
question of anything not being imple-
mented; it ig being considered; it is
in fact before the Cabinet and in a
few days time the decision, will be
announced,

Shri Joachim Alva: Is the Govern-
ment aware that the hundred wealthy
families of India are today wealthier

than at any time in the history of-

India, Puranie, Muslim, British, Con-
gress and now, and also that these

firms control two-thirds of the total |

advance of the banks of India? Is
the Government aware of the existence
of the monopolies commission in UK,
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on the pattern of which we have
built out organisation and that there
in UK. the monopolies commission is
sitting regularly and firing even the
biggest companies; in a recent case
they fined the tyre company a big

sum? Why not Government take
some measures and do something
quick?

Shri L. N. Mishra: The evil is
there. The commission was appointed
and the report has come, The huon.
Member knows the recommendations;
some of the recommendationg are very
radical and drastic and Government
will consider it and will try to imple-
ment it as far as possible,

Shifting of Government Offices

*663. Shri N. R. Laskar: Will ‘he
Minister of Works, Housing and
Urban Development be pleased to
refer to the reply given to Unstarred
Question No. 3379 op the Tth April,
1966 and state:

(a) the up-to-date progress made in
shifting Government Offices in view
of congestion in Delhi area;

(b) whether some Ministries/Attach-
ed Offices are reluctant to move
away from the central location; and

(c) if so, the reasong therefor?

The Deputy Minister in the Minis-
try of Works, Housing and Urban
Development (Shri Bhagwati): (a)
Three offices out of the sixteen
proposed tp be shifted outside Delhi
have so far moved out. They are:—

(i) The Ceritral Water and Power
. Commission (Water Wing) to
Faridabad.

(ii) The National Sample Survey
Diregtorate (Bulk portion) to
Faridabad,

(iii) The Fertilizer Corporation of
India (part only) to Gorakh-
pur.

(b) Yes. .
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(¢) The reasons gre malnly ad-
ministrative and functional incon-
veniences resulting from a shift out-
side Delhi.

Bhri N. R. Laskar: I would like to
know whether the Government has
made any survey in some of the
cities in our country where at least
some of the offices from Delhi can
be shifted and accommodated? -

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): The position in the
beginning was a little helpful, but
now we do not find accommeodation
in any one of the important cities on
account of the growth of population
as well as the increase in the number
of offices required by the local Gov-
ernments.

ot amura fog : #9T @ Wy
FqET TSl & T TEY S ¥ ¥ F @y
Fardetrcor ®1 amar fvar av s w0
gw@TT zafae o @Y 2 fs fadt o)
geqrEe fadt # g A& & O v Ara
Xare QAT & e gt T awr A
forge faai w1 @%ar & 7

TN WAIAT ;WY & 9T &
¥ o AEY & @ Aial § I R Y
% &t

wit agore g« faege g @
&H o

it WET T WA 2 TR AV A
AT ot g gL

ot aqvre fag © qE I
=t & :

wit AFT T WA : % §, & AT
£ dfed iz o6 gfear & ol
agt ¥ g W wWEA 4

Shri Shree Narayan Das: With

regard to part (b) of the question,
the hon. Minister has answered it in
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the affirmative. I would like to know
what steps are being taken so that
these offices and their attached offices
may not be reluctant to move out.

Shri Bhagwati: We have tried to
persuade them to shift to Paridabad
and other places where we have
given them accommodation but they
refused.

*

Shri S. M. Banerjee: May I know
whether it is a fact that there is a
movement launched by the em-
ployees regardidg the shifting of the
offices from Delhi to other places, the
reason being that they would have
lost the benefit of Delhi being a
Class- I city, and whether any assur-
ance will be given to them that if
they shift to Faridabad or any other
place which is not a Class I city, their
total emolument will be protected
there?

Shri Mehr Chand Ehanna: That
has been one of the causes which
created a certain amount of diffid-
ence on the part of the Government
servants leaving Delhi and going to
places like Faridabad. .

Shri S. M. Banerjee: What is the
Government's decision?

Shri Mehr Chand KEhanna: We
have taken up the matter with the
Ministry of Finamce and they feel
that once we raise the status of
Faridabad or some of the adjoining
towns, it will create a very big pro-
blem for them. In that context, so far
they have not agreed, but they have
given some partial relief; but rlief
to the extent of the compensatory
allowance as is being given in Delhi
has mot been agreed to by them yet.

o) SETIET WAt A, § g
Wﬂaﬁﬁf*hﬁqm%qﬁ
g8 74wt aara & e s
¥ qra WY FB FHF A1 §, d A THT
FT FHT T IAT TAW AHL F
qTegy ¥ Agr TqETaT @ § AT I
i & QW IET W ATHC KA
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fe &, afz g, a1 fF371 wte 99 et
1 %9 a% a3 Trq faq swam ?

=) HZT AT WAT : AHAIT TG §
A Wl fazst fadt AT game 4t &1
WY 1 9i9 3@ faT 37 3% ¥ awdl=

¥ wara fag1 & | A@ 9% 9HE @

AEAF 8, QadArsiroaT gar & ar 9eH
FHATT A1 TET AN AGG FIET
...

st et AT STest s 7 ¥ fy
ar T8 ?

®Y FET AT AN ZH A FEAAAA
&, form a7 o fowtatror s,

at # 7g wz1 & fag durx g f gy

gzt wr§ & g et

BHADRA 3, 1888 (SAKA)

Oral Answers

6936

ararfas g wifgs =< & g &
= @l & @Y & qagax 9 F fay
wr¢ famy sdaEr s w1 Faoig
femr &,

(&) afz g, & 9% weq o
]l g; Wk

(7) =7 =t & fowsew 7 g7
g 9 &) AT g 7

fra A & 3gEA (Y Ao
wiofw ): (%) mar (@). IR
daafiy dremTel # owAgfew sifew
wTfadl ¥ FearT F1 AWt TRl B
sfarerrt smgfaa sfen afaat &

stigs aar gonfas =T w1 91 937
T W6 qIEEr ® W A% qY F oy
fear mar & | @we 3w & grwTae-
sifas fawra & fay S & ameg
g3 ¥ &1 7f syaeamy ®7 T datd
qiF.& |

Shri EKapur Singh: Is there any
‘proposal to shift the Ministry of
Works, Housing and Urban Develop-
ment from Delhi, as far away from
Delhj as possible and, if not, are
the Government prepared to consi-
der this proposal?

Shri Mehr Chand Khanna: I could
not follow.

Mr, Speaker: Is there any proposal
to shift the Ministry of Works, Hous-
ing and Urban Development f{rom
Delhi, and, if not, whether they are
prepared to consider such a proposal.

Shri Mehr Chand Khanma: If it
will pive some satisfaction to the
hon. questioner, if I get some share
in Chandigarh, I might' consider that
proposal.

mifzgfaal w1 amifee * ofos
' @7

(T) T8 @®EqT FT @®Y LA
SHTY & & d97 =& famre @
afaw & & 9/¢ a9 A F A}
w1 H g% §WG T | I6 N4 F
far 1§ ag-mT fag w1 9
e

ot fagerrwae : & gg o
=gt § 5 sy axwe w1 e zH
Aty & W mar & f A faee @
AT 34 I I ql #1 ogfew
ST ZHT A | 4 Wi o fred gu g
IAH! I wW G e AT wfE-
arfeat #1 w1 W7 FW AT qgal, ay
TF A9 &1 s47 ¥ @ go 2K fresr
TANT F ST F @A g¢ AT g
Wt g § e fow s fade
I T AT Y7

+
*664. it fagm way.
ot fogin fefem :
=Y Ho Fo ®HIT :
34T QIRAAT AT AHIH FA T 1
g T FT F9T w40 fF ¢
(%) =at gxax & mifqafaat &
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The Minister of Planning and So-
cial Welfare (Shri Asoka Mehta):
There are various programmes both
in the central sector and State sector.
I would not take the Lime of the
House by referring to all the prog-
rammes. But one important prog-
ramrme is the programme of tribal
blocks, The specia] tribal blocks are
about 150 to 200 square miles with a
population of 25,000 of whom 66-2|3
per cent have to be tribals. We found
that this would not provide benefit to
yuite a sizeable section of the tribal
people, because such  concentration
may not always be available. There-
forz, we are now proposing that there
should be sub-tribal blocks of the size
of 60 to 100 square miles with a popu-
lation of 10,000 of whom the tribal
population may be only 50 per cent.
Even then, there will be left-outs who
may be scattered in other parts. For
them alsg dertain programmes should
be drawn up. For the left-outs, for
every 1000 tribal population a prog-
ramme of 10,000 would be provided
during the plan period.

st fads TwamE: oma, § s
argar # fr fa st & swrfaatfaat
arandt fadie § FF grT AT, Tw=
at Aty agi ;arald s 3faa sraer
adt g, sivedt & sfaa sqaeqr 7
T fangr #r 3Ifa7 syaeqy 55 2 &
Trgaw s9lay a4 % wfifom ataraa
sTFEAr FIA F feu, =Fzvi 1 sqaeqr
w7 & fau wre faerr &1 sqaear s
F faa #ar fadis s4%w a=mar o
EEY

Shri Asoka Metha: While there is
special provision for the tribal people
nnd for tribal areas,—this provision
has been increased from plan to plan
—it is also expected that these areas
will have their fair share from the
general provision that is made for the
State as a whole, Therefore, the
provision made for tribal areas and
tribal people is of a supplementary

character and when these two
amounts are taken together, we belive
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a considerable amount of progress

will be achived.

Shri Swell : Is the Government
aware that there is a prevailing fee-
ling amount the triba] people that the
Government is slow, tardy and dere-
lict in implementing its professions,

_and its professiong are more for pro-

poganda purposes rather than from a
genuine concern for the tribal people.
I would like to know what specific
steps Government propose to take in
the ‘matter of implementation to get
the confidénce of the tribal people in
the professions of Government?

. Shri Asoka Mehta: I am sure the
hon. member knows that as far as the
hill districts of Assam are concerned,
only .recently a competent team
visited all the districts and drew up
a detailed programme, which I am
sure the hon. member has seen. Per-
haps Mr, Tarlok Singh, who led the
team, has discussed it with him. This
is the kind of specific, detailed and
concrete programme which has been
drawn up for that area in consulta-
tion with the Government of Assam.
We hope to finalise it soon. This is
not a question of profession; this is a
question of concrete time-bound. pro-
gramme. If the hon. member has
any suggestions to make on that sub-
ject, I am sure when the out-line is
discussed, we shall have the benefit
of hig advice.

shri Swell: I say this because......

" Mr. Speaker: The hon. Member
might send his suggestions to the hon.
Minister or give them at that time
when it is discussed and they will
consider them.

=} "io @lo AAT : ATAIg fafaezt
A1ga @ & vy ArgAr g ¥ gaeadima
%1 fqe & |qrarT 97 st w6t qra|g
fafee argm 7 F=T fF zrraw aEw-
Tz cATeR ®@R T £ HTT ST WA
IHET AT FAMAT E, SART TWI Ty
% %5z A% ¢ fx ol ¥ g o
A Gl FrAT F Al A @
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T AT w7 9YGY 99 a6iy DeAT 9
W atdl 2, §aT Wi TAF & o
HERIT T |

o wTiE Az W@ T |y gl
3% art 7 gfvem 2 1 frasY ane gandr
FeAdefea waeT # difen AT 2
oTqy FAT AEY aaran, afe aaw ar
I7% F farr s : fare g

Shri Hem Barua : Sir, there are
welfare schemes for the iribal veople
of Assam which, unfortunately, do
not cover the adivasis who constitute
the labour force in the tea garden
areas. May I know, in this connec-
tion, whether Government are con-
templating to bring. these adivasis
working in the tea garden areas with-
in the ambit of the welfare schemes
meant for the tribal people in Assam?

Shri Asoka Mehta: Sir, without
notice it would be impossible for me
to give a definite answer to this ques-
tion, but I would like to invite the
attention of the hon. Member to the
fact that I said even where the tri-
bals are left out, which means they
do not constitute a large number or
a sizeable proportion of the popula-
tion anywhere, there also we are pro-
viding for certain schemes of weifare.
Whether these tribals are, what you
might eall, “left outs” or, they are
really working as labourers in the tea
gardens, that is a 'matter I would like
to find out,

Shri Jaipal Singh: Sir, all the three
Plans have been very impressive as
far as figures are concerned, how
many crores of rupees Government
has set apart for the welfare of Adi-"
vasis, But all the three Plans have
failed because in the implementation
of various schemes, whether in the
tribal blocks or in the general scheme,
the work has not been done, through
the tribals themselves. I have nothing
to say against some of the dedicated
voluntary workers. They are few and
far between, But, by and large, the
Adivasis have been hostile because
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they have not been 'part of these
schemes. I want to know whether in
the Fourth Plan, now that we have
had education on a very wide scalé
and the Adivasis are no longer as
primitive or backward as they wused
to be—they can participate in their

own development in the Fourth
Plan. ... (Interruptions). Now that
they can participate in 1he Fourth

Plan, will a definite step be taken, first
to strengthen the administrative
machinery which is very weak and,
secondly, to see that the tribals them-
selves participate in their develop-
ment?

snri Asoka Mehta: Ag far as admi-
aigtrative machinery is concerned, the
proposal is that there should be some
cadres created in the tribal areas.
These cadres would be given the right
kind ‘of orientation and would be
expected to work in the tribal areas
for a considerable period. I hope that
with the panchayati raj programme
that we hawve accepted in a number
of Stateg it should be possible, per-
haps in all the States it should be
possible, for districts where tribal
population predominates to have dis-
trict councils, district panchayats,
which would be able to look after a
great part of their own development
programme. Here I wbuld say that
the hon. Member should try and see
that the programme of decentralised
administration is put forward in
Bihar more rapidly than it has hap-
peneq -so far,

WA AAAT WG AT AN 2r3AT
qrger= #1 a1d w7 0% & 98 76!
R &, W AT Siq 418 wCAT A0EE,
7% A% &1 T &, S ;g A1, 7F £
FAaTEY R g arze AT AT g
Txy &g 34, @A 79, “f4T IFAF
yedT &1, WIAGTIA &1 AT § 97 @A
& 39+ faq wiq o1 AT gy £ 7
AT gFFg § A9 $@ F475, TE7 T
faadr 2 1
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. the rehabilitation of tribals and dis-
placed persons......
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WA wTdT WE AT WA
Fdfafadna | sit & a5t @y § wv%
fodr st 7 8131 @1 <ar &, o A
Wit o & g §, wgt ot afew @
.n€ 1| IA%T % w19 fagl w7 zmF
TR F Fq7 3@ FIw v 91 0F F,
WE I W amer ¢

oY WA WA : <Y qAT =517 M
g1 wIEE H A A @A E R AR A
FI § ITF 1L H 447 &) | wAfEw
araT wiadt § f& mgroegaqawe
Frizz wraTaifzsa w1 &y @A W
T 1 TR Afw ag § froser
faen w1 $wz Freifesy o wRee
e FTF g A1 H WY 9915
St wifeatdy gue ad & =€ veae
oA & 9 T 3% Fifafaeeq 7
faa @t 99 affs g@ar ¥ gaq
SrEras fEaT oqar ¥

Shrimati Iemln Ray: As a large

number of tribals.from non-tribal
block areas, in the scattered areas,
now constitutd landless labour, I
would like to know whether the
Fourth Plan has got any scheme
whereby they may be rehabilitated
on land and fit into 3 widé scheme
wherein the tiller of the soil will be-
come the owner of the land?

Shri Asoka Mehta: When the Plan
document is placed before the House,
I shal] be very happy to receive the
comments and observations of the
hon. Metmbers. :

Shrimati Rennka Ray: I am asking
for information.

Bhri Asoka Meht:,: I cannot carry
everything in my mind.
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Price of Urban Land

+
“665. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Works, Housing
ang Urban Development be pleased
lo gtate:

(a) whether Govermment's attention
has been drawn to the sky-rocketting
urban land walues;

(b) whether Government are aware
that black money investments in real
estate is further pushing the prices
up;

(e) if so, whether any comprehen-
sive plan tp take over these lands is
being prepared during ~ the Fourth
Plan in cooperation with the State
Governments and local bodieg and if
necessary by amending the Constitu-
tion; and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Works, Housing ang Urban
Development (Shii Bhagwati): (a)
Government is aware of the problem.

(b) Appreciation in land wvalues in
the urban areag is largely due to the
increased demang for land following
the rapid growth of urban population
and influx of new population,

(c) and (d). Ip order to regulate
effectively the land "use in urban
areas, the State Goverrmments are get-
ting Master Plans prepared for all
cities and towns having a population
of ower 50,000. They are enacting
sultable town planning legislation to
enable them to enforce the provisions
of the Master Plans, Simultaneously
they are undertaking large scale
acquisition and development of land
for allotment of house sites tp per-
sons of low and middle income groups
at reasonable rates. The Central Gov-
ernment is providing them funds for
meeting the expenditure on the pre-
paration of Master Plans ang acquisi-
tion and development of land. These
measureg are expected to curb land
prices in course of time.
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=Y ammdY : wEAE AT, S IHE
framal & o ST 2 IR FHT =W
fsr aatag ¥ fa7 awwTy vast «r
o I F4T 3,399 frqar o= 2,
qiF AT T, 92 AT "AERET q@F ?

frata, wEme aor T fawmw
AAt (st HgT e @A ) S qH A
firamat & 53 &, I FTHETERT qHUEST
faar AT 2, fvz 39 99 1 ;a7
T smat & 9T Areex @1 F garfaw
IEHT ATE-wTIz fwqr @taw 0 ¥4
9T g w7 & fF 50-60 9t@=
TR BIEN AT & W IT TR A6
wT & 30 41 40 T face-ma e
9% TTAT AT £ | THH A AT AG F
| €, 91gT TF ALFHA 9 F AeAqARF g,
T feged wrgr X 3 &, AR AT AT
asfifaaro g @war 2, Set O wEr v
AT &, SER AAH FTF W

It qIag) : AT qITH F qAT ;rgf
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wmat | & gg AT SrEar § R ow o

ag wafaaa 7@ & f g frart &
THA AT 791 9T Fif5at F I @
Y & AT A g GFS w09 &
fgara & A=ty ) 2 a7 T4 2, Y
f& garerErdr &1 oF adwr 2 | s
ATFTT G2 - AT 41T G2T Ay
# a1 3u% qEEe #owafaa o wo
2T agrdt & Wi 39 g ¥ qHE &
T agdr & 1 @1 FT A &7 39
TATHTETL F1 UF FT AT FATFKIEILT
F1 UF F 1 Arforw w0 ?

oY AgT AT AA7 : {7 7 A1 JAT
fear g a7 w3 & STEMART TATTRT
WE IARTEIATREE . L. .

=t FTE : ATES ¥ w9 § oF 't
T, &1 TOT TF qT T €A T 23 2,
afes s a1e a1 10 ATH H 99 WA &1
1502 (ai) LS—2.
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Y 31 wrT ) e | e #®
FHA BT AT 3G |

TR g ATE AR A §
f @ & arwer & e qga LAT-
< 7t & wafs o 7 fad wqr fw
ZW A & ATAT,E IR TRAT FIA A
HIT AT FHA SrEAT T2dT § 40-50
TiHe At hafae A efady
F foau ag @@ 87 7T O Frow
30-40 TTHE ag 8T FT ATY AT
qEaT & A1 #4T AT HAAT qg AHAT
sy s it € qATwr @ FE ?

=t HET WY WHT : AT A AHIY
w1 arears 2 ¥ ot fopa i g panferan
& & aT 1 FHIHY 3 & T FE AR
AT & qarfaw & 1 FHT fawdr @
afed? & warfas s & Fo
tsiface gt & a1 98 I ¥WAA
# ATt & T 4T 1Rz A

=t e : wewe wgrey, AT TATT
F warT agiEmar | iy ware qF
frar ar fF o a1 #Y @@ 7 TOw
feama g mar & 1 oI ATy % @iz
faasT f a9 § wganfaan faar i
i & F a12 I qHA ST A
T &t IR AT 7 feaar gArer
FZrT & AT IH FEA T fraAr S
a7TE | T T GFT T FEF A
ot TEt B F97 § a7 qT W Ay foe
7g FIAF 77 FT IHCL 7 SO0 FIAT
ar 7 98 wa It aata & 7

s;"rﬂztﬁm g ara &
fergeam & farareft it @Y T W
et a1 T I a9 §T W5 AT A
¥y foro Afessr P 1T X AT
aee fadl @ s % Aarfes @A
FLar & A g

o qrrd . faeet, mfgmae &
art ¥ ey ot TR E 1
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Shri Eapur Singh: The hon. Minis-
ter is not answering the question
which is put to him; I will therefore,
rephrase the question. The hon.
Minister has said: .
‘F142, FAA & qaTva® gH FHG
ﬁ a III
The law says that the market price
of the land taken .by the Government
must be paid to the owners. Is it
being done? ‘This is the question.
Answer thig question straight. They
pay Re. 1]- or Rs. 2|-, while the mar-

ket price sometimes is Rs, 50, Rs. 100
or Rs. 200.

Shri Shinkre: Rs. 500.

Shri Mehr Chandg KEhanna: The
comp=nsation is assessed through the
agency of the State Government and
whatever compensation....

Shri Kapur Singh: Is that the reply,
1 want to know, Sir,

Shri Mehr Chang Khanna: Flease
listen to me ... (Interruption).

Mr, Speaker: Order, order; let me

hear.

Shri Kapur Singh: Let him make a
reply gtraight.

Shri Mehr Chand Khanna:
replying straight.

ot avrEt : e T aTawy L .
(smaTr)

I am

A WgT =T W1 R FE &
AT LT AR T AR | (AT )

st g : falt W A §

=t Age w7 @ar: faelr fRuer
27 faedly grd) 2, WY & A1 WA WY
it | feeet 7 wrey A & | ot
FATE TN |

Shri Maurya: Wait till the general
elections . . . (Interruption).

Shri Mebr Chand Khanna: I have
answered this question in a very pre-
cise manner. There are compensa-
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tion laws. Compensation jg assessed
in accordance - with the laws laid
down. It is assessed by the State
Governments. The Collector gives
the award. There are even remedies
availale under that award, Once the
award ig finalised the compensation
is paid by the Government of India
.+« (Interruption).

St gt wA w1 g gal Ag 2

Mr, Speaker: Order, order; not in
this tmanner.

. @WEY : AEAW WEIEW, wAT HY
FedefremmmAar vz & A wzA
fF Hdr w7 g@ q@T AT E |

Mr. Speaker: The excitement is
over the faet that under the present
laws when compensation is being
fixed after the land has been taken
over from the farmer or any other
owner,at that time only on the basis
of the transfers that have taken place
as agricultural land the amount is
fixed by the Collector or whoever he
might be and, naturally, at that time
according to those assessments jt js
only Re. 1, Rs. 5, Rs, 6, or Rs. T per
yard.

Shri Kapur Singh: But the
says “market value”.

Mr. Speaker: The law says “market
value on the «date when that notifica-
tion was issued”. There is a limita-

law

tation also,
Shri Kapur Singh: Yes.
Mr, Speaker: Therefore, al'ter the

notification the land lieg for five or
six years and it appreciates. That the
owner cannot get, But at that time
the assessment is made by the acqui-
sition officers on the basis of lands
nearby that have been sold as agri-
cultural lands or open lands. There-
fore the excitement is about that fac-
tor, that afterwards the same lands
are sold at a very high price.

Shri Mehr Chand Khanna: You
know it, Sir. When the land is_ pur=
chased and compensation is paid....
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Mr Speaker: I have suffered my-
self,

Shri Mehr Chang Khanna: We take
water; we have sewage; we have the
Master Plan; then large areas are left
out as open spaces. All these things
have to be taken into consideration
in fixing the price of the land., If
these factors are taken into considera-
tion, to accuse the Government that
they are making undue profits would
not be correct. (Interruptions).

Mr. Speaker: Order, order. )

~ Shrj Hari Vishnu Kamath: Please
tell us, Sir, how you have suffered,

Mr, Speaker: Order, order. That is
the law of the land and, therefore,
members have to find some other
ways, 1 will just relate to the Minister
my story.

I had 3,000 yards of land on the
Mathura Road and that might be
worth at this moment about Rs. 6
lakhs, but T have got a compensation
of only Rs. 28,000. But that is the law
of the land. What can I do? I have
been fighting the case in courts also;
my appeal is pending; that has been
going on for the last four years. This
‘might be the case with many others
also. Now the law is such, What can
the Minister or others do in that res-
pect? (Interruptions).

shri J, B, Eripalant: Does the law
allow black-marketing and profiteer-
ing in these transactions?

Mr. Speaker: [ have just stated....

Shri J, B. Kripalani: I do not think
that law can allow that.

Mr. Speaker: There ‘are two Noti-
fications: one is under section 4 and
the other is under 6 or 7.

Some hon. Members: Uﬁder 6.

Mr. Speaker: When the first Noti-
fication is made, then it is only the
intention of the Government whether
they want to acquire it. When the
Notification under section 6 is made,
the price that has to be determined
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is the market price on the date of
that Notification plug 15 per.cent, I
suppose. That is the law. But during
the time that has been taken, that has
lapsed, the prices have very much
appreciated in Delhi and there is a
great disparity. That is why the
Members feel excited. (Interruptions).

Shri Mehr Chang Kha2nna: The
question relates to acquisition of land
in Ghaziabad which ig in UP. I have
full faith in the fair approach to the
problem of payment of compensation
by the Government of U.P.

Shri S, M. Banerjee: On a point of
order, o

Shri Kapur Singh: You have just
now been pleased to say that this
being the law of the land, Govern-
ment are helpless. I want to clarify
your gbservation by saying that this
law has been in existence for the last
one hundred years and never in my
experience has this kind of day-light
robbery been committeq on the land-
owners except after the Partition. We
have raised this point on the floor of
this House a number of times and
every time they are evading it. Why
do they not come to grips with the
real problem? If it is the law of the
land, why are interpreting it in a
way different from the interpretation
placed on it before?

Mr. Speaker: Order, order. Mr.
Banerjee was rising on a point of
order.

= ®o Yo WIAAT : F HATH q&AT
wrear § Afea ;T WL W@ T T
T &1 Harfaq g swa a1 aga
IH & S g |

Y Wo Wio TANT : WIAH AT EISA
AT AT | GETC T AT § |

st FoTd : FAT W7 AMY |
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Shri 5. M. Banerjee: My point of
order is this. A pertinent question
was put by Mr. Kapur Singh whe-
ther the compensation was made
according to the market rate and we
expected a straight reply from the
hon. Minister; he should have repli-
ed ‘yes’ or ‘no’. I submit that we
have discussed in this House the
Land Acquisition Bill, the most
controversial Bill, where the
Attorney-General was consulted and
so on. Ultimately a decision was
taken in the case of Arora Vs. Ram
Rattan Gupta; that was the case in
the Supreme Court and the Supreme
Court also ruled, Is it open to the
Minister to evade the main question
and reply to some other questions?

Mr, Speaker: There is no point of
order here.

Shri K, D. Malaviya,

Shri S, M. Banerjee: What is your
ruling on this? He is evading the
main question.

Mr. Speaker: He cannot evade it.
That is all that I can say.

=t %o Fo wrwaTw: FFw A7 F1 A™Y
#% 7% faat mar o g7 v 5 oY
wf=r atsf & 37 97 ag wEdy g wndy
2 f& 3z a1 97 emvw frany, sam g
atwar agf & f w17 ary avan A ag
-A7F § gad st faer g arfay
37 #aAt F ak ¥ faaw w0 g
ST SAF HHieT {1 W E | T I i
H f AAT wEem & AT Wy =g g
F4T %3 447 A1 war £ ® =9 Ay 70
34T Y 3 3T, FT AL Y AATH-
&1 #1 7% 27 70 F5 garema g9
ar e =gy, o 3= fdaws gEw
LS FT @ W &, IR 7 ¥ fay
IEHTT BT 7 A F147 1 Afas
guieA Y arfs wafaai #1 w6 Qi
T qAT R 1

it gL T2 @Al qg A1 FiFw
wAAT Teed #1 & & 35 Y ggr aser
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FHAAT § AL S 5 fafaedt & swwT
& g w9we w1dE 7 gav |
1200 hrs.

Ssorr NOTICE QUESTION

Cylinder Burst at Talwara (Beas
Dam)

+
SNQ. 17. Shri Vishwa Nath Pandey:
Shri R. S. Tiwary:
Shri D. C. Sharma:
Shri Hem Raj:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether it is a fact that some
persons were killed and many were
injured on the spot when a cylinder
burst at Talwara (Beag Dam, Pun-
jab) on the Tth August, 1966;

(b) if so, the number of persons
who were killed or injured; and

(c) the action taken by Gowvern-
ment in the matter?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). There was an outbreak
of fire on the Tth August, 1966 during
the course of welding operations in
one of the tunnels at Beas Dam. Three-
persons died as a result of suffocation
due to smoke in the tunnel. No other
persons wgs. ihjured, It is reported
that there was no case of a cylinder
bursting.

(¢) The Gentral Manager of the
Project has constifuted an Enquiry
Committee of the Officers to go into
the details of the accident and to
report its findings. Also we are re-
questing Government of Punjab to
investigate and report about the acci-
dent,

sfty frsaama qrogy : Far e gar-
T At ¥ weptfer gaT &, 91 g faede
g ST T & sl geT aF T8 T
g @ FHITT FHM AT @R T | F
FT Tga E fF oA zaw § A
freteT & fadiam w1 Zafaeer Soifree
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& ¥ 0 IFA IR WA F B X
g FT A off, AT wT FCA A
A1 39 THT 9T JAN FHATICE] By A
# sorarg Sy & of, afe A, argw
qFarg H GTHTC ST 341 Sfafwar § |

=t GEGE WEWT ©  Fmid Al
qaT 991 § S A% § ¥ T
ar 9t &, afew & Fgar wwar £
f ot w2 forge agl #1970 FT w@r
AT A YqT T T AAT AT T I F
Fife s qrE Jgd |1 qEd 9 ST
T8 oY famr gt faeerar 3 1 for aw
gar gz agt mar 397 @ & faw

maﬁmmﬁ%éﬁfﬂm_

gai g f5 ag @i T g aew
T T I AN A AT 7T F S
F 111 HEH Gy g o 6 ae
Y gifrree gg=r faar mar s &
T TTaAT 7Y AT 9T [<6 g1 AT |

ot fagaary o3y : ug & fas=x
FE F weAm g, oF fusred ¥ graew
T F9 o FET F FAATET T AFA
¥ fraa &7 oY fi5 o7 F9a9 2 W
gar q@1 F4 fREE g e w7 6
FMAT | AT ATgar g R EwAT-
w9 TAMET & a1 I=9 wiawd ¥
IR I & fofas & wmr #réarg
1

ot FeeE wgwE ¢ faee Ay
T AG S gt wwr Ay g€ o fored
€0 F1 AGHET gAT | TAHY A9 ¥
A et 7Y | gnd Y FE7 & S A
€ F FRETE Wd I e
I A q9 97 grATT ATGH 984 |

=} 7o Wo faaTdl : o= Fadze wzd
¥ wrae W T a6 e gf 4 ot 5w
F I /T A 2 faqm mr 1 T
RO i Ag T A |
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ot GESEN WENE ¢ TEH AGTR
HT TS &Y G Hmar g

werw wgiaw : fade At wer &
TR

Shri D. C. Sharma: Evidently, this
unhappy accident is due to two
reasons. In the first place, it is due
to the negligence of the staff in not
giving the warning in time. In the
second place, it is due to the lack
of supervision so far as the repair
and maintenance in regard to their
work is concerned, May I know
what efforts Government are going
to make in the future to see that
both these defects which have been
noticed not only now but from time
to time are removed and that the
workers do not lose their lives for
nothing?

Oral Answers

Shri Fakhruddin Ahmed: As I
have already pointed out, this acci-
dent did not take place due to any
defect; it took place because there
was some welding going on at the
tunnel as a result of which some of
the timber caught fire. It was not
a fire due to a conflagration, but
slowly somke was coming out.
Therefore, this was not due to amy
defect in any machinery. In any
case, we are further making an in-
quiry and if any facts are found
out, we shall see what further ac-
tion can be taken.

Y §R U wWiTaw  fafaeee
|ET T & fF v i o9 qy
1 & ag 919 w1 g % 721 07 o A
9 SAEH 9% F ET @i qr &t Sy "y
A F1 frEesr gar & ag agtoar
ar 7@l | e Ay ar av Ay ag wwi A
¥ oA T wY A R 3

Wt w3 wgAe : faw a9 aw
ATerA g1 6 T W & WY aga i
§ St aw #RA agt W awm v
AMIA W1 T4 A/ &7 a1 19 §e H
=TT @@ 4 T
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WRITTEN ANSWERS TO
QUESTIONS

W feTrat e

*¥661. = FFR W SHAW :
=Y THITCAR :
it zgra fag -

Far faw WA Tg EATY & FW
F4 fF ’

(%) 7 =g w= § f& sfow
o ¥ FrATAg) oat &1 g are faanr
& g o e Afwt F et
RN F, T, AR T APE F g
¥ faw Aol 3 ar wnat F w|WE &, w8
wee o s 4 feam smar &
°11d

(=) afz &, @ saF AT IO
g7

fora siarem § 334 (st WO
1o fot ) (F) o1, g1

(@) wFm fowar war 37 &
giyee & fau Ard & @ &
mEg B TEET &1 FAE 98 Wi
et qaw Al F1 fewrfoil & wmer
g wWOAT T 4 1 g Sl W
gr FEi § fraal 1 = 3Ea g
F1€ aog 76 & 5 A fawmr wa
F w9 ¥ 375 guae fear ad |

Foreign Investment im India

*gg6. Shri P. C. Borooah:
Shri Hari Vishnu Kamath:

Will the Minister of Finance be

pleased to state:

(a) whether American and other
forein investors have ‘beg‘un to
show greater interest in setting up

industries in the fleld of petro-chemi-
cals, fertilizers and electronics in
India since the signing of the Madras
Fertilizer Project agreement;
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(b) if so, the number of enquiries

received by the Indian Inevstment
Centre with the name of countries
which made enquiries since then

from such entrepreneurs:

(c) how many of them have mate-
rialised and how many have fallen
through; and

(d) the quantum of investment
made since 1st April, 1966 from each
country, separately?

The Minister of State in the Minis-
try of Finance (Shri'B. R. Bhagat):
(a) The Madras Fertilizer Project
agreement wag formally signed on
the 14th May, 1966 and as yet, it is
difficult to say whether American
and other foreign investors have
begun to show greater interest im

setting up these industries tham
before.
(b) A statement is laid on the

table of the House.

(c) and (d). The enquiries are still
under discussion.

STATEMENT

The number of enquiries received

by the Indian Investment Centre
since April, 1966, in the fields of
fertilisers, electronics and petro-
chemicals are as follows:—
Fertilisers:
U. S A
Canada 1
Holland 1
ToraL ]
Electronics:
U. S A »
West Germany 1
TorAL *
PetfmChemicdk:
U S A 2
Gaaxp TOTAL 19

—
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fada & sgam

=t o o fIa} :

ot gag g9

=1 qo Ho A :

= ArEE AT SN G

1 faw @it ag g 47 F9T
w4 fw

(%) fazw zro TegmeesT AWt
] 997 4 7% FITAAT A, IFHT HEA
wi%s feafa a9 F w1, qu
7 ft @1 w97 & *RW, WG 9T 4T
ST TTT &7 FEATEAT § ;

(@) 7T aF 7 9@ mafa &
TR #, foad wzrd 1t agmar s
@A FT TAEAT §, F1E T ST
&

() #7ar s F AR & f@@q
Y g ¥ o7 g fn § A afe
g, a SET s T g !

faw @t (o 7T Se ):
(F) =& ara Fr g3 srwr ¢ for wgraen
& gy # fa@q ¥ W@ f S T
far & 9= 78 qu 2w 1 W -
oAty Wt F A fadT & sgmar
T 939 § AR § 9 @R
Y 1§ JTAFTQ TN E

(@) st (). so dar & Y

I

*667.

Business Transacied by L.LC. in 1966

*668. Shri Bagri:
Shri Madhu Limaye:
Dr, Ramn Manohar Lohla:
Shrij Maurya:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:

Will the Minister of Finanee be
pleased to state:

(a) whether it is a fact that busi-
ness of the Life Insurance Corpora-
tion is going down during the current
year;

(b) if wo, the reasons therefor; and
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(c) whether Government have any
proposals under consideration to re-
duce the amount '‘of the premium of
Life Insurance to encourage more
people to take to Life Insurance Cor-
poration policies?

The Deputy Minister in the Minis-
try of Figance (Shri L. N, Mishra):
(a) No, Sir. The volume of business
introduced in the first quarter of the
current financial year was about &
p.c. more than during the correspond-
ing period last year,

(b) Does not arise.

(c) There is no proposal at present
to reduce L.I.C.'s premium rates, The
Corporation will, however, review
premium structure after the results
of investigation into the mortality
experience of the assureq lives cover-
ing the period 1961-64, which is cur-
rently in progress, become available.

Death Rate among L.I.C. Policy
Holders
*§69. Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to refer to the reply given e
Starreq Question No. 328 on' the 3rd
March, 1966 and state:

(a) whether the study of death rate
among the Life Insurance Corporatiom
policy holders from 1961-64 has since
been completed;

{b) if so, whether the death rate s
en the decrease; and

(c) if so, whether the Life
rance Corporation propose to
the premium rate?

Insu-
lower

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
(a) No, Sir.

(b) and (c). Do not arise.
Nagarjunasagar and Sharavatty
Projects

*679. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) the stage at which the execu-
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tion of the Nagarjunasagar and
Sharavatty Projects is at present;

(b) their estimated costs and power
potential and when they will be com-
pleted; and

(¢) whether any special finance will
be made available for their early
completion with a view to make the
country self-sufficient in food?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c): A statement giving the
information is laid on the Table of
the House [Placed in Library. See No.
LT-6508|66),

Release of PL 480 Funds

*571.Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether the likely impact of
the release of PL 480 funds on the
economy of India has been examined;

(b) if so, the result of such an exa-
mination; and

(e) the safeguards that are pro-
posed to be taken to prevent adverse
effects of the release of PL 480 funds?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) and (e). Since the PL 480 ‘unds
are acquired by the sale of imported
agricultural commodities and since
the level of expenditure from these
funds is in accordance with budgetary
policies, there is no adverse effect on
the economy.

HET A § WO AT FEWT FEAK

*g72. swdr et fm o w
A Fay i Rfew =i 03
qATH FT FO w4 6

(%) Fav o 7= & f W $a7
TERT Fem, q@E A F@ AHHH
sufasl &1 mfasee fear & AR
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AT FT FRTE TA fo@T AT AFA
& =

(&) 71 $8/T & FTO0 FT 94T
& faa = e e
et fr g g ?

s At aftare fawa st
(w10 gairem avae): (F) ot 7@k 1 &
fau ¥ farer wn sw, ARl 9w
frdt wfeia @ qar Gy awEfd
o fomd o we @3 o
aF fafew wv= & qmgt & (v
fafeaita qar st fafsem sw=
&t ot & g s 59 w@re

(@) wer fafaw so & f77 &
. FTTOT HT GAT AT T A AT FY
® &, 32 & §© Fvnlt IveeE ¥ oAy
g fag @ & fF —

(1) #ig % Fa ¥ qeamg T 71
frradrgsg geam &1

(2) &= %1 @ & 87 § F91-
fart grar #argY § s 9
e oA &t ofaat &
faforez gror 2 1

(3) orll & fax # Averm@ #
frraert AT TR fAE aedi
(eroimer) & sfawm  ww-
AT FT IAE g |

Banks in India and Pakistan

*673. Dr. M. M. Das: Will the
Minister of Finamce be pleased to
state:

(a) the number of Indian banks
who had their branches in Pakistan
immediately before the last War be-
tween India and Pakistan and the
number of Pakistan banks in India
at that time;
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(b) the total assets of the Indian
banks in Pakistan and that of the
Pakistan banks in India at that time;

(c¢) the present condition of the
Indian banks and their employees in
Pakistan and the condition of Pakis-
tan banks and their employees in
India; and

(d) whether any steps have been
taken by either Government for re-
gularising the activities of these
banks?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). Prior to September
1965, 17 Indian Banks had branches
in Pakistan with assets amounting to
Rs. 22.79 crores and liabilities amount-
ing to Rs. 21.48 crores.

Two Pakistani Banks had branches
in India with assets amounting to
Rs. 1.99 crores and liabilities amount-
ing to Rs. 1.96 crores.

(c) In September 1966, the man-
agement of all the Indian banks in
Pakistan was taken over by the
custodian of enemy property in
Pakistan. All India based employees
with one exception have since re-
turned to India. The two Pakistani
Banks in India were initially grant-
ed moratorium under Banking Re-
gulation Act, 1949 in September, 1965
and their management was vested in
the Custodian of Enemy Property
for India in February, 1966. All
Pakistan employees of the ‘wp banks
have left India for Pakistan,

(d) The resumption of the activit-
isg of these banks is linked with the
general question of the normalisation
of Indo-Pak. relations.

M/s. Bird & Co,

*g74, Shrimati Renu Chakravarfty:
Will the Minister of Finance be
pleased to state:

(a) why the matter pertaining to
the manganese ore and other gunny
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shipments of Orissa Minerals and
Becker Grey, subsidiaries of M/s.
Bird & Co., are not being taken up
for investigation; and

(b) whether it is a fact that all
the relevant documents are in the
Customs House, Calcutta?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) It is not correct to say that mat-
ters pertaining to manganese ore
and other shipments of M/s. Orissa
Minerals and Becker Grey have not

been taken wup for investigation.
Necessary  investigations are in
progress.

(b) All the seized documents relat-
ing to export of manganese ore and
other gunny shipments are still with
the Calcutta Custom House.

Payment of Compensatory Allow-
ances to P.&.T. Staff

*675. Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Finance be
pleased to state:

(a) whether any decision has been
taken for the payment of the com-
pensatory allowance to the Posts and
Telegraphs Staff posted in the Hilly
Areas; and

(b) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
(a) and (b). No, Sir. The existing
scheme of hill compensatory allow-
ance covers all the Central Govern-
ment employees, including the P. & T.
Staff.

Increase in Bank Rate by UK.

*676. Shri Surendra Pal Singh:
Shri D. C, Sharma:

Will the Minister of Finance be
ple_nsed to state:

(a) whether the rise in the bank
rate by UK. from 8 to T per cent
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would have any impact on India's
payment obligations and the flow of
investments and commercial credits
from UK. to India; and

~ (b) it so, the steps Government
propose to take in this regard?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The rise in the UK. bank rate
will .not affect India’s outstanding
payment obligations and the flow of
offical loans from the WU.K, which
since October, 1965 are free of inte-
rest. Interest payable on future
drawals of loans from the unutilised
portions of the authorisations prior
to October 20, 1965, would however
increase. Flow of commercial credit
and private foreign investment does
not exclusively depend on the bank
rate,

(b) No action on the part of Gov-
ernment of India’s is called for.

formarfarerrerat & afcare favot s

*677. =T Wi W ATAT :
a7 ween aan afare frates w=
ag a1 & Fq1 F40

(%) saT ag a9 & f&s a7%1T 3
favafaerremt § ofrar fagmm faam
=i &4H &1 9&7079 @I & ; Wi

(&) =fe &, &t g8 =90 =7
g7

areey Aar qfee faad=a W
(wre gaitmr amar) : (F) &, 76

(=) ag ww1 =& = |

Voluntary Organisations for Sche-
duleg Castes, Welfare

*g79. Shri H. C. Soy: Will the
Minister of Planning and Social Wel-
fare be pleased fo state:

(a) whether it is a fact that in the
Report of the Commissioner for
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Scheduled <Casts and Schedulad
Tribes for 1963-64, and the comments
on page 43 thereof, it has been ob-
served that the State Government of
Bihar have not furnished any details
of the work done by voluntary
organisation;

(b) if so, whether the State Gov-
ernment have now furnished the de-
tails called for;

(c) whether it is also a fact that
there have been a mumber of publie
complaints against the wvarious irre-
gularities in respect of these funds
and the personnel administering the
funds; and

(d) if so, the steps taken to check
the irregularities?

The Deputy Minister in the De-
pariment of Social Welfare (Shrimatl
Chandrasekhar): (a) Yes, Sir.

(b) Information received about the
working of non-official agencies for
the welfare of Scheduledq Castesy
Tribes with grants from the Gov-
ernment of Bihar has since been im-
corporated by the Commissioner for
Scheduled Castes and Scheduled
Tribes in his Report for the year
1964-65, which is at present under
print.

(c) No such complaints have come
to the notice of the Government,

(d) Does not arise.

Facilities to Scheduled Castes

*680. Shri Mohan Nayak: Will the
Minister of Planning and Soclal Wel-'
fare be pleased to state:

(a) whether Government are
aware that the facilities meant for
the Scheduled Castes are mainly
utilised by the developed section and
thereby the most backward sectiops
among them are deprived of the
facilities provided; and

(b) if 8o, the action Government
propose to take ip the matter?
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The Deputy Minister in the De-
partment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). It may
be that in some areas certain castes
are deriving more advantage than
others from the schemes intended for
the Scheduled Castes as a whole, But
this does not mean that they are
depriving other sections of all faci-
lities,
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T.B. and Stomach Troubles among
Residents of Ravidas Nagar

‘383 Shri Naval Prabhakar:
Shri P. L, Barupal:
Shri N. R. Laskar:
Shri Balakrishnan:
Shri Elayaperumal:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
people living in Shri Guru Ravidass
Nagar (Amrif Kaupuri Prasad
Nagar), Delhi are very much affected
by T.B, and stomach troubles due to
spreading of stone powder dust by
the stone crusher Mill which is in
the heart of the locality;

(b) whether two children of M.E.
School which is very close
to the above Mill died due to stomach
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troubles created by the stone pow-
der dust;

Written Answers

(¢) whether this matter has been
brought to the mnotice of Govern-
ment by the people of the locally, and

" (d) if so, the action taken to shift
the Mills from the place?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). No survey has been carried
out to find out the cause or exact
incidence of T.B. in this area.

The number of cases registered in
the T.B. Clinic for treatment are as
follows:—

(1) Amrit Kaur Purj
(2) Prasad Nagar

No death due to stomach trouble
created by stone powder dust has
been registered in the ‘Births and
Deaths Registration Office’ of the
area.

40 cases
106 cases

(e) No representations about this
matter appear to have been made by
the people of the locality either to
the Delhi Municipal Corporation
authorities or to Government.

(d) As it is an unlicensed and un-
authorised stone crushing mill ip a
non-conforming area, prosecution
against the owner of the mill has been
launched. The proprietor of the Mill
has however brought an injunction
order from the Civil Court,

Team to USSR to study Insurance of
Plant and Machinery

Shri Sidheshwar Prasad
Shri Bhagwat Jha Aszad
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Finance be
pleased to state:

*684.

(a) whether it iz a fact that an
Indian team went recently to
U.SSR. to explore the possibilities
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of cooperation on wider scale in the
field of insurance of plant and
machinery;

(b) it so, the proposals discussed
and the decision, if any, arrived at;
and

(¢) how they are going to be im-
plemented?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):

(a) An Indian Team, with Chair-
man, LIC, as Leader went to the
U.S.SR. to discuss fresh arrange-
ments for insuring equipments and
materials shipped from that country
for the Soviet-aided projects in this
country;

(b) and (¢). A Scheme of integrat-
ed insurance cover for equipment
and materials shipped to India under
Inter-Governmental Agreements is
still under consideration. A final
agreement on the scheme is expected
to be reached after the visit of a
Russian Team to this counfry.

Beggary

*§85, Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Hem Raj:
Shri 5. Kandappan:

Will the Minister of Planning and
Social Welfare be pleased to refer
to the reply given to Starred Ques-
tion No. 213 on the 25th February,
1966 and state:

(a) the extent to which employ-.
ment has been found for beggars in
the country;

(b) whether any survey has been
made to find out the extent of beg-
gary in the country,

(¢) whether any steps are devised
under any schemes for the total abo-
lition of beggary in the country with-
in any specified period; and
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(d)

The Deputy Minister in the De-
partment of Social Welfare (Shrimati
Chandrasekhar): (a) No special ar-
rangements as such have been made
for finding employment for beggars.

if so, the details thereof?

(b) No survey beyond that requir-
ed for the census has been under-
taken so far.

(¢) and (d). At the present stage
of socio-economic development in
the country, it is difficult to fix any
time schedule for total eradication of
deep rooted and extensive social evils
like beggary. The first aim of Gov-
ernment policy is to root out beggary
from selected centres e.g. places ef
pilgrimage, tourist centres and big
cities. An indication of the methods
proposed to be adopted will be awvail-

able as soon as the fourth plan
schemes are finalised.
Study Team to Study Working ef

Customs Department

*686, Shri Yashpal Singh:
Shri D. D. Puri:

Will the Minister of Fimance be
pleased to state: :

(a) wheter a study team to exa-
mine the working of the Customs
Department has been set up;

(b) if so, the personnel and its
terms of reference; and

(c) when the report is likely to be
submitted?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir.

(b) A copy of the Government's
order setting up the Study Team,
which gives its personnel and terms
of reference is laid on the Table of
the House. [Placed in Library. See
No. LT-6910/66].
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(¢) The Study Team's Report is
due. by December, 1966, Government
has not yet received any proposal
from the Study Team for extending
the time.

Transfer of Central Schemes to
States

*687. Shri P. C. Berooah: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether the Planning Commis-
sion have decided to transfer Central

schemes worth Rs. 900 crores to the

States;

(b) if so, the outlay of the schemes
to be transferred to each State and
the nature thereof;

(¢) Government's decision therson;
and

(d) reasons for such transfer?

The Minister of Planning and
Social Welfare (Bhri Asoka Mehta):
(a) There is no such decision.

(b) to (d) Do not arise.
Grievamces of C.H.S, Doctors

*688. Shri H. C. Linga Reddy:
Dr. Chandrabhan Singh:
Shri Paraghar:

Shri D. B. Raju:

Shri Onkar Lal Berwa:
Shri N. Sreekantan Nair:
Shri Vasudevan Nair:

Shri S. M. Banerjee:

Shri Yashpal Singh:

Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

‘Will the Minister of Health and
Family Planming be pleased to state:

(a) whether the CHS, doctors
staged a march to the Health Minis-
ter's residence on the 7th August,
1966 to have their grievances redres-
sed;

(b) if so, the outcome thereof;
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(e) the broad features of the grie-
vances of the doctors;

(d) the reasons for the delay in
looking into the grievances; and

(e) how long it will take to give
relief to the C.H.S. doctors in view
of their essential services?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(e). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6911/66].

Welfare Centres in Bihar

3291. Shrimati Ramdulari Sinha:
Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether it is a fact that a
number of employees and workers
working at various Welfare Centres
in Bihar under the Central Social
Welfare Board are not being paid
timely and regularly; and

(b) if so, the number of such em-
ployees and the reasons therefor?

The Deputy Minister in the
Department of Social Welfare
(Shrimati Chandrasekhar): (a) and
(b). Yes, Sir. A general complaint

to this effect has been received. The
requisite information is being collect-
ed and will be laid on the Table of
the Sabha as soon as possible.

Kerala House, Courtallam

3292, Shri M. K. Kumaran: Will
the Minister of Works, Housing and
Urban Development be pleased io

- state:

(a) whether the Karala Govern-
ment. have decided to sell the Kerala
House at Courtallam to the Madras
Government;

(b) whether Government  are
aware that popular Governments of
Kerala in the past had repeatedly
refused to sell it away; and
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(e) if so, the reasons which moti-
vated the present State Government
to part with this valuable property?

The Minister of Works, Housing
and Uitpan Development (Shri Mehr
Chand Khanna): (a) No.

(b) and (ec). In March, 1963, the
Council of Ministers of the State
Government of Kerala decided that
a list of building belonging to Kerala
Government at different places in
India should be prepared and the
question of their disposal examined.
The Travancore House at Courtallam
(mentioned as Kerala House in the
question) is one of these properties.
As the maintenance of this property
was providing to be uneconomic, it
was advertised for sale, but the two
tenders, which were received, were
rejected being too low. The Govern-
ment of Kerala also enquired from
the Government of Madras whether
they were interested in the purchase
of this property. The final reply 'of
the Government of Madras has not
so far been received by Kerala Gov-
ernment.

Smallpox Eradication in Kerala

3293. Shri Vasudevan Nair: Will
the ‘Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that nearly
600 Vaccinators of the National
83mallpox Eradication Programme in
Kerala State were retrenched in
February, 1966;

{b) whether it is also a fact that
these Vaccinators were not served
with due notices of retrenchment;
and

(c) the steps taken to provide them
with alternate employment?

The Minister of Health and Family

Planning (Dr. Sushila Nayar): (a)
Yes.
(b) Formal notices of retrench-

ment were not served, because it was
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clearly mentioned in their letters of
appointment that their appointment
was purely temporary and was likely
to be terminated at any time without
previous notice. They had, however,
been informed that their services
would not be required after the end
of February, 1966.

~ (c) All the retrenched vaccination
staff have already been provided
with suitable alternative employ-
.ment.

Community Development Projects in
Delhi

3294, Shri RBam Harkh Yadav: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether Government have
started two Community Development
Projects in the capital to make people
improve their living conditions;

(b) if so, the details of the projects
and the people to be covered thereby;
and

1c) whether such measures have
peen adopted in other parts of the
country.

The Mimister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes,

(b) The projects started function-
ing with effect from 20th April, 1966
after training of the project person-
nel (one project officer and 14 Com-
munity Organisers) for two months.
Beginning with a population of 45,000
people, it is proposed to increase the
coverage to 1,00,0000 The four
colonies selected for this purpose are
Mehrauli and Madangir in South
Delhi and Seelampur and Geeta
Colony in Shahdara. The pleople
covered belong to lower income group
and lower middle class.

{c) This scheme has been started on

an experimental basis. It provides
for the starting of 20 pilot pro__iects
all over the country. 134 projects
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are already functioning in the various
states/Union Territories, 4 projects
have been.allotted but their person-
nel are yet to be trained and the re-
maining 24 projects remain to be
allotted.

Accommodation to Government Em-
ployees owning Houses in Delhi

3295. Shri M. E. Kumaran: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether it is a fact that Gov-
ernment servants owning their own
houses in Delhi and New Delhi are
allotted Government accommodation
while the same is denied to the needy
employees; and

(b) if so, whether any specific steps
have been taken to rectify this in-
justice?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) and (b). It
was decided in December 1955 that
government officers owning houses in
the stations of their posting should
not be eligible for government ac-
commodation. This position was re-
viewed from time to time and when
the matter was last reconsidered in
April 1966 it was decided that there
should be no discrimination in the
matter of eligibility of government
servants for government accommoda-
tion and all government servants
should be eligible, whether owning
houses or not. In respect of officers
of the Defence Services, the rule as
framed earlier declaring house own-
ing officers ineligible for allotment,
was found to be against their terms
and conditions of service. Since the
non-application of the rule to the
Defence Services and its application
to civil Services would amount to
‘discrimination between these two
groups of Services, it was decided to

abrogate it and to revert to the origi-.

nal position.
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Wuter Supply in TTivandrum

3296. Shri M. K. Eumaran: Will the
Minister of Health and Family Plam-
ning be Ppleased to state:

(a) whether Government are aware
that Trivandrum City, with its rapid
increase in population, is likely . to
experience water scarcity in the
immediate future; and

(b) if so, whether there is any
scheme to further develop and ensure
water supply in the City?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes.

(b) A scheme estimated to cost
Rs. 516 lakhs for augmentation of
water supply in that State has been
submitted to the Central Public
Health Engineering Organisation for
technical clearance. It is under
examination.

Changings of Names of Hospitals ia
Delhi

3297. Shri Lakhmu Bhawani: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether there is any proposal
to change in the near future the
names of Willingdon and Irwin
Hospitals and a few roads in the
capital named after the then English
Governor Generals; and

(b) if so, the new names proposed
to be adopted?

The Minister of Health and Family
Planning (Dr. Soshila Nayar): (a)
No.

(b) Does not arise.

P.W.D. Wood Working Workshops,
Trivandrum

3298. shri Vasudevan Nair: Will
the Minister of Works, Housing and
Urban Development be pleased #0
state:

(a) whether there it a proposal by
the Kerala Government to transfer
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the P.W.D. Wood Working Workshops
at Trivandrum to an Ex-servicemen’s
Cooperative "Society;

(b) if so, the reasons therefor;

(c) whether Government have re-
ceived any representation against this
move; and

(d) if so,
thereto?

The Minister of Works, Housing and
Urban  Development (Shri Mehr
Chand Khanna): (a) Yes.

Government’s reaction

(b) The Wood Working Workshop,

is running uneconomically.
(c) Yes.

(d) The representation is wunder

consideration. .

Loans from Rehabilitation Finance
Administration

3289. Shri Biren‘'Dutta:
S8hri Dasaratha Deb:

Will the Minister of Finance -be
pleased to state:

(a) the total] number of Rehabili-
tation Finance Administration's
loanees in Tripura and the total
*amount of loans' including interests
. standing in their 'name;

(b) whether it is a fact that in very
few areas, these Joanees could utilise
these loans for the purposes for which

_ they were issued due to various ad-
verse circumstances; and

(¢) if so, whether Government are

considering about writing off these
loans without further delay?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Of the
original 255 loan. accounts 203 accounts
are still outstanding involving an
amount of about Rs, 15 lacs inclusive
of interest calculated upto 31-12-1965.

ib) It is a fact that in some cases
the borrowers have not been able to
‘utilise the loans effectively, for the
purposes for which they were granted,
due to various adverse. circumstances,

1502 (ai) LS—3.
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(c) At present each loan account is
reviewed on its merits gnd relief is
given wherever justified by either
compounding or writing off.

Training of Income-tax Officers im
’ UB.A.

3301. Shri Ram- Harkh Yadav:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that a
large number of Income Tax Officers
have been sent to U.S.A. for training
income-Tax methods in recent years;

(b) if so, the
training; and

necessity of such

(c) the details of the officers deput-
ed for training during the last five
y&qrs? .

The Minister of Finance (Shri -
Sachindra Chaudhuri): (a) 14 Assis-
tant Commissioners of Income-tax
were sent to U.S.A. for training
during the last 5 years.

+ (b) It was considered necessary to
train the officers in the latest methods
of detection of tax evasion, and other
important aspects of the administra-

tion of direct taxes,

(c) The names and designations of
the officers, at the time of their depu-
tation are given below:—

1. Shri S. Narayan, Deputy-Secre-
tary, Ministry of Finance

{Department of Revenue),
New Delhi.
2. Shri Awvtar Singh, Deputy

Director of Inspeation (In-

come-tax), New Delhi.

3. Shri C. C. Ganapathy, Inspect-
ing Assistant Commissioner
of Income-tax (Training),
Income-tax Officers’ Training
College, Nagpur.

4. Shri M. D. Varma, Deputy
Secretary, Ministry of Fin-
ance (Department of Reve-

nue), New Delhi.



6977 Written Answers AUGUST
5. Shri R. D. Saxena, Deputy
Director, (0 & M) O & M
Division, Cabinet Secretariat,

New Delhi.
8. Shri R. V. Ramaswamy, Deputy
Director of Inspection (1n-

vestigation), New Delhi. «

7. Shri S. C. Verma, Inspecting
Assistant Commissioner of
Income-tax, Calcutta.

8 Shri T. A. Balakrishnan, Ins-
pecting Assistant Commis-
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(b) the suantity of saw dust avail-
able from the 73 saw millg in Kozhi-
kode; and

(¢) when the plant will commence
working?

The Minister of Planning and Soeial
Welfare (Shri Asoka Mehta): (a)
to (c). The Project Officer, Rural
Industries Projeet, Kozhikode has
collected information regarding the
setting up of a Fue] Briguetting Plant
in the Project area. A Model schema
for the proposed Plant has been pre-

. pared by the Rural Industries Plan-

sioner of Income-tax, Bom-
bay.

9. Shri R. L. Malhotra, Deputy
Director of Inspection (Re-

search Statistics and Publica-
tion), New Delhi.

Shri P. S. Bhaskaran, Inspect-
ing Assistant Commissioner
of Income-tax, Bombay.

Shri 8. R. Jha, Appellate
Assistant Commissioner of
Income-tax, Lucknow.

Shri D. N. Pande, Authorised
Representative, Income Tax
Appellate Tribunal, Calcutta.

Shri F. G. Jilani, Inspecting

Assistant Commissioner of
Income Tax, Bombay.

Shri S. Bhattacharyya, Inspect-
ing Assistant Commissioner of
Income-tax, Calcutta.~

10.

11.

12,

13.

14,

Fuel Briquetting Plant in Eallai

3302. Shri A. K. Gopalan:
Shri A, V. Raghavan:
Shri Pottekkatt:
Shri Umanath:

Will the Minister of Planning and
Bocial Welfare be pleased to refer to
the reply given to Unstarred Ques-
tion No. 2308 on the 17th March, 1966
and state:

(a) whether any decision has since
been taken in the matter of setting
up a fue' briquetting plant in Kalla
(Kerala-

ning Committee and supplied to the
Project Officer, Kozhikode. Accord-
ing to the information of the Project
Officer, Kozhikode, about 23,000 m.
tonnes of saw dust are available from
the 73 saw mills in the area. The
plant will be located within the
Kozhikode Rura) Industries Project
area and not at Kallai, which is out-
side this grea. Tt is not possible at
this stage to indicate when exactly
the plant will commence working.

Rural Induostries Projecis in Kerals

3303. shri A. K. Gopalan:
Shri Umanath:

Will the Minister of Planning amd
Social Welfare be pleased 'to state:

(a) whether there is any proposal
to sanction a Rural Industries Pro-,
ject in the Cannanore District of
Kerala; and N

(b) if so, the decision taken in the
matter?

The Minister of P, and Seeial
Welfare (Shri Asoka Mehta): (a)
and (b). Proposals for two additional
rural industries projects were receiv-
ed from the Government of Kerala
whose locations were not indicated.
The Planning Commission has mnot
taken a decision as yet regarding am
increase in the number of rural intuas-
tries projects.
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Representation from Compounders
'of Kerala Hospitals

3304. Shri A. K. Gopalan: Will the
Minister of Health and Family Plan-
ming be pleased to state:

(a) whether Government have re-
eeived representations from the Com-
pounders of Kerala Hospitals during
the period from January, 1965 to
June, 1966;

(b) if so, what are their grievances;
and

(c) the steps taken to meet their
demands?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes.

{b) (i) To promote all eligible
Grade II compounders to grade L

(ii) To publish the seniority list.

(iii) To post a compounder 'in.stead
of a clerk at Store Keeper in SA.T.
Hospital.

(iv) To start a Diploma course in
pharmacy.

(v) To start a condensed course in
Pharmacy equivalent to Diploma for
those in service.

(vi) To grant different higher scales
o! pay to compounders.

(c) Demands (i), (iii) and (iw)
under (b) above have been sanction-
* ed. Demand No. (iiY is under consi-
deration while demand No. (v) will
be considered
mand No, (vi) has not been accepted.
However, proposals to provide com-
pounders with promotion chances are
under consideration.

Chairman, Central Board of Direct
Taxes

3205. Shri Utiya:
+Shri Madhu Limaye:

Will the Minister of Finance be
pleased to state:

(a) whether on the eve of his
giving up the charge as Director ot

in due course. De- °

Investigation sometime in 1960, the
present Chairman pf the Central
Board of Direct Taxes, decided seve-
ral cases involving large sums of
money in a hurry;

.(b) whether a large number of
trunk calls were made by the Officers
of the Directorate to obtain essential
information like shares from various*
firms; and

(¢) the tota] expenditure on these
calls as compared to such trunk call
bills during the same period in the
previous two years?

The Minist of Fin (Shri
Sachindrg Chaudhuri): (a) The files
relating to. cases disposed of in the
Directorate during March and April,
1960 are being collected for scrutinis-
ing whether there was any case of the
type referred to.

~(b) Tt is not possible to say what
if any information was collected
through the trunk calls.

{c) The expenditure on trunk tele-
phone calls in 1958-59, 59-60 and 60-61
was respectively Rs. 684.86, Rs. 743.68
and Rs. T16.86.

faai & =
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fom: 55 =T faan mar ?
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Smuggling of Goods from India te
China
3307. Shri Madhu Limaye:
Shri Bagri:
Will the Minister
pleased to state:

of Finance be
(a) whether Government's atten-

tion has been drawn to the smuggling
of goods from India to China;

(b) if so, whether the ‘Central In-
teliigence Agencies have made any
inquiry into these activities;

(c) the results thereof; and

(d) the steps taken to eomhat this
smuggling?

The Minister of
Sachindra Chaudhuri): (a) Yes, Sir.

(b) and (¢). The Central Intelli-
gence agencies investigated into cer-
tain complaints of such smuggling.
but so far no specific case has been
detected. As far as the Government
are aware there is no smuggling of
goods from India to China on any
significant scale.

(d) Officers in the border areas
_continue to be vigilant.-

Finance (Shri

Irrigational  Facilities

3308, Shri P. C. Borooah: Will the
Minister of Jrrigation and Power
. be pleased to state: .

(a) the schemes drawn up for
providing irrigational facilities to the
320 million acres of the total of 584 -
million acres'of agricultural land in
the country which still remains unir-
rigated;

(b) the area and extent of unirri-
gated land in each State at present;
and .

‘the unirrigated land in each

25, 1966 Written Answers 6082
(c) the special allocations for the
provision of. irrigation facilities in
each State for these schemes ‘or-
1966-677
The Minister

of Irrigation and

. Power (Shri Fakhruddin Ahmed): (a)

Of the total sown area of 384 milliyn
acres, it has been estimated that irri-
gation can be extended to only 187
million acres through major, medium
and minor irrigation projects. The
total area irrigated by the end of Third
Plan is expected to be about 86 mil-
lion acres i.e., 46 per cent of the irri-
gable area. It is proposed to explr-it
the balance potential in another 20-2§
years. No specific programme has,
however, been drawn up so far.

(b) and (¢). A statement indicating
State
and allocation made for the Plan Rro-
jects for 1966-67 is laid on the Table
of the House. [Placed in Library. See
No. LT-6913/66].

EI R WT W wH

3309. it g¥H 9T wYIW °
: = TR
it 7gTe g
1 wreen ud qfare fAgae,
HAl ag aaTH #1 FaT Fa

(%) 71 ag &= § F& foard

CEETI FIEE BT G HEA qT

wei €31 ¥ 9 AT F A9

(@) #ar og st w9 ¢ f g’z
¥ faum s1a @ gifor e qorg
o1 @ & gn afz g, A1 v g
e

(n) Irag AT A= R AR A
TR H O &7 FAT F ATy § faRmi
# #ftfaga ax e feqr ok afz
g, @ §AT #AT T E; .

(9) w@r wwwre g2 F o
TE F AT aTw FA F art d
ey FT W ;A
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(%) afz aff, @ gwF Tr
wroor § 7

e qav afcare favwa st
(w10 @ittt ame) @ (F) =@
e ot feard e aEm ¥,
smar . wws (for) s fear
AT AT, AT 97 S} qgt 9 Aqg
o It fag wEf g€

(&) greie T gl & “oEee
FIT KT TeF0A AT (CEAY)”
At oF e T frwm § 0w OF a9
W (3w fgfew fer) qm F o
grels ¥ WO AT T AW gATs
e & arft af 4t 9% ag so wi
1966 ¥ TR A I7 7 g1 IF
T FT AEA 1,10,950 TAT 2
ot wrer afafaa & g swfe
A HM FEm @A WA a
TR GgAT @ AT IH &7 A7 W O
oA A 21

() =& 1

(w) =t (7). fawr, =,
Freft forg srqar i afet & =k
N F= qfv 71 WH F fag T
@ % fafww gwex s&Et &0
QU FAHW HIT FiT F w1 = )
9 HAE0 £1 QW &I F a9 g AN
FraaTgr & OSTAA 1

sfacar Jan fawm § eqraran
3310. =it §R 7 NI :
=t TR
it vgTa fag -
T faw At a® @ A1 oW
ﬁ‘ﬁﬁi
(%) 7ar ag a9 & f& sfyoar
Sy fawrr & gt Aot ¥ senfa
! w0 Fad faar & ave F & a%
T F WA W o #1 faar
o &; A%

(") 7a1 7g &9 § fF a1 afs
™ el & faeg st
F@ § FFT F%.I9C A Four
sttt & 7

fra wot (st wex dtwd
(%) wlover war fawma & Faws
yoEfas Froi & ffd s § qve
& T 9T F1§ FAEAr g fEr
JTE |

(@) swa'a @ (F) & far o
gqv *1 @d gC AZ AAIA @
FEAT |

wfew agt g v~ 7T faar o
f afaeer s fawm & sdarfat ¥
adft gErdEE 9T FEAE FEn
mdfas &ar  (affEor, faaw st
i) frawrast, 1965 & fraifaa
FrETglT & FaTT A1 anr 2 )

Smuggling of Goods into Madras From
Singapore
3311, Shri Sidheshwar Prasad:
Shri Rishang Keishing:

Will the Minister of Finance be
pleased to state:

.(a) whether Governments' atten-
tion has been drawn to reports of
smuggling of luxury consumer goods
into Madras from Singapore;

(b) if so, how it is flourishing; and

(c) the steps being taken to check
it? -

The Minister of Finance (Shri
Sachindra Chaudhri): (a) Government
is aware of the existence of smuggl-
ing of luxury consumer good _into
Madras from Singapore.

(b) According to Government's in.
formation the smuggling of consumer
goods into Madras from Singapore is
under check;

(¢) The following are the principai
measures .adopted to check smuggl-
ingi—

(i) gystematic rummaging of sus-
pected vessels ang aircrafts;
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(ii) regular as well as surprise
. patrolling of wulnerable sec-
tions of coast-line and land

»
-

(iii) close follow-up of informa-
tion; *

(iv) imposition of heavy penal-
ties under the Customs Act
including confiscation of com-
traband;

(v) prosecution in course in ap-
propriate cases;
L

(vi) setting up of a Directorate of -

Revenue Intelligence at the
Centre to co-ordinate anti-
smuggling activities of the
various field organizations;
(vij) setting up of the Economic
Offences Wing in the Central

Bureau of Investigation to
investigate economic offences;
and

(viii) acquiring powers under the
Customs Act, 1982 (52 of
1962) for

(a) enhancing the term of im-
prisonment as a result of
prosecution  where ! the
market price of goods
seized is more than 1 lakh
of rupees; and

(b) placing the 'burden of poof
on the person from whom
they are seized, that they
are not smuggled goods, in

v respect of watches and cer-
tain other 'specified goods
seized in the reasonable be-
lief that they are smuggled
goods.

Quarters for LI.C. Employees

2312. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state: ) '

(a) whether it is a fact that there
are practically no quarters for the
employees of the Life Insurance Cor-
poration;

(b) whether the Corporation lias
not taken any decision to have quar-
ters for its employees; B
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(c) it so, the reasons for the same;
and ' )
(d) whether house-building loans
have also pot beep given to its em-
ployees?

The Minister of Finance (Shri

' Sachindra Chaudhuori): (a) and ' (b).

The L. I. C. hag at present nearly 1,108
quarterg for the use of its employees
and another 100 quarters are under
construction. The Corporation pro-
poses to construct quarters for ite
employees in places where there is
acute shortage of 'accommodation.
(c) Does not arise.

(d) No, Sir; The employees can get -
loang for house-building either indi-
vidually or as members of Coopera-
tive Societies, under the specific
Schemes framed by the Corporatiom.

TEW FT TET =T

3313. =t g¥W I KT :
=Y THTECA ¢
=t Ta g fag

Far faw @&t ag T A Far
w4 5

(%) =1 ag 5= 2 % 7, 19¢6
¥ g9 gE H €% §9 ¥Em 9FE
T dt, 9t frdeR ga & oifwarfaat
I W # |r-fer @ o @
qt; '

(&) wieg & odg ®7 & wEAW
FLA aTer qIfEEal | qE6T ATt
¥ favg @< A W FEAE)
w1 g

() 38 mwe #-Freg fer a3
safeq faay amg ¥ g Fd  FT

T % IR
(w) #n . Wd § g AEEAT
FHr g e ?

faa wa1 (=t wErR AWL)
(%) wfeeam § Sr0-fod smre
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(%) ofsmrT & Sré-fag w
o G 54,032 frat www 7 1966
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(@) farerae sgaeft & @1, sEvars
¥ g8 sdwfa@i & ofr s &
FEAfonaT & 9w W) 4@ @A
¥ | 3g gEATE 28 {ATE 1966 W
Rﬁﬁamﬁaﬂglmm
& gafgg F9 w9F FW 0
9 9799 0T AT § |

() =HaEaE T FHaH A
wfafaw & weeta safet & folw
¥ AgER FEAE FAT

Smuggling of Watches.in Bombay

3315. Shri Bagri:

Dr. Ram Manochar Lohia:
Shri Kishen Patimayak:
Shri Ram Sewak Yadav:
Shri Madhy Limaye:
Shri Maurya:

Will the Minister of Finance be
pleased to state:

(a) whether Government's atten-
tion has been drawnp top large scale
smuggling of watches in Bombay;

(b) if so, whether any watches and
other foreign made goods were geized
by the Excise Officials during May,
1966;

(c) if so, the total amount of
the goods seized; and

(d) the action taken by Government
in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The Gov-
ernment are aware that there is some
smuggling . of watcheg in Bombay.

(b) Yes Sir.

(c) During the month of May, 1968,
748  watches' wvalued at about
Rs. 77,155|-and other foreign goods
valued at about Rs. 20,47,299/- were
seided by Customs and Central Excise
Officers 'in Bombay.

(dj Some of these cases of seizure
have already been adjudicated and
some watches and other goods confl-
scated. Other caseg are in the process
of adjudication.
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Health Units and Hospitalg

3316, Shri H. C. Linga Reddy:

Shri P, R. Chakraverti:
‘Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of Health units and
Hospitals in the country till the end of
the Third Plan period; and

-

(b) how many of them have doc-
tors and how many do not have them?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) and
(b). The information is given in the
statement laid on the Table of the

House [Placed in Library. See No.
LT-6914|66].
Urban Commu.nity' Development

3317. Shri P. R. Chakraverti:
Shri H, C. Linga Ready.

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number and names of places
where Urban Community Develop=
ment Blocks are introduced;

(b) how they are working with :he
outlay incurred angd the results achi-
eved;

(c) whether some more Blocks are
proposed to be started in the Fourth
Five Year Plan; and

{d) if so, how many and in what
places?

The Minister of Health and Family
Flamming (Dr, Sushila Nayar): (a) A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-6915/66].

(b) The Urban Community Deve-
lopment Scheme was approved by
the Government of India in July
1965. The ‘allotment of the projects
on the basis of réquests received from
the States|/Union Territories, galection
ef personnel and their trairing at va-
rious Schools of Social Wotl_ took

25, 1966
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time and the projects actually started
functioning from February, 1966 on-
wards as and whep the training of
personnel was over. The Project in
Agartala was started only in June
1966. It is too early to assess the
results achieved, ’

(¢) and (d). The expansion of the
programme will be considered in the
light of results achieved. Necessary
action to allot the unallotted projects
ig in hand.

Irrigation and Power Schemes in U.P.

3318, Shri Vishwa Nath Pandey: Will
the Minister of Irrigation and
Power be pleased to state the num-
ber of Irrigation and Power schemes
of the Government of Uttar Pradesh
pending at present with the Central
Government for sanction with their
details in terms of money involved
and the benefits likely to be accrued
from them? )

The Minister of Irrigation and
Power '(Shri Fakhruddin Ahmed): A
Statement iz laid on the Table of the
House. [Placed in Library. See No.
LT-6916|66].

Power Generation in UP.

3319, Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power be pleased to state;

(a) the present capacity of Uttar
Pradesh for generating electricity;

(b) whether there is any proposal
to increase the quantum of power in
that State during 1966-67, and

(c) if so, the details thereof?

The Minister of [Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The present installed generating
capacity in Uttar Pradesh is 910 MW.

(b) Yes.

(c) The following Power Stations
are expected to be commissioned dur-
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ing 1966-67:—
b hermal
ke 0 > TSutmn. 50 MW (15t Unit)
(ii) Pank: Thermal .
P!gwcr'Smuon MMW. e il
(Kanpur), f 32 MW each)
Total : 144 MW

Smuggled Gold recovered from a
Passenger at Delhi

3320, Shri Vishwa ' Nath ° Pandey:

Will the Minister of Finance be pleas--

ed to state:

(a) whether it is a fact that the
Delhi Railway Police acrested a young
man of Etawah (U. P.) and recovered
120 tolas of smuggled gold from his
possession o the 13th May; 1966; and

(b) if so, the action taken in the
matter?

The Minister of Finande (Shri
Sachindra Chaudhuri): (a) On 12th

May, 1966 the Customg staff in colla-
boration with the Government Rail-
way Police apprehendeq one person
of Etawah (U, P.) at Delhi Railway
Station and recovereq frém him 120
tolas of gold bearing foreign mnrk~
ings.

(b) The person was arrested and
subsequently released on 'bail. The
case is under adjudication.

Income-tax Arrears in Gorakhpur
Division

3321. Shri Vishwa Natp Pandey:
Will the Minister of Finance be pleas-
ed to state:

(a) the total 'amount of Income-
tax arrears in the Gorakhpur Divi-
sion of Uttar Pradesh as on the 8lst
March, 1966;

(b) the number of years for which
they have not been realised;

(¢) the reasons therefor; and

(d) the number of cases during the
year 1965-66 for which appeals have
been filed and have not been decided
so far?

BHADRA 3, 1888 (SAKA)
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The Minister of Finance (Shri §a-

Rs. 35.10
lakhs.

(b) The above arrears are in res-
pect of demands raised during the
financial years 1949-50 to 1965-66.

(c¢) The main reasons for the non-
realisation of the above arrearg are:

(i) Part of the demand is due from
companies under liquidation.

(ii) Arrear demand includes dis-
puted demand, part of which
has been ‘stayed till disposal

) of appeals.

(iii) The remaining part of the ar-
rear demand is pending re-
covery with the ‘T. R, Os to
whom certificates have been
issued.

(d) During the year 1985-66, 472 ap-
peals were filed in the Gorakhpur
Division. Out of these, appeals in 67
cases had not been decided till 31-3-66.
Contraband Gold seized in Darbhanga

3322. Shrimati Savitri Nigam:

Shri Maurya:
Shri Bagri:

Will the Minister of Finance be
pleased to state:

(a) whether 25 kilogramg of con-

traband gold was seized in Darbhanga
in May, 1966;

(b). if so, the action taken thereon;
and

(c) the total amount of contraband
gold seized .during 1965-667

The Minister of Finance ~ (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
Durmg the month of May, 1966 appro-
xl.mately 25 Kilogramg of gold includ-
ing gold ornaments was gseizeq at
Laheriasarai by the Central Excise
authorities. One person was also gr-
rested and later released on bail. .

(b) The cases are being'adjudicated
departmentally ang prosecutions wrill
be launched in a court of law if
after examining the records, adequate
evidence becomes available,
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(c) The total quantity of gold seized
as smuggled in India by the Customs
and Central Excise authorities dur-
ing 1965-66 wag about 1895 kilograms.

National Buildings Construction
Corporatiog

3323. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) whether the working of the
National Buildings Construction Cor-
poration has improveq since the sub-
mission of the report of the Commit-
tee on Public Undertaking;

(b) if so, whether the loss or profit
position has improved in 1965-66; and

(c¢) whether steps have been taken
to rectify the defects in the Organi-
sation? .

‘The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand 'Khanna): (a) and (b). Yes.
The percentage of losses on the turn-
over is expected to come down from
9.72 per cent during 1963-64 to 4 per
cent during 1965-66, R

(c) Yes. Some measures have been.

taken to rectify the defects.

Able-bodied Blind Men in Delhi

3324, Shri Liladhar Kotoki: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether it is a fact that able-
bodied blind men in Delhi have plan-
ned to run a Workshop in Delhi to
earn their livelihood and they have
approached Government for help;

(b) if so, whether Government
have taken any decision thereon;

(c) the manner in which Govern-
ment propose to help these blind per-
soms; and ' .
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(d) whether the able-bodied blind
men in other cities have been givea
any such incentives to earn their live-
lihood?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimatl
Chandrasekhar), (a) No, Sir.

(b) Does not arise.

(c) The possibility of setting up a
Work Adjustment Centre and a Shelw
tered Workshop during the 4th Plam
is being explored.

(d) A small Sheltereg Workshop
has been set up by the Government
of India at Dehra Dun and 9 special
employment exchanges for the physi-
cally handicapped With the task of
placing in employment physically
handicapped persons including the
I::lind have been set up in different
parts_ of the country,

Currency Notes

3325. Shri Bibhuti Mishra: Will the
Minister of Fimance be pleased %o
state:

(a) whether it is a fact that com-
plaints were recently made by clients
about disorder in -the serial number-
ing of the fresh currency notes of
several denominations drawn by them
from certain banks in Calcutta and
its suburbs; and f

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) It is not always possible te
maintain consecutive numbering in
note packets made out of good notes
selected from sheets <in which some
notes may have been defectively
printed: In issuing such packets the
Reserve Bank advises commercial
banks not to use them ag full packets
but to use them onply in transactions
involving lesy than hundred pleces.
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Gold seized at Madras Airport

3326, Shri C, K. Bhattacharyya:
Shri Bade:
Shri Hukam Chand Kachha-

vaiya:
Shri Vishwa Nath Pandey:
Shri Dighe:
Shri Sonavane:
Shri Y. D. Singh:

Will the Minister of Finanee be
pleased to state:

(a) whether the Customs Officials
at Meenambakkam Airport, Madras
seized two thousand pieces of gold
bars from three passengers who ar-
rived from Bombay during the second
week of July, 1966; amd

(b) the reasons why the seizure was
not made when the passengers arrive
ed at or embarked from Bombay?

The Minister of Finance (Shri Sa-
chindra Chaudhuri): (a) On 13th June,
1966, the Customs and Central Excise
authorities seized as smuggled two
hundred bars (not two thousand
pieces) of goldweighing 2,000 tolas at
Meenambakkam -Airport from three
passengers who arrived from Boms=
bay.

(b) The persons did not arrive from
a foreign port as Bombay; nor did the
Bombay Customs authorities have
any prior information of their being
in possession of gold before their
embarkation for Madras.

Andhra Pradesh Wakf Board

3327. Shri Kolla Venkaizh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Andhra Pradesh
Wakf Board constituted in 1961 under
the Wakf Act, 1954 has been abolished
by the Government of Andhra Pra-
‘desh;

(b) if so, when and the
therefor;

(c) whether the new Wakf Board
for Andhra Pradesh has been consti-
tuted; '

reasons
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(d) if so, when; and
(e) if not, the reasons for the delay?

The Minister of Irrigation amd
Power (Shri Fakhruddin Ahmed): (a)
and (b). The Amihra Pradesh Wakfs
Board was suspended by the Govern-
ment of Andra Pradesh with
effect from 29th November, 1985,
on the grounds that it was un-
able to perform, and had persis-
tently made default in the per-
formance of the duties imposed om
it under the Wakf Act, 1954, and had
also exceeded and abused its powers.
In fact that Board itself agreed to its
supersession when a show cause notice
was served on it by the State Gov-
errrment under proviso to Section
64(1) of the Wak! Act, 1954

(¢) No.
(d) Does not arise,

Te) As fhe State Government felt
that it would take some more time
for reorganizing the administration of
Wakfs on proper lines, it has gince
extended the period of supersession of
the Board till 3rd September, 1986,

Exports guring Fourth Plan

3328. Shri P. C. Borooah: Will the
Minister of Finance be pleased +o
state:

(a) whether two high-power groups
have been eonstituted to study the
export prospects during the Fourth
Five Year Plan and the requirements
of maintenance imports over this per-
iod;

(b) if so, the terms of reference of
these groups; and

(c) when they are likely to submit
thelr reports?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c). Im
connection with the preparation of
Draft Outline of the Fourth Five Year
Plan, two informal study groups were
set up by the Planning Commission at
the official level in the second half
of June, 1966 to prepare respectively:
(a) estimates of the likely export
earnings during the Fourth Plam
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period; and (b) the requirements of
maintenance imports during this period,
The tentative estimateg of export earn-
ings and of the requirements of main-
tenance imports, as worked out by the
two working groups,.have been taken
into account in preparing the Draft
Outline, which will be presented to
both Houses of Parliament in *he
current session.

. Treatment of Kesari Dal

3329, Shri C. K, Bhattacharyya:
Shri Shree Narayan Das:

- will the Minister of Health and
Family Planning be pleased to state:

(a) whether the Indian Council of
Medical research has suggested a
method of treatment of “Kesari Dal”
to remove its toxic element and make
it fit for human consumption without
the risk of getting “lathyrism™;

(b) if so, the details 8f the method;
and

(¢) the steps taken to implement the -

suggestion of the Indian Council of
Medical Research?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) The
Nutrition Research Laboratories,
Hyderabad, have suggested a method
of treatment of Kesari (Lathyrus
Sativus) seed to remove toxic factors
present in the native seed prior to
human consumption, -

(b) Details of the method for re-
moving toxic factors are given in *he
statment, laid on the Table of the
House. [Placed in Library. See No.
No. LT-6817/66].

(¢) The method is based entirely on

laboratory experiments, and is still
under consideration of the experts of
the Indian Council of Medical Re-
search.

‘Agricultural Refinance Corporation
Loans

3330. Shri Kolla Venkaiah: Will the
Minister of Finance be pleased to
state:

(a) whether the granting and ad-
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vancing of Agricultural Refinance
Corporation’s loans: to the land-owners
under the Nagarjunasagar Project
through Co-operative Mortgage Banks
for levelling and preparing the land
for irrigation have been stopped;

(b) whether the loans were stopped ’
after advancing one instalment;

({c) the reasons for
loaus;

stopping the

(d) whether the peasants who have

‘taken the first instalment are asked to

repay the amount;

(e) the loans granted upto the end
of June, 1966 in Nagarjunasagar pro-
Ject;

" if) the amount of loans advanced;
ang

{g) the number of instalments for
advancing the loans?

The Minister of Finance
Sachindra Chaudhuri): (a) No,

(Shri

(b) 3,193 applicants haﬁe been paid
the second instalment as well,

(c) The grant of loans has not been
stopped. Wherever the loans already
advanced have not been utilised for
purposes of reclamation of land, the
payment of further instalments has
been postponed, pending proper uti-
iisation of the earlier advances.

(d) No noticeg for the repayment
‘of the instalments have been sgerved
but the agriculturists have been
warned that if the loans already avail-
ed of by them are not properly uti-
lised soon their repayment would be
démanided.

(e) Rs. 583.33 lakhs to 27,814 appli-

cants.

(f) Rs. 285.86 lakhs to 23,019 appli-
cants,

(g) Generally loans are disbursed
in two instalments,
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Housing Subsidy to Harijang in Delhi
3331, Shri Guilshan:
Shri Narasimha Reddy:
Shri Kapur Singh:
Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether Government are giv-
ing housing subsidy to Harijans in
the Union territory of Delhi;

(b) if so, the details of the scheme
and the total amount allocated for
the purpose;

(c) whether any increase in the toial
allocation has been effected recently;
and

(d) if so, the reasons therefor?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Yes, Sir.

(b) Under the Delhi Adminislration
Rules for the grant of housing subsidy
to Harijans, a subsidy equivalent to
75 per cent of the cost of a house,
excluding the cost of land, or
Rs. 900.00 whichever is less, is grant-
ed for the construction of a house in
the rural area of Delhj on the follow-
ing broad conditions:

(i) The applicant belongs to a
Scheduled Caste and is en-
gaged in an unclean occupa-
tion provided that 20 per zent
.of the total subsidy shall be
earmarked for -giving grant to
Scheduled Castes other than
sweepers and scavengers.

(ii) That the applicant possesses
at least 60 sq. vards of land
in the rural areas of Delhi
where he proposes to ron=-
struct a house.

(iii) That the applicant or his
wife or any dependent mem-
ber of his family does mnot
possess a pucca house any
where in the Union Territory
of Delhi,

(iv) That the applicant is agree-
able to contribute at
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one third of the total subsidy
granted to him towards the
construction of the house,
either in cash or building
materials or by way of volun-
tary labour.

The amount allocated for this pur-
pose during 1966-67 is Rs. 4.00 lacs.

(e) and (d). During the Third Plan
the amount allocate@ for the above
scheme was Rs. 12.00 lacs. The allo-
cation to be made during the Fourth
Five Year Plan is yet to be finalised.
It cannot, therefore, be said whether .
there will be any increase in the total
allocation for the scheme in view.

Appointment of Shri J, N. Ganja as
Consultant on External Affairs in
Washington

3332, Shri Guishan:
Shri Narasimha Reddy:
Shri Kapur Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that one
Shri J. N. Ganju has been appointed
in Washigton D.C. as Consultant on
External Affairs;

(b) if so, on what remuneration; and

(c¢) whether he had ever been em-
ployed by Government previously?

The Ministey of Finance (Shri
Sachindra Chaudhuri): (a) The ser-
vices of Mls Public Relations Attaches
International, Inc. Washigton D.C.
were engaged by this Department as
public relations consultants for the
Economic Section of our Embassy in
the US.A, Shri J. N. Ganju was the
principal of this firm;

(b) The firm was engaged for one
year from the 9th August, 1965 for
$60,000 (-ixty thousand dollars only);

(c) He worked as Public Relations
Officer in the Ministry of information
and Broadcasting, He also worked as
Press Attache to the Embassy of
Tndia, Washington on contract basis and
resigned from Government service

least with effect from 1st February, 1963.
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Health Officer’s Statos in Delhi
Municipal Corporation

3334. Shri Liladhar Kotoki:
Shri R, Barua:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government's attention
has been drawn to the news item pub-
lished in the Hindustan Times dated
the 18th July 1966 under the caption
“Stalemate over Health Officer's
status”;

(b) if so, the nature of the dispute
between the Municipal Commissioner
and Health Officer of the Delhi Muni-
cipal Corporation; and

(c) the action taken to resolve their
differences?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): ‘a)
Yes. ' .

(b) The Commissioner took over the
direct administrative control of the
T hospitals of the Corporation in Delhi
to which the Municipal Health Officer
has objected.

{c) The Mayor of Delhi discussed
this matter with the Group Leader
ang the Commissioner of the Corpora-

" tion. It was explained to the Muni-

cipal Health Officer that the stand
taken by him was untenable as the
step taken by the Commissioner was
on administrative grounds,

Indifference of a New Delhi Hospital

3335. Shri Buta Singh:
Shri Narasimha Reddy:
Shri Kapur Singh:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the attention of Gow-
ernment has been drawn to a Press
Report appearing in the March of the
Nation Weekly dated the 9th July, 1968
captioned “Hospital's Indifference
leads to Death”; and

(b) if so, the action taken against
the Officer concerned? )
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The Minister of Heaith ang Family
Planning (Dr, Sushila Nayar): (a) .nd
(b). Shrimati Trishla Devi Jain was
admitted inh the Willingdon Hospita!
on the 8th May, 1966 with extensive
burns with kerosene, She was in
severe shock and 35 per cent of the
body area covered with burns. She
was given the best possible attention,
ecare and sympathy and no efforts or
medicines were spared for her treat-
ment, The hospital spent Rs. 1,200 to
Rs. 1,580 on plasma transfusions and
throughout her stay in the hospital,
intensive treatment was kept up. Des-
pite the best medical care and atten-
tion the patient died on 22nd June,
1966. But for the attention bestowed
on her she would not have survived
for so long,

It is the practice that all burn cases

are treated as medico-legal cases.

Hence the police was informed and the
body was handed over to them,
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Aid to Yogic Institutions

3337. Shri Hem Raj: Will the Minis-
ter of Health ang Family Planning
be pleased to state:

(a) the amount of aid or assistance
given to the Yogic Institutions in the
country with their names and loca-

tions during the years 1964-65, 196566

and 1966-67 so far; and

(b) the purposes for which it was
given and the researches carried out by
them?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). No grant has been paid to
any yogic institution during the years
referred to. ’
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Aid from International Development
Association

3339, Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that India
has got financial aid from the Inter-
national Development Association re-
cently;

(b) if so, the total amount of such
assistance; and

(c) the terms on which the financial
adsistance will be given?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c).
Since 1st April, 1986, India has got
financial aiq from the International
Asgsociation as shown in the statement
laid on the Table of the House. [Plac-
ed in Library. See No. LT-6918-66].

Gold Smuggling

3340, Shri D, J. Naik: Will the Mini-
ster of Finance be pleased to state:

(a) whether it is a fact that smug-
gling of gold has increased during the
last two years; and

(b) if so, whether it is a fact that
thig is on account of relaxation of Gold
Coqtrol Order?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) As it is not
possible to make a precise estimate of
the quantity of gold smuggled into
India during the last two years, it is
difficult to state whether the smugg-
ling of gold has increased or decreased

during the said period. The quantities*

of gold seized as smuggled during
each of the years 1964 and 1965 show-
ed increase over that geized during
1963. There has, however, been a
markeq fall in such seizures during
the first half of 1966. Variations in
eeizures from year to year, however,
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do not necessarily indicate increase or
decrease in smuggling activities,

(b) In view of the answer to (a)
above, this.does not strictly arise. The
relaxation of Gold Control Order made
in September, 1963 allowed certified
goldsmithg to manufacture old orna-
ments into' new ones of like purity.
The goldsmithg are not permitted to
use primary gold in which form the
gold is generally smuggled into India.

Smuggleq Silver ang Gold Seized im
Karnal

3341. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Finance be
pleased tp state:

{a) ‘whether it is a fact that over
40 maunds of silver and six kilos of
gold ornaments estimated to be worth
about Rs. 6 lakhs were seized by the
police from the houses of seven Sarafs
in the course of a raid for stolen orna-
ments at Karnal (Punjab) on the 18th
July, 1966; and

(b) if so, the action Governinent
have taken sg far in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) In  the
course of raids in Karnal (Punjab) in
the houses of seven Sarafs, on 18th
July 1966, the police seized about 376
Kgs, of silver and silver ornaments
and about 3 Kgs. of gold ornaments.
The value of the seized articles is esti-
mated to be about Rs, 3 1|2 lakhs,

(b) According to information rece-
ived, complaint was filed by the police
in the court of the Chief Judicial
Magistrate, Karnal, and the matter is
now in revision before the District
and Sessions Judge, Karnal, against
the order of the Chief Judicial Magis-
trate for release of the seized articles.
Investigations have also been started
by the Income-tax authorities and are
in progress.
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Working Women's Hostel, New Delhi

3345, Shrimati Renn Chakravartty:
Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) whether a grant of Rs. 50,000
eor less was made by Government to
L]
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the YW.CA, New Delhi
Working Women's Hostel;

for its

(b) if so, in which year or years;

(e) whether it is a fact that ihere
is no representative of Government on
the Board of Management;

(d) whether a loan of Rs. 1 lakh
was also given to the YW.C.A. and
if so, in which year;

(e) whether hostel rate§ have been
revised upwardg three times within
the last 12 months;

(f) whether it is also a fact that
most of the girls are in_the Rs, 300—
600 income bracket; and

(g) whether new rules have been
passed by the Board of Management
which adversely affect the residents?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). Yes. A grant-
in-aid of Rs. 50,000.00 was made by
Government in -1953.

{e) The Director of Estates is a re-
presentative on behalf of the Govern-
ment on the Managing Committee,

(d) A loan of Rs. 1 lakh was given
to the YW.CA for construction of
the Hostel in two instalments of
Rs. 50,000.00 each, one in 1953 and the
other in 1955,

(e) to (g). Government have no in-
formation in the matter as the Gowv-
ernment representative has not been
invited to any Meetings of the Com-
mittee in the last year to discuss this
matter.

Industirial Projects in Tribal Areas

3346. Shri H. C. Soy: Will the Minis-
ter of Planning and Social Welfare
be pleased to state:

{a) whether it is a fact that the big
industrial projects opened up in the
midst of tribal people have meant not
only loss of their encestral lands and
means of permanent and stable source
of subsistence but also economic and
mora' frustration among them;
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“(b) whether it is also a fact that in
preparing the projects in the tribal
region, no care during all these Five
Year Plans has been taken to prepare
the directly affected tribal people to
be able to bear the tremendous impact
of the sudden wvast industrialisation;
and

(c) if so, the steps and correctives
proposed to be taken and applied in
the next Plan?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) to (c). The
question of timely and adequate
rehabilitation "of Scheduled Castes
and Scheduled Tribes displaced by
various irrigation, power and indus-
trial project; has been engaging
serious attention .of the Government of
India. The State Governments, who
are primarilyr concerned with the re-
habilitation of such persons, Indus-
trial Undertakings and the Project
authorities have taken necessary
steps in the Third Five Year Plan for
the speedy end suitable rehabilitation
of such disp'aced persons. The ques-
tion as to the measures to be adopted
during the Fourth Five Year Plan is
under consideration of the Govern-
ment of India and the Planning Com-
mission.

Village Water Supply Schemes in
Kerala

3347 Shri P. Kunhan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that a num-
ber of Village Water Supply Schemes
started in Kerala, especially in Pal-
ghat District, during the Third Plan
have been dropped after spending
huge amounts of money; and

(b) if so, the names of the Pancha-
yats affected and the reasons therefor?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) and
(b). The required information is
being collected and will be laid on the
Table of the Sabha as soon as it is re-
ceived from the State Government.

BHADRA 3, 1888 (SAKA)

Written Answers 7012

Edopcation of Adivasis

3348. Shri H. C. Soy: Will the Minis-
ter of Planning and Social Welfare be
pleased to refer to the reply given o
Unstarred Question No. 4152 on the
21st April, 1966 and state:

(a) the time when the disparity in
the educational development betwecn
the two sections of the Adivasis will
be removed;

(b) whether it is a fact that the
number of Schools, especially High
Schools and Colleges have grown up
and State Government aid and reco-
gnition given more readily in Ranchi
district than in Singbhum and San-
thal Pargana in Bihar, has resu!ted in
increased facilities for Christian Adi-

vasis as compared to Non-Christian
Adivasi students;
(c) the number of residential

schools opened in predominantly Non-
Christian Adivasi areas; and

(d) whether there is a proposal in
the next Plan to have much larger
funds made available to give more
educational facilities to less educa-
tionally developed section of Adi-
vasis?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) The State Gov-
ernments are making efforts to bring
the backward Adivasis upto the level
of the rest of the community as early
as possible. Tt is not possible to give
the definite date when the disparity
between the Christian and non-Chris-
tian Adivasis will be removed.

(b) to (d). The requisite informa-
tion has been called for from the
State Government concerned and it
will be 'aid on the table of the House
as soon as it ig received.

Irwin Hospital, New Delhi

3349. Shri Mohammed Koya:
Shri P. C, Borooah:
Shri Shree Narayan Das:
Shri D. C. Sharma:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether there is any proposal to
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take over the Irwin Hospital by Gov-
ernment;

(b) whether the Delhi Municipal
Corporation is resisting such a move;
and

(e) if so,
thereto?

Government’s

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
{c). There is no proposal to take
over the Irwin Hospital by the Cen-
tral Government. However, with a
view to improving the administration
and conseguently the standard of cli-
nical service and medical education,
the Delhi Administration have consti-
tuted 5 Board of Management under
the Chairmanship of the Chief Com-
missioner which will coordinate - the
working of the three connected insti-
tutions, namely, the Maulana Azad
Medica' College, the Irwin Hospital
and the G. B. Pant Hospital. The
Mayor of Delhi is a member of this
Board.

Power Cuts in States

3350. Shri . B. Raju: Will the
Minister of Irrigation and Power be
pleased to state:

(a) how many States in India have
imposed cuts on the supply of electri-
city and power during 1965-66;

(b) how many States have collect-
ed the minimum prescribed yearly
charges from agriculturists for the
power connections given for agricul-
tura] purposes, even after imposing
power cuts; and

(c¢) how many States, among those
which imposed power cuts, are consi-
dering to give some remission for the

minimum yeavly charges a'ready
collected?
The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed): (a)
to (c). The requisite information is
being collected and will be laid on "he
Table of the House as soon ag possible.
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Workers in Kolar Gold Fields
3351, Shri H. C. Linga Reddy: Will
the Minister of Finance be pleased to

state:

(a) the number of workers emplty-
ed in the Kolar Gold Fields in Mysore
State at present;

(b) the number of employees rea-
trenched during the last three years
either on arcount of the retrenchment

or closure of mines;

(e) the alternative arrangements
made and the employment potential
created to employ the retrenched
labourers and other surplus people in
the area: and

(d) for how long the mineg are like-
ly to last with the present strengih
of the labourers in employment?

The Minister of Finance (Shri
Sachindra Chandhuri): (a) On 1-8-
1966 the number of workers was
13,128,

(b) In the three years preceding
1-8-1966 no workers were retrenched.

(¢) Messrs Bharat Earth Movers
Ltd., a Government company, is con-
structing a factory there which may
have an employment potential for
3,000 workers. This will be of help
to workers leaving the Kolar Gold
Mines by retirement or otherwise.

(d) On the basis of the proved ore
reserves most sections of the mines
should continue for 10 to 15  years.
Further exploration to deve'op ore
reserves is also taking place. How-
ever the strength of workers does not
depend only on the ore reserves but
is determined with reference to pro-
duction techniques and other relevant
factors.

Unemployed Sanitary Inspectors in
Kerala

Sbri Mohammed Koya: Will
Family

3352
the Minister of Health and
Planning be pleased to state:

(a) whether it is a fact that some
Sanitary Inspectors who passed the
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examination from the Thavanur Rural
Institute (Kerala) are sti'l unemploy-
ed;

(b) if so, the number of such un-
employed Sanitary Inspectors; and

(c) the reasons for not absorbing
them by the then Government in ser-
vice when a lot of money has been
spent on their training?

The Minister of Health and Family
Planning (Dr. Smshila Nayar): (a) to
(c), Information is being collected
from the State Government and will
be laid on the table of the Lok Sabha
on receipt.

aifeaTs & 1At it aed
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Energisation of Pumping Sets

3356. Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:
Shri Yamuna Prasad Mandal:
Dr. Mahadeva Prasad:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the demand for electricity for
pumping sets in the country upto July,
1966;

(b) how many pumping sets can be
energised with available energy;
and

(c) the demands and allotments of
funds for this purpose, State-wise?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (8)
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to (c). There is a large demand for
supply of electricity for the pumping
sets. Tt has been gssessed that with the
outlay of Rs. 44.39 crores on rural
electrification during the current year
about 99,580 pumpsets/tube-wells can
be energised. According to the Chair-
men of State Electricity Boards ano-
ther additional 61,000 pumpsetsjtube-
wells can be energised during the cur-
rent year if additional funds are made
available.

Writien Answers

Generally, it can be stated that aval-
lable electric power is sufficient to
meet the needs of agricultural pump-
ing in the country. Lack of power has
not been the limiting factor for ener-
gisation of pumpsets. The main bottle-
neck is the lack of necessary net work
of transmission angd distribution lines
within the States. However, during
the last two years of the Third Plan an
additional sum of Rs. 11:21 crores over
and above the State Plan ceilings was
provided for specifically energisation
of irrigation pumps and tube-wells.
The State authorities have also been
advised that during the Fourth Plan,
rural electrification schemes should be
drawn up to sub-serve the agricultu-
ral need so that clusters of pump
situated in a group of villages coald
be covered for energisation as far as
possible. The allocation of central
assistance relating to the rural eleetri-
fication programme during 1966-67 is
indicated below. The amounts asked
for the purpose in the annual-plan are
also indicated in a separate column.

Demand Allocation
(Rs. lakhs) (Rs. lakhs)

1. Andhra Pradesh 200.00  300.00
2. Assam 100.00 90.00
3. Bihar 275.00 275.00
4. Gujarat 270.00 270.00
5. Jammu & Kashmir  50.00 59.20
6. Kerala 60.00 60.00
. Madras f00.00 600.00
;_ Maharashtra 750.00 247.13
9. Mysore 300.00 300.00
10. Orrisa 120.00 110.00
11. Punjab 300.00 297.00
82, Uttar Pradesh 900. 00 §00.00
13. West Bengal 100.C0 100.00
14. than 250.00 250.00
15. Madhya Pradesh 106.52 75.00
4481.52  3933.33
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Harijan Members of Panchayats

3357. Shri P, EKunhan: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the Re-
port of the Commissioner for Schedul-
ed Castes and Scheduled Tribes for
the year 1963-64 wherein it is stated
that Harijan Members of certain Pan-
chayats are not allowed to sit at meet-
ings; and

(b) if so, the action taken to put an
end to this diseriminatory treatment?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
observations of the Commissioner for
Scheduled Castes and Scheduled Tri-
bes have been brought to the notice
of the State Governments and the
Department of Community Develop-
ment so that they may take remedial
measures.

Educationa] facilities to Scheduled
Castes and Scheduled Tribes

3358. Shri P. Kunhan: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) the amount provided towards
educaional facilities for the Schedul-
ed Castes and Scheduled Tribes
during the Third Plan;

(b) the actual amount spent;

(¢) whether there is any shortfall
in the amount; and

(d) if so, the names of States
where the shortfall has occurred?

The Deputy Minister in the Depart-

ment of Social Welfare (Shrimati
Chandrasekhar) :
(8) Sch.Castes 1535.72 Rs.inlakhs
Sch. Tribes 1303.16 -
(b) Sch. Castes 1672.28+% -
Sch. Tribes 1160.90* ”»

*Anticipated expenditure.

BHADRA 3, 1888 (SAKA)

Written Answers 7020

(c) 1. Sch, Castes No, Sir.
2, Sch. Tribes Yes, Sir.
(d) Andhra  Pradesh, Bihar,

Maharashtra, Madhya Pradesh, My-
sore, Orissa, Rajasthan, Himchal Pra-
desh, Manipur, Tripura and A & N
Islands.

The above information is only in
respect of the State Sector of Back-
ward Classes.

As regards Central Sector, alloca-
tions were made for the schemes of
Post-Matric scholarships and girls
hostels for Sch. Castes and Sch.
Tribes. In the case of Post-Matrie
scholarships, the Department of
Social Welfare is committed to bear
the entire expenditure over and
above the fixed grants released by
the Ministry of Education plus State
Governments’ share of expenditure
to be borne by them at the level
of 1958-59. In view of this question
of any shortfalls would not arise so
far this scheme is concerned. The
following expenditure is likely teo
have been incurred during the
Third Plan period on this scheme:—

Rs. 766. 50 lakhs
Rs. 125.38 lakhs

Scheduled Castes
Scheduled Tribes

As regards girls’ hostels, no State-
wise allocations were made and hence
the question of shortfall does not arise.
The following amounts were sanction-
ed and are likely to have been in-
curred during the Third Plan period
on this scheme:—

Rs, 4.51 lakhs
Rs. 9. 54 lakhs,

Scheduled Castes
Scheduled Tribes

srafaa Tegwl &t TRt
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Hostels for Students belonging te
Sravenger Classes

3260. Shri Mohan Nayak: Wil! the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether it is a fact that the
Central Government sanctioned grants
to the States to start special Hostels
for the students belonging to scaven-
ger classes in the Third Plan period;

(b) if so, the amount sanctioned for
the said Hostels in each State in the
Third Plan period; and

(c) the amount spent by the Orissa
Government for the said purpose?

(b) and (e).
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The Deputy Minister in the Depart-
ment of Social Welfare (Shrimaii
Chandrasekhar): (a) No, Sir.

(b) and (c). Do not arise.

Post-Matric Scholarships to Schedul-
ed Castes Students in Orissa

3361, Shri Mohan Nayak: Will the
Minister of Planning and Social
Welfare be pleased to state:

(a) the amount sanctioned towards
the post-Matiric scholarships for
Scheduled Caste students in Orissa
State durnig 1965-66;

(b) the number of Scheduled Caste
students who have received the said
scholarships in Orissa State during
the above period; and

(¢) the number of applications re
ceived and the number rejected?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): The required infor-
mation is as under:—

(a) Rs. 3.30 lakhs have been
provisionally released to the Govt.
of Orissa for post-matric scholarships
to Scheduled Caste students for the
year 1965-66. This is over and above
the fixed grant of Rs. 0.78 lakh re-
leased by the Ministry of Education
during that year and the State
Government’s own share of expendi-
ture at the level of the expenditure
incurred by them on this stheme

(b) and (c).

No. of applications No. ofﬁgplicntiom No. of Scholarships
recel rejected sanctioned
Renewal Fresh Renewal Fresh Renewal Fresh

713 433 15 90 108 343
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Colonies for Scavengers

3362, Shri Mohan Nayak: Will the
Minister of Planning and Social Wcl-
fare be pleased to state:

(a) the amount allotted by the Cen-
tra] Government to the States for the
construction of colonies for scavengers
in the First, Second and Third Five
Year Plans;

(b) the amount spent for the said
purpose and the amount lapsed after
the Plan periods; and

(¢) the States which have utilised
the total grants?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Cbandrasekhar): (a) to (e). No
specific allocation wus made for the
construction of colonies for scavengers
during the First and Second Five Year
Plans. Hence, it is not possible to as-
sess precisely the  amount actual'y
spent on this scheme and the extent
of shortfall during these two plin
periods,

During the Third P'an also onlv a
composite provision of Rs. 299.00 lakhs
was made for the scheme of subsidy
for housing of sweepers and scav n-
gers and provision of house sites for
Scheduled Castes (a) who are engag-
ed in unclean occupations or (b) wno
are landless labourers. A statem~nt
showing the allocations made and the
expenditure incurred on this scheme
iz placed on the Table of the House.
[Placed in Library. See No, LT-6919/
66].

“Grow More Food” Campaign

3363. Shri Jedhe: Will the Minister
of Works, Housing and Urban Deve-
lepment be pleased to state:

(a) whether it is a fact that during
the second Wor'd War, the lawns on
both sides of Raj Path were used
for growing vegetables and other food-
grains under Grow More Food Cam-
paign;

(b) if so, whether Government pro-
pbse to utilise these lawns for grow-
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ing vegetables or
and

other foodgrains;

(c) if not, the reasons therefor?

The Minister of Works, Housing and
Urban Development (Shri Meh
Chand Khanna): (a) to (c). Parts of
the lawns were cultivated for grow-
ing foodgrains and wvegetables. The
results were not found encouraging as
the cost of production was high.

Leprosy

3364. shri S, Kandappan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the incidence of 'eprosy
has been on the increase in the Statc
of Madras for the last five years;

(b) if so, the reasons therefor; and

(c) the steps Government propose
to take or have already taken to
check the spread of this disease?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): {a)
There is no evidence to warrant the
conclusion that the incidence of
leprosy is on the increase in the State
of Madras.

(b) Does not arise.

(c) Under the National Leprosy
Control Programme launched thrcugh-
out the country in 1955, 21 Leprosy
Control Units and 81 Survey Educa-
tion and Treatment Centres have
been established in the State of
Madras upto the end of the 3rd Five
Year Plan. In addition to this 5 vo-
luntary agencies are working in the
fie'd of leprosy, and the following in-
stitutions are also participating in the
leprosy Control Programme:

(i) Belgium Leprosy Mission,
Polambakkam.

(ii) Central Leprosy Teaching &
Research TInstitute, Chingleput.

(iii) Sacred Heart Hospital,
Kumbakonam.

(iv) Control Centre, Wandiwash.
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(v) St. Anthony Centre, Tindi- (c) the reasons for not giving
vannam.

There are 26 Inpatient Insti‘utions
where patients are hospitalised tempo-
rarily and 127 Rural & Urban Leprosy
Clinics where treatment facilities are
available to the out-door patients.
Till the end of the Third Five Year
Plan period 39 lakhs people have been
surveyed and 1,65,050 cases have been
recorded.

The Leprosy Control Progeamme
will be intensified during the TFourth
Five Year Plan. The D.D.S. Prophy-
laxis programme will also be started
in the State. Children upto the age
of 10 years will receive prophylactic
treatment with D.D.S. so that they are
protected for future,

Dearness Allowance to U.P Govern-
ment Employees

3365. Shri Mobammed Koya:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of
pleased to state:

Finance be

(a) whether the Central Govern-
ment have given any assistance to the
U.P. Government to meet the demands
of the Government employees for the
recent incrcased dearness al'owance;

(b) whether similar assistance was
given to all the States; and

(c) if so, the details thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
No, Sir.

(e) Does not arise.

Pazhassi Project in Kerala State

3366. Shri A. K. Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Pazhassi
Project approved long before some
other projects in ‘Kerala is allotted
only rupees one lakh during the
Fourth Plan;

(b) if so, the total estimated cost
of ‘the project; and

priority to this project though it is in
the most backward region?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
The amount allotted for the year 18686-
67 is Rs. 1 lakh and the allocation for
the balance of years of the Fourth Plan
is not yet settled.

(b) The total estimated cost of the
project is Rs. 442,40 lakhs,

(¢) Priority has been accorded te
projects which are in an advanced
stage of construction and will yield
early benefits. Pazhassi Project is in
the initial stages of construction,

Nagarjunasagar Dam

3367. Shri Yashpal Singh:
Shri D. C. Sharma:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether one of the two gates
fixed for letting out water at Nagar-
junasagar Dam did not go down when
it was to be closed after the water
level in the reservoir had risen above
the tunnel; and

(b) if so, the reasons therefor and
the action taken in the matter?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Two gates of temporary diversion
tunnel at Nagarjunasagar Dam did not
go down when the water level rose
above EL, 412. '

(b) The reasons for this are being
investigated.

Deputation Allowarce on Ex-Cadre
Posts

3369. Dr. Chandrabhan Singh: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact thai Deputa-
tion (duty) Allowance on ex-cadre
posts on imdentical time scales
of pay is Dbeing stopped with
immediate effect for  the per-
sons whose tenures are oxpiring
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now or within a maximum period of
six months;

(b) if so, whether any substantial
economy will be effected by it, and if
so, what;

(c) whether it is also a fact that
reversion of deputationists wil] lead to
the dislocation of work and conse-
quent inefficiency outweighing the
economy effected; and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The
decision not to allow deputation
allowance in ex-cadre posts on identi-
cal or equivalent scales of pay will be
applicable to existing deputationists if
and when their tenure of deputation
is extended or renewed.

(b) It js not possible to estimate
at this stage the extent of economy
involved.

(c) and (d). Since the ceputationists
will be gent back only on expiry of
their existing tenures, the question of
dislocation of work does not arise.

Research Officers in Planming
Commission
3370. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Dr, Ram Manohar Lohia:

Will the Minister of Plamning and
Social Welfare be pleased to state:

(a) whether the cadre of the Inves-
tigatorg and the Research Officers in
the Committee on Plan Projects is the
same as that of Planning Commission
and their inter-seniority and inter-
changeability maintained;

(b) whether the recruitment rules
and the procedure of promotions are
the same;

(e) if not, how the name of Plan-
ning Commission is associated with
the Committee on Plan Prajects; and

(d) the reasons why the posts for
the Committee on Plan Projects are
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advertised in the name of Planning
Commission and the Officers’ appoint-
ments are issueq by the Secretary,
Planning Commission?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) and (b). The scales of pay of
Research Officers and Investigators in
the Committee on Plan Projects are
the samg as those within the Plan-
ning Commission. Recruitment rules
and procedures for promotions are
also similar. However, in meeting the
varying needs of Study Teams consti-
tuted by the Committee which require
different types of personnel, depend-
ing upon the subjects and areas
selected for study, recruitment has to
be made by the Committee on Plan
Projects independently. In view of
this and because of the short-term
nature of studies undertaken by the
Study Teams, seniority lists are dis-
tinet from those of the Planning Com-
mission.

(c) and (d). The Secretariat of the
Committee on Plan Projects isg located
in the Planning Commission. For
current work it functions under a
Member of the Planning Commission,
important matters being referred te
the Deputy Chairman of the Planning
Commission and the Chairman of the
Committee on Plan Projects and,
when necessary, to the Committee as
a whole. Under the Central Civil
Services (Classification, Control and
Appeal) Rules, 1965; Secretary, Plan-
ning Commission, is the appointing
authority for certain categories of
postg in the Committee on Plan Pro-
jects and appointment orders in these
cases are issued in his name.

Committee on Plan Projects

3371, Shri Kishen Patinayak:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Dr. Ram Manohar Lohia:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) the action taken on the reports
brought out by the teams sét up by
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t!l'xe Committee on Plan Projects from
time to time;

(b) whether there is any regular
unit either in the Committee on Plan
Projects or in Planning Commission
responsible for the follow-up of the
implementation of the recommenda-

tions made by the teams in their
reports; and

(c) if not, how the Commission
ensure that the recommendations made
by the Teams are being implemented
by the concerned Ministries and State
Governments?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) to

(c). Since the Committee on Plan
Projects was set up in 1956, as 3 Com-~
mittee of the Nationa]l Dezvelopment
Council, Study Teams constituted by
the Committee have investigated a
number of important subjects. The
secretariat of the Committee on Plan
Projects brings the proposals in each
report to the attention of the Minis-
tries and the States concerned.
Follow-up action on the reports of
Study Teams iz taken by the Minis-
tries concerned and the appropriate
Divisions of the Planning Commission
keep in touch with the Ministries.
When each report is completed,
according to the subject investigated,
careful consideration is given to the
manner in which the recommendations
could be best pursued.

Ramanadhi and Gadana Reservoir
Schemes in Madras

3373. Shri M. P. Swamy: Will the

Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether it is a fact that the
Government of Madras have impressed
on the Planning Commission about the
contribution which the Ramanadhi
and Gadana Reservoir schemes in
Tirunelveli district can make in the
development of economically back-
ward tract;

(b) the estimated
schemes; and

cost of these
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_(e) whether the Planning Commis-
sion have given technical clearance to
these schemes?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) The
Government of Madras have submitted
proforma reports for Ramanadhi and
Gadana Reservoir schemes.

(b) The  estimated costs of
Ramanadhi and Gadana Reservoir
schemes are Rs. 87 lakhs and Rs. 158
lakhs respectively.

(c) Ramanadhi project was approv-
ed by the Planning Commission for
implementation in March, 1866 and
State Government informed about it.

The Gadana Reservoir scheme
under consideration.

is

Goods exported from India to Nepal

3374. Shri P. G. Sen:
Minister of Finance be
state:

Will  the
pleased to

(a) the amount Nepal will receive
this year from India in the form of
central excise refund on goods export-
eq from India to Nepal; and

(b) the amount thus received last
year?

The Minister of Finance
Sachindra Chaudhuri):
It is estimated thay His Majesty’s
Government of Nepal may receive
approximately a sum of Rs. 230 lakhs
in the year 1966-67 as refund of cen-
tral excise duty on exciseable goods
exporteq from India to Nepal.

(Shri
(a) and (b).

The amount actually paid on this
account in the year 1965-66 was
Rs. 246.6 lakhs.

Out-of-turn Allotment of Government
Flaty .

3%75. Shri Omkar Lal Berwa: will
the Minister of Works, Housing and
Urban Development be pleased i
state:

it is a fact that out of
flats is

(a) whether
turn allotment of Government
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made by him under extraordinary
circumstances to deserving cases;

(b) if so, how many such allot-
ments have been made during the last
two years; and

(c) the procedure followed in this
regard?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) Out of turn
allotments are made under the rules
to (i) dependents of government
servants who have died or retired
from service and (ii) personal staff
of Ministers limited to one or twe in
the inferests of discharge of official
business. They are also made in cases
of exceptional hardship.

(b) 129 to dependents of govern-
ment servants who have died or retir-
ed; 11 to personal staff of Ministers
etc.: and 131 to other descrving per-
sons. The total number of allotments
made during this period is over 14,100.

(e) Each case is examined on merits
and the rules and orders on the
subject.

Manager of Publications, Delhi

3376. Shri Onkar Lal Berwa: Will
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether it is a fact that many
complaints of corruption, misuse of
Qonvernment property and funds,
favouritism, ete. have been received
against the Manager of Publications,
Delhi:

(b) if so, whether any investigation
has been made; and

(e) if so, the action taken in the
matter?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand EKhanna): (a) Yes.

(b) Some of the complaints have
been investigated while others are
still under investigation.
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(c) Steps are being taken to charge-
sheet the officer concerned in respect
of certain gllegations already investi-
gated.

Manager of Publications, Delhi

3377. Shri Onkar Lal Berwa: Will
the Minister of Works, Housing and

Urban Development be pleased to
state:

(a) whether the Manager of Publi-
cations in his Ministry has been
declared physically unfit for Govern-
ment service by the Medical Board;

(b) if s0, on what ground and on
what da'e; and

(e) the reasons for his being allow-
ed to continue in Government service?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) Yes.

(b) On the 24th March, 1966; on the
ground that the officer concerned is
not reasonably healthy and has not
the physical capacity and mental
alertness for continuing to discharge
satisfactorily the duties expected of
him. =

(¢) The medical certificate given by
the Medical Board was not in the
prescribeq form as required by the
rules applicable, The officer, how-
ever, has since proceeded on leave
with effect from the 21st July, 1966.

Engineers in CP.W.D.

2378. Shri Yudhvir Singh:
Shri Onkar Lal Berwa:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state the rules for recruitment,
confirmation and promotion of Assist-
ant Engineers, Executive Engineers
and Superintending Engineers (direct
recruits and departmental candidates)
in the Central Public Works Depart-
ment?

The Minister of Works, Housing and

Urban Development (Shri Mehr
Chana Khanna): A statement is laid
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on the Table of the House. [Placed
in Library. See No. LT-6920/66].

Burvey Re. Housing and Allotment of
Land tp Landless Tribals of Orissa

3386. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether Government have made
any survey regarding housing and
allotment of land to the landless
Tribals of Orissg State;

(b) if so, the results thereof;

(c) whether any tentative provision
kas been made in the Fourth Five
Year Plan to provide house sites and
land to landless tribals of Orissa State;
and

(d) if so, the details thereof?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) No, Sir.

(b) Does not arise.
{c) No, Sir.
(d) Does not arise.

Rura] Electrification in Orissa

3381, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
Orissa have requested the Central
Government for the grant of more
funds for rural electrification in the
State during 1966-67;

(b) if so, the detai's thereof; and

(¢) the reaction of Government
thereto?
The Minister of [Irrigation and

Power (8hri Fakhruddin Ahmed): (a)
No. The Government of Orissa had
proposed an outlay of Rs. 120 lakhs
for rural electrification for 1966-87 in
their Annual Plan proposals. Against
this, the Working Group on Power set
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up to consider the Annual Plan of
Orissa State for 1966-67 recommend-
ed an eutlay of Rs. 110 lakhs, which
has since been approved and the
amount has  been allocated to the
State Government,

(b) ang (¢). Do nol arise.
Extension of Service to Architects in
CP.WD.

3382. Shri Onkar Lal Berwa:
Shri Hokam Chand
Kachhavaiya:

Wil! the Minister of Works, Housing
and Urban Develop t be pl d to
state:

(a) whethor thore are Senior Archi- -
tects, Architects and Assistant Archi-
tects in C.P.W.D. who have been
granted extension of service; and

(b) if so, their designations, num-
ber and the period for which exten-
sions have been granted and the re-
asons therefor?

The Minister of Works, Housing
and Urban Deve opment (Shri Mehr
Chand Khanna): (a) There are no
Senior Architects and Assistant Archi-
tects in the Central Public = Works
Department who have been granted
extension in service. There is, how-
ever, one Architect who has been

" granted extension in service.

(b) One Architect in the scale of
pay of Rs. T00—1250 who attained the
age of 55 on 9th November, 1961 has
been granted extension in service from
time to time, up to 8th November,
1966. The extension has been grant-
ed owing to shortage of experienced
architects in the department.

Calicut Municipal Stadium

3383. Shri Mohammed Koya: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether Government have re-
ceived any representation from the
Calicut Municipal Corporation re-
questing for more aid to complete the
Municipal Stadium; and
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(b) if so, Government's
thereon?

reaction

The Minister of Heal!th and Family
Planning (Dr. Sushila Nayar): (a)
and (b). The required information is
being collected from the Government
of Kerala and will be laid on the
Table of the Sabha as soon as it is
received.

Sea-Erosion in Visakhapatnam

3384. Shri M. -S. Murti: Will the
Minister of Irrigation and Power be
p'eased to state:

(a) whether it is a fact that a re-
presentation was made to the Prime
Minister when she wvisited Visakha-
patnam regarding sea erosion in Visa-
khapatnam town;

(b) whether any request was made
by the State Government of Andhra
Pradesh to give technical and finan-
cial aid for the purpose; and

(c) if so, the action taken in the
matter?

The Minister of Irrigation and
Power (Shri Fakhruddin Abmed):
{a) The problem of sea erosion in
Visakhapatnam town was brought to
the notice of the Prime Minister
during her visit to the town in June
last.

(b) The State Government have
made a request to the Ministry of
Transport & Aviation that, as the
erosion in the town is mainly due to
harbour activities; the Harbour autho-
rity or the Central Government should
bear the cost of the protective mea-
sures. A scheme for the protection
work, based on the recommendations
of the American Expert, Dr. George
M. Watts, who inspecteq the area in
1964, is under the consideration of the
State Government.

{¢) The representation of the State
Government for Central financial as-
sistance for the purpose is under con-
sideration, The Central Water &
Power Commission are rendering such
#echnical assistance as is sought by the
State Government, who have been
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advised to take expeditious action for
taking up protective works.

Vasectomy Cases

3385, Shri Hem Raj: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) the number of vasectomy cases
done upto the end of July, 1968 in
the country;

(b) the number of camps held for
this purpose in Punjab; and

(c¢) the number of doctors attend-
ing each camp and expenses incurred
for each camp?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
{c). The information is being colleci-
ed and will be placed on the Table of
the House as soon as it is ready.

Loop Camps in Punjab

3386, Shri Hem Raj; Will the
Minister of Health and Family flan-
ning be pleased to state:

(a) the number of loops camps
held during 1965 and upto the end of
July, 1866 in Punjab; -

(b) the number of loop insertions
there during the above period;

(c) the number of lady dectors em-
ployed in each camp and the remnune-
ration paid to them for such cases;
and

(d) how much time these lady
doctors remain absent from the daily
duties in the Hospitals?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(d). The information ig being col-
lected and will be placed on the Table
of the House as soon as it is available.

Pakistan’s Demand for Compensation
for Loss of River Waters

3387. Shri P, C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Pakistan Govern-
ment have demanded compensation
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Privilege (Query)
for the loss of river waters which it
allegedly suffered during the Indo-
Pak. conflict in September, 1965; and

(b) if so,
thereto?
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Government's reaction

The Minister
Power (Shri
{a) No, Sir.

of Irrigation and
Fakhruddin Ahmed):

(b) Does not arise.

12.04 hrs.

RE QUESTION OF PRIVILEGE
AGAINST THE MINISTER OF
HOME AFFAIRS

(Query)

Shri A. K. Gopalan (Kasergod):
On 12-8-66, I had given notice of a
motion of privilege against the IIome
Minister .

Mr. Speaker: He was kind enough
to see me. I have promised him that
I would have a consultation with the
Home Minister. He should wait till
I have had that consultation and then
I will tell him what is the result.

Shri S. M. Banerjee (Kanpur): I
had tabled a motion of breach of
privilege against two  newspapers,
the Dinman and the Statesman. It
is not against the Minister; it s
against these two newspapers.

Mr, Speaker: That is another reilec-
tion. He should mot say it in this
manner, that it is not against the
Minister it is against the newspapers.

Shri S. M. Banerjee: Do not be -0
touchy. You have rejected the mo-
ilon against the Minister, That is
why I am saying that it is not against
him, but against the newspapers.

Mr. Speaker: Therefore I should
not reject this one?

Shri 8. M. Banerjee: No, no.

Mr. Speaker: That is what it

means. What else does it mean?

Shri §. M. Banerjee: You re-
consider it.
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12.05 hrs,

RE QUESTION OF BREACH OF
PRIVILEGE

Mr. Speaker: Yesterday, as soon as
I had announced my decision on the
mnotice of a motion of privilege, Shri
Madhu Limaye said:

“ziffan, werd wiga, @y &
witm & g fs oma s aEt &
AZEqTAT § TG KN T | G TF AY
Fraq qrFf 7E1 6.8, 34 T FF AAT
HIT w14 g0 aa1 1 qar 1

A wem qoaa oF fazdh
ot fadr 47 33 19 9% )

It came immediately after I had
given one ruling. Therefore, the

natural implication that 1 could
understand was that because I was

a member of the Congress—though
I am not. ...
Shri Shinkre (Marmagoa): Have

you denied it?

Mr. Speaker: That is not now the
question; whether I am a member of
the Congress or not, that is not in
dispute,

Shri Hem Barua (Gauhati): Are
you a member of the Congress or not?

Mr. Speaker: No, I am not.
=it 7g fema ("d7) WO 7 @
FATIATIF FA8 F | waw AT E,
At & atqw w47 £ 1 #% a7 Wi frar E
oTq &I 1. .. [Tmaam) | gewl #1Aq
¥ oFT OEET A
Mr. Speaker: For the present pur-
pose, that is beside the point, whe-

ther I am a member of the Congress
or not.

3T 999 §arq ¢ ¢ fv wa #3 0w
daer fzat a1 S a8 T9w T A &
92 ¥T ga1q §, fom &1 waea faarn
T ¥ §3 A4 @ aFa 5w A% &
FAT FT A7 § 79 aF { TATH TG
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Fzar Atr A dwar frar & ag &A%
agmadfrarg i ga fqar g T +rg
ZATT wAST FE1 {1 oAt o1 | gafag
Fx w77 a0 & F 3787 A7aT g 1w
g4 @ gar -l {5 f5m =1 F we=w
Yy ®TF2 | AT FHTFIT 9%
ATEL TE AT IZIAT 4T | & AT I
gim "7 Fg 5 & &y f5 oem
Tz wgAT AEY ¥

ot ®o Hlo FAW . ZH Wi =T
EECAN

®AA WEAA © qZT A% 3l

Shri Hari Vishnu Kamath (Hosh-
angabad): I will finish in a minute
and a half. I will invite attention to

rules 222 and 223.

Shri Hem Barua: It is high time
that Mr, Kamath gets a new book, it
is completely torn,

Shri Hari Vishnu Kamath: There
are only six months more. I will
accept it with thanks, I do not wish

to buy a new one for six months
only. Rule 222 says:
“A member may, with the

consent of the Speaker, raise a
question involving a breach of
privilege, either of a member or
of the House or of a Committee
thereof.”

Apparently you took action yester-
day under rule 227. I bave got the
record with me also, but I do not
want to tire the House with the re-
cord. As soon as you said that you
would refer this to the Committee
of Privileges, I think my hon. friend,
Shri S. K. Patel, got up and moved a
motion, “I move that it be referred
to the Committee of Privileges.” By
the time the General Secretary of the
Congress Party, Shri Raghunath
‘Singh, had to say anything, perhaps
there was an uproar, the record is
silent on the point, what he said, but
Mr, Patil's statement appears on

1502 (Ai) LSD—S5.
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record. Even assuming that the mo-
tion was made by Mr. Patil the
Minister of Railways—we are happy
he is present in the House now day
after day,....

7040

Mr. Speaker: I immediately said
that T was not relying op any motions
having to be made.

Shri Hari Vishny Kamath: Then,
you took action suo moto under rule
227. What does rule 227 say? In ali
humi ity, my understanding of the
rule is—first of all, let me reag the
rule:

“Notwithstanding anything con-
tained in these rules that means
those that have gone before....

“...the Speaker may refer any
question of privilege to the Com-
mittee of Privileges for examina-
tion, investigation or report.”

What does this mean, “any ques-
tion of privilege”? How does any
question of privilege arise before the
House? That is a moot point. If you
wil] bear with me for a while, how
does it arise? That arises only if the
conditions in ru'es 222, 223 and <224
are fulfilled, not before I submit that
unless conditions are fulfilled, no ques-
tion of privilege can arise before the
House because the procedure is laid
down as to how any question of pri-
vilege should be brought before the
House. What does it say? Rule 222 I
have read. Rule 223 I will read for
the benefit of the Members and col-
leagues who are going to follow me
to be able to make up their minds
algo, because it is not you alone, in
all humility, in all earnestness I sub-
mit.

Rule 223 reads:

“A member wishing to raise a
question of privilege....

—it applies to Mr. Patil also, T hope
there will be no two standards here,
and knowing you as I do. .

Mr. Speaker: That might be taken
apart when I have said that T am not
relying on that.
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Shri Hari Vishnu Kamath: That
might help you.

Mr. Speaker: That

out.

Shri Vasudevan Nair (Ambalapu-
zha): Why are two Members stand-
ing like that when he is on his legs?

Mr. Speaker: Others should sit
down.

Shri Hari Vishnu Kamath: Just as
we have equality before the law and
the Constitution, there is equality be-
fore the rules for all Members on ail
sides of the House,

“A member wishing to raise a
question shall give notice in writ-
ing to the Secretary before the
commencement of the sitting or
the day the question is proposed
to be raised. If the question rais-
ed is based on a document, the
notice shal] be accompanied by
the document.”

might be left

Now, a question of privilege on-
visaged, visualised in rule 227—“the
Speaker may refer any question of
privilege"—how does that question
come before the House? We cannot
go outside the rules surely, rules that
have been enforced by you as the
presiding deity of the Rules Commit-
tee.

The House has accepted that, we
are governed by the rules. Unless
therefore the motion is made by &
Member of the House by a formal
notice to the Secretary. . .

Shri Heda (Nizamabad):
is also a Member,

Speaker

Shri Hari Vishnu Kamath: He can
make a motion. But the motion was
made by Mr. Patil, not by him.

Mr. Speaker: I am hearing,
Mr. Kamath may continue.....
(Interruptions.)

Shri Hari Vishnu Kamath: A chair-
man on the panel is interrupting me.
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Shri C. K. Bhattacharyya (Rai-
ganj): Mr. Kamath said that he

would take only one minute. Has that
one minute expired?

Shri Hari Vishnu Kamath: I know it
is the Speaker, not you, who should
conduct the business. I, therefore,
submit that rule 227 cannot be enforc-
ed in a vacuum; as I submitted
yesterday, it cannot be enforced in
isolation from the other rules. No
notice of the motion was given yester-
day, because you ignored Mr. Patil's
motion; I presume you ignored
Mr Patil's motion. Is that so?

Mr. Speaker: I have said that I am
not taking that into consideration,

Shri Hari Vishnu Kamath: You
acted suo moto. Unless there is a mo-
tion before the House to refer this
matter to the Committee of Privileges
there cannot be any decision by the
Speaker or by the Chair (Interrup-
tions). Therefore, I submil that your
announcement or ruling—I do not
know what you call it—or decision to
refer the matter to the Committee of
Privileges was not quite in accordance
with the rules and not in order.

Shei S. M, Banerjee (Kanpur):
Yesterday, when my hon. friend
Mr, Limaye made this suggestion, I
thought it was a suggestion for action.
Sometimes some people say: why
don’t you join us? So, it is a sugges-
tion for action.

Mr. Speaker: That is a different
question. T want to make it clear to

the hon, Member: whether those
remarks constitute a breach of
privilege or not ig one thing. The

other things might be left separately.
The Committee may say: no, it is not
a breach of privilege; that is a different
thing. We are not discussing that.
The question is whether I can refer
|

Shri S. M. Banerjee: I am coming
to that...... (Interruptions.) I am
also relying on rules 223 and 224.
(Interruptions.) 1 will read rule 223.
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Under rule 227 you have a right te
refer anything, any question to the
Committee of Privileges suo motu;

that is the inherent right which you-

are able to use. Mr. Kamath referred
to rule 223 which clearly states:

“If the question raised is based
on a document the notice shall be
accompanied by the document.”

The document is only available
today and if I wanted to raise it I
will get it from the Lok Sabha Secre-
tariat or from the publications branch.
What document is available today?
Yesterday, when you referred it to the
Committee without that document, it
was only in shorthand before the
parliamentary reporter, not before us.

My second point is about 224 which
says that the right to raise a question
of privilege shall be governed by the
following conditions, namely, not more
than one question shall be raised at
the same sitting. Yesterday, one
question of privilege was before the
House in which you gave the ruling.
Secondly, we came to know that
without notice or anything you refer-
red the matter to the committee, This
will be something wunprecedented if
such matters are referred immediately
after they occurred. We must be very
frank if the Minister says anything,
you will also immediately move the
motion. Though we have not the
inherent powers, we can imme-
diately send a motion to the Secretary
ang say that it may be sent to the
Privileges Committee. That will be a
dangerous thing.

Shri D. D, Puri (Kaithal): The
distinction between rules 222 and 223
on the one hand and rule 227 on the
other is very clear. Rules 222 and 223
apply to the Members, When a Member
wants to raise a question of privilege,
he has to undergo certain formalities
and give notice in writing, etc., etc.
He should also observe the limitation
that not more than one motion of
privilege shall be taken up on any one
particular day. There is a distinetion
between the Speaker raising a ques-
tion of privilege and the Members
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raising a question of privilege. In so far
as the right of the Speaker is con-
cerned, it is unfettered and there is no
limitation that not more than one
question shall be taken up. Therefore,
the distinction between 223 on the
one hand and 227 on the other has to

be borne in mind.
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As a matter of fact, Shri Kamath
has pointed out that certain things
cannot happen in a wvacuum. It is
very clear that a Member can com-
mit a breach of privilege while
sitting in the House. It is for the
Committee to decide as to whether
under those circumstances the words
spoken by the Member sconstitute a
breach of privilege or not. But we are
at this moment limited to the ques-
tion of reference, and therefore the
reference by the Speaker under rule
227 has got nothing to do with rules
222 and 223.

Shri D. C. Sharma (Gurdaspur):
I may submit very respectfully that
I agree with Shri D. D. Puri that a
distinction has to be made between
a private Member of the House and
the Speaker. I think this is a conven=
tion held sacred in all the democra-
cies of the world. e

The second point is that sometimes
a privilege motion arises out of priv-
ilege motion, as sometimes a decree
arises out of a decree. So, this pri-
vilege motion which we are sending
to the Committee of Privileges is
something that is the consequential
result of what happened in the House
today, and I think in your capacity
as Speaker, you are perfectly justi-
fied in sending it to the Privileges
Committee.

Thirdly, There is no convention in
this country that the Speaker of the
Lok Sabha or the Speakers of the
Legislative Assemblies should be
returned unopposed to the Lok Sabha
or the Assemblies,

Mr. Speaker: That is not material
here.
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Shri D. C. Sharma: Since there is
no convention like that here—we
tried to build up that convention and
our late Prime Minister Jawaharlal
Nehru wanted to have that conven-
tion but unfortunately we did not
succeed—the Speaker of the Lok
Sabha or the Speakers of the Assem-
blies have to fight the election on
one ticket or another ticket. It does
not matter on what ticket they fight
the election, but after they are
returned to the Assembly or the Lok
Sabha as the case may be....

Mr. Speaker: Shri Sharma would
realise that. that is not relevant
here.

Shri D. C. Sharma: That point was
raised by Shri Kamath and Shri
Banerjee, and therefore I think that
as Speaker you do not belong to any
party and you are not affiliated 1o
any party in this House.

ot ATE (wHAE) oA, # owe
#T Syral AWy FE A7 | T #GA H
FaaEr F1 79719 F faw s faaa a3
T E, 99 " FTCIT F9 AN AETH F
92 & Wged ®) AHHAT T WX IH AT
F1 717 w1 f&ar 07 5 gweaw ey
Y gwm, fedr A1 aor, it @ A
gt fay ot wfer ar w22 & faamw
#r fafasar W 57 graw #1 fafa-
afos FEr 1 2 w0 &, A1 N Faw
&Y a1 FgaT aeat § 7 fom fawg 93
oo ¢ fafssrs A w1 & @ & 92
-9 39 ¥ Fravg w1l 2, gafac
TaAT wiFT F EAA FI ZT 71T H
7 fafawrsr Sm #1747 3 5w 78
st o fawg o< ag fafasra o
faar o1 @7 2, fow ara 97 37 AET AV
frmg & at sy &Y fameg & smafe 2,
IF FT GFTE HIT-HT TT F 797 92
¥ 3, zafaw wq 9 & art # fafass
wYorT FY AT E, 48 qA K747 WA
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ST %> Ule 8T (srﬁrai) . HEqeEy
HRIEa, #iAAtq #eeEq, =1 g fFwd,
¥ @t T M I ATar 2,

ot vy ferd %3 o A1 A
amar g

st &> Ao BT WIT ¥ AT FIT
AE TFTHT FATaT &, A WIW IA
F 99 aIwi 9T w0 A1 A |

Shri Sivamurthi Swamy (Koppal):
Assuming that you have got every
authority to bring or refer any ques-
tion to the Privileges Committee, I
request you to reconsider the latest
sentence said by Mr. Madhu Limaye
when he said that he was not under
the impression that you belong to the
Congress organisation. Yourself,
your predecessors and all the
Speakers in this country have laid
down a very good convention that
they do not belong to the Congress.
You yourself do not belong to any
party when vou sit on that Chair. If
you are in the Congress, then this
motion may be considered. Whep you
are not in the Congress, when he
says himself that he is withdrawing
those words, there is no point in pur-
suing this matter.

Shri Kapar Singh (Ludhiana): Ag I
see the matter, the questions invelved
are three. The first question is
whether under the rules, you can suo
motu refer a question of privilege to
the Committee of Privileges. The
second question is whether in this
particular case, you may refer this to
the Committee of Privileges. The
third question which I pose is whether
in the particular circumstances of the
case, you ought to refer it to the Com-
mittee of Privileges. To these three
questions, T would like to give very
brief replies.

With regard to the first question, I
have listened very carefully to the
interpretations made, by my hon
friend, Shri Kamath and it is for you
to decide whether they are relevant
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here. As I read Rule 227, I remember
that the words “notwithstanding any-
thing comtained in these rules” are
there. In the light of those words, it
would seem to me that it is competent
for you suo motu to refer any matter
to the Committee of Privileges.

With regarq to the second ques-
tion, as to whether you may refer
this particular case to the Committee

of Privileges, my reply is that the
principle of privilege being that
wherever there 1is an imputation
against the Speaker, that may be
referred to the Committee of
Privileges. . ..

Shri Sinhasan Singh (Gorakhpur):

On a point of order, Sir.

Mr. Speaker: Let Mr. Kapur Singh
finish.

Shri Sinhasan Singh: The point of
order itself is about his right to speak
on this matter. I want to kmow
whether a member of the Committee
of Privileges, to whom you have to
refer this matter, can take part in this
discussion, because he is prejudging a
point that is being sent to the commit-
tee whether this constitutes a
privilege or not. So far as I know, he
is a member of the Committee of
Privileges.

Mr. Speaker: A member of the
committee should not give his opinion
in advance, but this is not what he is

doing. He is not giving his view
whether it is a question of privilege
or not,

Shri Bhagwat Jha Azagd (Bhagal-
pur): There should be some
convention.

Mr. Speaker: I say that he should
not give his opinion in advance when
a question is to go there. He has
only posed three questions, whether
the rules apply, whether I can refer
it and whether I ought to refer it. He
is giving answers to these questions.
Once it is referred to the Committee,
these gquestions will disappear.
{Interruptions).
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Shri Kapur Singh: Sir, I was
on the second gquestion, whether

you may, and the reply was that
you may, because in cvery ques-
tion where it seems that prima facie
imputation is made against the fides
of the Speaker that is a question of
privilege. The reasons are known to
the House. The third question is
whether you ought to, and it is on
that, because that is not a formal
question but the material question,
that I want to make my submission
before you. My submission is, in the
context of the facts of this case and
particularly in the context of what
Shri Madhu Limaye has just now said,
it seems to me that it would perhaps
be more proper if you drop the
matter. ... (Interruptions).

Shri Vasudevan Nair: Sir, I am not
a great expert on rules. It is said
“notwithstanding” you can refer it to
the Privileges Committee, But I should
like you to consider that even when
you make use of such exceptional
rules you should keep it in mind that
an extraordinary situation has arisen.
Otherwise, normally, it is better for all
of us to make use of normal rules
and ] personally believe that, in spite
of whatever has happened yesterday
and the excitement created, it is better
that you consider it with a broad
heart, because many of us, not only
Shri Madhu Limaye, were under the
impression that the Speakers of this
House were continuing to be mem-
bers of the Ruling Party .. (Interrup-
tions). Sir, they should not interrupt
us like this. We are trying to express
our mind.

Mr. Speaker: I have tried to make
it clear that that would not be rele-
vant.

Shri Vasudevan Nair: I said, Sir
I am trying to make an appeal to you.
1 am not very much trying to inter-
pret the rules. You are trying to make
use of an extraordinary weapom, an
extraordinary rule in the Rules of Pro-
cedure, to refer this issue to the Pri-
vileges Committee, In that connection,
I should like you to consider whether
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Shri Vasudeva Nair),

from the developments yesterday you
could not and the House could not
appreciate why some Members or one
Member gave expression to such a
feeling, because an impression has gone
wrong, and very often in Speakers’
Conferences also these issues have
been raised, that for the healthy
grouth of parliamentary democracy the
Speakers should keep out of political
parties. Whatever it is, since wou
have now made the position very
clear—we were happy to hear that—
and since Shri Madhu Limaye, follow-
ing your observations, said: “I with-
draw my remarks”, in view of his
withdrawal of the remarks being very
substantial and significant, I would
request you to drop the matter, and
not to proceed with the matter,

Some hon, Members rose—
Mr. Speaker: Shri Bagri—

Shri Bagri rose—

Shri Tyagi (Dehra Dun): Sir I rise
to a point of order on this procedure
followed by you just now.

Mr. Speaker: Shri Bagri may re-

sume his seat. Let me hear Shri
Tyagi first.
Shri Tyagi: Sir, it is an old con-

vention, both hefe and in other demo-
cracies of the world, particularly in
England, that everyone who gets
elected to the House of the People
comes on some ticket of the other, but
the Speaker, once he is elected to
that post, ceases to be an active
member of the party, whatever the
party may be. That is one under-
standing and there is no doubt about
it. As everybody knows, you have
not participated in any meeting of
the Congress Party or any other
party. That is obvious. There is
nothing to doubt it.

About the procedure I want to
submit one thing. The House has
vested in you, by conventions and
traditiom, all powers of giving your
rulings. What 1 am fee ling is—per-

-
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haps it is our fault because we some-
times take to discussing things—the
House is being reduced to the posi-
tion of a court where lawyers argue
and then a judgment is given. Sir,
we have all confidence i you. I
suggest that as soon as a question
comes before you, because you are
more acquainted with the rules and
regulations of the House, you may
please directly give your ruling ins-
tead of holding a regular debate on
what the ruling should be. It is not
for us to say what the ruling should
be, it is for you to give the ruling
(Interruptions).

Shri Kapur Singh: We have a right
to argue . . .(Interruptions)

Shri Hari Vishnu Kamath: Yester-
day, he walked out against your
ruling.

Shri Umanath (Pudukkotti): Sir,
There is no guarantee that he will
abide by your decision..... (Interrup-
tions).

Mr. Speaker: Order,
now calling Shri Bagri.

ot amdt (fewTe) : o 7y fawy
ST & atel & Y fawrerfasre £ aw
oTT ¥ FEt g, 99 & o 09 fawea
F—z=or frafy A s=al &1 99T )
gwar &1 A femn o T & feufq o
FHaT & W F TG 9T SqET EATT
aar =ifzgn #ifF 81 UF diw 2,
feafa gadt <=1 & A1 AT 7 g9
Fad S & 1 w9 1 ey fdte @
¥ maw s gy ar feafy @ @ 8,
3w faafa & qanfas & g5 a9 a=
aqFAT § AT AT F FIC A9TT 74T
ag Wt oF 919 § 1 ot g fowd £ A
& gwar O3 7 ww feafa o7 oY =t
FyME F AT Y A @A W &
art & w1 fadwrfas w1 9 @ @
LU G

order, T am
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qA AT § T AW R fHa F fag
Fmre #7 F fagdarcg

AN WA WEed, 4€ & 6 g
TFagddl GaanAHeT 8, WE
T H 4 T 1966 T I ¥ A
ot AR famr 7 OF A w@y
a1 g fenr fgmamniw & ..

WEAA WEIAW WG qg §4 A8
g aFT

st 7y femd ;o awg w9 g
oo Wt awrd 3 99 ) e e @
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weaw AN . ¥4I § WK sqrar
g:FwA A gim
4
=t @y foma ;a0 g7 ghm o
Some hon. Members rose—
Mr. Speaker: I cannot carry on this
discussion any further. Since Shri

Madhu Limaye wants to say some-
thing, I will hear him.

Shri Nambiar (Tiruchirapalli):
‘What about me, Sir? I have got a
point to make.

Mr. Speaker: [ am sorry. No more
discussion. I should hear Shri

Madhu Limaye.

=t 78 faqi: maw 7@, 9
R0 i (G O S

Q% HAAE
gt =ifgw |

=t w4 foma: e, 56 97 7oy
& ar "erer wmw 7oAl
D SATET ARG A NF arEn
R
weaw WElTw, W9 @ AT
& qad gonfeai & qae & fagq &
oo gfezaer § oF o & Fifow
@WI§ | UF IH0 FHE F 6T 48 qare
TSTAT 9T AY IA aFT AT 7 AT FgT 4T
o & Fiie qrEt #1 9w § ST =
Fraarey & & fagem 7 S ) fRgwm
7g it Fz7 fF 513 TATT =Y AT A e
awFt w1 foaren,  #f miedr iR
fagsmaEn | @I TsgrarfFan
S ATt AR gEe fadndt @@ ¥ anr
«ft sy faars & o g #3001 Ao
Y & Fga g T FI9 § WO A TR
AT F AT dae § afew
WY ¥ & § A AT (S
HT g TEAIC WTAN #Y BH A Y

T BT W

défog | IR A @

“Some of the conventions and
powers which the Indian Speakers
has come to enjoy and exercise
by convention and practice are
strictly outside the sphere of the
Constitution and have been given
to him by executive dispensation,
because he belongs to the majo-
rity party and does not sever con-
nections with it, even after
occupying his higher office. Fur-
thermore, he is included to exer-
cise more powers outside the
chamber; he has to look to the
Government to get them. These
facts gave rise to suspicion of
subtle influence being reflected in
his ruling.”

Tg AL T A A ¥ AT @
dgifas a8, 99 99 safeEa
T HAF | FifE AT ¥ g8 FAFH-aWT
Fr & a9 ¥, Wy w@Ag wer
AEART AT & T A H HLAETC
ot & A & o gEr A9 4V 0 16
e &Y # g F7 oF Faedt ot o
§F @ @Y g 9gAT SrEdl, ¥4« A
qafua fgear &, adY oz, At wad
& fau:

“We talk day in and day out of
decorum and dignity and the high
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[ s fererd]

traditions of the House of Com-
mons which we have to follow and

emulate in this Parliament of
ours.”

% AT waed : e fom aqr?

stxg fana : § 3 efFvaga s
fear a1

“Why don't you, Sir, then set a
novel example by severing your
connection with the Congress
Party, altogether and becoming
the first non-party Speaker of Lok
Sabha? No single action wi'l en-
hance the dignity and prestige of
the Speaker's Office thean  your
resignation from the Congress
Party and your liberation from
the shackles of party discipline
and party loyalty, Incidentally,
this would also be, I have no
doubt, an act of great self-
abnegation on your part.”

W Y w9 AT A muwy
ug faedt faet, o 1€ arde #
s fae & 1 58 ¥ #3F ag it e @

“You had told us previously
that you have not given up your
membership of the Congress
Party.”

ag mawr HIare 16 % faen
a1, %A fae o fedi & W w9 ww
=Y AT T Fgd 6 FOE T F A0EH
o waey Adr @, @ F W awEd
ama FHI AGT wLaT |

% fwt uF aga & fagra F ww
g g ww ¥ faAg e frosw
FT TG F WA 9T T AL FET
21 W& g TEE WTE  E
#F oUW 9T wF W §
fadigtfaere WY =1 & W g@A WE
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AN &, A AT Iwa e g &,
MagifF T owror g, 9 % 0%
Fad smag ¢ F e i
T IW F I AT AIEE ) W H A
afrr T T & T o gEen
gL &, , AT R wew ¥ wad ama
fama =& fF w1y o ey gora Ay
9 F1a Fivd1 , faed gw Y wew
BEIF AW §, I F 79 F queet g0

Shri Nambiar: 1 shall read ru'es 226
and 227 again. There is some mis-
understanding about it. It ig misin-
terpreted and, therefore, I strongly
hold that this cannot be referred to
the Privileges Committee as ig being
done now.

Rule 226 says:—

“If leave under rule 225 is grant
ed, the House may consider the
question and come to a decision or
refer it to a Committee of Pri-
vileges on a motion made either
by the member who has raised
the question of privilege or by any
other member.”

That is the procedure, how it has to
be referred to the Committee.

Rule 227 states:—

“Notwithstanding anything con-
tained in these rules, the Speaker
may refer any question of pri-
vilege to the Committee of Pri-
vileges for examination, investi-
gation or report.”

Rule 227 states “Notwithstanding
anything contained in these rules”,
meaning that all the rules which are
stated earlier about the matter, as to
the procedure how it is to be put
ete., can be done away with by the
Speaker and  “refer any question™.
That is, there must be a question and
then only it can be referred to {h=
Committee, In this case there is no
question put to the Hoube on  any
mater. The Speaker cannot suo motu-
refer the matter and there is no ques-
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tion put. The Speaker himself can-
not automatically get up and put a
question and create a question and
thereby refer it t0 the Committee.
That means, it is a wrong procedure
undoing all the provisions of the rules.
Therefore, I submit that it is irregular
if it is referred to the Privileges Com-
mittee,

7055 BHADRA 3,

Wt foawromw (argt) - & oW
T T FEAT A E |

shori Shivaji Rao S. Deshmukh
(Parbhani): Now that you have listen-
ed to Shri Nambiar. ...

werA wgrEm & F gq e g,
W AR F JEE A F oW
¥ FEfd waw g, afeq 7 awman
fesr A aswm 1

First a quesfion has been put to me
and Shri Madhu Limaye has read that
letter as well. So far as I can recol-
lect, I never said that I was a mem-
ber of the Congress though when he
put that question that the Speaker
should dissociate  himself from the
party, I related to him the whole story
how it has gone on, what Shri Mava-
lankar had said and both things can
go together, namely, firstly that the
Speaker should dissociate  himself
from the party which sponsors him
and, secondly, that he must also not
be opposed in the election by other
parties. But I had said that the posi-
tion is that as soon as I was elected
I said that thence forward I shall not
be a member of any political party.
I had said that. Since then I have
not paid a single pie even as a pri-
mary member as my subscription. So,
that is the' position. Whether my
name is being carried on or not, I do
not know; but that is not material
here., As I have said, that is not in
question here at all Whether I am

a member of the Congress or not,
that is not in question here. The
question is that, as soon as a

ruling was given, Mr. Madhu Limaye
uttered these words which, in my
opinion, cast reflection and any reflec-

1888 (SAKA) Question of
Privilege
tion cast on the Speaker is a breach
of privilege of the House, Now this
has been said again and again....

Shri Kapur Singh: He is withdraw-
mg it.

Shri 8. M_ Banerjee:
drawing it.

7056

He is with-

Mr. Speaker: Let me first meet the
arguments. Rule 227 says, “Notwith-
standing anything contained in these
rules” and again those rules are
being quoted to me.

Shri Hari Vishmu Kamath:
question of privilege.

The

Mr. Speaker; One is the question of
privilege. The question is not to be
put by me. The question of privi-
lege means that some issue has arisen
where there is a breach of privilege;
that is all. The heading is “Questions
of Privilege”. Then Rule 222 says
how a question of privilege can be
raised by a member. The second one
is what are the conditions that are to
be fulfilled. Rules 225 and 226 are
there laying down conditions as to how
a Member can raise a question of
privilege and then after those, over-
riding every other thing, it is said,
“Notwithstanding anything contained
in these rules”.

Shri Hari Vishnu Kamath: Pro-
cedure, Sir.

Mr. Speaker: No; nothing of that
sort. It looks rather queer that this
is read again and again ‘“Notwith-
standing anything contained in these
rules” and then again those rules are
quoted to me.

Shri Nambiar: The ‘guestion’.

Mr. Speaker: Nothing contained in
those rules would apply to these rules,
This is what ‘notwithstanding" means
Then why should those be quoted?

There have seen at least nine
instances—I have read; I studied last
night—where this question has been
directly referred to the Committee by
the Speakers before. Therefore,
there are instances as well. Whether
this amounts to a breach of privilege
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(Shri Speaker.)

or not, that is a different thing
altogether; that has to be seen or
inquired into.

Now the question which was raised
by Mr. Kapur Singh and then again
by Mr. Limaye that he withdraws
what he said, comes. I do not know
what that would mean. It was only a
reflection on the House and, therefore,
if the House deems it sufficient, I have
no objection; I have no particular
malice. (Interruptions).

Order, order. But there is one advice
that I would give: if he, in specific
‘terms, says that he regrets it, then it
-might be excused,

st vy femd : oonw w@rem, T
TAY FF AT, qA AU qE ARG,
# 3 qm q1 femr & fF oo g w7
frwig el Famw a=ew fa=ee
T fFar | ot g w E R
| e & Awr A AR 2
@ F farod Rasragr & 3@
J9E FATE |
Mr. Speaker: He may say that he
regrets it.

=t wg femd : W W A F
qIEG ARl & W WY gEEe BiEr
g ?, @A famm o avem AT g
Shri Kapur Singh: He hag regretted.
The matter might be dropped.

Eﬁﬁoiom(iﬁﬂ) oA
Forum &% 5 AT T AASr B A
T foar &, W AT HIEE hEAT
T frr A & gverar e wET

qeme wgtew ¢ F haew fam §
fF #adY *r 6T e oo | FEE F
ot k. F Fme fae sta At ew
HTH A 7T IAFT FET B aA S |

=t ®o To qrEAT ¢ FfHT Ig @
Aag ¥ QY .. (wEwwm)
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WA WEIAT | THHT FAT &7 TG

ar | T 2E S 7@ @i
He says that he puts that condition

R IE M

st ®o o gy Wy o,
A A AR & ... (wwwmW)

-

W WERT ¢ WX A9 FEN
T F WA A §, @ AR 9wy
g

st %o o AwAT : ST, TW; IgA
T

weqw ﬂfﬂ‘l‘ ! The ruling stands
as it is unless the House accepts that
(Interruptions).

To T AT AMEAT (T ):
Tz % Gar 5w ¢, fw o wer € fE
a0t faqr & amag & s W fa=me
&Y o 1 #f1 vy forwd 7 T el T A
%g & % 7g fao o w9 9 FY
a3 § gt ama—aam g A, afew
WY AT FY AR AT § | FES v
S w Far # faewe AT FEr 8-
¥ I g I w97
(saaer)

st wivw, Afed, AT oA
9 & 7L aET o W A ¥
arar & | & sy A femmar g
g fed & agioe @w wg e
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ITH! AOHT AT ar oot ¥ faeww
Ho@d Ag M W o a6 a5
srest freft Ao & art ¥ 7 #g feet
=BT F AR H 7 52 f5 v 9 TowT
AR AT gua W § T awEy
y1o 3 fawfes &1 AT @
FFa &7 JRin feew @ W faan
gl

qem WgIEw ¢ W9 IAAT TRr
ar g, S A garadt w®
ar I Aw q g & A fwrr
aFd

To T AAET Afgan : w7 g
w9 &7 A & | wg fAmy & A wy
T99T HIT A 1 Agd T ar § &40
F T A w1 W A T,
FA A FG AT | AT TI6T WK
Araa F a § g famy § w6 18 weg
& Fgr | gEfad W A @ Aifadw
FHE Y AE Wor gy o

Shri EKapur Singh: I would appeal
to the House not to treat it as a party
issue. This is a non-party issue,

Shri Shivaji Rao S. Deshmukh: May
I have just one munute?

Mr. Speaker: What is there to be
discussed? I am asking the other
Members also not to discuss it fur-
ther. There is nothing that has to
be discussed.

Shri Shivaji Rao S. Deshmukh: I
shall not take more than a minute.

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): Unfortunate-
ly, Shri Madhu Limaye did not quote
me properly. 1 had expected some-
thing better from him,

=5t g femd: § 3 sifesw w9 &
o fad@sefem &
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Shri Satya Narayan Sinha: | had

said:

“It may be the view of some

people....”
But he has omitted it.

ot vy fowd < WY W A 4
g fefe ® g

Shri Satya Narayan Simha: I may
read out that sentence. It reads thus

“It may be the wview of some
people that some of the functions..”

Shri Madhu Limaye has read out
already the remaining part of that
sentence, but he has put all those
things into my mouth as if it was my
opinion.

1 had further said:

#Furthermore, if he is inclined
to exercise more powers outside
the Chamber, he hag to look to the
Government to get them. These
two factors, in the view of some
thinkers, which in my opinion, is
not correct, give rise to the sus-
picion of subtle influence being

reflected in his rulings. . ..".

Shri Hem Barua: Before you pro-
ceed to take the opinion of the House,
may I submit that we have all heard
the discussion and seen the course of
events and you have also said that
you do not belong to the Congress
Party? Whatever that might be, may
I draw your attention to what Chur-
chill said, namely ‘In victory,
magnanimity’?

To WEWEE AW (FFTAA )
q aeem & fafrer w fase
F< & fadrrfasre &1 g far & )

st e forrd: 7 shftr 9
fe ¥ 2 Wwex A &

Shri Hem Barua: May I submit in
all humility that we have heard the

discussion. . . .
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Shri J. P. Jyotishi (Sagar): Shri
Madhu Limaye has committed a
breach of privilege againstthe Minis-
ter of Parliamentary Affairs because
he has misled the House by misquoting
the hon. Minister.

Mr. Speaker: The hon. Member can-
not move it unless he gives a notice
first,

Shri Hem Barua: May I submit for
your consideration that we have all
heard the discussion in the House and
now you are about to take a decision
and you are within yvour powers to
take a decision, but whatever that
might be, may I draw your attention
to what Mr. Winston Churchill said,
namely ‘In  victory, magnanimity"?
May 1 appeal to you to be magnani:
mous and generous and to leave the
matter here?

Shri D, C. Sharma: Let my hon.
friend Shri Hem Barua tell us in what
connection and in what context
Churchil! had made that statement.

Bhri Shivaji Rao 5. Deshmukh: May
I draw the attention of the House to
the initial remarks that you were
pleased to make on the day you were
elected as the Speaker of the House,
when neither Shri Madhu Limaye nor
Dr. Ram Manohar Lohia was here?
You had said at that time hencefor-
ward, ‘I am not a Member of the Con-
gress Party; I shall be a member of
all the parties put together, and I will
be impartial’. Can this House pre-
clude from consideration what you
had said on the floor of this House?

Mr. Speaker: But then, again, as I
have said, that is not material here.
Even if I were, though I am not, a
member of the Congress, then too, to
say like that is a reflection. That is
the main question, and, therefore, I
have been repeating again and again
that my being a member or not is not
relevant,

I had just given that decision yes-
terday that I referred it to the Pri-
vi'eges Committee. That stands there.

Shri Hem Barua: But what about
my appeal?

AUGUST 25, 1986 Question of Privilege

7062

Mr. Speaker; And today, my con-
victions are confirmed that I was right
in doing that. But now the only ques-
tion is that Shri Madhu Limaye. . . .

An hon. Member: He has withdrawn
it already.

Mr, Speaker: ] cannot interpret it.
Magar, that is not showing regret.

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S, Nas-
kar): That is not regret.

Mr. Speaker: I must say that if Shri
Madhu Limaye regrets, I would re-
quest the House to leave the matter
here.

Shri Hem Barua: What about my
appeal to you?

Mr. Speaker: Now, it is not within
me, .. .

stag fomd: oo F I @E 7

werw "R - ¥ w1 v wom

=t vy fomd : g8 1€ gwAE @
3, & fo vt anfivm A £ o

werw wgeE A fax Ay wwm
@ N &Y o fear A @A

12.56 hrs.

RE: QUESTION OF PRIVILEGE
AGAINST AIYANA, URDU NEWS-
PAPER OF SRINAGAR.

Mr. Speaker: Then, there is another
notice of breach of privilege, given by
Shri Prakash Vir Shastri on Kashmir.
1 have given my consent because I
find that the article itself is so offen-
sive and a breach of privilege is com-
mitted.

Shri Mari Vishnu Kamath (Hoshan-
gabad): What is that matter?

Mr. Speaker: I have given my con-
sent. Now, Shri Prakash Vir Shastri
will raise it and ask for leave.



2063 Re. BHADRA 3, 1888 (SAKA)  Question of 7064
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Shri Kapur Singh (Ludhiana): Now P w“ . 9§ o9F §
that you have given your decision i M -
that under rule 227 you have referred faar & 3a & & fas &, &= AT 97
this matter to the Committee of wC g1 g

Privileges, may 1 request you to give
us one clarification? There are three
matters mentioned in rule 227, name-
ly Yor examination’, ‘for investigation’
and ‘for report. May I know which
of those three things apply to the
present reference?

=t WETEERT SR 0 W&
TG % & HILC AT qgT HAG F FIHIT
/LT G0 931 I W sy gEaF
®7 FFC Tt gf off W} 97 99 F
o W ggl 9T A1 UF arqrE o
FATIE TS FLGH 99 T HEZ W
A9y "Rt ¥ oAEfT &1 & wwi
T ¥ ag %1 € " wuy 6y,

Shri Hari Vishou Kamath: The
terms of reference should be made
«lear and should be accurate.

Mr. Speaker: For examination, in-

~vestigation and report.

Shri Kapur Singh: Al] these?

Mr. Speaker: Yes, all these.

st e et (fawEte)
oA weew, & §=A &1 atwn-sfe
F from, 223 ¥ wewm AW #
swifra g T ¥ F o “wmdar
Uq 39 ¥ TEE, THOE AR ALE
F foog gag ¥ favmifasr &
FT grara Jfda w71 g |

7 yeE #1 Iafegq w@ &
# 7g Ty ®q { Fga1 Agar § fw
Fg 3 T a@ “mriw’ o fF s
¥ wxifoa gmr § 6 ST 8T
g wafag § Fa ¥ faada & fawer-
fasz #1 WA SEGT FX WE |
FYHIT GCHIT VT THIGT 22 T FA[T
H aaw F7 fer § gw o gfe &
frgmeTs F@d 2@ Efw
fom o g fammem g 9= &
For fmrgm & 98 ¥ 9w
ot gial & fF 98 SR aE R
wfaa § gET 99 § VAT GTHT &
wer At Agw F1 oF w4 W faad
ot ag sfg gmn & fr ag Fwie g
7 gufgm @ E |

9 & FT G IH H I, A9 TR 97
Aeq  WMAT 2 | UF WE I9
g FB1 T 8 —

“gaty &1 78 fegram ¥ \w &
H-Foora MERT LT gRATAg (FHiw7)
7wt mrfex 7 fxan fx g 1 &
T e ¥ 34 e & ammaag
F frarg § wifew f6d 9@ & =41
FAGE RIT A IS E 1

I @ ¥ iffw s g
R ey

“wur gfer  weE famm am
T FER 1 A, femE wqw
q qifeITT FT T AORET agIe
Haw & FOA owdr g U ome
gfe weETT wAr A W wwiT w5t
7 qie=d), wHGT M faga a e
sedt g7 Wfew S Ew ¥ oadr
wafewas g ok fe & fow s7 @
wEgAT AEATE, § 34 Wkl F1 9% F7T
AT ATGATE | SH 99 4 TF o0
qv ug femr g—

g Avam qifeETie #1 ATE-
famstt &1t wgarw @ 1 A Ew
I T 7 &F 2 ¥ fag Fare
& T oo = T 7T TANTH FIF
U F gEE A FA H AL FL
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[ sFTIET )
T AufEw dwEaw ¥ wW -
T, T TR HA W g T e
T HETET TF 9T W7 7 997 A W
fom goroa 7 T8 1% FX AT AHEE
F qaTEw T § I fawwa ¥ @@
I W FOT fF uF qiwarie @
T g wifeEnie W@ arda
wEE" 3 #1 wiftow A AT @l
gt gwar & 1
13.00 hrs.
7g w1 Fgr T & fF e afearie
A fadt MY gt F1 T 9w IIAT
a1 za¥ famw 1 aga 7€ FWaa
ghT HIT gEaT 9N I AT gAEr Ay
TR
s m g wrad = o @
afemides F @@nT 7 39 Tl §
wmefFsmAos A I w
mr & fF
“ST AR AT WIT TR &
X H ATTEA &1 FL FIEHIT
F1 AT ST qoH 2 § g
FA 9 qE AT FL AT AR
& f5 ag fergmamr ot 1w
# gfmardt aegs Aot
T AETH AT FERE
TAHT g F8H  TEd Tl
TOTTEIZ | ATFTEHITHT
fegrms ¥ @@ =9 &
Twifas e qF &7
mefawra T T & 0 AT
FIRH T, TET §FH,
fag, s o A
ArTEw A1 F7 71 AE
FAam g’
HE [ AT, weger "EiEy, § 41q Y
garn wgar g f faw oifeariie &1
1 HIT O AT HIRE FI § Iq AT
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=1 ¥ wEa ¥ few g w1 g AT
FIOH & ST AT qvay & 99 F a1
¥ rarT w7 famar &

“FTe st AT IH UF AOER
AT TEEW FOT T F
AvoaTy F1F a1 fegEam
AT FIGH T F AT F
TEOAWIH g a8 A
AT | 79 FEET TAEA §
f& oifeardz &1 g 27
HHA T AT AT 9797
st =1 q@rz § 17
7g uF G 1 g 91 fF oifradz &
¥R FY 3T GEATETE |
TH F I g AW 9T afg g9 F
Fge qrerA, " mfz &7 =9f
gt a1 wrag faet w1 gAdr wfa 7
it A 7 § £ AANT qTEG]
F ATHT T 9T FLATGAT T2 HGATT,
fereat & 5 :
‘eI gew fag, aETE
aTeT, fde ImaswT 7y
FETH TAT 48 A9 FF
a3t FT awd 2 wfET
FYHIT FI @l foamt #
gt ¥ WA AT AERS,
AAET AT AR AT
# fo  matar A &%
e
T & HI9-9T4 AT UF AT AT
g1 f& s fFael T 5= &0 faqg
Ty =i ¥ W aEi FoF
teqtsz #1 frgare @ faar mar a1,
W & gmfeas ag waare faear
g:
“g&@ 91T FT gAveE 3 Adr
T FEY WZH ATHIAT B
"I #YT AaTAET aIwar &1
az Y g1 wwar § s AL
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Privilege

foreh S Bt s Yo

o - e e ma r e Vieges Om =

fewma a3 & &m & mittee. Since we will not have an

Tt T FOIH WA -

FATY I@IT TE | qAT

FCF gH IMT Al ¥ A€

o9y 37 AwamA ¥ s
& 1’

BT WA AT TEA ¥ A1 ATAH AT

g 3@ mg 5 9@ F $voma =1 s

T frarai @ giar wrfag 77 wgaTe
T sz & fF o

“zEIdr A qEA, gAY ATA
FEAOT  qIiA4THE FY AR

wrfgmr =&t w a4t 1"

9 & W A4z AR amerar @
t f& dogaa arfqariee wifger 20
39 & AA-gtq § ag W1 wgAT Aigan
fe @01 wFom A Lgvam &
Cied CRC i

wead AT o fRAT AwIAAE
HqTEd  F T AT T GqCT A1 Agt
g ... wigew gATEEs & fF gm Ay
FAEY Ft A famr wry

Mr. Speaker: Papers to be laid on
the Table.

WY Fewite fag (I) : A F
arqg ¥ WY §5 H HLAT AEATE |

IR WIRAT ¢ UT AT =W AT

o

oY Tewa fag 0 AU TH AT
areg | ‘ETgAT F ATFeAWT A
fog ua & s =t frer & 95%
T SEATE # AW AT AT

oW wIRW Wi, WET |
X &R ) gorToa w8 & 97 |t |
wgl = AR At K AR F

opportunity to hear you in the Com-
mittee, you might make it clear on the
floor of the House now as to whether
you know what species of animal
Kashmir is.

st gwee fag ;. 3E W
FIEAT #T 8 o w7 IfAgrA FY
fFama & wzrTraT ot fag Y 3dwTT
e faam e fra 3 sw &
oA qEIGT TARA g fAg Awar
faa & a< =0 7% IT F A 4T,
IT *1 WifAw fa@r & 3w &1 A
F ATAT AT I FT IWF T IO,
7z Pt ETi@aa 21

TF WA §EET 0 FEl AL
forar 2, a7 o & 1

:mmw@w: wa @y T
T ATHT & AT AT G FT AT /AT

ot gt fag 0 F w T
g...
weTR WgRT W wed #
9z Wfsq | ¥ 9@F FT A4 TGN
2

*ft e fag . HETITST oA
fag & faars w1 aga @12 o= foa

W MEET WA qg A qH
AR
st qEem fag . daw # o3

FT F91 99 @' g, AT FWE 99 @Y
21 fukmfor wezre gamas 92T
s oy deqrsi ¥ W &% @7
g oy arfes aewTe g

worw WgER ;g AT AT
FAATAT g1 AAATII |



7069 Papers Laid

st qwoite fag : =@ W@ TR
T 7Y €, 9@ N qEA ™ w A9
wAr G § w fegem ¥ oamy
I =t AT =ifeg

13.04 hrs.

PAPERS LAID ON THE TABLE

Annual Report of DVC and audit re-
port and supplementary statement
on flood situation in the country.

The Minister of Irrigation ind
Power (Shri Fakhruddin Ahmed): I
beg to lay on the Table:—

(1) A copy of the Annual Re-
port of the Damodar Valley Cor-
poration and Audit Report on the
accounts thereof for the vear
1964-65, under sub-section (5) of
section 45 of the Damodar Valley
Corporation Act, 1948, [Placed in
Library. See No. LT-6899|].

(2) A supplementary statement
on the flood situation in the coun-
try. [Placed in Library. See
No. LT-6%00/66].

Notifications under Government Sav-

ings Bank Act, Income Tax Act Cus-

toms Act and Central Excises and
Salt Act

The Minister of State in the Minis-
try of Finane (Shri B. R. Bhagat):
I beg to lay on the Table:—

(1) The Post Office Savings Banks
(Amendment) Rules. 1966
published in Notification No.
G.S.R. 1208 in Gazette of
India dated the 6th August,
1966, under sub-section (3) of
section 15 of the Government
Savings Bank Act, 1873.

[Placed in Library. Se> No. LT—
6901,66.]

(2) The Income-tax (Second
Amendment) Rules, 1966,
published in Notification No.
S.0. 2451 in Gazette of India
dated the 10th August, 1966,

AUGUST 25, 1866
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under section 296 of the In-
come-tax Act, 1961.

[Placed in Library. See No. LT—

6902 /66.] -

{(3) A copy each of the following
Notifications under section 159
of the Customs Act, 1962:—

(i) G.S.R. 1237 published in Ga-
zette of India dated the 13th
August, 1966. -

(ii) G.S.R. 1296 published in
Gazette of India dated the
17th August, 1966.

(iii) G.S.R. 1297 published in
Gazette of India dated the
17th August, 1966.
[Placed in Library. See No. LT—
€903 /66.]

(4) A copy each of the following
Notifications under section 159
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944: —

(i) The Customs and Central
Excise Dutieg Export Draw-
back (General) Sixty-
seventh Amendment Rules,
1966, published in Notifi-
cation No. G.SR. 1238 in
Gazeite of India dated the
13th August, 1966.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Sixty-
fourth Amendment Rules,
1966, published in Notifica-
tion No. G.S.R. 123% in Ga-
zette of India dated the
13th August, 1966,

(iii) The Customs and Central
Excise Duties Export Draw-
back (General) Sixty-fifth
Amendment  Rules, 1966,
published in Notification
No. G.S.R. 1240 in Gazette

of India dated the 13th
August, 1966.
(iv) The Customg and Central

Excise Duties Export Dr.lw-
back (General) Sixty-sixth
Amendment Rules, 1966,
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)

(vi)

(wii)

(viii)

(ix)

(x)
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published in Notification No.
G.S.R. 1241 in Gazette of
India dated the 13th August,
1966.

The Customs and Central
Excise Duties Export Draw-
back (General) Sixty-
eighth Amendment Rules,
1966, published in Notifica-
tion No. G.S.R. 1242 in Ga-
zette of India dated the 13th
August, 1966.

The Customs and Central
Excise Duties Export Draw-
back (General) Sixty-ninth
Amendment Rules, 1966,
published in Notification No.
G.S.R. 1243 in Gazette of
India dated the 13th August,
1966.

The Customs and Central
Excise Duties Export Draw-
back (General) Seventieth
Amendment Rules, 19686,
published in Notification No.
G.S.R. 1244 in Gazette of
Indja dated the 13th August,
1966.

The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
first Amendment Rules,
1966, published in Notifica-
tion No. G.B.R. 1245 in Ga-
zette of India dated the 13th
August, 1966.

+ The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
second Amendment Rules,
1966, published in Notifica-
‘tion No. G.S.R. 1246 in Ga-
zette of India dated the
13th August, 1966.

The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
third Amendment Rules,
1966, published in Notifica-
tion No. G.S.R. 1247 in Ga-
zette of India dated the 13th
August, 1966.

1502 (Ai) LSD—6.

(xi) The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
fourth Amendment Rules,
1966, published i Notifica-
tion No. G.S.R. 1248 in Ga-
zette of India dated the 13th
August, 1966.

(xii) The Customg and Central
Excise Duties Export Draw-
back (General) Seventy-
fifth Amendment Rules,
1966, published in Notifica-
tion No. G.S.R. 1249 in Ga-
zette of India dated the 13th
August, 1966.

(xiii) The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
sixth Amendment Rules,
1866, published in Notifica-
tion No, G.S.R. 1250 in Ga-
zette of India dated the
13th August, 1966.

(xiv) The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
seventh Amendment Rules,
1966, published in Notifica-
tion No. G.S.R. 1251 in Ga-
zette of India dated the
13th August, 1966.

(xv) The Customs and Central
Excige Dutieg Export Draw-
back (General) Seventy-
eighth Amendment Rules,
1966, published in Notifica-
tion No. G.S.R. 1252 in Ga-
zette of India dated the 13th
August, 1966.

[Placed in’ Library. See No. LT—
6904/66.]

PunJas STATE FAcuLTY oF AYURVEDIC
AND Unant SvsTEMs oF MEDICINE
(AMENDMENT AND Varmarion) Orpr-
NANCE

The Deputy Minister in the Ministry
of Health and Family Planning (Shri
B. S, Murthi): On behalf of Dr. Su-
shila Nayar, I beg to lay on the Table
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[Shri B. S. Murthy]

a copy of the Punjab State Faculty of
Ayurvedic and Unani Systems of Me-
dicine (Amendment and Validation)
Ordinance, 1966 (No. 3 of 1966) pro-
mulgated by the Governor of Punjab
on the 3rd June, 1966, under provi-
sions of article 213(2) (a) of the
Constitution read with clause (e) (iv)
of the Proclamation dated the 5th
July, 1966, issued by the President, in
relation to the State of Punjab.

[Placed in Library, See No. LT—
6905 /66.]

NorrFicaTioON UNDER KERALA TLanD
CoNservaNCY Act

The Deputy Minister in thé¢ Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): I beg to lay
on the Table a copy of Noti-
fication S.R.O. No. 283/66 pub-
lished in Kerala Gazette dated the
2nd August, 1966, making certain
amendment to the Keralg Land Con-
servancy Rules, 1958, under sub-sec-
tion (2) of section 13 of the Kerala
Land Conservancy Act, 1957, read with
clause (c) (iv) of the Proclamation
dated the 24th March, 1965, issued by
the Vice-President, discharging the
functions of the President, in relation
to the State of Kerala.

[Placed " in Library, See No. LT-
6906/66.]

13.06 hrs,

COMMITTEE ON PETITIONS
MiNUTES OF TWENTY-THIRD SITTING

Shri Thirumala Rao (Kakinada): 1
beg to lay on the Table a copy of the
Minutes of the Twenty-third sitting .
of the Committee on Petitions held
during the current Session.

25, 1966 7074

13.06} hrs.

-CORRECTION OF ANSWER TO S. Q.
NO. 517 RE Mis. BIRD & CO.

Mr. Speaker: Shri B. R. Bhagat.

Shri Hari Vishnu Kamath (Ho-
shangabad): On 3 point of order, be-
fore he makes the statement. I draw
your attention to Direction 17 by the
Speaker. There must be somebody in
the Department of Parliamentary Af-
fairs or in every Ministry to ensure
that the officials concerned study these
Rules of procedure and Directions and
comply with them. These rules and
directions apply not only to us, Mem-
bers, but to the Ministers also. Direc-
tion 17 reads:

i “Copies of the statement proposed
to be made by a Minister....shall
be placed in the Notice Office half
an hour before the sitting of the Lok
Sabha on the day on which the
statement is to be made, for the
information of members.”

This is because after the statement
has been made, under sub-direction
(3), the Speaker may permit members
to ask supplementary questions which
are strictly relevant to the subject
matter of the correction made by the
Minister. Since we have not seen the
statement, we are unable to ask sup-
plementaries.

Mr. Speaker: This is
correction.

simply a

Shri- Hari Vishnu Kamath: This is
an jmportant matter concerning Bird
and Company. We should have got
copies of that. Otherwise, how can
we ask questions?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat): I
am sorry. Usually copies are sent.

Shri Hari Vishnu Kamath: He has

. been a Member of the Lok Sabha for

the last 15 years. He should kndw the
rules and directions,



Correction of BHADRA 3,
Answers to Questions

Shri B. R. Bhagat: I agree with the
hon. Member. Normally it is done. 1
will find out how this happened.

Shri Hari Vishny Kamath: Let me
do it tomorrow.

Mr, Speaker: Allow him to do it
today.

Shri Harj
how can we
tions today?
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Vishnu Eamath: Then
ask supplementary ques-

Shri B, R, Bhagat: Arising out of
my replies to certain Supplementaries
on the Starred Question No, 5§17 ans-
wered in the Lok Sabha on 18-8-1966,
1 would like to make the following
corrections:

Shri Madhu Limaye had wanted to
know the amount that wag involved
in the appeal filed by M/s. Bird & Co.
I had stated that the fine which had
been imposed on, and paid by, them
wag approximately Rs. 1,20,00,000 and
that in another place the fine was ap-
proximately Rs. 1,60,00,000. The cor-
rect position is that the total penalty
imposed on M/s. Bird & Co. and their
associates and op the persons con-
cerned is Rs. 1,65,35,000 out of which
the penalty on M]|s. Bird & Co. alone
is Rs. 1,20,00,000.

The penalty on M/s. Bird & Co. has
been paid by them partly in cash and
the rest has been secured by bank
guarantee.

Shri Bhagwat Jha Azad wanted to
know the delay since the appeal had
been filed, I had stated that it must
have been three or four months. The
correct position is that the appeal
was filed on 24-11-1965. Under section
129 of the Customs Act, 1962, how-
ever, he appeal could not be taken up
for consideration till the penalty had
been paid or otherwise secured, These
fomalities were completed by M/s.
Bird & Co. only on 7-5-1966 and my
mention of “three or four months”
was with reference to this date. The
appeal is likely to be heard by the
Central Board of Excise & Customs
some time in September, 1966.

1888 (SAKA)  Appropriation

(No.3) Bill, 1966

Shri Hari Vishnu Kamath: We can
not carry the figures in our heads. This
certainly proves how necessary it is
that copies should be made available
in the Notice Office. Will you permit
us to put questions tomorrow morn-
ing?

Mr. Speaker: If there is something,
I will allow.

Shri D. C, Sharma (Gurdaspur):
The statement may be circulated to
all of ug because we want to . put
questions,

APPROPRIATION (NO. 3) BILL,
1966-67

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
On behalf of Shri Sachindrag Chau-
dhuri, 1T beg to move.*

“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of India for the
services of the financial year 1966-
67, be taken into consideration.”

Shri S. M. Banerjee (Kanpur): [
want to say something.
Mr. Speaker: Ordinarily not

speeches are allowed.

Shri S, M, Banerjee: You have al-
lowed in the past.

Mr. Speaker:
this moment.

No speeches here at

Shri S. M, Banerjee:
mit me for five minutes.

Please per-

Shri Hari Vishnu Kamath (Ho-
shangabad): Two or three min_utes
you can permit, the rules permit it.

Mr. Speaker: In extraordinary
cases. There is no bar about that,
Members have a right, but ordinarily
we do not allow in the Appropriation
Bill.

sMoved with the recommendation of the President.
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Shri 8. M. Bamerjee: In the whole
of the three-hour debate, the Minis-
ter did not reply to any point prac-
tically. We have every right to ask..

‘Mr. Spealer: The question in this
Bill iz whether in respect of the
amounts, payments that have been
passed, that authorisation should be
given that the money should be taken

out. There is nothing beyond that.
What is he going to discuss in that
matter? He can discuss only when

we .authorise; that we have done al-
ready.

Shri Umanath (Pudukkottai): If I
want to say that it should not be au-
thorised, I can be permitted.

Mr. Speaker: The House has taken
a decision, he should realise it is the
decision of the House.

Shri S. M, Banerjee: May I invite
your' attention . . .

Mr. Speaker: Motion moved:
“That the Bill to authorise pay-

ment and appropriation of certain .

further sumg from and out of the
Consolidated Fund of India for the
services of the financial year 1966-
87, ‘be taken into consideration.

Yes, what is it?
shri §. M. Banerjee: 1 only refer
to three points. One is that during

the discussion on the Supplementary
Demands for Grants....

. Shri Tyagi (Dehra Dun): All con-
ventiong stand wviolated now.

Mr. Speaker: There are rules that
permit discussion, if there is some-
thing. '

Shri Tyagi:

It has not been pei-
mitted so far. :

Shri §. M. Banerjee: We have been
permitted.

Shri Tyagi: All the traditions are
being violated.

Shri S, M. Banerjee: May 1 actu-
ally try to educate Mr. Tyagi?

AUGUST 25, 1966
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Mr. Speaker: I want to know what
ig the question that he wants to put.
There are two conditions that should
be fulfilled. He cannot question
the decisiong that have been taken.
The decisions have beepn taken, those
amounts have been passed, therefore
he cannot guestion them. The second
thing is that an earlier notice must ™
have been given to the Speaker that
he wants to raise any questions, and
those questions....

Sbhri S. M. Banerjee: You kindly
hear me. If you ask me like this, let
me gay that I came here in 1958, be-
fore that I do not know what hap-
pened. In 1958....

Mr. Speaker: He will tell me the
question that he wants to raise.

Shri S. M. Banerjee: 1 want to
raise two or three questions. One is
about the D.A. Commission.

Shri B, R. Bhagat: I have answer-
ed that.

Shri S. M. Banerjee: Let him not
get upset.
Mr. Speaker: Order, order. One

by one. So, the D.A. question was
raised by the Member.

Shri 5. M. Banerjee: Yes,

Mr. Speaker: And the answer has
come.

shri §. M. Banerjee: Incomplete.
Mr, Speaker: So, that is ruled out.

Shri 8. M. Banerjee: The second
thing I raised is about gold control,
no answer was given.

Mr. Speaker: About Gold Control,
we have already heard.

Shri 8. M. Banerjee: All right, that
ig Tuled out. The third thing is that
on Supplementary Demand No. 66, I
and many Members raised the ques-
tion of certain glaring discrepancies in
the Steel Ministry, and we demanded
a Commission to go into these, and
the gervice conditions of the emplo-

Mr.. Speaker: He himself admits

that he had raised those gquestions,
and severa] other Members also.
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Shri S. M. Banerjee: But no reply
has come.

Mr. Speaker: Answer has also
come. They may be incomplete, they
may not satisfy them.

Shri S. M. Banerjee:
66 there is no reply.

Mr. Speaker: Then he ought to
have given earlier infimation. I can-
not allow that.

On Demand

The question is:

“That the Bill to authorise pay-
ment and appropriation of certam
further sums from and out of the
Consolidated Fund of India for the
services of the financia] year 1966-
67, be taken into consideration.”

Those in favour will please say
“Aye”.

Some hon. Members: Aye,

Mr, Speaker: Those against will

please say “No".
Some hon, Members: No.
Mr. Speaker: The Ayes have it.

Shri S. M. Banerjee: The Noes
have it.

Mr, Speaker: Let the lobbies be
cleared.

Shri 8. M. Banerjee: Has Mr. Tyagi
become really a Public prosecutor or
what? This has been raised by Mr.
Naushir Bharucha previously, it was
allowed in 1958. You can kindly al-

low.

Division No. 16]

Achal Singh, Shri

Azad, ShriBhagwat Jha
Basappa, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri

Chuni Lal, Shri

BHADRA 3, 1888 (SAKA)

AYES

Chaudhuri, Shri D. 5.
Chavan, Skri D. R.
Chavan, Shri Y. B.
Chavda, Shrimati Joraben

Daljit Singh, Shri

(No.3) Bill, 1966 7080
Mr. Speaker:

points,
Shri Tyagi: Are you an accused.

Shri B. R. Bhagat: On the point
raised by Shri Kamath, 75 copies of
my statement were delivered to the
Lok Sabha Secretariat at 8am. I am
sarry the hon, Member referred to
me.

Shri Hari Vishnu Kamath: 1 gdid
not get a copy. I can only go by what
happens there.

Shri S. M. Banerjee: The hon, Mi-
nister says it has been delivered
yesterday. When he is making
the statement today, how can he give
it yesterday?

Shri B. B. Bhagat: It is not yes-
terday, it is today at 8 a.m. The hon.
Member does not hear.

Shri C, K. Bhattacharyya (Rai-
ganj): The demands have been not-
ed. Why should there be a vote on
appropriation?

Mr. Speaker: It is a Bill after all.
The lobbies have been cleared.

I have heard his

The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1966-
67, be taken into consideration.”

The Lok Sabhg divided

[13.19. hrs.

Gajraj Singh Rao, Shri
Garapati Rem, Shri
Gandhi Shri V., B.

Ghosh, Shri P. K.

Goni, Shri Abdul Ghani
Gupta, Shri Shiv Charan
Harvani, Shri Ansar

Bhattacharyya, Shri C. K. Das, Dr. M. M. A
Birendra Bahadur Singh, Shri Das, Shri B. K. Hem Raj, Sh.n_
Bist, Shri].B. S. Das, Shri Sudhansu H.illnnl:iinsh Shri )
Boroogh, Shri P. C. Dass, Shri C. Jagiivan ler. Shri
Brij Basi Lal, Shri « Deghmukh, Shri Shivaji Rao S. Jedhe, Shri
Deshmukh, Shrimati VimalabaiP.  Jena, Shri

Brij Raj Singh, Shri

Chakraverti, Shri P. R.

Chanda, Shrimati Jyotsna

Chandrabhan  Singh, Shri
.

Elayaperumal, Shri
Guekwad, Shri Fatehsinhrao

Gahmari, Shri

Jha, Shri Yogendrs
Jyotishi, Shri J. P.



7081 Approprigtion (No.3)
Bill, 1966

Karpni Sioghji, Shri
Khadilkar, Shri
Krishnamachari, Shri T. T.
Kureel, Shri B. N.
Lalit Sen, Shri

Laskar, Shri N. R.
Mabsdeva Prasad, Dr.
Mahishi, Dr. Sarojani
Malaviya, Shri K. D.
Manaen, Shri

Mandal, Dr. P.

Mandal, Shri J.
Maniyangadan, Shri
Masuriya Din, Shri
Mehdi, Shri S. A.
Mehrotra, Shri Braj Bihari
Mengi, Shri Gopal Datt
Minimata, Shrimati
Mishra, Shri Bibhuti
Misra, Shri Shyam Dhar
More, Shri K. L.
Munzni, Shri David
Naskar, Shri P. S,
Pandey, Shri Vishwa Nath
Pant, Shri K. C.

Patil, Shri 5. K.

Alvares, Shri

Banerjee, Shri 5. M.

Brij Raj Singh, Shri
Chatterjee, Shri H. P.
Gopalan, Shri A. K.
Gupta, Shri Indrajit
Gupta, Shri Kashi Ram
Kamath, Shri Hari Vishnu

Mr. Speaker:
division is:

Ayes: 121;
Noes: 24;

The motion was adopted.

Mr. Speaker:

The result of the

The question is:
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Pattabbi Raman, Shri C. R.
Pratap Singh, Shri

Rajdeo Singh, Shri

Raju, Shri D. B.

Ram Subhag Singh, Dr.
Ramshekhar Prasad Singh, Shri
Rane, Shri

Rao, Shri Jaganatha

Rao, Shri Muthyal

Rao, Shri Thirumala
Reddi, Dr. B. Gopala
Reddiar, Shri

Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. 8. K.

Samanta, Shri S, C.
Samnani, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri P. G.

Shah, Shri Manubhai
Shah, Shrimati Jayaben
Shankaraiya, Shri
Sharma, Shri A. P.

* Sharme Shri D. C

Sheo Marain, Shri

NOES

Kandappan, Shri
Kunhan, Shri P.
Lakhan Das, Shri
Limaye, Shri Madhu
Lohia, Dr. Ram Manohar
Mair, Vagudevan
Nambiar, Shri

Rajaram, Shri

Mr., Speaker:

Jayanti Shipping
Company etc. Bill
Shree Narayan Das, Shri
Siddananjappa, Shri
Siddhanti, Shri Jagdev Singh
Siddiah, Shri
Singh, Shri D. N.
Singh, Shri K. K.
Singhvi, Dr. L. M.
Sinha, Shri Satya Narayan
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku.
Snatak, Shri Nardev
Sonavane, Shri

T, b A
Shrimati
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Subramanism, Shri C.
Sumat Prasad, Shri
Tahir, Shri Mohammad
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. 5.
Tyagi, Shroj

Uikey, Shri

Ulska, Shri Ramachandra
Venkatasvbbaish, Shri P.
Virbhadra Singh, Shri
Yadab, Shri B. P.

Reddy, Shri Yallamanha
Ray, Dr. Saradish
Swamy, Shri Sivamurthi
Umanath, Shri

Utiya, Shri

Venkaish, Shri Kolla
Vishram Prasad, Shri
Yashpal Singh, Shri

The question is:

“That the Bill be passed.”
The motion was adopted.

13.20 hrs.

JAYANTI

SHIPPING COMPANY

(TAKING OVER OF MANAGE-

“That Clauses 1 to 3, the
Schedule, the Enacting Formula

and the Title stand part of the
Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill.

shri B. R, Bhagat: I beg to move:
“That the ‘Bill be passed.”

MENT) BILL.

Mr. Speaker: Shri Biren Dutt is not
present I am told.

Shri Hari Vishnu Eamath (Hoshan-
gabad): On a point of order with
regard to this Bill.

Mr. Speaker: We have not yet taken
it up.

Shri Hari Vishnu Kamath:
why we cannot take it up.

That is
I have
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no desire whatsoever to delay the
passage of this Bill, but I think it is
your anxiety as well as the anxiety
of the House, to ensure that the Trea-
sury Benches no less than the private
Members on this side or that side of
the House. , .

Mr. Speaker: There is one appeal 1
have to make to the hon. House, that
when we take so long a time in these
miscellaneous discussions, we should
sit a little longer so that we can do
some legislative business also.

Shri K. N. Tiwary (Bagaha): Sir,
you have maintained that when there
is no business, there could be no point
of order. What is the business before
the House on which this point of
order is raised?

Mr, Speaker: He says that the House
could not proceed with this Bill.

=t fraromwr (a ) o wers
TEIey, W9 39 F gy ®1% faferq
g A8 8, &Y a7 @z ws e fEe
a ¥ g?
What is he saying?

Mr. Speaker: He says that this oﬁuld
not be proceeded with.

Shri Hari Vishou Eamath: I am
in possession of the House. I was sub-
mitting in all humility that the ruies
should cover the procedure of this
House as long as they are enforced,
whether it concerns the Treasury
Benches opposite or the private mem-
bers of the Ruling Party of the Op-
position Party, there is equality be-
fore the rules just as equality before
law. There was the broad hint that
was given yesterday by you that the
Minister would have the wisdom to
comply with the rules and regularise
what was irregular. Yesterday, I am
sorry, 1 could not put my finger and
spot the rule and so I quoted from
memory but then you perhaps
thought that it was not enough and
so you over-ruled the objection. May
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I, therefore, invite your attention to

rule 68:

“The order of the President
granting or withholding the sanc-
tion or- recommendation to toe
introduction or consideration of a
Bill shall be communicated to the
Secretary by the Minister con-
cerned in writing.”

Mark these words, Sir; -they are so
comprehensive—granting or withhold-
ing the sanction or recommendation to
the introduction or consideration—and
then it shall be in ‘writing’, You were
pleased to allow a letter written by
somebody—I do not. know—and the
Minister read it. We did not see the
letter ourselves. It is establisheq in
the procedure of the House that eveiy
Member should have it; it is there in
all the money Bills and Financial

Bills; we get it printed or cyeclostyl-
eq if there is no time—the copy
of the letter from the President

sanctioning it and communicated by
the Minister to the Secretary; we get
it every time, Here, you only saw it.
I have full confidence in you; there
is no question on that point; we have
the fullest confidence possible op this
earth in you. But still we have not
seen that letter of the President. At
first it was said they would need no
money, then they said ten lakhs but
afterwards they said one lakh. What
the President was apprized of, God
only knows and he only knows. In
these circumstances, unless there is a
formal communication from the Mi-
nister to the Secretary that the Pre-
sident had recommended considera-
tion of this Bill, I am afraid we can-
not consider it unless of course, you
allow it; you are supreme here en-
sconced in that high chair below the
limpid, mellow light, you can do
whatever you like, but still T submit
that unless you waive or suspend
this rule, it is not possible. There
is no. loophole as in regard to
the other matter, as you said the other
day; there is no escape for you; there
is no loophole, You have got to up-
told this rule
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Mr, Speaker: This question was
raised yesterday.
Shri Hari Vishnu Kamath: This
rule was not quoted.
Mr. Speaker: It is not necessary.
- After a decision has been taken, it
cannot be raised again, It has al-
ready been decided. The Minister

placed it before the House.

Shri Hari Vishom Kamath: I do not
know; it is not before the House; I
have not seen it myself.

Mr. Speaker: If he did not quote
one rule, it is not necessary it should
be done again. Because he had not had
the advantage of having that rule be-
fore him at that time, I cannot reopen
it. ... (Interruptions.)

Shri Mari Vishnu Kamath: May I
take it that the House can take it in
future . . .

Mr. Speaker: The hon. Member
raised a question; it was decided. He
cannot come up again saying that he
had not had the benefit of that rule
at that time.

Now,  three hours were ailotted but
we exceeded that time and we have
taken three hours and 55 minutes.

Shri: Hari Vistmu Kamath: I have
not. spoken; it is very unfair.

Mr. Speaker: 1 can extend the time
for a Bill only by one hour . . .
(Interruptions,) The one hour that I
had in my hand had already been
taken; I cannot extend the time, The
House only can do so.

Shri Hari Vishnu Kamath: You will
recall that on the Delhi Administra-
tion Bill, only two hours were allotted
but we sat the whole day and took
much time beyond the allotted time.

M. Speaker: 1t is the privilege of
the Hauso.

8! Havi Vichmn Namath: You

always guide the House,

25, 1066  Shipping Company
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All the sections of the House want
the time to be extended.

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): Sir, in the
Business Advisory Committee you pre-
side and the Committee allotted this
time. The report comes before the
House and the House approved it. It
is always your prerogative to give one
hour more. We have all agreed in
that Committee that if you find that
the discussion on some Bill is not
adequate. you can extend the time by
one hour. But beyond one hour, I
submit, you have also no authority to
extend unless the House itself wants.
Beyond that time, it is not the pre-
rogative of the Speaker.
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Mr, Speaker: That is what I have
said; it could not be extended. The

one hour that 1 had, that also had been
exhausted.

Shri Hari Vishnu Eamath: Yester-
day, we began at five minutes past
two.

L]
Mr. Speaker: We have taken three
hours and 55 minutes.

Shri Hari Vishou Kamath: You
cannot count the time taken on points
of -order. Another one hour should
be given. ... (Interruptions.)

Mr. Speaker: Three hours had been
allotted and 3 hours 55 minutes had
been taken, I can only put it to the
House; 1 cannot extend the time my-
self,

Shri Hari Vishnu EKamath: It is

only gagging the Members; I am sorry
to say so.

Shri Satya Narayan Sinha: If the
time is extended by half an hour, we
have no objection.

Shri Vasodevan Nair (Ambala-
puzha): But it will be taken by tbe

Minister; he has to reply to the main
Puints raised.

MI. Is ithe Housa AFPOD-
sble to have half an hour e the pri-
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vate Members and then to have the

Minister’s reply? Is it agreed?

st fmd  (F7%) - meuw
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“At any time after a motion has
been made a member may move

that the debate on the motion be
adjourned.”

T 109 IH TFTTE :

“At any stage of a Bill which is
under discussion in the House, a
motion that the debate on the Bill
be adjourned may be moved with
the consent of the Speaker.”

# oTq 7Y TG AT @G, TAHT
F1or 7z & 5 & & 7 farfewr wrear-
ww o ifem, & smer fafow
FroeT & wafmr e g, . ..

W AEiEm W A
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g
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“There have to be extradition
orders if Dr. Toja is in France.

We have no such treaty with
France.”

Fo, HAE HElRd, HiT g A&
4, ¥ qg o far a0 f5 o9 ST
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stwg fmd © WEr &
g ... (smEed )

The Minister of Tramsport, Aviation,

Shipping and Tourism (Shri Sanjiva
Reddy): He does not give ug a chance
to reply. He makes some wild allega-
fions.

(Interruptions).
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Mr. Speaker: The motion is:

“That further discussion on this
Bill be adjourned.”

Shri Tyagi (Dehradun): 1 have an
objection, It is in contradistiction to
the decision we have taken. We have
taken a decision that we discuss it
half an hour more and then the reply
should be given, This motion goes
immediately against the decision which
we have taken just now.

AUGUST 25, 1966
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Mr. Speaker: At any time a motion

can be moved. The rule says that at

any stage it can be moved; what shall
I do?
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Shri Shivaji Rao S.Deshmukh (Par-
bhani): Before you put it to the
House, 1 want to request you to see
that you have got your discretion to
refuse to put a motion if it is an abuse
of the power to move fdr closure,

Mr. Speaker: I am putting it to the
House. The question is:

“That further discussion on the
Bill be adjourned.”

The Lok Sabha divided:

Dvivision No. 17]

Banerjee, Shri 5. M.
Chatterjee, Shri H. P.
Gupta, Shri Indrajit
Gupta, Shri Kashi Ram
Kandappan, Shri
Kapur Singh, Shri
Limaye, Shri Madhu

Abdul Rashid, Bakhshi
Alva, Shri Joachim
Bal Krishna Singh, Shri
Balmiki, Shri

Basappa, Shri

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.

Birendra Bahadur Singh, Shri

Borooah, Shri P. C.
Brij Raj Singh, Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chaudhuri, Shri D. S.
Chuni Lal, Shri
Daljit Singh, Shri
Das, Shri B. K.
Dass, Shri C.
Deshmukh, Shri Shivaji Roa 8.
Elayaperumal, Shri
Ganapati Ram, Shri
Gandhi, Shri V. B.

Hem Raj, Shri

Himatsingka, Shri

jedhe, Shri

Jena, Shri

L

AYES

Lohia, Dr. Ram Manohar
Mair, Shri Vasudevan
Rajaram, Shri

Roy, Dr. Saradish
Shinkre, Shri

Swamy, Shri Sivamurthi

NOES

Karni  Singhji, Shri
Khanna, Shri Mehr Chand
Krishoa, Shri M. R.
Lalit Sen, Shri
Laskar, Shri N. R.
Mahadeva Prasad, Dr.
Manaen, Shri

Mandsl, Dr. P.
Mandal, Shri J.
Maniyangadan, Shri
Maruthiah, Shri

Mehdi, Shri 5. A.
Mehrotra, Shri Braj Bihari
Minimata, Shrimati
Mukerjee, Shrimati Sharda
Munzni, Shri David
Pandey, Shri Vishwa Nath
Panna Lal, Shri
Parashar, Shri

Pratap Singh, Shri
Raju, Shri D. B.

Rane, Shri

Rao, Shri Jaganatha
Reddy, Shrimati Yashoda
Sadhu Ram, Shri

Saha, Dr. 8. K.

[13.35 hrs

Umanath, Shri
Utiya, Shri
Venkaiah, Shri Kolla
Vishram Prasad, Shri
Warior, Shri

Yashpal Singh, Shri

Samanta, Shri 5. C.

Sen, Shri P. G.

Shah, Shrimati Jayaben
Shankarsiya, Shri

Sheo Narain, Shri
Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. M.
Singh, Shri K. K.
Sinha, Shrimati Ramdulari
Sinhasan Singh, Shri
Sivappragghassan, Shri Ku.
Snatak, Shri Nardeo
Sonavane, Shri

Sumat Prasad, Shri
Swamy, Shri Sivamurthi
Tehir, Shri Mohammad
Tiwary, Shri K. N.
Tyagi, Shri

Uikey, Shri

Ulaka, Shri Ramachandra
Venkatssubbaiah, Shri P.
Virbhadra Singh, Shri
Yadava, Shri B. P.
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Mr. Speaker: The result of the
division is: Ayes 19; Noes 78

The motion was negatived,

*Shri Thirumala Rae: My vote is
not registered at all.

Mr, Speaker: Shri Kamath.

Shri Hari Vishnu Kamath: Mr.
Speaker, Sir‘ the Bill before the House
is one of those Bills which seldom
come before the Parliament,

13.34 hrs.
[Mg. DepuTy-SPEARER in the Chair]

The Bill casts a sadly revealing,
lurid and almost agonizing light on the
reckless manner in which the Govern-
ment angd its predecessors enjoying a
moribund conscience for public money
have played ducks and drakes with
the poor Indian tax-payers’ money.
The Statement of Objects and Reasons
itself is adequate to convict the Gov-
ernment of profound negligence or a
near criminal collusion with a buecan-
ner in the grand style. The statement
reads as follows:

“For sometime past, complaints
had been made, both in the Parlia-
ment and outside, against the
management of this company . . .

Now, a series of crimes.follow—

“alleging mismanagement, mis-
use of company's funds, leakage of
foreign exchange, non-deposit-
of Provident Fung and income-tax
deductions, non-payment of bills
for supplies and services, non-
payment of salaries and family
allotments, non-payment of premia
for insurance of ships and so on.”

It is not complete. It is so on and so
forth, I do not know what the full
list will eontain,

BHADRA 3, 1888 (SAKA)
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“An Enquiry Committee was ap-
pointed to go into these complaints,
but they could not make much head-
way due to the non-cg-operation of the
company.” The committee was ap-
pointed very late in the day. It was
suggested by the Board of Control at
that time—lend me both your ears if
you can—that the committee should
be assisted by a CBI expert and also,
I .believe, by a nominee or a represen-
tative of the Comptroller and Auditor-
General. This was not heeded.

Long before that, I believe it was
sometime in April—] wrote to the
Prime Minister, and sent her some
photostat copies, documents, which
showed the underhand dealings bet-
ween a Japanese firm and this shipping
adventurer, Dr. Dharma Teja of the
Jayanti Shipping Company. I sent a
letter in April, but I am sorry to say
that unlike her:father who used to
acknowledge the receipt of the letters
immediately, within 24 hours or 48
hours, I did not get even an acknow-
ledgment for nearly three weeks or
more. [ sent her a reminder, and then

she expressed regret for the delay.

This ig what she wrote on the 18th
May.

“Your letter of the 16th May—

I wrote reminding her again on the
16th May—

“and I have received the docu-
ments you sent.”

Then she gave a plausible reason
for the delay ...

“T should have acknowledged
your letter immediately but the
delay was because I wanted to
find out more about the case before
replying . . .”

She could have acknowledged the
letter and then she could have sent
her reply later on. She said:

“I understand that the Trans-

port Ministry...."
That is, Mr, Reddy’s Ministry—

“is examining the matter—

*Shri Thirumala Rao wantes fc vote for ‘NOES’,
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[Shri Hari Vishnu Kamath]

that was about the photostat
ments sent to her—

“with the assistance of the ap-
propriate police agencies of the
Home Ministry.”

Shri Sanjiva Reddy: That was in
July?

Shri Hari Vishnu Kamath: On the
19th May. I wrote to her on the 16th
May reminding her of what I had sent
in April, She wrote a reply saying it
was being investigated into. I would
like to know whether the investigation
has been completed and with what
result. Now, a demand has come from
all sides of the House, that because
that committee was not a Commission
of Inquiry, Dr. Dharma Teja and
others could go scot-free and they
could even defy the summons
of the committee and then go away to
a foreign country. In the other place—
I do not mention the Rajya Sabha by
name—there was a demapd made

docu-

by a Member that his passport
should be impounded. We have
done 1t before, I believe in the

case of Sheikh Abdullah in a different
context. Why was it not done, when
there were so many complaints and
charges on the files of Government?

Shri Sham Lal Saraf (Jammu and
Kashmir): It is said, he is a French
national.

Shri Hari Vishnu Kamath: He holds
an Indian passport also, I am told—
multiple nationality, perhaps! The
member of the Rajya Sabha did make
that demand, but nothing was done.
I am sorry to say the planned plunder
of the public exchequer through a
conspiratorial alliance between this
grand adventurer of the shipping com-
pany and certajn high-ups ir the ad-
ministration stinks to high heaven. It
has sky-rocketed and reached colossal
praportions.

Yesterday Gen. Kaul's name was
mentioned, He used to get a salary of
Rs. 8,000 a month—Rs. 4,000 net after
tax deductions. He used to stay here
in Ambassador Hotel, all bills paid.
The poor Indian tax-payer had to pay
all these things, When Gen. B. M.
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Kaul—I think his initials are B.M.—
was appointed I have reasons to be-
lieve at the reguest of the then Prime
Minister Mr. Nehru himself made to
Dr. Teja, Gen, Kaul was as ignorant
of shipping as he was of war when he
was appointed General Commander of
NEFA. I remember when a question
was put in this House in November,
1962 about his active field experience
the Prime Minister scratched his head
—perhaps he was trying to recollect
his thoughts—and said, “Yes; he was a
Military Attache in our Embassy in
Washington and somewhere in Ran-
goon also before that"” But he had
no war experience as such. That is
why the debacle took place. He lost a
big battle but won a fat job. He was
equally ignorant of shipping, when he
was appointed as personal adviser to
Dr. Teja, but all his salaries were paid
out of the funds of the company.
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It is not only one Kaul that has been
connected with this company, but
there is another high-placed Kaul. I
am sorry to say this, but in the publie
interest, in the highest national inte-
rest I wish to bring it before the
House, Before that, it strikes me—
the great man he was, our former
Prime Minister, Jawaharlal Nehru; he
was great in India and all gver the
world—if we read his autobiography,
we find that he was also ancestrally a
Kaul. Because there was a nehar—
a canal—by the side of his ancestral

house in Kashmir his ancestor was
called Nehru.
Shri Sham Lal Saraf: That canal

was dug out in Agra, where the House
was.

Shri Hari Vishnu Kamath: Wher-
ever it was. I do not want to forge
any links in the chain, but his ance-
stors were Kauls, It is strange that
our Embassy in Moscow should place
orders for anything they "~want not
with the Government, but with this
private shipping company. I have a
photostat copy of a letter written by
Ranjit Teja—Mrs. Dharma Teja—to
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Captain Kothawala, the representa-
tive of the Jayanti Shipping Com-
pany in Tokyo. It is not very long;
I will read it in full. This is dated 4th
November, 1963, If you so direct me,
Sir, I will lay it on the Table. It says:

“Dear Captain Kothawala,
Could you kindly buy the fol-

lowing two items and parcel
them by air to our Indian
Ambassador at Moscow at the
following address:

His  Excellency Ambassador
T. N. Kaul, Indian Embassy,

Moscow, USSR.”

(Interruptions). Ambassadors are all
Excellencies, whether our ambassadors
or foreign; I am sorry if the hon. mem-
ber does not know it.‘

What are the two items, Sir?
They are:
“l. A portable loudspeaker

microphone for 220 volts and 127
volts (adjustable voltage if pos-
sible). This is needed for con-
certs and variety shows the Indian
Embassy put up. Try to get one
that will reproduce human voice
well,

2. A movie projector of 8 mm.

Please buy them as soon as you can
and airmail them to him.

Dr. Teja and I will be in Moscow
from T7th November to 1Tth Nov-
ember and spend another 3 days
in Europe. Then Dr. Teja will be
back in New York.

With best wishes to you and your
wife”, ete.

There is an acknowledgment in-
directly by Mr. T. N. Kaul, eur former
Ambassador in Moscow. Now he is
very close, almost a confidant of the
Prime Minister herself. I do not
know what position he occupies in the
Ministry, but I believe he is althost a
confidant of the Prime Minister. On
the 2Tth April 1964, some six months
after the above letter was writtan,
Mr; T. N. Kaul wrote a letter to Cap-
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tain Kothawala, which reads as

follows:
“Dear Captain Kothawala,

Thank you for your letter of
17th April and the English instruc-
tion book for the Elmo projector.
I am afraid it is not working pro-
perly and 1 do not know what is
wrong with it.

I have not been able to use the
amplifier for want of instructions.
Actually it is not the thing I want-
ed, but I shall discuss it with Dr.
Teja when he comes here.”

Just imagine Sir, the Ambassador
discussing with Dr. Teja what he
wanted for the Embassy or for him-
self, 1 do not know. It can be checked
up by the CB] or by somebody.

An ‘hon. Member: He must have
paid for it, )

Shri Hari Vishnu Kamath: Even
then why should our Embassy arrange
with a private company to supply
what it wants?

Mr. Deputy-Speaker: What has this

to do with the Bill?

Shri Hari Vishnu Eamath: This Bill
has thrown lurig light on the high
level conspiracy between Jayanti
Shipping Company and the high-ups in
the administration of the Government.
Mr. Thirumala Rao yesterday. said—
you were here Sir, perhaps in the
Chair or below, I do not remember—
that Dr. Teja was a good man to start
with, but he fell in bad company. He

- became friendly with the Prime Minis-

ter and other Ministers and since then
something happened. I do not want to
go into details. When he became
friendly with the Prime Minister and
other Ministers, what planned plunder
of the public exchequer has taken
place, 1 would like to tell you. There
is another very revealing letter.

An Hon, Member: How did
get it?

you
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Shri Hari Vishnu Kamath: Just as
I got the CBI report, so did I get this
also,

Sir, Gen. Kaul's name was mention-
ed yesterday. The other Kaul may not
be in the company, but this Kaul is in
the company. It is very wrong that
our E‘I‘nbaSSy should deal with a pri-
vate company for small things. A
check should be made where the am-
plifier and movie projector are today,
whether they are with the Embassy or
with Shri Kaul. Why should he get
it from Dr. Teja and not from the
Government itself? The  External
Affairs Ministry is here; he could
have referred to it whatever he want-
ed.

Shri Kapur Singh (Ludhiana): He
wanted it from Mrs. Teja, not from
Dr. Teja,

Shri Sanjiva Reddy: For a bachelor
it is worse.

Shri Hari Vishnu Kamath: Now, Sir,
J. Dharma Teja has written on Nov-
ember 18, 1963 from Ashoka Hotel
here like this:

“Dear Capt. Maneck:
Give the encloseq letter to
Mr. Matsushita or Mr. Sato...."”

—not the Prime Minister but some-
body else, because the Japanese
Prime Minister is also Mr. Sato—

&

‘....and see to it that they give
you One Million Yen.”

For what? He writes:

“. ...Give these Yen to Gen.
Kaul. I do not want Gen. Kaul
to ask for this from Matsushita
himself.”

1 do not know what the exchange rate
is. Then he las thanked him for the
good work—this good work of getting
the Yen and passing them on to Gen.
Kaul, the very good work he was
doing.

Now, Sir, that is the grand con-
spiracy that has worked to the detri-
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ment, to the planned plunder of the
public exchequer over these years.

What has the Government done,
during these years? During the last
few months, when it came to their
notice, what they gid was to have a
committee, but without any powers
under the Commission of Inquiry Act.
The Committee could not dg anything.
I learn from reliable sources that they
did not have the powers of summon-

ing him, and without let or hind-
rance....
Mr. Deputy-Speaker: The hon.

Member should try to conclude now.

Shri Hari Vishnu EKamath: Sir, you
may go on ringing the Bell, but I
will take three or four minutes more.

I am sorry %o say this. The Ship-
ping Corporation of India, the manag-
ing agents, they have listed this. It
is g lurid document. I do not know
how after this anybody who has had
anything to do with this company, the
grand adventurer himself and those
who were in collusion with him, can
go about without hanging his head
in shame. It is only in our country
that this kind of thing can happen.
Some heads should have rolled by
now, but they do not roll, they roll
on the red carpet. I am sure, if a
Commission of Inguiry is appointed
with the fullest powers, with the
assistance of CBI, Interpol and other
agencies, many more facts will come
to light. The Shipping Corporation
itself—it is our own Corporation—has
said in its report:

“Further inquiries by the
Managing Agents are continuing
and more facts may come to
light.”

It is their own wording. So far what
facts have come to light? Then they
say:

“However, the data already col-
lected reveal that the funds in-
volved in the misappropriations
ete. add up to a substantial
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amount of the order of Rs. 29431
lakhs...... B
That is, mearly Rs, 3 crores......

Mr, Deputy-Speaker: The hon. Mem-
ber should conclude now.

Shri Hari Vishnu Kamath: Sir, this

is a very important issue. Once in
a generation, so tp say .. .
Mr. Deputy-Speaker: The time is

limited. You must close now.

Shri Sanjiva Reddy: It is all repeti-
tion. This wag said by Shri Madhu
Limaye and it was placed on the
Table, )

Shri Hari Vishnm Kamath: It was
not read out at all. Why are you
afraid of this being read out?

Shri Sanjiva Reddy: Some of thuse
things | placed on the Table mysalf?
They have come to light. I agree. 1
have only said, please do not repeat.

Shri Hari Vishnu Eamath: I am
not repeating at all. Nobody has said
it in this House before. I have been in
the House all the time; you have not
been.

Mr. Depuiy-Speaker: Order, order.

Shri Hari Vishnu Eamath: Sir, why
don’t you call him to order? Are you
afraid of calling him to order?

Shri Sanjiva Reddy: I am not order-
ing at all.

Shri Hari Vishnu Kamath: You in-
terrupted me, Sir, when the CBI
repoft was here, the Speaker permit-
ted me to go beyond the time limit
and I hope you will emulate his
example. Here is a cesspool of cor-
ruption, and you want to call me to
order...... {Interruptions).

Shri J. B. Kripalani (Amroha): Sir,
if this document hag been placed on
the Table, it should be distributed to
all of us so that we may be able to
read it and see what is contained in
it. It is very strange that such a very
important document has not been
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given to us. The documents arg not
before us and we are discussing this.

Mr. Deputy-Speaker: The Govern-
ment must demand, otherwise I can-

Shri Hari Vishnu Kamath: If it is
going tp be circulated to Members I
do not want to take the time of the
House. These are wvery important
things.

Mr. Deputy-Smker: Please finich.

Shri Hari Vishnu Kamath: I am
going to finish, sometime I must
finish. If you do not allow me now,
I will speak on my amendments. I
have tabled a number of amendments.

Shri J. B. Kripalani: Why are the
Government not distributing docu-
ments given by their own agency?

Shri Hari Vishou Kamath: If that
is going to be circulated......

Mr. Deputy-Speaker: Unlesg it is
demanded by the Government I can-
not allow.

Shri J, B, Kripalani: What has the
Government to do with it?

it v fomd - goFTC AY farmAT
e o 1

Shri Hari Vishnu Kamath: May I
recall, Sir, what happened on the 3rd
March, 1965. The Government object-
ed to the CBI report being placed on
the Table. Shri Swaran Singh made
a rigmarole of a speech opposing the
placing of the CBI Report on the
Table. In spite of the Government’s
opposition, the House wanted it. Even
my colleague, Shri Sinhasan Singh of
the Congress Party demanded it
That is why it was placeq on the
Table.

Mr. Deputy-Speaker: I will see the
rules.

Shri Hari Vishnu Eamath: You
have been so long Deputy Chairman
in the other place and Deputy Speaker
here, and you do not know the rules?
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Shri Rajaram (Krishnagiri): He Mr, Deputy-Speaker: Yesterday it

collected it through FBI.

Shri Hari Vishnu Kamath: I piead
guilty to the charge. 1 col'etced with
the help of CBI, FBI, Interpol and all
these agencies. ...

Shri J. B. Kripalani: They are more
patriotic than the Government,

Shri Hari Vishnu KEamath: The
Government has lost the sense of
shame, Here things happen, here is
a cesspool of corruption and they sit
on the Treasury Benches without
batting an eyelid, Here it is said that
these things add up to a substantial
amount of the order of Rs. 204-01
lakhs—nearly Rs. 3 crores—interest on
this account being extra—interest is
not included—and most of it in
foreign currency. Look how much we
have been cheated in foreign curre-
ncy. How much of this is deposited in
foreign banks, in the number accounts
in Swiss banks, we do not know. The
Finance Minister told wus before,
earlier in this House, that the number
accounts in Swiss banks, in which
Hitler and the Nazig too dealt, can
never be unearthed. I do not know
how much has been deposited in this
way, how much our poor country has
been deprived of, cheated of, robbed
and plundered. These facts are
brought to light by the Shipping Cor-
poration. They say that more will
come to light later on and inquiries
will reveal them. These are the few
facts that they have garnered. Sir, as
you have decided not to circulate this
to the Members of the House, I am
.constrained to read these feyw lines.
Here it is said:

(1) Borrowing of dollars 1-2 mil-
lion from Mitsubishj Interna-
tional Corporation in 1964 in
the name of the company, but
misappropriated by Dr. Teja
as his personal money......
(Interruption.)

I am not saying this, this is said by
the Shipping Corporation,

wag referred to by Dr. Lohia.

Shri Hari Vishou Kamath: The next
one is;

(2) 1 Sh, per DWT charter hire
of “Chandragupta Jayanti”
taken by Dr. Teja personally
for 19 months.

(3) Amount of Dollars 486906
stated by Am-Indo, New
York, as paid to Mitsubishi
Heavy Industries, but not re-
ceived by Mitsubishi.

(4) Amount of Dollars 95126
stated by Am-Indo, New
York, ag paid to Mitsubishi
Shoji Kaisha of Tokyo, but
not received by Mitsubishi

Shoji.”
Then, £110,000 claimed by Dr. Teja
to have been paid as part payment for
purchase of AdiJayanti to the sellers,
but not actually paid by him. Then,
secret commissions received by Dr.
Teja from Mitsubishi Heavy In-
dustries personally or through nomi-

An hon. Member: It was all men-
tioned yesterday.

Shri Hari Vishnn Eamath: If some
one has mentioned, I will not read it.

Mr. Deputy-Speaker: He should
conclude now.
Shri Hari Vishnu EKamath: ] will

wing up in three minutes.

Yesterday, there was a reference
by my hon. friend, Dr. Lohia, to Dr.
Teja's presence in Tashkent and there
was a clarification by Shri Swaran
Singh. Perhaps, there was a slight
lapse of memory somehere. But it is
a fact that ten days before—this can
be checked from the records of the
Company at Delhi, at their Jorbag
office, Dr. Teja was in Moscow; not
when Shastriji was there, but a few
days before. He had gone to Moscow
and from there he wrote to his office
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here, of course a few days before the
Tashkent Agreement, There was a
slight error, there was a slight mis-
take of which much was made by
Shri Swaran Singh.

I will now come to the end and
wind up my speech. I will take up
other matters when I move the
amendments. I would demand, there-
fore, that the Prime Minister give up
her shilly-shallying and, may I say
dilly-dallying also, and ensure—yes-
terday the reference to want of extra-
dition treaty with France was an eye-
wash; did we not carry out negotia-
tions with other governments for the
extradition of Walcott, who is now
standing trial in Madras?—I do not
know, but I do hope that President
De Gaulle will not stand in our way
that we get hold of that person whom
even Shri Thirumala Rao, a former
Director, deseribes as a near criminal,
who is a plunderer of the exchequer.
Therefore, | demand, first, that the
Government appoint a Commission of
Inquiry under the Commissions of
Inquiry Act consisting of the highest
personnel who will inspire confidence,
assisted by the CBI and Interpol in
thig matter, and nobody who has been
associated with Dr. Teja himself
should be allowed to go scotfree. Even
the provident fund trustees—I am
sorry to see that our colleague, Shri
Thirumala Raop was also a provident
fung trustees—must be asked to ex-
plain why the provident fund has not
been utilized for the purpose for
which it was intended. That is the
information I have got. We must get
a clear account from him and his
colleagues. Knowing him as T do, I
am sure he will do it, sooner or later.
I, therefore, demand that these trans-
actions dating from 1961 should be
properly accounted for.

I am given to understand that Dr.
Subbarayan, who was the Minister of
Transport then, was opposed to these
transactions. Yet, it went through,

Lastly, a person who was working
on the secret files of Shri Jawaharlal

1502 (Ai)LSD—T.

BHADRA 3, 1888 (SAKA) Shipping Company 7104

ete. Bill

Nehru during his time and after his
death,—He was dealing with secret
letters, arranging them, and collecting
them for historical purposes—a man
called Rajan, was suddenly drafted by
the shipping company and e.nployed
there; he is s#ill employed there. He
was deing a good job in the Museum.
I do not know whether he carried any
letters with him when he went. For-
merly, he was only a stenographer,
but today he is in that company, work-
ing on a sa’ary of Rs. 2,000 a month.
These facts are lurid facts. And 7
would not be surprised if the letters,
correspondence between Dr. Teja and
Shri Jawaharlal Nehru have been
spirited away or have disappeared; 1
do not know what has happened.

It is a very sad story, lurid story.
one of the worst brought to light
after the CBI episode, and yet the
Government still continues to sit in
the treasury benches. 1 demand that
they should resign as a token of ato-
nement. Let the party re-elect them
and let them come to power again.
But let them come to power again.
But, let them resign, in the first place,
as a token of atonement for the cri-
minal conspiracy, with a buccaneer in
the grand style,

Mr. Deputy-Speaker: Shri Sanjiva
Reddy.

Shri Shinkre (Marmagoa): Since
for no fault of ours, our Group was
not permitted tn take part in this de-
bate, I would request you to permit
us to ask one or two questions,

Mr. Deputy-Speaker: He may ask
one question.

Shri Shinkre: I want only a clarifi-
cation. Yesterday, while Shri Harish
Chandra Mathur ang some other mem-
bers asked the question repeatedly
why the Government dig not take
over the company, why they restrict-
ed the take-over tp only manage-
ment, the Minister, if I heard him
correctly, saig something to the
effect. ...

Shri Sanjiva Keddy: I wil] tell wou
again. Why do you depend on me-
mory? 1 will answer that point.
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Shri Shinkre: In this connection, I
would like to point out that the
Metal Corporation of India was taken
over for more or less the same rea-
sons. At that time, the Government
did not feel any hesitation in taking
over the whole compan¥, nationalising
it.

Then, in clause (4), sub-clause (1)
(d) it is stated:

“as from the date of the noti-
fieq order, all the properties,
assets and effects of the company
shall be deemeq to be in the cus-
tody of the Board of Control...."”

1 want to know why the word “liabi-
lities” has not been mentioneq here.
Does that mean that Government oniy
want to take over the assets of the
company and dg not want to take over
the liabilities? Because, all Lhe liabi-
lities of the company are the moral
responsibility of this Government. I
am saying this because Dr. Teja was
shrewd enough in projecting the im-
pression all over the counity, ahd
abroad too, that this is practically a
Government of India enterprise, This
standing guarantee of the order of
Rs. 20.25 crores was an easy wecapon
to convince everybody at large that
this is really a Government of India
concern. So, Government cannot shirk
its responsibility regarding these lia-
bilities. T think the Minister must
make jt clear in his reply that the
Government will stand by every liahi-
lity of this company, which is a bona
fide liability.

The third and final point is that
the Minister should also enlighten the
House as to who is morally respon-
sible or the creation or existence of
this situation. Unfortunately, some
of them belong to this House also.
Are they not morally responsible tor
the growth of tycoons like Dr. Teja?
This point should also be clarified.

shri Sanjiva Reddy: I think the
history of this company was an un-
fortunate history. It was started with
a very great ideal, the development
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of shipping in this country, We were
short of tonnage and we were depend-
ing on foreign ships, India had to
develop shipping ang great fforts
were being made in that dire:tion. I
am really happy to say that Pandit
Jawahatlal Nehru himself took sumz2
initiative in the matter. He wag very
anxious tp build up the tonnage of
shipping in this country so that arti-
cles could be carried to India and
from India under Indian Aag. So,
offers or inducements were giver to
shipping companies to build up ton.
nage. Some companies wanted con-
cessions like interest-free loans and
other facilities. Here was a company
which came forward with a new offer.

Shri J. B. Kripalani: At that time,
the Prime Minister as warned against
giving such large sums tp ome com-
pany which had no standing at all.

Shri Sanjiva Reddy: . If the hon.
Member will bear with me for a few
minutes, I will explain everything.
The game point was made by some
Members yesterday also. In fact, Shri
Mathur referred to the proceedings of
the House a few years ago and the
questions ang ans¥%ers, If hon. Memb-
ers think that Dr. Teja was given
a loan when the company was started,
they are making a mistake. A'l the
precautions were taken at the time
of grant of loan. The grant of 10 per
cent of the price was op delivery
when the ship was handed over to the
representative of the SDFC. He went
there on behalf of the Government
and took charge of the ship. It is only
then that a guarantee of paying 90
per cent was given to the ccmpany
by the S.D.F.C.

Shri J. B. Eripalani: Let me 1gain
inform you that the Prime Minister
considered this Teja as a great genius
in shipping.

Shri Sanjiva Reddy: May be so.

Sir, when a great, elderly leader
gets up I do not want 4o stand; T will
certainly yield to him any number of
times that he gets up, but I will only
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appeal to him to wait for a few mi-
nutes and hear me. [ have been hear-
ing all the speeches, Of course, when
an elder leader like him gets up, 1
cannot be standing and blocking him

It may be a matter of oppinion and
whether who had high opinicp about
whom, At times I have a wrong opi-
nion about some people and I Jiscover
that they are crooks. We do make
mistakes about the assessment cf peo-
ple. It is quite possible that Dharma
Teja as assessed in a wrong way and
today we have discovered that he is a
crook. Nobody is anxious ‘o protect
him and say that he is a grea: man.
He gave a fresh and a new idea which
caught the ijmagination of Panditji.
He wanted to deve'op shipping. His
only interest was that shipping ir
India shoulq be developed so that we
may not be dependent on foreign flzgu
coming to India carrying our goods in
and out of India. That was Lthe noble
attitude that Panditji took. Unfortu-
nately, this man did things which
were wrong. He is a bad man. The
mistakes he committed and the part
he played was not known even to the
directors, let alone Pandit Jawaharlal
Nehru, The directors of the company
diq not know that this man had some
secret dealing with so’ many different
companies in different countries. He
dig all this,

Shri Madhu Limaye placed on the
Tab'e a report of the Shipping Cor-
poration. It is no secret document.

st wy fowd ;@ vEFT Faw o7

T4t 7Y var ?

Shri Sanjiva Reddy: I placed on the
Table some things which came to my
notice earlier. There is absolutely no
secret document.

(Badagara):
the

Shri A, V. Raghavan
Why did you not place it on
Table?

Shri Sanjiva Reddy: T am not yield-
ing, Sir 1f I yielded to Kripalanij, it
was a different thing. All the Memb-
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would appea! to them to hear me.

The serious instances wers brougint
to my notice. For instance, he took a
loan from the Mitsubishi Finance
Corporation in America of Rs. 90
lakhs.

Shri Indrajit Gupta (Calcutta South
West): Japan, not America,

Shri Sanjiva Reddy; But just ima-
gine, they did not know that he forged
a resolution of the Company, gave it
to the company in America and took
Rs. 90 lakhs on the basis of a resolu-
tion of the company to the effect that
the money must be handed over to
Dr. Teja—not to the Chairman of the
Company, not to the Company but to
Dr. Teja. In his personal name he
took the money and put it in the State
Bank of Indian in London. Rs. 20
lakhs were withdrawn and Rs. 70 lakhs
are still there, He wanted to withdraw
that. At that stage we took it over,
went to the court ang got a stay order
in a matter of hours. We knew pretty
well that immediate’y after the com-
pany was taken over he would with-
draw that Rs. 70 lakhs also; so, we
went to the court and got a stay
order, It is a civil case.

About the commission of chartering
to foreign firm and 15 shillings to be
credited to the company and one shil-
ling to be credited to his personal ac-
count which means a few lakhs of
rupees, it is alsp discovered and 1
placed some time ago that informa-
tion also on the Table of the House.
A criminal case has already been in-
stituted against him. Wherever pos-
sible criminal cases have been insti-
tuted.

Al] these defects came to our notice
and these defects were not known
even to the directors. He was dealing
back of the
directors and everybody, with foreign
companies in different countries about
chartering in different countries, about
Mitsubishi, commission for purchasing
the ships. All these things were done
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[Shri Sanjiva Reddy]

by him and Rs. 3 crores were collected
by him in this manner without the
company knowing about it.

All these things came to light only
after the company was taken over.
They were not known because, after
all, there was only one Government
representative on the company and he
was dealing with everything. Every-
body thought that the whole money,
the share capital, belonged to him
and Mr. Kulukundis. Therefore the
othep directors who had absolutely no
interest in the company did not rather
know the nefarious activities of = this
Dr. Teja.

Shrimati Yashoda Reddy (Kurnool):
Why are you calling him Dr.?

Shri Sanjiva Reddy: 1 do not know
whether he is a doctor, but he calls
himself a doctor and we lose nothing
by saying that..

Anyway, these things came to light.
Are we keeping quiet? Apart from
the whole history of Kaul being ap-
pointed or somebody purchasing a
transistor, . .. (Interruption)

Shri Hari Vishnu Kamath:
lusion, conspiracy.

In col-

Shri Sanjiva Reddy: These things
will be answered by other people,
about the Indian Embassy and all
that; the Transport Ministry cannot
answer them.

ot vy fomd @ waa 3T A i
FEgTH |
Shri Sanjiva Reddy; Perhaps I will
not be able to answer those small
things of something being purchased
angd all that. Perhaps the other min-

istries wi'l answer them at the appro-
priate time.

Shri Hari Vishnu Kamath: You know
that Shri Venkataraman was sacked
for taking bush-shirts etc.
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Shri Sanjiva Reddy: Did the Gov-
ernment take any action or not the
moment we came to know of it? The
moment there was suspicion we took
over this company. Within eight days
we took action, I would remind this
House, with the permision of the Prime
Minister. It is not as though the
Minister concerned or the Transport
Department took action by itself,
independently, No. Specifically 1 with
the permission of the Prime Minister
action was taken and a committee
was appointed within eight days.

=Y 7 foqd : w7 R AT
T ATHTC T FET G0, a1 fEmT Few
Ft freqars 940 At fear mar 7 owAT
TEET T AT WEE 3 |

Shri Sanjiva Reddy: I am not pre-
pared to yield. I have heard enough
from Shri Madhu Limaye. I am not
prepareqd to yield to him. [ have heard
enough of these charges from him.
He has been repeating the slogans and
the same scandals. All that is being
repeated on the floor of this House. I
am not prepared to hear any more; I
have heard enough.

stag foma ;. wdt e A
TET W AT RTR

Mr. Deputy-peaker:
down. Hear him now.

Please sit

ot vq fmd : @A wiEw A
T 2fE & “ewsw ' dwr wmTE
#1 Fwar @ew daAr g v

Shri Sanjiva Reddy: This action was
taken within eight days with the spe-
cific permission of the Prime Minister.
I took the file to her and requested her
that I am taking this action. She said,
“Go ahead now"”. The Committee must
say what is wrong with the company
if I have to come and say it on the
floor of this House. Who am I to do
that? What do I know? At least,
what do many Members know? So,
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let Shri Sukhtankar and a representa-
tive of the Auditor-General go into it.
It was only then that Teja came. Once
he saw me and I said, “No, Mr. Teja,
1 cannot say anything hand off what-
ever proposal you have I am prepared
to have it examined.”

Shri Indrajit Gupta: Why did you
not arrest him?

Shri Sanjiva Reddy: There was no
question of arresting him. There was
absolutely nothing before us then ex-
cept the papers given. You cannot
arrest a person without establishing
something. I was trying to collect in-
formation to arrest him. It is only
after collecting information that he can
be arrested.

st vy fowd ;. wEREE ¥ w0
gy fr 3a #1 freware w7 femr a3 )

Shri Raghunath Singh: (Varanasi):
It is g peculiar procedure adopted by
him. He has got a chance to ask any
guestion in the end, not now.

Shri Sanjiva Reddy: I had been
hearing what all they said. They must
patiently hear me also. It is not as
though anybody had any soft corner
for him. We can arrest him, but we
must first gather the material of
course, the anonymous petitions are
there.

Mo mq:ﬂ!‘(iﬂf!ﬂl : | HEETETT)
5 At ag dEiCwa " g |

Shri Sanjiva Reddy: the

please.

Hear

Shri Narayan, supposed to be the
General Manager of this firm, his
nephew or somebody, had given some
papers in the office of late Lal Baha-
durji Shastri, But would you believe
it that the same Shri Narayan writes
to us again saying that he never gave
any paper in anybody’s office? It is in
writing, While those pesitions or alle-
gationg are unsigned, the papers sup-
posed to be given to Lal Bahadurji’s
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office, which were handed over to the
Transport Ministry after Lal Baha-
durji died, the same man wirtes offi-
cially again under signature that he
never gave any paper to anybody, not
even to Lal Bahadurji’s office. Here is
the man who makes the allegations.
But still we wanted to make use of
the allegations and inquire into them.
That is why we appointed a com-
mittee of Shri Sukhtankar and a re-
presentative of the Auditor-General.
But this Dr. Teja and his office did
not co-operate with them. They did
not give the necessary material and
the papers. Therefore we said that the
best way of getting the information
was to take it over. The preliminary
information the Government had was
that there was something suspicious,
but unless you took over ang had the
full information, you will not be able
to prosecute him, civil or criminal
Therefore, we had a conference, The
Cabinet appointed a committee,

Shri Hari Vishnu Kamath: Why not
appoint a Commission of Inquiry
straightaway?

Shri Samjiva Reddy: The Cabinet
considereq this. We had a meeting—
the Finance Minister, the Law Minis-
ter and the Transport Minister. The
officials also met, We took a decision
that before we di anything we must
immediately take it over without giv-
ing him any time sg that we might
get at the truth, You cannot get at the
truth without looking into the things
and getting these things. We would not
have known this that he had secret
dealings outside India but for our
snatching these papers ang all that.
Therefore we took this decision.

One friend has asked: Why is it
that we have taken five years; why
is it that it was not nationalised? It
was discussed in the sub-commiiree.
The Law Minister was there. We made
a mistake in that case and then it was
stayed in the court. I was in charge
of that also, the Metal Corporation
case. Therefore if you wanted to get
hold of it immediately, without any
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waste of time, and discover the mis-
take that he had committed, the best
way was to take it over for a short
period so that no court will interfere
~and no stay order will be given.
. Ater taking over the Company, if you
want to nationalise, you may do that.
The Company has to be taken over so
that we know what is the liability,
how much he has swindled and where
are the ships. If, suppose, he had gone
to the court and if there was a stay
order, all the ships of this. Company
numbering about 22 would have been
stayeq in different ports; they would
not have come under our control. We
were anxious to see that the accounts
and the ships were taken over by Gov-
ernment first, so that we can get at
the truth and also get the ships run-
ning, earning money. The annual in-
come of the Company is Rs. 3,50,00,000
and you cannot allow'the ships to be
impounded in different ports because
of litigation. Therefore, we had to
take gver for a limited period to begin

with. When there is 3 civil case pend-

ing, the ownership is not decideq and
any foreign company wanting money—
there are a number of liabilifies by
this man purchasing ships, particul-
arly servicing in different ports—
could impound them. It was jmpound-
ed twice before we took over because
he had not paid money to different
foreign companies. Therefore, it was
decided that we should take over the
Company for five years initially to be
extended by another five years, within
which time we can easily find out the
position. This is very simple and I
do not know why my hon. friends do
not understand this fact. Rs. 3 crores
have been swindled by him. We have
discovered that and that money has
10 be recovered from him. How are
vou. going to recover that from him?
He js in a foreign country; he does
not have property here.

Shri Hari Vishnu EKamath: No be-
nami property even?

Shri Sanjiva Reddy: The only way
by which we can recover the money
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from him is by attaching his shares in
this Company; he is'supposed to have
Rs. 2.13 crores here. In addition we
have attached about Rs. 70 lakhg in
the courts. Therefore, if we attach his-
shares through courts, he will have
absolute’y no interest in the Company
in future; then it will be in the public
sector automatically without your ask-
ing for it. Company had lost about
Rs. 3 crores and we have to recover
that money. He has no other pro-
perty in India. We can only attach
the shares in the company which are
standing in his name ang also in the
name of Kulkundis, which are sup-
posed to be Rs. 2.12 crores and Rs.
70 lakhs respectively. Then automa-
tically the Company will be ours.

He may have swindled the money;
he may be a cheat, but I may tell this
hon. House that the Company is
there and the ships for which we have
given loans—I11 ships—are there; they
are running; they are good ships. He
may have taken 2 per cent commis-
sion on each ship, about Rs. 20 or 30
lakhs, but the ships are there flying
the Indian flag. They are bulk car-
riers. For the first time the Company
took this adventure of building buik
carriers so quickly and so well
The man may be bad; you pro-
secute him; you put him in jail. I
will assure Mr, Lohia and other
friends (Interruptions) that a meeting
was held in the Home Minister's
house—TI was unfortunately not there—
and nobody stood in the way of this
man being arrested. Before we took
over this Company, the Police was
doubtful because there was np point or

any specific charge against him. (In-
terrgp:im}
Shri Nambiar (Tiruchirapalli):

Why did you not detain him under
DIR.?

Shri Sanjiva Reddy: That is a diffe-
rent thing—detaining a person.and all
that.
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“The best authorities hold that in
the absence of special treaty stipu-
lations, such surrender cannot be
demanded as a right, though it may
be granted as a matter of comity.”
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Shri Raghunath Singh: Is it a speech

or a point of order? What is the point
of order in that?
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Mr. Deputy-Speaker: There is no
point of order. He may please sit
down )

.
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Shri Sanjiva Reddy: When it is
accepted that criminal cases have been
registered against him, then he has to
be arrested. The only point is how
he can be arrested. Dr. Lohia has
suggested a way of doing it. If it can
be done, we shall be very happy. We
shall examine that with the Home
Ministry.

Tio IM AAPT Wifgai: AF
3 arfox fyaz ¥ g 51 firegae
< fammrg

Mr, Deputy-Speaker: He cannot go
no like this. He may resume his seat.

Shri Sanjiva Beddy: Dr. Lohia has
suggested a way of doing it. I have
got it before me. We attach a great
value for his opinion. We shall see if
it is legally possible,

Shri Nambiar: It is a genuine ques-
tion.

Shri Sanjiva Reddy: What is genuine
question, after all these explanations?
He has not come to India after we took
over this Company. (Interruptions).
He only came to negotiate about selling
ships. He wanted loan first. 1 shall
tell you. Mr. Mehrotra or somebody
who was mentioned as Vice Chairman
came only for a few weeks; he came
for an assistance of Rs. 3 crores. Bu
Government refused saying, “We have
already given; nothing more wiil be
given”. Then came Dr. Teja with a
new offer that he may be permitted to
sell the ships in India and outside
India. It was then that he came here
last with some representatives of some
English company and he was herg for
a week or so.
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Shri Sanjiva Reddy: That is totally

wrong. I do not know how my hon.
frieng gets such ideas. He gets only
such ideas. Nobody said that he

should not be arrested. He must
accept the information that is before
me. They never said that he is going
to be arrested and nobody said, “Do not
arrest”. It was discussed in the Home
Minister’s house and it was decided
that we may get better information and
more material. It was the Enforce-
ment people who gave this information
and said “wait for some time, now
gather more material ang evidence and
information; and then we shall pick
him up”. At that stage he was in
India to seek the permission of the
Government to sell his ships.

shri Hari Vishnu Kamath: I am
sorry to interrupt. I will take only
half a minute. Is it a fact that Mr.
Sukhthankar, the Chairman of the
Committee, suggested to the Govern-
ment that the Committee should be
empowered under the Commission of
Inquiry Act so as to enforce attend-
ance of persons and all that, and the
Government decided mot to invest it
with such powers?

Shri Sanjiva Reddy: He came to me
and .he discussed. Thereupon we de-
cided on the extreme step of taking
over the Comparmy.

Any delay would have been danger-
ous because the ships were impounded
in different ports and he would be
swindling further money. Why do you
want a Commission to take over every
thing? We took the extreme step of
taking over the Company; my friend
may not agree with me, but it was
necessary. If somebody was to look
into it first or if we were to appoint
a Commission, the Commission would
quote the rules and then he would go
on dodging. Therefore, we thought
that, instead of resorting to this, we
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should take over the whole Company;
instead of trying to find out the mis-
takes so that we might take over the
Company, we took the final step of
taking over the Company. Mr.
Kamath wants me to take the first step,
the second step and so on, by appoint-
ing a Commission. (Interruptions)
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Shri Hari Vishnu Kamath rose—

Shri Sanjiva Reddy: I am not yield-
ing. As I said, instead of finding out
the mistakes and then taking over the
Company, Government took the deci-
sion that taking over the Company
would be the first and the last step, so
that we seize the Company. If we had
appointed a Commission, what would
have happened? They would have
said, “Condemn the man he has swind-
led so much of money; he has done
this and he has done that; therefore,
the Company should be taken owver.”
But then we woulg have had to wait
for six monthg for the report to
come. . . .

Shri Hari Vishnu Kamath: Why did
you appoint the committee first?

Shri Sanjiva Reddy:. . . and
during that period, more of these
things might have happened, and then
we would have taken over the Com-
pany.

Shri Hari Vishnu Eamath: Why did
you appoint the commitee first?

Shri Sanjiva Reddy: T am not pre-
pared to yield. Shri Kamath has had
his say for two days.

Shri Hari Vishnu Kamath: I have
not spoken for two days. I spoke only
today.

Shri Sanjiva Reddy: Then, the
charge has been made that everybody
is trying to be soft to this man. Why
should anybody be soft to this man?
After all, the defects in the company
have been found out and we are still
probing and finding out what action
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should be taken. We have sent, or
rather the corporation has sent its

representatives to other countries
also, such as Japan, America etc.
Civil suits are being filed. Criminal

suits are filed against Dr. Teja, and
if any possibility ig there either for
extradition or for some other thing
under some other provision, Govern-
ment will not shirk their duty in
bringing him to India. How best it
can be done is a point which the fiome
Ministry will examine,

Therefore, ] may assure this House
that tnere is absolutely no softness to
him at all. He is a cheat, but he has
cheated not the Government and the
people, because the people’s money is
safe and the ships are there; even the
loan amount which we gave was not
to Dr. Teja, but it is only a guaran-
tee to the ship-building company.
Everybody has been saying that
Rs. 20 crores has been given. It is only
Rs. 5 crores odd that has been given
and that too is there in the ships and
the ships are with us. They are ply-
ing. All the captaing and seamen and
everybody who is manning the ships
are giving ° their total co-operation.
The other companies also are co-cpe-
rating with us. Mitsubishis whe gave
all this commission and al] this money
to this man hag given us all papers
jncluding the letters written by Dr.
Teja asking them to pay the cominis-
sion and all that. They have given the
originals also, apart from these things.

Shri Indrajit Gupta: Why did they
give him ante-dated receipts?

Shri Sanjiva Reddy: That is exactly
the point, Therefore, we are getting
all co-operation. Crimina] cases also
have been registered against this
man. I can, therefore, assure the House
that he is not going to be spared and
he has to face the consequences of the
law, both eivil and criminal.

My friend Dr. Teja, ] am sorry, my
friend Shri Kamath . .

Shri Hari Vishnu Kamath:
comes out first.

Truth
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Shri Sanjiva Reddy: Shri Kamath
had said something gbout our Ambas-
sador getting the articles that were
given to the Embassy, or the articles
that were supposed to be given to the
Embassy. I am told that they are gifts
by Mrs. Teja to the Embassy. It is
not personal gifts to the Ambassador.
That is what I am told. That is the
information that 1 have None of 1themn
is her to defend himself. Mr. Kaul is
not here. I am told that those things
were gifts to the Embassy {rom Mr.
and Mrs. Teja.

Shri Nambiar: Mrs. Teja too? Is
Mrs. Teja in France or in Indiu?

An hon. Member: Why is Shri Nam-
biar interested in that?

Shri Sanjiva Reddy: I think she
must be with her husband.

Shri Hari Vishnu Kamath: The
hon. Minister says that they were
things for the Embassy, May I know
whether it was proper or in ord:r for
an Emabssy to place orders for its
requirements with a private shipping
company or to accept things from a
private shipping company?

shri Sanjiva Reddy: The Ambassa-
dor is not here to defend him-
self . .

Shri Hari Vishnu EKamath: Was it
proper for the Embassy to place or-
ders with the private shipping com-
pany for an 8 mm. projector or a 16
mm, projector and so on?

Shri Nambiar: My humble request
to the hon. Minister is this. In order
to apprehend Dr. Teja, it is mcres-
sary to know where Mrs. Teja is. Is
she in India or in France? I am asking
this question in all seriousness.

Shri Sanjiva Reddy: I think the
police will take care of it. If Shri
Nambiar has any information, he can
pass it on to the police, and they will
be wvery very happy to know it,
because I am told . . . .
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Mr. Deputy-Speaker: It is a matter
for the husband and wife and not for
us.

Shri Sanjiva Reddy: One hon. Mem-
ber had suggested that Shri Narayana
was removed because he had given in-
formation. Between the uncle and the
nephew I do not know what happened.
Shri Narayana was an employee of the
Khadi Board somewhere in Hyderabad,
and all of a sudden he came and be-
came general manager on a salary of
a few thousands of rupees a month.
Then, he left him again. Why he came
in and why they quarrelled is a family
affair between the uncle and the ne-
phew. Anyway, the information that
‘Shri Narayana gave was very useful.

¥io TM RAIET &.fgmr : IrHTY
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Shri Sanjiva Reddy: It led us to dis-
cover some things, though later on he
wrote to us officially saying that he
never gave gny paper to anybody. But
the papers were luckily with us, and
those papers led us to find out the
«criminal acts committed by this gentle-
man. '

Tio W WAOEE Aifgar . AT
w3 f Wi g grwga | A g
o1 =28 g ar g, TeHT FiAFL )

Shri Sanjiva Reddy: Shri Harish
Chandra Mathur is unfortunately not
present here in the House. He had
made some very good suggestions.
One was that he had asked whether
when the loan was given a proper
serutiny had been made. I think it
‘was before the Cabinet more than once,
and it was discussed by the whole
Cabinet; the Finance Ministry had
.examineq it; the Finance Ministry had
cleared it, and they had laid down so
many conditions that the money should
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not be given to them until a certain

stage and that the money should be

given to the ship building company

when the ship was handed over to a

Government representative, not to Dr.

Teja. Therefore, to that extent, we
have taken precautions. 11 ships
are good, and they are there. Then

the loan money that was given to this
company is also safe; it was only a
loan given to them, ang by instalments
it will be repaid. Therefore, we had
taken a lot of precautions. So, it is not
as though people’s money has been
squandered away. What Dr. Teja as
chairman did was that he swindled the
company. The Government money is
itself safe; the public money is safe;
but he swindled the company. Over
90 per cent is supposed to be his own
and Mr. Kulakundis's share money;
there is therp involved in the share
money at least, which is about Rs. 2
crores odd. He says that it is Rs. 2.8
crores, but the Transport Ministry and
the SDF.C. accept that it is. only
Rs. 2.02 crores. Except Rs. 1 or 2 lakhs,
the rest is supposed to be his money
and that of Mr. Kulakundis. It is true
that the company lost Rs. 3 crores
odd, But I have got all those things
here before me. I do not know why
Dr, Ram Manohar Lohia has not got
that paper from the Shipping Corpo-
ration; somehow, he managed to get
one paper and lay it on the Table of
the House, but he has not got this
paper. There, they have worked out
the whola thing. It is not a secret
document. They have worked out
that in five years we shall be able to
wipe off part of the deficit, and that
in ten years we shall be able to bring
it up as a public concern. But, zneans
while, it is not as though this com-
pany is going to be handed over, wfter
it is brought to that level, again to
Dr. Teja. He will not have one
rupee, because I am sure the courts
are going to give a decree in our
favour, and then we shall take Dr.
Teja's share money and take it over
completely that way, legally and con-
stitutionally, through a court, Ulti-
mately it is' going to be a very good
company. It is going to be a public
sector company. Whether the corpo-
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ration js going to manage it or it will
be a separate company ig a diffzrent
matter, There is ample time for us to
decide on that. When we take over
this company, the question whether it
should be built up as a separate com-
pany can also be considered and that
also can be done. But I am glad that
the ships are there: the Indian flag is
not dishonoured; the ships are plying
ang they are carrying goods ang they
are earning foreign exchange, every
year at the rate of about Rs. 3.7
cores. If there are mistakes, my hon.
friends may help the Ministry to cor-
rect those mistakes.

H, as Dr, Ram Manchar Lohia says,
we nan arrest him under some other
section, that can be examined; in the
ubsence of an extradition treaty, if he
suggests some other method, if it is
vossible, we shall adopt that; I shall
pass it on to the Home Ministry and
ask them to take all possible action.
W are anxious to bring him back to
India so that he may answer all these
charges not only before Government
but because it is a public company now
before the people at large and before
the shareholders of the company, who-
ever they may be, we are anxious to
do that.

Already, criminal cases have- been
registered against him, Tt is =1t 2
thing that we are going to do tomor-
row. Even before this debate began,
the moment we came tp know about
a1l these activities, criminal cases had
been registered; civil suits alsp have
been registered, and our representa-
tives have gone to different countries
like America, Japan etc. so that we
may contact some lawyers in those
countries and institute cases there also.
What better thing could have been
done? We are as anxious as env
other Member here to recover the
money and to see that the criminal
is prosecuted and punished, There-
fore, at least in this matter, let mny
hon. friends give the credit that is gue
to this Government and help us to save
this company so that the ships may
plv gloricusly.
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Mr. Deputy-Speaker: I shall now
put the consideration motion to vote

Shri Indrajit Gaupta: May I put one
question to the hon Minister?

Shri 8. C. Bamanta (Tamluk): I
want to ask only one question. I was
not allowed to speak. Therefore, may
I put only one question?

Mr. Deputy-Speaker: I am sorry.
There is no time for it now.
There is an amendment seeking to
circulate the Bill for eliciting opinion
thereon. Is Shri Vishwanath Pandey
pressing it?

Shri Vishwanath Pandey (Salem-
pur): I beg leave of the House to
withdraw my amendment.

Mr, Deputy-Speaker: Has the non.
Member leave of the House to with-
draw hiz amendment”

Several hon. Members: Yes,

Amendment No. 1 was, by leave,
withdrawn.

Mr.

Deputy-Speaker: The question
is: .

“That the RBill to provide for
the taking over of the manage-
ment of the undertaking of the
Jzvanti Shipping .Company Limit-
ed for a limited period in order to
secure the proper management of
the same be taken into considers-
tion ",

The motion was adopted.
Mr. Deputy-Speaker: We shall now
take up the clauses.
There are no amendments to clause
2. So, I shall put clause 2 to vote.

The question is:
“That clause 2 stand part of the
Bill™,

The motion was adopted.
Clause 3—Board of Control to take
over the management of the undertak-

ing of the Company)
Shri 8. C. Samanta: I beg to move-
Page 8, line 5, for ‘ten’ substitute
‘fifteen’. (6).
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Shri V.'B, Gandhi (Bombay Central
South): I beg to move:

(i) Page 2, after line 21, insert:
three of the members of the Board

“Provideq that not less than
three of the members of the Board
of Control shall be non-officiais
having commercial experience and.
for experience of shipping busi-
ness.”, (2)

(ii) Page 2, line 22, for ‘may’ substi-
tute ‘shall’. (3)

Mr. Deputy-Speaker:
amendment to be moved?

Any other

Shri Hari Vishnu Kamath; I won't
take time again and again. I move
all the amendments standmg in my
name.

Mr. Deputy-Speaker: No please give
the numbers.

Shri Hari Vishnu Kamath: You are
hurrying, We can't keep pace with
you. The difficulty is that when we
give notice of amendments to clauses,
unfortunately the new system adopt-
ed by the Notice Office is onl_v to give
the page number......

Mr, Deputy-Speaker: His amend-
ments Nos, are 5, 11 and 12.

Shri Hari Vishnu Eamath: I move:
(i) Page 2,—after line 21, add—

“Provided that in the Board
there shall be one member of Lok
Sabha, one member of Rajya
Sabha, one member of the National
Shipping Board, one member of
the Federation of Chambers of
Commerce and Industry, and one
'member of the National Union of
Seamen of India.

Provided further that one of
the two memberg of Parliament
specified in the foregoing priviso
shall be chosen from among the
opposition groups in Parliament.’
(5).
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(ii) Page 2, line 16—omit “of the
company”, (11)
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(iii) Page 42, line 37—omit “of the
company”. (12)

Mr. Depnty-Speaker: Clause 3 as
well as amendments Nos, 2, 3, 5, 6, 11
and 12 are before the House.

Shri V, B. Gandhi: In support of my
amendment No, 2 I only want Gov-
ernment to give an assurance to this
House that they will accept the prin-
ciple underlying it, that is, that o=
the beard of control, there should be
an element of non-official representa-
tion, non-officials who possess com-
mercial andjor shipping business ex-
perience. As regards the other amend-
ment, the clause says that Government
may appoint whole-time directors.
My amendment seeks to say that Gov-
ernment shall specify that there be
whole-time directors. IT we had these
whole-time directors in the old com-
pany, I am sure things would havs
come to light much earlier, It Gov-
ernment could give the House an as-
surance that they will accept the prin-
ciple underlying these two amend-
ments, I shall be glad to withdraw
them.

Shri 8. C, Samanta: I have propus-
ed that instead of 10 years it should
be 15. There will be no difficulty in
the way of Government accepting it
because with that anything can be
done.

Shri Hari Vishnu Eamath: I have
moved amendments Nos. 5 as well as
11 and 12, Amendments Nos., 11 and
12 being more or less verbal, I shall
dispose of them first. It ig obvious to
the meanest intelligence that wunder
clause 2,—the defintions clause—
please see clause 2, because with your
assistance I can dispose of it sooner
and quicker—‘undertaking’ has been
defined as:

“undertaking” means the pro-
perty and assets of the company”.

This is strange, Whoever has drafted
it, God bless Thim. Everywhere,
throughout the Bill, wherever the
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word ‘undertaking’ occurs it is follow-
ed by ‘of the company’, See how ridi-
culous it is. Where is clause 37

“The Central Government...."”

Eureka! You remember Archimedes
jumped out of the bath-tub in his
birthday suit; here, I could not even
jump over the desk....

An hon. Member: Into the Treasury
Benches!

Shri Himatsingka (Godda): Line 18.

Shri Hari Vishoy Kamath: Thank
you, Himatsingkaji, These words
‘undertaking of the compa..n,y’ oceur
about a dozen times. It will mean
‘property and assets of the company
of the company’, Thig is ridiculous,
preposterous.

Shri Alvares (Panjim): Who is the
draftsman?

Shri Hari Vishnu EKamath: I leave
it to the Minister with his as well as
hig colleagues’ knowledge of English.
My knowledge is very meagre,

Shri Nambiar: If it is bad English,
the amendment can be accepted and
the correction added.

Shri Hari Vishnu Kamath: T am ro
mateh for his prowess, wisdom and
knowledge of English, He may c¢o as
he likes.

But to me the vital amendment is
No. 5. Ag I was about to say, clauses
3 and 17 together form, in my humble
judgement, the linchpin....

Shri Shinkre: Please see clause 2(a).
There ‘company’ is defined; here
‘company’ is not the same as in 2(a).

Shri Hari Vishnu Kamath: I leave
it to them.

As I said, No. 5 is the most crucial
amendment. I appeal to my hon.
colleagues in the House to pay close
attention to what I am about to say,
and I will crave your indulgence—-
please relax and have patience,

Now they are appointing a Board of
Control with all sort of miscellaneous
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people in it. But in addition to that,
I seek to make this proviso:

“Provided that in the Board
there shall be one member of Lok
Sabha,..”

We had one formerly, Shri Thiru-
mala Rao,

Shri Thirumala Rao
You can take my place.

Shri Hari Vishnu Eamath: God save
me from- that.

Shrij Thirumala Rao: Yoy are well
advised to be there.

Shri Hari Vishnu Kamath:

(Kakinada):

“..one member of Rajya Sabha,
one member of the National Ship-
ping' Board, one member of the
Federation of Chambers of Com-
'merce and Industry, and one
member of the National Union of
Seamen of India..”

Shri Nambiar: Very good.

Shri Hari Vishnu EKamath; There is
further proviso:

“Provided further that one of
of the two members of Parliament
specified in the foregoing proviso
shall be chosen from among the
opposition groups in Parliament™,

Shri M. R. Krishna (Peddapalll):
Why opposition only?

Shri Nambiar: So that we can keep
a check on these mala fide activities.

Shri Hari Vishnu Kamath: One of
the two. May I briefly explain the
purport of the amendment, and the
need for accepting it? May I urge
briefly that it is the highest national
interesy that I have moved this
amendment? With all the earnestness
at my command, may I appeal t0
members on both sides of the House to
accept this amendment? Why do I
want it? On the board of directers,
formerly there were many worthy
men, including aristrocrats, or some
other ‘rats’, to which my hon. friend,
Shri Indrajit Gupta referred yester-
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[Shri Hari Vishnu Kamath]

day. But let us have a truly national
Board of Control representing every
cross-section of our national life, Al-
ready in the Bill itself, they have a
Board of control. I do not know
whom they have appointed. So far
they have appointeq five persons, I
hear, There i a provision for ten
members.

Shri Warior (Trichur);
they?

Shri Hari Vishnu Kamath: I do not
know. The Minister may throw some
light on that when he replies, about
those who have been appointed. Five
are yet to be appointed,

Who are

Now breathes there a Member with
soul so dead that he will vote against
this amendment?

Shri Alvares: Congress Benches,
An hon. Member: Dead or dull?

Shri Hari Vishnu Kamath: Did I
say ‘dead'? Then the next is ‘dull’.
Breathes there a Member with soul so
dull that he cannot appreciate the
spirit of this amendment, What do I
want, what do I ask for? Two Mem-
bers of Parliament to be on the Board.
They wowd stultify themselves if they
vote against it. Each Member who
takes it into his head to oppose this,
has the temerity to oppose this, wili
stultify himself, stultify Parliament it-
self.

The Minister of Railways
K. Patil): Oh, yes.

Shri Hari Vishno Kamath: I hope
you say yes for once,

Shri 8. K. Patil: Not for voting.

Shri M, R. Krishna: Shri Kamath
does not smile.

Mr, Deputy-Speaker: Order, order.

Shri Hari Vishou Kamath: You are
ordering me or ordering him? :

Mr. Deputy-Speaker: Ordering those
who interrupt.

(Shri S.
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Shri Hari Vishnu Kamath: I am
grateful to you for the very kind as-
sistance you are rendering,

Two Members of Parliament, one
Member, . .. .

Mr, Deputy-Speaker: It is
planatory.

self-ex-

Shri Hari Vishnu Kamath: It is not
so self-explanatory. I wil] take two
minutes and a half.

Why do I want the National Union
of Seamen of India? Because this
eompany by its criminal misdeeds,
with which our Government has Leen
in collusion, some of the high-placed
in the administration have been in
collusion, has forfeited public confi-
dence in more ways than one, and
the National Seamen represents g vast
organisation, of the sea-going men,
seamen of India; it is upto us as the

-highest legislature in the country to

s0 act as to inspire confidence in the
seamen of India also,

Shri A. P. Sharma (Buxar): Bom-
bay or Calcutta?

Shri Harl Vishnu Eamath: You have
no sea, otherwise you could have it,
I remember a former Minister said he
would send the Navy to Kashmir; I do
not know, a former Defence Minisier,
not the present, is reported to have

said that.

I therefore think that this amend-
'ment is very important, a vital amend-
ment, so that the Board of Control
may be truly representative, and I
commend this amendment for the ac-
ceptance of the house.

sy wg fmad : #g o 9@ 3
g% 757 g w falm s &
fae HaEargmg —-

’ st oo Wo waAl ;. tHET T FT
FRAT HYFLA?
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sit g fomd © o wewr Fw
FOA a9 FTAT |

U R %8 qAE & fF o9 "= &
fau, ok difax wafa & feu =@
FIHAFTEASI ZA TG 89 A
72§ M7 eed 7 feawdie #94 &
ATAEd 37 &1 &1 AT+ F foq g8 faamg
FTAGE FTH a9 /a9 TF WA
g9 § |y FT AT &1 waF
21 stam g asa ¥ ¥ wd FTAFT
g & s a% dfmma § o 31 F
afads w8 fear i & 72 a% 3@
T & A f& fom foft g &t
Feofaat #1 w s+ grw ¥ 9T, 9«
3 =gt feafe § o MU, AE WO
w=gi foafa ¥ &1 a1 6T o s
s w1 g ifem ¥ T 0 I
fedl Fax Foargrasr g o
1 grge A wvarea fean 5 ST
g0 fawna @ f wmiwEl & @ Tav
gFa ara g T o & miags s %
9t faely & § "ewT F1 faer s
#feq wd o ag o= g 5 =
F fams o qaed & 7 781 A
¥ Imywa zafarferdzaam
T Fix gm fw sawr feadr gm0
frema w=d & | safag o @
1 AAFIG F fAu & WS & wwA
geRl WMEATE | AQ HT w1 760
gl 8, Fa Ma qg 7267 ¢ & 7w
1% g1 o, E &1 A% § oa & R
fawraifamz &1 wema a1 § @ 719
Fga & 5 & afwar &1 geodar wat
g1 ¥ ar # wmgan g 5 o
F1 IO T2 1T GRA $LZ | FART
ARFIL & fou & st § g A%
qEA W AT E

{a) When was Dr. Teja in India

last; and....
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JANTA WF AW : TAR] TAE AT
aF qrave e & 7 .
ot ag fomd ;. qEar 0
TARAE I T A AT |
(b) whether the Enforcement
Directorate suggested  his
arrest before his departure
from India last and....
Shri Sanjiva Reddy: He raised it,
and I answered it.

Shri Madhu Lithaye:..whether the
Government curned it down.

# ag vaar =W g & o3as
frmr &% 370 @ feA@
¥ HFEEl # WSl Avg H
T FT KW SF I F AL gAT Al
o 1w FC G § R oAy fewoaw
foer ardd W1 ag w0 fHT -
wife & # o7 A0, g8 1 AR, a0
T | gafay & wgan g fF s
AR AHE FTT |
Mr, Deputy-Speaker: Are you ac-
ceptmg any of the amendments?

Shri Sanjiva Reddy: I -would as-
sure_my +hon. friend Shri Gandhi
that he need not press his amend-
ments. We have got 5 seats vacant
on the Board just only to take in
later on; we want to associate non-
official element, therfore he need not

press. I am not accepting. There-
fore I would request him to withdraw.

As for withdrawal of that word
“undertaking”, after all, he is an ex-
ICS officer, and a very great scholar
in English; when he corrects, natu-
rally our present ICS officers have
to accept it because he is an ex-ICS;
therefore I am prepared to bow to
him and accept it.

Shri Warior: Only because he is
an ex-ICS you accept.

Shri Nambijar; That is the first
victory from the opposition side.

Skhri Sanjiva Reddy: But I would
request him not to press this one
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[Shri Sanjiva Reddy)

Member Lok Sabha, Rajya Sabha ete.
After all, the House is much bigger
than asking for one seat in a corpo-
artion. After all, if anybody is giv-
en, the others will say. Leave it to
the Government to take in the non-
official element, it may be one Mem-
ber or somebody, but the non-offi-
cial element must be associated, I
accept to that extent. I would re-
quest him not to press that.

Shri Nambiar: Will you agree to
one Member from the opposition?

Shri Sanjiva Reddy: No, I am not
accepting, 1 am not prepared to ac-
cept it.

Shri Warior: We want to know
who are the members at present.

Shri Sanjiva Reddy: The amend-
ment of Mr. Samantha, No. 6. I ac-
cept that also.

Mr. Deputy-Speaker: Mr.
do you press them?
Shri V. B. Gandhi: I withdraw.

Mr., Deputy-Speaker: Has he the
feave of the House to withdraw?

Hon, Members: Yes.

Gandhi,

Amendments Nos. 2 and 3 were
withdrawn by leave.

Mr. Deputy-Speaker: The question
is:
(i) Page 2, line 16—
omit “of the company”. (11).

Division No. 18]

Alvares, Shri
Gupta, Shri Indrajit
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(ii) Page 2, line 37,—
omit “of the company”. (12).
The motion was adopted.
) Mr. Deputy-Spea'ker: The question
is:
Page 3, line 5,—
for “ten” substitute—
“fifteen”. (6).
The motion was adopted.

Mr. Deputy-Speaker: No. 5. Do
you press?

Shii Hari Vishnu Kamath: Of course.

Mr, Deputy-Speaker: The gquestion
is:

Page 2,—

after line 21, add—

“Provided that in the Board
there shall be one member of
Lok Sabha, one member ‘of Rajya
Sabha, one member of the National
Shipping Board, gne member of
the Federation of Chambers of
Commerce and Industry, and one
member of the National Union of
Seamen of India.

Provided further that one of the
two members of Parliament speci-
fied in the foregoing proviso shall
be chosen from among the opposi-
tion groups in Parliament.” (5)

The Lok Sabha divided:

AYES [15.02 hrs,

Shinkre, Shri

Kamath, Shri Hari Vishnu
Kandappan, Shri

Alva, Shri Joachim
Azad, Shri Bhagwat Jha
‘Bal Krishna Singh, Shri
Balmiki, Shri

Baappa, Shri

Bhanu Prakash Singh, Shri
Bhatkar, Shri

Munzni, Shri David Swamy, Shri  Sivamurthi
MNambiar, Shri Umanath,Shri
Rajaram, Shri Warior Shri

NOES

Bha tzcl basyye, Skri C. K.
Chanda  Shrima'i, Jyotsna
Chandribhy  Singn ,Shri
Chaudburi, Shri D. S.
Chaudhuri, Shrimati Kamale
Chavda, Shrimati Joraben
Chuni Lal, Shri

Das, Shri B. K.
Das, Shri Sudhansu
Dass, Shri C.
Elayaperumal, Shri
Ganapati Ram, Shri
Gandhi, Shri V. B.
Gupta, Shri Badshah



7135 Jayanti
Hansda, Shri Subodh
Heds, Shri
Himatsingka, Shri
Jamunadevi, Shrimati
Jedhe, Shri

Jena, Shri

Kedaria, Shri C. M.
Koujalgi, Shri H.

Lalit Sem, Shri
Mahadeo Prasad, Shri
Malaichami, Shri
Mandal, Dr. P.
Mehrotra, Shri Braj Bihari
Mehta, Shri J. R.
Meaogi, Shri Gopal Dant
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Muthiab, Shri
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Panna Lal, Shri

Patil, Shri D. §.

Patil, Shri §. B,

Patil, Shri 5. K.
Prabhakar, Shri Naval
Pratap Singh, Shri
Rajdeo Singh, Shri
Raju, Shri D. B.

Ram, Shri T.

Ram Subbhag Singh, Dr.
Ramshekhar Prasad Singh, Shri
Rane, Shri

Rao, Shri Jaganatha

Rao, Sbri Rameshwar
Rao, Shri Thhirumala
Redddy, Shri Surendra
Reddy, Shrimati Yashoda
Roy, Shri Biswanath
Sadbu Ram, Shri
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Sahs, Dr.S.K.

Samanta, Shri 5. C.
Satyabhama Devi, Shrimati
Sham Nath, Shri
Shankarsiya, Shri
Sharma, Shri A. P.
Sharma, Shri K. C. -
Shree Narayan Das, Shri
Sidbeshwar Prasad, Shri
Singh, Shri K. K.

Sinha, Shrimati Ramduleri
Sinhasan Singh, Shri
Sivappraghassan, Shri K .
Sonavane, Shri

Sumat Prasad. Shrj

‘Tiwari, Shri D. N.

‘Tiwari, Shri K. N.
Upadhyaya, Skri Shive Dutt
Varma, Shri Ravindra

Pandey, Shri Vishwa Nath
15.00 hrs.

Mr. Deputiy-Speaker: The result of
the division is:

Ayes : 12; Noes : T8,
The motion was negatived.

*Shri Joachim Alva (Kanara): In-
stead of sitting there, I sat here. My
friend who sits here usually—Shri M.

L. Dwivedi—may get intp trouble. I
regret the mistake.

Mr. Deputy-Speaker: It will be cor-
rected. The question is:

“That clause 3, as amended,
stand part of the Bill."
The motion was adopted.

Clause 3, as amended, was added to
the Bill.

Clause 4— (Effect of notified
issued under section 3.)

Mr. Deputy-Speaker: We take up
clause 4, Are you accepting amend-
ment No. 13 to clause 47

Shri Sanjiva Reddy: Yes, Sir.

Amendment made:

Page 3, line 10,—

omit “of the company”. (13).
(Shri Hari Vishnu Kamdth)

order

Mr. Deputy-Speaker: The question

is:

“That clause 4, as  amended,
stand part of the Bill.”

The motion was adopted.

Clause 4, as amended, was added to
the Bill.

Clause 5—(Power of Board of Conm-
trol to appoint managing agents)

Shri Sanjiva Reddy: I accept amend-
ments 14, 15 and 16 to clause 5.

Amendments made:
(i) Page 4, line 5 —
omit “of the company”.

(ii) Page 4, line 20,—

(14).

omit “of the company”. (15).

(iii) Page 4, line 25—
omit “of the company”. (16).
(Shri Hari Vishnu Kamath)
Mr. Depnty-slnake_r: The question

“That clausé 5, as amended,

stand part of the Bill.”
The motion was adopted.

*The name of Shri Joachim Alvg has been substituted for that of Shri M. L.

Dwivedi in Division No. 18.
1502 (Ai) LSD—8.
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Clause 5—as amended, was added to
the Bill.

Clauses 6 to 8 were added to the Bill.

Clause 9— (Power of Central Govern-
ment to cancel order motified under
section 3).

sShri Sinhasan Singh (Gorakhpur):
I have an amendment to clause 9.

Mr. Deputy-Speaker: It is the same,
I think, as 17 of Mr. Kamath,

Shri Sanjiva Reddy:
amendment.

I accept that

Amendment made:
Page 5, line 37,—
omit “of the company”. (17).
(Shri Hari Vishnu Kamath)

Mr. Deputy-Speaker: The question
is:

“That clause 9, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 9, as amended, was added to
the Bill.

Clause 10— (Duty tp deliver possession
of property and documents relating

thereto.)
Mr. Deputy-Speaker: We go to
clause 10. Shri Gandhi is not here;

so amendment No. 4 is not moved.
There are Government amendments
Nos. 9 and 10. Mr. Kamath’s amend-
ment is No. 18,

Shri Sanjiva Reddy: I accept that
amendment. Government amendments
are Nos. 9 and 10,

Amendments made:

(i) Page 6, line 5—
after “any property” insert—
“of the company”. (8).

AUGUST 25, 1966
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(ii) Page 6, lines 11 and 12—

for “company shall be liable to
account for the said books, docu-
ments and papers”

substitute—

“company, including any letters,
memoranda, notes or other com-
munications between him and the
company shall, notwithstanding
anything contained in gny law for
the time being in force, be liable

- to account for the said books,
documents and other papers (in-
cluding such letters, memoranda,
notes or other communications)™.
(10).

(Shri Sanjiva Reddy)

Amendment made:
Page 6, line 11,—
omit “of the company”. (18).
(Shri Hari Vishnu Kamath)
) Mr. Deputy-Speaker: The question
is:
“That Clause 10, as amendéd,
stand part of the Bill.”

The motion was adopted.

Clauses 10, ag amended, was added to
the Bill.

Clauses 11 and 12 were added to
the Bill.

Clause 13— (Penalty for false state-
ments.)

Shri Hari Vishno Kamath: Sir, I
have some amendmentsg to clause 13.
I beg to move:

(i) Page 17, line 17,—

for “two years' substitute “five
years”. (19).

(ii) Page 7, line 17,—

for “two thousand” substitute

“five thousand”. (20).
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(iii) Page 7, line 31,—

for *“two
“five years”.

years”, substitute

(21).
(iv) Page 7, line 31,—

for “two thousand” substitute
“five thousand”, (22).

You will be pleased to see, so will
the House I am sure, that this clause
relates to penalties to be imposed in
certain circumstances,

“If any person, (a) when re-
quired by this Act or by any order
made under this Act to make any
statement or furnish any informa-
tion which is false in any material
particular ang which he knows or
believeg to be false or does not
believe to be true; or (b) makes
any such statement as aforesaid
in any book, account, reccrd,
return or other document which
he is required by any order made
under thig Act to submit, he shall
be punishable with imprisonment
for a term which may extend to
two years, or with fine which may
extend to two thousand rupees, or
with both.”

The Government has always had a
soft corner for these criminalg in
many sectors of activity, whether it is
adulteration or hoarding or profiteer-
ing. When we had moved the amend=-
ments in the Joint Committees and
Select Committees of Parliament—I
have had the honour of serving on
Select Committees—when we decided
on more drastic punishment, the Min-
isters came saying: no, two years
maximum is sufficient. I remember an
occasion in this Parliament; you were
also in the Chair, I believe, I remem-
ber very well some years ago, before
the Kamraj plan came into operation,
when the Finance Minister Shri
Morarji Desai was still in his seat, I
suggested that for offences like cor-
ruption, hoarding, profiteering, black
marketing, adulteration there should
be public flogging or hanging. Some-
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body said that I was like Judge Jeffries
of the Bloody Assizes; I did not mind. .
But we have reached a stage, we have
reached such a sorry pass due to the
mis-government of this clique here, we
have come to such a sorry pass, there
is no way-out except to adopt drastic
methods for desperate diseases.

Nanyah Pantha vidhyate ayanaya.

When I suggested this, the Finance
Minister, Mr, Morarji Desai, all
honour to him; peace be with him;
he got up and said that he appre-
ciated the spirit of it. (Interrup-
tions.) I said peace be with him.

Mr. Deputy-Speaker: Do not be

diverted.

Shri Hari Vishna Kamath: It is no
diversion. It is of vital consequence
here. There should be no softness
on the part of the Government to
some of these undesirable elements,
anti-socia] elements. I remember
last time, a year and a half ago, I
said, I repeat it, that on the Treasury
Benches are some—I do not say
all_'. .

Shri S. K. Patil: Sir, I rise on a
point of order; this should be with-
drawn or expunged.

Shri Hari Vishnu Eamath: I said,
some, not all.

Shri Sanjiva Reddy: Even that
word ‘some’ must be withdrawn.. ..
(Interruptions).

Shri Hari Vishnu Eamath: It is on
record; it has not been expunged. I
know what I am saying; I will point
out to you that it had not been ex-
punged.

Shri §. K. Patil: It has got to ¢
expunged.

Shri Hari Vishon Kamath: I said
that once before in December 1964;
1 remember the date, 9th December,
1964. It was not expunged.

**Expunged as ordered Iby the Chair,
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Mr. Deputy-Speaker: Please with-
- draw that word.

Shri Hari Vishnu Eamaih:
what rule?

Shri Joachim Alva: It is dishonour-
ing your fellow Members.

Under

Mr. 'Deputy-Speaker; Order, order.
Such words should not be used.
Please withdraw those words.

Shri Hari Vishnu Kamath: You
may do what you like. I am not with-
drawing it.

Shri Raghunath Singh: It should
be expunged.

Shri Hari Vishnu Kamath: T do not
mind. It is already on record. You
may expung> if you want. I wil use
any word I like.

Mr. Deputy-Speaker: They are ex-
punged.

Shri Hari Vishnu EKamath: I know
a little of the English language; I
know the British Parliament. If you
éxpunge, you are at liberty to do so;
the powers are with you.

Shri A. P. Sharma: Sir, I want to
raise a point of order. (Interrup-
tion).

Mr. Deputy-Speaker: There is no
point of order. Those words are
expunged. Please sit down.

Bhri A. P. Sharma: Shri Kamath
has said just now that “I will use any
word I like".

Shri Nambiar: How is it wrong?
Why should they call us traitors?
We, hon. Members of Parliament, are
called traitors.

#Shri Umanath: We ‘were called so
in our absence. (Interruption).

Several hon. Members rose—

Mr, Deputy-Speaker: 1 have ex-

punged those words,

Shri Nambiar: “Traitor” must also
be expunged.
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Mr. Deputy-Speaker: If anybody
is called, I will expunge it.

Shri Hari Vishnu Eamath: Now,
Sir— (Laughter)-you may laugh now
but I will have the last laugh, I was
saying that when I made a suggestion
here in the House, when Shri Morariji
Desai, the then Finance Minister, was
sitting there, he said *“I appreciate
Shri Kamath's suggestion.” He how-
ever said that flogging is barbarous
and added that “I do not'mind hang-
ing.” This is what he said. I asked
“Is it your view or is it the Govern-
ment's view?"” He fumbled a little
and then said, “I cannot say that, but
thig is the view I hold. I hold that
view.” He is no longer in the Trea-
sury Benches, and others have taken
his place. This is the attitude that
the Government of the people, for the
people, by the people, have taken.
(Laughter) Do not laugh. I will come
to you now. An attitude of stricler
punishment should be adopted in
democracy if they want tn ensure that
our public life or administration
bacome honest and clean,

May I point out one historic exam-
ple in favour of public flogging? Mus-
tafa Kamal Ataturk, when he became
President of Turkey, issued an ordi-
nance, Some of the habits of the
Turkish people were perhaps as good
or as bad as some of our habits here,
He issued an ordinance that whoever
is caught spitting in the streets will
be flogged. His biography has it that
in the wholae of Turkey some twelve
people were flogged and that put an
end to the habit of public spitting in
the whole of Turkey.

An hon, Member: Even now there
is flogging in Saudi Arabia.

Shri Hari Vishnu Kamath:
yesterday, we heard of the lurid,
sordid story of corruption and wmis-
appropriation that was being prac-
tised by this company in collusion
with high circles in our country. I
have read from the photostat docu-
ments today to show in what way it
was all connected with high circles.
I do not know what the enguiry will

Only
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do, what the terms of reference will
be, but I hope that in all this, whether
they are officlals or whether they are
private persons who had anything to
do with Dr. Teja in collusion, direct
or indirect, they should be flogged.
First of all, they should all be brought.
srmmened before the enquiry: com-
mittee and once their guilt is proved—
I know they will go to court and let
them go in appeal to the highest
court, the Supreme Court—(Inter-
ruption) have patience—once their
guilt ig proved, I demand and it
is my firm conviction, that consi-
dering the pass that this government,
this mis-government hag brought us
to, there is no otherway than to in-
flict the highest panalty, even capital
punishment, on some guilty people,
but I am not going that far in this
amendment, Here are these soft
people, soft towards' corruption but
they are hard on political opponents
and soft towards criminals, anti-
national] elements, hearders, black-
marketers and profiteers.

There was a question put here the
other day about pressure being brought
to bear on Shri Dharma Vira, Gov-
ernor of the Punjab, and the answer
was, “Nothing new was done; we have
been doing that in every State.” Have
you come across such instances in
your State of Mysore, where the
hoard:rs and profiteers are taken
through the streets? Not to my know-
ledge. If you know better, please
enlighten us, Therefore, what I have
suggested— '

Mr. Deputy-Speaker: You must con-
clude now.

Shri Hari Vishnu Eamath: You can-
not hustle us like this. It is an impor-
tant amendment. Parliament would
be reduced to naught if you start
hustling like this, 1 would appeal to
all hon, Members to consider this
matter, this very important matter,
in a proper spirit.

8hri P, Venkatasubbalah: Why are
you touchy?
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Shri Hari Vishnn Kamath: I am not;
I have got a thick skin, almost hide.
It is you who are touchy. I am fond
of interruptions. I like them. I want
more of them so that I can speak.
longer.

Shri Sham Lal Saraf: Do you listen
to them?

Shri Hari Vishnu EKamath: Yes; if
they are worth listening to. So, Sir,
I would appeal to hon, Members on
both sides of the House, earnestly,
sincerely that if they mean to do well
by the common citizen of India, they
must ensure that criminals of this type
are not treated lightly. Therefore, I
suggested that instead of two years, the
period of imprisonment should be five
years. (Interruption). I do pot want
flogging or hanging, but 1 have sug-
gested that instead of Rs. 2,000, it
should be Rs. 5,000 in respect of the
fine. If they do not accept this, Goa
help them and God help gur country!

Shri Sanjiva Reddy: I am extrem-
ly sorry that I cannot accept these
amendments, If a man is not afraia
of two years imprisorment in this
country, he will not be afraid of five
years imprisonment. I am not pre-
pared to accept these amendments.

Shri Nambiar: It is easier to make
it five years. It should be a deterrent
punishment,

Mr. Deputy-Speaker: I shall now
put the amendments to the vote,

Shri Hari Vishnu Kamath:
put them separately,

Mr. Deputy-Speaker: T will put
smendmen‘s 19 and 21 together. He
wants the imprisonment to be 1a-
creased from 2 to 5 years.

The question is:

Please

(i) Page 7,1line 17, for “two years”
substitute “five years” (19)

(ii) Page 7, line 31, for “two
years” substitute “five years”
(21),

The Lok Sabha divided:
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Division No. 19]

Alwares, Shri

Gupta Shri Indrajit
Kamath, ShriHari Vishou
Kandappan, Shri

Kapoor Singh, Shri
Koya, Shri Mohammed

Alva, Shri Joachim
‘Babunath Singh, Shri
Bal Krishna Singh, Shri
Balmiki, Shri
Battacharyya, Shri C.K.
Brij Basi Lal, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
Chaudhuri, Shri D. 5.
Chaudhuri, Shrimati Kamala
Chavda, Shrimati Joraben
D, Shri B.K.
Das, Shri Sudhansu
Dass, Shri C.
Deshmukh, Shrimati Vimalabai P.
Elayaperumal, Shri
Gandhi, Shri V.B.
Guota, Shri Badshah
Heda, Shri
Hi matsingka, Shri
Jamuaadevi, Shrimati
Jedhe, Shri
Jena,Shri
Kadaria, Shri C. M.
Khanna, Shri P.K.

Mr. Deputy-Speaker: The result of

the division is:
Ayes : 1T;

shri A. V. Raghavan

noted.
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AYES

Krishnapal Singh, Shri
Kunhan, ShriP.

Mair, Shri Vasudevan
Mambiar, Shri

Rajaram , Shri

Reddy, Shri Yallamanda

NOES

Kindar Lal, Shri
Koujalgi, Shri H. V.
Lalit, Sen, Shri

Laskar, Shri N.R.
Mahsdeo Prasad, Shri
Malsichami, Shri
Mandal,Dr.P.
Maniyangadan, Shri
Mehrotra, Shri Braj Bihari
Minimats, Shrimati
Mirze, Shri Bakar Ali
More, ShriK. L.
Munzni, Shri David
Pandey, Shri Vishwa Nath
Patil, Shri D. 5.
Patil,Shri 5.B.

Patil, Shri 5. K.
Pattabhiraman Shri C. R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rajdeo Singh, Shri
Raju, ShriD. B.

Ram Subhag Singh, Dr.

Ramshekhar Prasad Singh, Shri

ete. Bill
[x5.22 hrs.

Roy, Dir. 3aradlsh
Singhiv, Dr. L.M.
Umanath, Shri
Venkaiah, Shri Kolla
Warior, Shri

Ranen, Shri

Rao, ShriJaganatha

Rao, Shri Thiramala
Reddy,ShriSurendra
Roy, Shri Bishwanath
Seha, Dr. 5. K.

Samanta, Shri 8. C.

Sarf, ShriSham Lal
Satyabhama Devi, Shrimati
Sen, ShriP. G.
Shakuntala Devi, Shrimati
Sharma, Shri A.P.

Shree Narayan Das, Sbri
Singh, ShriD. N.

Singh, ShriK. K.

Sinha, Shrimati Ramdulari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku,
Sonavare, Shri

Sumat Prasad, Shii
Tiwary, Shri K. N.

U_padh yaya, Shri Shive Dutta
Venkatasubbaiah, Shri P.

increased from Rs. 2000 to Rs. 5000.

The question is:

Noes : T3.
The motion was negatived.

(Badagara):
One more may be added to the ‘Ayes’.

Mr, Deputy-Speaker: That will be

1 will now put amendments 20 and
22 together. He wants the fine to be

Division No. 20]

Alvares, Shri

Gupta, Shri Indrajit

Heda, Shri

Kamath, Shri Hari Vishnu
Kapoor Singh, Shri
Kandappan, Shri
K oys, Shri

AYES

Kunhan, ShriP.

More, Sheil. L.

Mair, Shei Vasudevan
MWambiar, Shri
Raghavan, ShriA. V.
Rajarem, ShriK.
Reddy, Shri Yallamanda

(i) Page 7, line 17, for “iwo
thousand” substitute “five thou-

sand”. (20).

(ii) Page 7, line 31, for “two
thousand” substitute “five thou-

sand”. (22).

The Lok Sabha divided:

[1523 hrs,

Reddy, Shrimati Yashoda
Roy, Dr. Saradish
Sinhasan Singh, Shri
Singhvi, Dr. L. M.
Umanath, Shri

Venkaiah, Shri Kolla
Warior, Shri
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Alva, Shri Joachim
Bibaath Singh, Shri
Bal Kisvad 3i1g9, Shri
Balmiki, Shri
Buttazharyvs, ShriC. K.
Brij Basi Lal, Shri
Chandrabhan Singh, shri
Chauihuri, ShriD.S.
Coannlaesi svimti Kimala
«Chavda, Shrimati Joarben
Das, Shri B. K.
D3, Shri 5. fhansu
Dass, Shri C.
Elayaperumal, Shri

" Gandhi, Shri V. B.
G 1ta, S'rei Badshah
Hinasiagks, Shri
Jamiuidevi, Shrimati
Jedhe, Shri
Jena, Shri
K:liria, $ri C. M.
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NOES

Koujalgi, Shri H. V.
Lalit Sen, Shri

Laskar, Shri N. R.
Mahadeo Praad, Shri
Malaichami, Shei
Mandal, Dr. P,
Maniyangadan, Shri
Mehrotra, Shri Braj Bihari
Minimata, Shrimati
Mirza, Shri Bakar Ali
Munzni, Shri David
Pandey, Shri Vishwa Nath
Patil, Shri D.S.

Patil, Shri 5.B.

Patil, Shri 8. K.

Pattabhi Raman, Shri C.R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rajdeo Singh, Shri

‘Raju, Shri D. B.

ete. Bill

Rane, Shri

Rao, Shri Jaganatha

Rao, Shri Thirumala
Reddy, Shri Surendra
Saha, Dr. 5. K.

Samanta, Shri 5.C.

Saraf, Shri Sham Lal
Devi, Shrrmati
Sen, Shri P.G.
Shakuntala Devi, Shrimati
Sham Nath, Shri

Sharms, Shri A.P.

Shree Narayan Das, Shri
Singh, Shri D N.

Singh, Shri K. K.

Sinha, Shrimati Ramdulari
Sivappraghassan, Shri Ku.
Sonavane, Shri

Sumat Prasad, Shri
Tiwary, Shri K. N.
Upadhyaya, Shri Shiva Dot

o i

Eui, s K. Ram Subhag Singh, Dr. Venkatasubbaiah, Shri P.
Kindar Lal, Shri Ramshekhir Prasad Singh, Shri
Mr. Deputy-Speaker: The result of (ii) Page 8,—

after line 15 add—

“Provided that the Central Gov-
ernment may if necessary meet any
initial expenditure from the Con-
solidated Fund of India which shall

the division is: Ayes 21; Noes 68,
The motion was negatived.
Mr. Deputy-Speaker: The question

is: later be re-imbursed from the
“That clause 13 stand part of the funds of the company.” (8)
Bill”. Shri Hari Vishnu Eamath: I beg to

move:
Page 8, for clause 17 substitute—

“17. The expenditure incurred to
meet the salaries, allowances
and other remuneration paid
to the Chairman and other
members of the Board of Con-
trol, the managing agent or
any other person who may be
appointed or employed in con-
nection with the affairs of the
management of the company,
and all other expenses duly
incurred in connection with
such management shall initial.
1y be paid out of the Consoli-
dated Fund of India, but the
amount shall be recovered
from Jayanti Shipping Com-
pany within one year from the
date of such drawal” (28)

Shri Sinhasan Singh: Clause 17 does
not provide for withdrawal from the
Consolidated Fund of India. There

The motion was adopted,
Clause 13 was added to the Bill
Clauses 14 to 16 were added to the Bill.
Clause 17—(Payment of remuneration
and expenses out of the funds of
the company)

Shri Sinhasan Bingh: T beg to move:
(1) Page 8, line 15—

for *“shall be paid out of the
funds of the company”

substitute—

“may initially be withdrawn, if
need be from the Consolidated
Fund of India, to be reimbursed
later out of the funds of the com-

pany”. (7)
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(Shri Sinhasan Singh)

should be some provision for that to
bring it in accordance with the sanc-
tion given by the President and the
Financial Memorandum. My amend-
ment says that provisonally, for the
time being, some amount may be
withdrawn from the Consolidated
Fund, which later on can be recouped
from the company’'s funds. If the
Government accepts my amendment
that difficulty would be removed.

Shri Hari Vishnu Kamath: Sir, by
this amendment hangs a tale. Mem-
bers shall bear with some repetition,
because, may be, not all, but some
Members have very short memories
and I would refresh them briefly with
some background material. You were
in the Chair on Tuesday last week and
you will remember......

Shri Himatsingka: Be brief.

Shri Hari Vishnu Kamath: No ques-
tion of hustling me. The Chair is con.
ducting the bu.siness’ not you. 1 like
solid, substantial interruptions, not of
this kind.

When the Financial Memorandum
was called into question at that time,
you in your wisdom upheld my point
of order and then came a revised
memorandum. It admitted that the
Government and their advisers were
in the wrong. We were told that the
initial expenditure would be incurred
from the Consolidated Fund and they
gave a larger sum of 10 lakhs. Sir,
you must have read Alice in Wonder-
land—it became curioser and curioser.
The very next day, within less than
24 hours, came g re-revised memoran-
dum where it was said, for “Ten” read
“one”; it did not say for “10" read
“1"—which could have been a human
error—but it said, for “Ten” read
“OIIE”.

Mr. Deputy-Speaker: Who go into
that?

Shri Hari Vishnu Kamath: That is
very relevant—the manner in which
they are malfunctioning. Mr. Tyagi
rightly said the other day, “Whoever
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committed such mistakes, they should
be punished. We are ashamed of it".
He is an ex-minister and when he said
“we" I believe he spoke for more Cong-
ress members than he did as a Minister,

Clause 17 deals with “All salaries,
allowances and other remuneration”—
we are in the dark; we do not know
what other remuneration means; it is
very vague. We should not be asked
to vote on it till we are told what it
means, because there are zll kinds of
under hand, under the table dealings—
not under the Table of the House, but
under the table outside—night by
night rather than day by day.

Shri Kapur Singh: Is it parliamen-
tary to say “night by night”?

Shri Harl Vishnu Kamath: Sardar
Vallabhai Patel used that phrase once.
When a question was asked, “Is it a
fact that the Nizam is getting stronger
day by day”, in his own characteristic
way, with out a smile, he said, “It is
truer to say ‘night by night’, not ‘day
by day'.”.

Then the clause goes on to say:

“....paid to the Chairman and
other members of the Board of
Control, the managing agent or
any other person who may be
appointed or employed....”

See how vague gnd indefinite it is, _

“in connection with the affairs
of the management of the company
and all other expenses duly incur-
red in connection with such mana-
gement shall be paid out of the
funds of the company.”

Look at that. It is said: “all other
expenses”. Is this the way to treat
Parliament? Is this not a cavalier way
of treating Parliament? Would you,
Sir, if you were a Minister, do such
a thing?

Sir, Shri Sinhasan Singh, yesterday,
raised an important issue. The Spea-
ker ruled it out in his wisdom, that is
another matter. He said that the re-
vised financial memorandum is incon-
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gistent with the provisions of the Bill.
The Speaker assured us that he would
let us bring up the issue later on when
the Bill is discussed. That is why, Sir,
there are two or three counts on Which
1 want to flay the Government.

One is, they sent it to some under-
ling in the Ministry, they prepared a
revised memorandum, changed it from
“en' to ‘one’ and they did not bother
to see what the relevant clause in the
Bill is. They did not bother to change
it in clause 17. Now, Sir, is it not a
mockery of the legislative process, is
it not almost a mockery of parliamen-
tary procedure, to suggest that the
clause says something, the Financial
Memorandum says quite a different
thing and we are asked to consider the
Bill? This is wonderful. I do not
know how to make head or tail of it.

Shri Joachim Alva: The hon. Mem-
ber must know thrat the President has
given his approval (Interrup-
tions)

Shri Hari Vishnu Eamath: We have
not got even the President’s letter. We
have not seen it so far.

Mr, Deputy-Speaker: He may speak
on the amendments now.

Shri Hari Vishnu Kamath: This is
the kingpin of the whole Bill. I have
a right to speak on my amendments.

Mr. Deputy-Speaker: He has already
spoken.

Shri Hari Vishnn Kamath: I have
not spoken on the clause at all. I
reserved it when [ spoke during the
general discussion of the Bill. If you
want me to sit down_ Sir, I will walk
out, I will withdraw in protest against
the way you treat uys. I do not want
criminals to go scotfree like this.

Now, look at the Statement of Ob-
jects and Reasons. They have made a
bigger mess of this Bill than what Dr.
Teja made of the company.

Mr, Depuiy-Speaker: You come to
the present memorandum,
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Shri Hari Vishnu Kamath: T cannot
do it in g vacuum, Sir, you under-
stand things very well, 1 do not under.
stand why you do not follow me.

Mr. Deputy-Speaker: I am not as
clever as you but to the best of my
ability I am trying to follow you

Shri Hari Vishnu Kamath: I am try-
ing to say those things to the best of
my ability. Look at the Statement of
Objects and Reasons. It says:

“Meanwhile, the pressure of the
creditors on the company became
so great that it was on the verge
of being dragged into insolvency
proceedings. Accordingly, to pay
off its ereditors the company appli-
ed to Government for permission to
sell four of its ships—two to three
abroad and one or two in India.”

It is admitted by Government that the
pressure felt was so great that it was
reduced to the verge of bankruptcy,
insolvency. ‘The Financial Memoran-
dum says that Rs, 10 lakhs is going to
be the expenditure incurred. Sir, they
are misleading the House, they are tel-
ling a lie to the House almost border-
ing on breach of privilege; it is in the
border land, twilight land of privilege.
I would like to know, therefore, first,
on what basis—I know they have a
bull-dozer behind them and they would
not answer our points—they arrived
at this figure of Rs. 1 lakh to be initial.
ly drawn out of the Consolidated Fund
of India, when not merely salaries and
allowances—I do not know how much
that would be running to—but, apart
from them, there are so many credi-
tors whom they have to pay and other
things to do. I do not want to tire
you and the House with the details of
the debts they have which have
brought them to the verge of insnlven-
cy, as they themselves admit. But is
it not a case of misleading the House
when in the Memorandum they say
that only one lakh will be needed? I
think they are trying to fool the House.
This is not the way to treat the House.
Therefore, I would suggest in the first
place, if you are agreeable, that they
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(Shri Hari Vishnu Kamath)

should give further consideration to
this, I almost said but I would not say,
stupid memorandum—I would not say
that—and then come to the House with
a proper, precise, memorandum.
.Otherwise, let them explain today on
what basis they have come to one
lakh—ten lakhs let them pay. Only
one lakh you pay from the Consoli-
dated Fund of India for these initial
_salaries, allowances and all other ex-
penses of persons—we do not know
who all those persons are and what
expenses are incurred.

Now, S\ir‘ the Minister while reply-
ing to the debate earlier said that be-
.cause expenses have been incurred in
various ways that will be enquired in-
to by a Commission of Inquiry, which
is going to be set up I hope, and he
~said we need not bother about minor
things,—little drops make the ocean—

palavum palla samudravai
hara hara sree Channa Someshwara

You know, Sir, the very classic case
of Shri Venkatraman, former Secretary
in the Ministry of Industry, who was
sacked because he had accepted a bush
shirts ete,......

Mr. Deputy-Speaker: All those
things are not relevant.

Shri Hari Vishnu Kamath: Certain-
ly, it pinpoints the whole issue. The
Minister said that something has been
supplied to the Ambassador of USSR
by Dr. Teja and Mrs. Teja. Now, Sir,
I did not read the other photostat
copies of letters which I have got. Dr.
Teja and Mrs. Teja gave him some
personal gifts. That is why I want to
enquire now whether theose personal
gifts were from the funds of the com-
pany, whether funds of the company
have been used for those gifts. That
ijs the main point. Even Gen. Kaul's
personal expenses have been paid from
the funds of the company. Here is a
letter from the Secretary, Dinah
Micholson, from 12, Park Street, Lon-
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don, dated 20th November, 1963, to
Captain Kothawala. It reads:

“Dear Captain Kothawala,

I have been instructed by Mrs.
Teja to write and acknowledge
your cable of the 17th November.
Mrs. Teja wishes that you air par-
cel the two items to Ambassador
Kaul in Moscow, and when you
have done 50 would you cable him
to that effect and also write to
Mrs. Teja informing her.”

Is it proper for an Ambassador, a high-
placed officer, to accept presents from
Mrs, Teja, from a private shipping
company? There are many such mat-
ters. They are legion, galore, and
these ought to be enquired into, and
what will have to be paid from the
Consolidated Fund of India because of
these things. These will have to be
gone into very very closely. I, there-
fore, recommend that my amendment,
which reads as follows, be accepted.

Mr. Depaty-Speaker: You need not
read. Every Member has got it.

Shri Hari Vishnu Kamath: It is my

right. Under the rules ] am entitled to
read it. My amendment reads like
this:

“The expenditure incurred to
meet the salaries allowances and
other remuneration paid to the
Chairman and other members of
the Board of Control, the manag-
ing agent......
am using their own phraseclogy.

“......or any other person who
may be appointed or employed in
connection with thg affairs of the
management of the company, and
all other expenses duly incur-
red...... »

Then comes the difference. It reads:
“shall initially be paid out of
the Consolidated Fund  of

India...... =
Otherwise they will have the feeling
that the revised Financial Memoran-
dum says that.

-
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“initially be paid out of the
Consolidated Fund of India, but
the amount shall be recovered
from Jayanti Shipping Company
within one year from the date of
such drawal.”

The word is “drawal”. I am using the
very phraseology they have used in the
Revised Memorandum. Please see the
Reviseq Financial Mmorandum; | have
used the very same words. If they
refuse to accept this amendment, they
stultify themselves. Let them stew in
their own juice.

Mr. Deputy-Speaker: Are Govern-
ment accepting any of the amendments
of Shri Kamath?

Shri Sanjiva Reddy: I am not accep-
ting any of those amendments,

Mr. Deputy-Speaker: What about the
amendments of Shri Sinhasan Singh?

Shri Sanjiva Reddy: No, I am not
accepting them.

Shri Jaipal Singh (Ranchi West):
Sir, I rose earlier on, not today but
when this thing first came up, over the
question of the first Financial Memo-
randum. It is very unfortunate that
the House should be treated like this.

Mr. Deputy-Speaker: We are not
concerned with the Memorandum at

this stage.
Shri Jaipal Singh: Tt is a vital point,

Mr, Deputy-Speaker: If you want to
speak on the clause, you may do so,
but not on the Financial Memorandum.

Skri Jaipal Singh: I am speaking on
clause 17. What I am saying is, hav-
ing a Financial Memorandum, it is
amusing that the Government should
not know what is expected of it, when
things like this are presented to Par-
liament. Ewen when there is a revised
Memorandum, we are still confronted
with the same problem. It is too late
for us to stall this Bill. It has gone
too far, and it has to go through, I
hope. All that I have to say at this
stage is that such things are not re-

peated,
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They are playing with the words
“initially incurred”. I do not know
what exactly they mean by initially
incurred. “incurred” should have been
enough. “initially” is not going to
cover what their liabilities are. In
any case, I am pot standing in the way,
let it go through But, all that I
retirerate js, after the warrung Shri
Kamath has given over other Bills,
that this should have come again, to
me j5 a great surprise. I hope it is
not repeated.

Mr. Deputy-Speaker: I will now put
it to the vote,

Shri Shinkre: Sir, I want to speak
on it. I do not care whether Govern-
ment accept the amendments or not.
But how can the Government touch
any money out of the Consolidated

Fund?
Shri Sanjiva Reddy: We do not want

to.

Shri Shinkre: Sir, you should bear
with me for one minute. If they are
not going to touch the Consolidated
Fund of India, then this does not be-
come a Money Bill. So, there is no
need for a Financial Memorandum.

Mr. Deputy-Speaker: I will have to
put the amendments to the vote. Is
Shri Sinhasan Singh pressing his
amendments?

Shri Sinhasan Singh: No, Sir.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw his amendments?

Some hon, Members: Yes.
" Amendments nos. 7 and 8 were, by
leave, withdrawn,

‘Mr. Deputy-Speaker: I will now put
amendment No. 26, by Shri Kamath
to the vote of the House. The ques-

tion is:
“Page 8,—
for clause 17 substitute—

“17. The expenditure incurred to
meet the salaries, allowances
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[Mr. Deputy-Speaker]

and other remuneration paid
to the Chairman and other
members of the Board of Con-
trol, the managing agent or
any other person who may be
appointed or employed in con-
nection with the affairs of the
management of the company,
and all other expenses duly

Division No. 21]

Gulshan, Shri

‘Gupta, Shri Indrajit
Kamath, Shri Hari Vishoo
Kandappan, Shri

Kapoor Singh, Shri
Koya, Shri

Alva, Shri Jochim

Bal Krishna $ingh, Shri
Bhattacharyya, Shri C. K.
Brij Basi Lal, Shri
Chandrabhan Singh Skri
Chaudhuri, Shri D. S,
Chau thuri, Shrimaeti Kamals
Das, Shri B.K.

Daws, Shri C.

Gambhari, Shri

Gaijraj Singh Rao, Shri
‘Gandhi, Shri V. B,
Himatsingks, Shri
Jamunaderi Shrimati
Jedhe, Shri

Jena, Shri

Jyouishi, Shri J. P.
Kedaria, Shri C. M.
Khbadilkar, Shri

Kindar Lal, Shri
Lasker, Shri N. R.
Mahadeo Prasad, Shri
Mahadews Pragad, Dr
Malsichami, Shri
Malaviya, Shri K. D.

AYES

Kunhan, Shri P.
Mair, Shri Vasudevan
MNambiar, Shri
Raghavan, Shri A.V.
Rajaram, Shri K.

Reddy, Shri Yallamands

NOES

Mandal, Dr. P.
Mandal, ShriJ.
Maniyangadan, Shri

Mathur, Shri Harish Chandra
Methrotrs, Shri Braj Bibari

Minimata, Shrimad
Mirza, Shri Bakar Ali
Mishra, Shri Bibhud

Misre, Shri Mahesh Dutta

More, Shri K.L.
Munzni, Shri David
Miranjan Lal, Shri

Pandey, Shri Vishwa Nath

Pant, ShriK.C.
patel, Shri Chhotubhai
Patil, Shri 5. K.

Pattabhi Raman, Shri C.R.

Prabhakar, Shri Mava]
Pratap Singh Shri
Puri, Shri D.D.
Raghunatk, Singh, Shri
Raideo Singh, Shri
Raju, Shri D. B.

Ram Subhag Singh Dr.

Ramshekhar Pragad Sinngh, Shri

Rane, Shri
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incurred in connection with
such management shall initial-
ly be paid out of the Consoli-
dated Fund of India. but the
amount shall be recovered
from Jayanti Shipping Com-
pany within one year from the
date of such drawal.” (26)

The Lok Sabha divided:

[15.47 trs.

Roy, Dr. Saradish
Umanath, Shri
Utiya, Shri
Venkaigh, Shri Kolla
‘Warior, Shri K.K.

Rao, Shri Jaganatha

Rao, Shri Thirumala
Reddi, Dr. B. Gopala
‘Reddy, shri Linga

Reddy, Shri Surendra
Roy, Shri Bighwanath

Sahe, Dr. 5. K.

Samanta, Shri §. C.
Sarat, Shri Sham Lal

Sen, Shri P. G.

Shah, ShrimatiJayaben
Shakuntals Devi, Shrimati
Sham Nath, Shri

Sharma, Shri A.P.

Sheo Marain ,Shri

Shrec Narayan Das, Shri
Sidheshwar Prasad, Shri
Singh, Shri D.N.

Singh Shri K. K.

Sinha, Shrimati Ramdulari
Sumat Prasad, Shri
Tiwary, ShriD. N.
“Tiwary, Shri K. N.
Upadhyays, Shri Shiva Dutt
Venkatasubbaish, Shri P.

Mr. Deputy-Speaker: The result of Clanse 18- Power of Central Govern-
the division is: Ayes 16; Noes 76.

The motion was negatived.

ment to give directions

Mr. Deputy-Speaker: There is one

amendment, No. 24, by Shri Kamath.

Mr, Deputy-Speaker: The question

“That clause 17 stand part of the

Bill”

Shri Sanjiva Reddy: I accept it.

The motion was adopted.
Clause 17 was added to the Bill

Amendment made:
Page 8, line 19,—
omit “of the company” (24)

(Shri Hari Vishnu Kamath)
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Mr. Deputy-Speaker: The question
is:
“That clause 18, as amended,
stand part of the Bill”

The motion was adopted.

Clause 18, as amended, was added to
the Bill.

Clause 19.— Power to make rules.

Mr. Deputy-Speaker: There is an
amendment, No, 25, by Shri Kamath.
Are you accepting it?

Shri Sanjiva Reddy: No, Sir.
Shri Raghunath Singh: Since Gov-
ernment have accepted one amend-

ment he should withdraw his other
amendment.

Shri Hari Vishno Kamath: I am not
asking for your favours.

gT0q 337 77T fagwt 9y
I beg to move:
Page 8, line 26,—

for “Every rule” substitute—

notified order,
(25)

“Every order,
rule and direction”.

The relevant clause, clause 19 refers
to every rule made by the Central
Government under this Act shall be
laid before Parliament, If you survey
this Bill carefully, you will find not
merely rules, but there are orders,
notified orders (separate categories)
and directions. Therefore, I seek by
my amendment to ensure the supre-
macy of Parliament. Such as this
amendment has been accepted and
passed in almost every piece of legis-
lation that has come before the House
—order, or rule or direction, This
only seeks to ensure that Parliament,
which is the final authority, super-
vises every act of the executive, If
thig is not accepted by the Govern-
ment, T shudder to think what a hash
they want to make of parliamentary
democracy, because in the big volume
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of Rulings by the Speaker which 1
have read, there are certain rulings
given by the Speaker, right from Shri
Mavalankar to the present day, to the
effect that Parliament must scrutinige,
scan every order, every rule, every
direction ‘made by the executive under
the Act. It is empowered o do so.
They are given powers to do it, but
once they do it they must come back
to the House with thatt We do not
want to deny them the power; Ilet
them have the powers to make rules,
orders etc.

My colleague, Shri Mathur, will
agree completely with me in this res-
pect and all understanding and sensi-
ble Members, irrespective of party,
will agree with me. Those who are
cussed and who stand on false pres-
tige may not agree. May I appeal to
all Members, therefore, to give a
thought to these things, to the supre-
macy of Parliament in a parliamen-
tary democracy, and accept this
amendment because it seeks nothing
else but that every order, rule, diree-
tion etc. made be the executive must
be laid before Parliament and subject-
ed to modification and if the Parlia-
ment does not want to modify it the
Government can go ahead as before?

Also, there ig protection given to
Goverrment under the Act.  What-
ever is done by the Government under
these rules, directiong or amendments,
shall be without prejudice to the vali-
dity of anything previously done un-
der that, When all that protection
and immunity is there, I do not see
any reason why Government should
not accept it, except sheer cussedness,
stupidity and false prestige.

Mr. Deputy-Speaker: It has provid-
ed for rules to be laid on the Table
of the House.

Shri Harj Vishnu Kamath: But
orders are not there. You will make
a distinction. If you scan the Bill, it
says “prescribed” means “prescribed
by rules made under the Act” and
this clause refers to rules only, but in
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the body of the Bill there are referen-
ces to orders, notified orders, direc-
tions passed by Government, I want
to promote parliamentary democracy
in the country as best as I can. I am
a very humble Member of this House.
I hope, other Members too will share
my desire and aspiration to gerve the
cause of parliamentary democracy to
the kest of our ability.

Shri Sanjiva Reddy: I am not able
to accept it. Rules are to be placed
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Mr. Deputy-Speaker: The question

is:
Page 8, line 26—
for “every rule”

substitute—.

“Every order, notified order,
rule and direction”. (25)

here. If directions and everything The Lok Sabha divided:
Division No. 22] AYES [15.56 hrs.
Alvares, Shri Reddy, Shri Yallamanda Urmanath, Shri
Kamath, Shri Hari Vighou Roy, Dr. Saradish Utiys, Shri
Kandappan, Shri Singhwi, Dr. L. M. Warior, Shri
Nambisr, Shri Tyagi, Shri Yashpal Singh, Shri

Alva, Shri Joachim

Bal Krihgna Singh, Shri
Bhattacharyya, Shri C. K.
Brij Basi Lal, Shri
Chandrabhan Singh Shri
Chaudhwri, Shrimati Kamala '
Das, Shri B.K.

Dass ShriC.

Gahmari, Shri

Gaijraj Singh, Roa, Shri
Himatsingka, Shri

Jaipal Singh, Shri

Jadhe, Shri

Jena, Shri

Jyotishi, ShriJ.P.
Kedaria, Shri C. M.
Khadilkar, Shri

Kindar Lal, Shri

Laskar, Shri N. R.
Mabadeo Prasad, Shri
Malaichami, Shri
Malaviya, Shri K. D.
Mandal, Dr. P.

Mr. Deputy Speaker:

the division is:
Ayes

Noes

The motion was negatived.

NOES

Mandal Shri, J.
Maniyangadan, Shri
Mathur, Shri Shiv Charan
Minimata, Shrimati
Mighra, Shri Bibhuti
Misra, Shri Mahesh Dutta
Mere, Shri K. L.
Niranjan Lal, Shri
Pandey, Shri Vishwa Nath
Pant, Shri K. C.
Parashar, Shri

Patil, Shri 5. K.
Prabhakar, Sbri Naval
Pratap Singh Shri
Raghunath Singh, Shri
Rai, Shrimati Sahodra Bai
Rajdeo Singh, Shri

Rajo, ShriD. B.

Ram Subhag Singh, Dr.
Ram Shekhar, Prasad Singh, Shri
Rane, Shri

Rao, ShriJaganatha

Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shri Linga
Reddy, Shri Surendra
Roy, Shri Bishwanath
Saha, Dr. 5. K.
Samanta,Shri 5. C,

Sen, ShriP. G.

Shah Shrimati Jayaben
Shakuntala Devi, Shrimuti
Sham MNath, Shri
Sharma, Shri A. P.
Sheo, Narain, Shri
Shree Warayan Das, Shri
Sidheshwar Prasad, Shri
Singh, Shri K. K.
Sinha, Shrimati Ramdulari
Sinhasan Singh, Shri
Sumat Prasad, Shri
Tiwary,Shri K. N.
WValvi, Shri
Venkatasubbaiah, Shri P.

Rao, Shri Thirumals
The result of Mr, Deputy-Speaker: The question
is:
11 “That clause 19 stand part of
the Bill”
68 The motion was adopted.

Clause 19 was added to the Bill
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Clauses 20 and 21 were added to the
Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Sanjiva Reddy; Sir, I move;

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Hari Vishng Kamath: On a

point of order, Sir. I invite vour
attention to rule 93, sub-rule (2),
which says:—

“Where a Bill has undergone

amendments the motion that the
Bill as amended be passed shall
not be moved on the same day on
which the consideration of the
Bill is concluded, unless the Spea-
ker allows the motion to be made.”

Mr, Deputy-Speaker: 1 have allow-
ed it.

Shri Nambiar: You have to an-

nounce that,

Shri Hari Vishnu Kamath: You have
to annoirnce that the motion be so0
made. '

Mr. Deputy-Speaker: I have allow-
ed the motion to be wnade,

The question is:
Shri S, C. Samanta: Sir,....

Shri Hari Vishnu Kamath: One

minute only.
Shri S. C. Samanta: Sir..
Mr, Deputy-Speaker: I am sorry.

Shri Hari Vishnu Kamath: How
can you bar speeches?

Mr, Deputy-Speaker: We have taken
two hours extra. I am not allowing.
1 am sorry. '
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Shri Hari Vishng Kamath: Under
the rules, how can you?
Mr. Deputy-Speaker: The guestion

is:
“That the Bill, as amended, be
passed.”

The motion was adopted.
Shri Hari Vishnu Kamatht The
whole thing iz out of order. I with-
draw from the House.

Shri Hari Vishnu Kamath then
the House.

left

Shri Jaipal Singh: It is not right.

Shri Nambiar: How is it possible
that the third reading is completely
ruled out? Third reading cannot be
completely denied, There must be an
opportunity given.

Mr. Deputy-Speaker: We have taken
two hours extra and I said that I am
not allowing any speech on the third
reading, I am sorry. If you want to
take any action against me, you can.

Shri Nambiar: No action.

Shri S. C. Samanta: Let it be re-
corded that we wanted to speak on
the third reading and we were not
allowed. Let it be recorded,

Shri Jaipal Singh: It is not a ques-
tion of time It may be two hours,
three hours or five hours. It is the
first time that any Bill is going
through without any speeches in the
third reading.

Mr. Deputy-Speaker: It is not the
fifst time.

Shri Jaipal Singh: I protest.

Shri Alvares: That may be with the
consent of the Members of the House,
but an opportunity should be provid-
eq for the third reading though it
may be a brief one.

P
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16 hrs.

MOTION RE: RECENT RAILWAY
ACCIDENTS—Contd.

Mr, Deputy-Speaker: Now we take
up further consideration of the follow-
ing motion moved by Dr. L, M.
Singhvi on the 12th August, 19686,
namely:

“That this House takes note of
the statement on recent railway
accidents laid on the Table of the
House on the 25th July, 1966.”

Mr, A. P. Sharma.

Shri A, P. Sharma (Buxar): Most
of the railway accidents are either
due to human failures or due to the
failure of technical or mechanical ins-
truments and devices. So far as tech-
mnical ang mechanical devices are con-
cerned, 1 will speak later on, First of
all, I will deal with human failures,

When numerous accidents took
place, the Railway Ministry was very
mu-h worried and they set up a Com-
mittee known as the Kunzru Com-
mittee to find out the causes of these
accidents ang to recommend remedial
measures. The Kunzru Committee
recommended so many remedial mea-
sures and I understand, to the extent
I know that some of these recommen-
dations have been implemented and
some of them have not been imple-
mented so far or have been partially
implemented.

First of all I will deal with the re-
commendations of the Kunzru Com-
mittee about the shortage of staff and
leave reserve on the Railways. In this
connection I wish to point out that
the Kunzru Conrmittee has clearly re-
commendeq that the present leave re-
serve on the Indian Railways is not
adequate and I also know that the
Railway Board has passed
orders to increase the present strength
of leave reserve in the various catego-
ries. But I am sorry to say that in cer-
tain categories—as a matter fact, in
manv categories—the orders of the
Railway Board have not so far been
implemented.

An. hon, Member; Why?
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Shri A. P. Sharma: ‘That is what
I am pointing out. So far as the leave
reserve is concerned, if the recommen-
dation of the Committee and the deci-
sion of the Railway Board have not
been implemented, the Railway Board
should see that these recommendations
are implemented, so that the Railway
administration is not held responsible
for these lapses.

The next recommendation to which
I want to draw the attention of the
Railway Minister is about the defee-
tive planning in regard to recruitment
of railway staff. According to the
Kunzru Committee, the planning of re-
cruitment on the various railways has
not been found to be okay. In many
railways, it has been found defective
ang today also I know that in certain
railways, the recruitments are defec-
tive; on some railways, more pumber
of people have been appointed while
on others the pecple in the panels
have not been provided jobs as yet.
If you look at the recruitmcnts made
on the varfous railways, you will find
that at some places they appoint less
number of people and donot find ade-
quate number of posts, and at some
other places unduly large number wof
people have been recruited and have
not been provided with work. I will
particularly refer to Eastern and
South-Eastern Railways. Recently I
have come to know that there are
panels there, but the difficulty is that
the life of these panels are limited for
a year or for a certain period. So,
whereas on one side they are creating
new posts and making new recruit-
ments, on the other side, the old
panels are not made operative. If the
life of {hose panels are not extend-
ed, then those who had appeared in
the examinations and gqualified and
recruited for various purposes, will be
rendered job'ess. I, therefore, request
the hon. Minister to see that, the life
of those panels is extended and those
who have already been recruited in
those railways are provided against
the new vacancies.
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Regarding the Service Commissions
wn the various railways, the Kunzru
Committee has pointed out that most
of these Commissions are not adexuate-
ly staffed; the number of staff in these
Commissions is not adequate and
most of the people who are in charge
of recruitment in the Service Commis-
sions, as a matter of fact, are either
not acquainted with the working of
the railways or have got no know=-
ledge about the working of the rail-
ways. If such peoplz are made Chair-
men and Members of these Service
Commissions, vou can  understand
what will be the fate of those people
who are recruited through these
Service Commissions and the fate of
the railways after the recruitment of
these people. Therefore, mv request
to the Railway Minister is that care
should be taken to see that only those
who have got adequate know-
ledge about the working of the rail-
wav svstem are made as Chairmen
and Members of the Service Commis-
sions; whether they should be serving
railway officials are retired officials,
I do not want to say anything; T do
not want to make anv  concrete
suggestion regarding that.

In this connection I would draw the
special attention of hon Shri Patil
to the newly set up Commission at
Danapur. T am very sorry, and most
of the members from this part of
Bihar and U.P. are also not be happy,
about it. During the debate on the
budget. the Railway Minister made an
announcement tha* this Commission
would have the advantage of both the
Commissions—Calcutta Commission
and Allahabad Commission. For the
Dananur Commission; only an Assis-
tant Secrelarv and four clerks have
been  posted: it is like a post-office,
like a post-box; it is an application-
rereiving office; applications are re-
ceived there and sent either to
Allahabad or Calcuita Service Com-
mission. No Member is in charge of
this Comrnission: not even s  senior
officer has been appointed as Se~retary.
Therefor:. what is the good of having
such a Ciinmission at Danapur? When
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it was decided to have a Commission
here, we were definitely given the
understanding, and the Minister also
assured us so, that it would have the
advan‘age of both the Commissions—
Caicutta and Allahabad—and this is
how we are having the advantage of
these Commissions?

The Minister of Railways (Shri S, K.
Fatil): Have they got to go to Calcutta
or are they examined there? That is the
relevant point and not the number of
clerks or officers.

Shri A. P. Sharma: For his in-
formation I may say that even when
the Calcutta and Allahabad Commis-
sions were there, the. examinations
used te be held in Arrah, Patna, etc.
That was not the advantage that we
wanted. We wanted at least a Com-
mission, just like a High Court Bench.
If there is any difficulty in having a
full-fledged Commission, we cao have
at least an one-member Commission.

Shri Alvares (Panjim): What is
the relation between Railway Service
Commission and Railway accidents?

Shri A. P. Sharma; If he reads the
Kunzru Committee's report, .hen he
will understand.

I am referring to Kunzru Com-
mittee’s recommendation. 1 will
again request our hon. Minister that
there should be some arrangement
by which the peopie should have the
facilities of betng examined there
itself; and their copies be examined
they should be made to appear there;
thev should have the advantage which
was intended. I know what was the
intention of the Minister and I hope
he will look into it.

The Kunzru Committee made
another recommendation about keep-
ing 25 per cent of the existing vacan-
cies in the railwavs.for the children
of the railway emplovees. Mr. Kunzru
has written an article also. This
recommendation b1z heen brushed
aside only on the ground that it re-
quires an amendment of the Consti-
tution.
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i need hardly say that in public
undertakings and private undertak-
ings like the TISCO and others, the
employees’ children are given prefe-
rence in the matter of recruitment.
The reason why 1’ am saying this is
this. In the railways also, there is a
tradition which is passed on to the
children of the railwaymen, as the
children of the legislature also know
what an amendment is and what a
Bill and so on. I know that they
know these things, because everyday
in the house also these things are
discussed. The children of the rail-
way employees have got very little
opportunity to go outside the railway
world; they are mostly confined to the
railway area only. First of all, they
do not get adequate education and
they are all the time in the environ-
ment of the railways. So, they know
more about the working of the rail-
ways then anybody else. As a matter
of fact, the children of the railway
employees are half railwaymen. They
know about the working of the
railways. In the past if there was any
efficiency in the working of the rail-
ways it was only because of the
children of the railway employees,
who were given preference in the
matter of recruitment; by the time
recruited as railwaymen, they became
full-fledged railwaymen and they
used to discharge their duties and
responsibilities very efficiently,

Mr. Chairman: The hon. Member
should try to conclude now.

Shri A. P. Sharma: I would like
to have a few more minutes,

Mr. Chairman: This motion relates
to railway accidents. So, it would be
better if the hon. Member would con-
fine himself to that.

Shri A. P. Sharma: These are the
causes of accidents due to human
failure, which have been mentioned
by the Kunzru Committee on railway
accidents, and they have made these
recommendations.

An hon. Member: He is an expert,

and so he may be allowed some more
time.
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Shri A. P. Sharma: Now, I shall
deal with only two or three pojnis.

My next point is about the recom-
mendation of the operating commit-
tees. Recently, there was a meeting of
the Chief Operating Superintendcnts,
and they had recommended that more
than 10 hours of working should not
be resorted to at one stretch. I would
request the Railway Minister also to
see that this recommendation iz im-
Plemented.
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Then, there is the question of fre-
quent transfer of people from one
place to another. In this very House
the hon. Minister of State had assured
us that this matter was being looked
into and examined. I hope that this
examination will be expedited, because
at present what is happing is that
people are transferred from one place
to another and they are not made
acquainted  with the local working
rules of the station, and, therefore,
they do not easily pick up the things.
It is not like transferring one clerk
from one table to another table.
There are different local working
rules in different stations. Therefore,
the people who are transferred to a
new station must have adequate know-
ledge of the working rules of the new
station. This recommendation has
been made by the Kunzru Committee
already that frequent transfers should
not be resorted to.

Since T have very little time, I shall
touch only two more points. The first
is about the zones. The other day,
Dr. L., M. Singhvi had raised a question
about a metre gauge zone. The Rail-
way Minister had said that he was no
doubt thinking about one more zone
and it was his thinking, but he had
not thought about a metre gauge zone.
If I remember aright, while making
an announcement about the ninth
zone, he said that he himself felt that
the picture of the railways would not
be completed till such time as one
more zone was created. The Kunzru
Committee also has recommended on
these lines. The Southern Railway,
the Central Railway and the Northern
Railway are too unwieldy. Therefore,
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1 would request the hon. Minister to
consider the question of creation of
one more zone in the interests of the
efficient working of the railways.

These are all the points regarding
the causes of accidents due to human
failure that I would like to mention.
I shall not deal with the causes of
mechanical failure because there is
no time. -

But finally I would just mention one
thing more and then conclude.

Both the Shanawaz Committee and
also the Kunzry Committee have re-
commended that the railway workers
should be made safety-conscious, and
for that purpose, joint committees
should be formed consisting of the
labour representatives and the Rail-
way Administration at the wvarious
levels. This very important recom-
mendation to educate the people and
to make the people safety-conscience
has not so far been implemented by the
railway Administration. T would re-
quest the hon. Minister to examine
the matter and see that this recom-
mendation js also implemented.

Since I do not have time, I shall
deal with the technical points now, but
I hope I shall be able to do so at some
future stage.

Shri Sheo Narain (Bansi): Mr.
Chairman. I am very thankful to you
for giving me a chance to speak on the
subject of railway accidents.

1 am very sorry that Shri Sharma
was afraid of the Kunzru Committee
on railway accidents. I hope the
Railway Minister will remove this
Kunzru Committee from the railway
department.

Shri S. K. Patil: It is removed,

Shri D. C. Sharma (Gurdaspur): He

should not say ‘Shri Sharma’, but
‘Shri A. P. Sharma’.
Shri Sheo Narain: Shri A, P.

Sharma—excuse me.
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about the incidents of
chart.

Speaking
accidents, I have before me a
I divide it into four portions.
From 1948-49 to 1950-51, the figures
were 24,000, 20,000 and 21,000; in the
second category the figures are 16,000,
12,000, 11,000, and 10,000; in the third
category, the figures wvary between
9,000 and 8,000; in the last category,
that is, from 1963-64 to 1964-65, the
number of accidents annually are
7,000 and 6,000. You will see that
from the day Shri S. K, Patil and Dr.
Ram Subhag Singh took charge, the
incidents of accidents came down to
6,466, It was 24,120 in 1942-49. And
what about the mileage? While the
total number of train kilometres (in
millions) was 263.0 in 1948-49, it was
433.17 in 1964-65.

Shri Nambiar (Tiruchirapalli) :
Practically no accidents now!

Sbri Sheo Narain: What is the real
cause for these accidents? My hon.
friend knows well. They are playing
the game today with the railways. I
would request the Railway Minister
to take keen interest in these com-
munist fellows. They are responsible
for the accidents taking place in the
country. It is their act of sabotage.
If they give up these tactics, there
will be no accidents.

Now I would request the Railway
Minister to give us a free Zone...

Shri S. K. Patil: Not free Zone.

Shri Sheo Narain:
Zone. You may kindly double
line from Lucknow to Siliguri.

Shri Vasudevan Nair (Ambala-
puzha): On a point of order. This is
a discussion on railway accidents.

Shri Sheo Narain: We have a small
single line there now.

I mean New
the

Mr. Chairman: He probabily means
that because of small lines, accidents
take place. So if there was a double
line, accidents would not take place.

Shri Sheo Narain: I can say that
these accidents are not due to these
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Ministers. It is due to the department.
Behind me is my friend, Shri Sharma.
He is a labour leader of the railway
workers. He should first try to con-
trol his workers and maintain disci-
pline among them.

Yesterday I requested the Prime
Minister in our party meeting to try
and create discipline in this country.
1 am making the same reques! to my
friend. If discipline goes, the country
cannot survive. The grea! leade:r and
commander, - Napolean, had said that
those who obey can give order, those
who do not obey cannot give orders.

We are deeply obliged to our rail-
way officers. They are trying their
level best. But you see the orders
are not carried out by those who are
serving in the railways. I have my
own experience in this regard. When
we used to make complaints, in
Lucknow the babu used to say, ‘I am
not traveling by first class. I do not
know'. But when Dr. Ram Subhag
Singh took over, he changed the staff.
Now they sav, ‘maaf karna, Saheb’
Now they ask for sifarish.

I would request my hon. friend Shri
Sharma that he should create discip-
line in the country, and then there
would be no accidents. At least Gov-
ernment should be cautious about this.

Shri A, P, Sharma: You should also
know how to take work from them.

Shri Sheo Narain: I know. The
very day you give me chorge, I will
show you how to take work.

1 have been an old disciplinarian
and I know what is called discipline.
I will obey my elders and I follow
them. 1 will support the Governmcnt
right and left and support the party
also. I advise my friend he should
do this. And I say to the friends
sitting there: be loyal to your coun-
try and try to make the railways
perfect and correct. We are in great
danger today and we shonld protect
the railway and save the railway from
accidents and the people who in this
department. There are communist
people working in the railway depart-
ment, and they are responsible for
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people. The police working in the
raiiway should be more  helpful,
and they should be increas-

ed. They should get some more daily
allowance and allowances for child-
ren. I have sympathy for railway
workers! children, and medical aid
should be provided for their parents.
I hope Mr, Patil will help them.
With these words 1 hope that 1n
future there will be no accident.

Shri Alvares: We are grateful to
Dr. Singhvi for having introduced iz
debate on railway accidents,

Few catastrophies in any country
cause so much concern and raise the
sense of responsibility as railway
accidents, and the spate of railway
accidents that we had within the last
three months has caused such a lot
of concern among the people genc:al-
ly that it will be worth while 1f Gov-
ernment paid a little attention to the
question of rail safety in the coun‘ry.

The cause of railway accidents are
many and varied: some of them are
of a cumulative character like micLo-
tony of work, fatigue, wear and tear
of the machinery, while some others
can be pinpointed and identified as
a direct cause of any one accident.
It is with a view to examine this posi-
tion and to eradicate the cause of
accidents that I have suggested to the
Railway Minister after the accident in
Bombay at Matunga that a judicial
enquiry should be instituted in cvery
case of accident, so that the blanket
charge that the Commissioner of
Railway Safety makes may not ‘n the
first instance put the blame upon the
unfortunate worker and secondly give
us a false sense of security that some-
thinz is being done in order to eradi-
cate accidents.

The second point T would like to
say is this. I deprecate the s-tisface
tion over accident statistics. It is the
practice of the Railway Boarqd and
the Ministrv to tell us how iew acci-
dents we have compared to oller
countries. This sort of compiacency
brings about a situation wher2 ve are
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not aware of the danger of high speed
travel and density of trave: a.a there-
fore when we feel that we are betier
off than other countries, aciid=its
will occur more than tney Ssau.ad
Therefore, statistics need nog be guot-
ed. We have w approaci the pryblem
from the angle that we shall our
best to see that not a single agedent
oceurs in this count.y. It is only when
there is such a mentality to do our
best to see that no accident occurs,
that we can bring accidents down 1o
the minimum. I do not say no acci-
dentg will ever occur, that iz not
humanly possible, but surely [ say we
are not doing everything in this coun-
try to see that accidents do not oecur,
ang therefore to quote statistics that
we are better off than other coun-
tries is doing a disservice to railway
personnel and also evading the res-
ponsibility to the general public.

I am no apologist nf those people
whose neglect has caused accidents.
Even with my association wiih the
Al] India Railwaymen's Federatior, I
can never be guilty of sheltering any
railwaymen whose peglect causes an
accident, but having said that, I must
say that the administration’s blanitet
assessment of accidents being a.l sue
to human failures is an equaliy rres-
ponsible assessment of the things as
they obtain today, What is human
failure? It can be attributed to =0
many things in the modern world.
We must understand that we are
trying to move not merely heavy
traffic but increasingly high speed
trafic without modern meilods of
communication and safety devices.
If the Railwav Minister has put up
some small device at Kurla or intend:
to tract circuit in another 1J0 stations
in this country, it may be mood enough
but the fact remains that accidents
occur at the most unlikely places and
therefore, merely track circuit will
not do. Therefore. the wosd human
failure should not be used by the
administration in order to throw the
blame upon  the railway worker.
Because of the use of this blanket
phrase, In one or two accidents the
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public ass.ulted the . railway stafl
withoat trying to find out wnat aclu-
aily happened. I can say witn a
scnse of information, experience and
authority that not all accidenis cen
be ascribed to hum:n fallure. Just
as Minisiers make mislakes, Parlia-
mdnt Members make mistakes, so
also railwaymen maxe mistaies. Mis-
lakes have to be taken into account
in the gamut of human affairs. We
must see if human failure could be
eliminated. Let us take a station
master who occupies ong of the most
responsible positions in the movement
of traffic day in and day for about
thirty long years in his service; he has
every day practically to do about 100
to 200 mechanical movements. Some
of these movements are not protocted
against contradictory moves. All
stations, for instance, are not interlock-
ed. Threfore, it is possible that in
the course of millions of operations
within the course of a life time, at
one crucial fateful moment, he makes
a mistake and there is an accident.

There i: another issue of the rum-
ning staff being made to work over-
time or also wanting to wo. k owver-
time because of the jncentive of
increased wages. The runmng staff
have special responsibility towards
safety. Take the quecstion of fatigue.
The running staff is called to sign on
and are asked to wait for three hours
or two hours before the train starts
from the starting point. It is well
known that idle time also to acertain
extent causes fatigue. By the time
the driver is ab'e to take the engine
out he is already taken uo by the fati-
gue of waiting; he is alrrady tired
by the time he starts. All these
things have a great contributory
effeet in the cause of accidents and
it would be in the interest of the
safety if they were to give attantion
not merely to ths immediate causes
of accidents but also to those causes
which have their cumulative effect
because of the method of working in
the country. Let there be a judicial
enquiry into every major accident. I
had issued 5 statement aftir the
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Matunga accident and also written
to the Minister. I had pleaded that
a judicial eriquiry should instituted.
Why? I have gone through the pro-
ceedings of many accidents enquiry
conducted by the commissioner of
rai] safety. Some of these are re-
tired railway officers; thece is a fra-
ternity between them and the oflicers
at present responsible for the running
of the railway system in India and
it is unlikely that these persons
would be entirely impartial in their
assessment of the cases. I had drawn
the attention of the Railway Minister
to two instances where the commis-
sioner in a particular enquiry had
said: I have ascertained ifrom the
divisiona] superintendent that cvery-
thing was in order. *“[ have as.er=
tained from the rai'way officers that
the track was in order.” If the Com-
missioner of Railway Safety is going
to take his evidence secondhand and
say that everything was in order, ob-
viously the railway officer will say
that everything is in order because
they want to shift the blame for any
large-scale catastrophe upon the poor
workmen. If that is so, then. obvi-
ously one can assess in advance what
will be the nature of the enquiry and
the findings of the enquiry.

Then there is the question of super-
vision. In many of these operations,
particularly in the cities of Calcutta,
Bombay, Madras, etc., many trains
run. Particularly on the Central
Railway, they run about 383--locals
during the course of a day. In this
particular accident at Matunga, ac-
cording to my information, the relay
box signals failed and the ESM, that
is, the Electrical Signal Maintainer,
was asked to do something to by-
pass the usual safety rule and test the
track in order. He did set the track
and again the track went out of order
and that is why one train crashed into
another and the accident took place.

Mr. Chairman: The hon. Member’s
time is up.

ghri Alvares: I shall conc'ude now.
So, in such an important operation,
when the automatic relay system gets
out of order, why is, the responsibility
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being fixed on the Class III employee
who is drawing pay just on a scale of
Rs, 110—180, a minimum scale? When
an ordinary signal maintainer is ask-
ed to by-pass the safety rules with
a view to moving the maximum
amount of traffic in that area, why is
it that a supervisor is not asked to
look: after that work and do the
thingk aright? Because of ail these
irregilarities that are done at the
behest and at the command of the
administration, the safety rules gre
not being observed, and the ultimate
responsibility for any mishap is
thrown upon the poor workman under
the term “human failure.” We do
not accept human failure as il is in-
terpreted by the administration. I
do not say that mistakes should not
occur. I am only pleading both in
the interests of the working rlass
in the railways and of greater safety,
when accidents occur, in every case
they must be investigated.

In a minute I shall wind up, but
before that, I should like to tell the
House that the All-India Railway-
men's Federation and its affiliated
unions took up 10 cases during the
course of the last five years where
the Commissioner of Railway Safety
had said that due to human fa‘lure
and identical case of failure and neg=
lect by a railway worker iwo acci-
dents occurred; there were two famous
cases in Bombay—the famous Wadala
accident. The Federation went up to
the Supreme Court and proved that
signal machinery was faulty and in
eight out of the 10 cases that went to
the Supreme Court, we got an acquit- -
tal to show that the workers on the
railways were not guilty of neg'igence
either of a specific type or of a cumv=
lative type and that the fault lay on
the signal system.

In the 40,000 miles of railways and
12 lakh of railwaymen, it is neces-
sary that we should approach this
problem with more objectivity rather
than trying to throw the blamne on
somebody who cannot defend himself.
In the end, I say that railway safety
will not be ensured by throwing up
their responsibility by just a m>chani-
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cal or automatic approach by the Com-
missioner of Railway Safety. IL can
only be established by a judiciai ea-
quiry. Therefo.e, I do pl=ad that jn
all such serious cases of railway acci-
dents, a judicial enquiry will have jo
be set up to assess the gwlt and also
to provide for safety for the futute.

Shri Nambiar (Tiruchirapalli): ixr.
Chairman, Sir, the report submitled by
the hon. Minister deals with five acei=
dents. He says that two of them are
due to sabotage and three are due
to human failure. Out of the sabo-
tage cases one, is in respect of the
Bangalore Express and the other is
in respect of the North-eastern Rail-
way. Leaving aside the quesiion of
the North-eastern Railway where
there was an explosion, the accident
to the Bangalore Express can never
be classified as that of sabotage, be-
cause the report of the Commissiorer
of Railway Safety cannot be taken
for granted as the track warranted
through scrutiny, I strongly urge
that the track should have beca pro=
perly examined to find out whether
it was a failure of the track or a
failure of the locomotive. When the
public had got some reasonable
suspicion about the reasons for the
accident, Government should have
a'lowed an inquiry wunder the
Commission of Inquiries Act, so that
the public would get an oppestunity
to participate. Simply by saying that
it was because of sabotage, responsi-
bility could not be shifted from the
proper quarters. to the wrong guar-
ters. In this case that is what the
Minister did. In the Bangalore Ex=-
press accident, 23 died according to
the figures submitted by the Raiiways.
You know, Sir. in such cases the ac-
tual deaths are more than what is
officially given. In Matunga 68 peo-
ple died. In the Ahmedabad-Delki
Express accident, 15 died. The injur-
ed are several hundreds. At least in
su¢th major accidents where large
number die, an inquiry under the
Commission of Inquiries Act should be
held so that the truth wou'd come out
and proper remedies could be found
out. That is why all of us including
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Mr. Alvares and Mr. Sharma from
that side, demand that there must be
such an inquiry in such cases.

I participated in the public inquiry
into the Ariyalur accident for 1}
months, ] appeared before the learn-
ed Judge, Mr. Justice Basu of the
Calcutta High Court. It showld be
said to the credit of the then Rail-
way Minister, who subsequantly be-
came the Prime Minister and who is
no more, that he resigned and allow-
ed a public inquiry. What came out
of the inquiry was different from
what was said before. First they suid
that it was an act of God; the.e was
heavy rain and floods and the bridge
was washed away and so an un~xpect-
ed railway accident happend, But the
finding of the inquiry subscquently
was aifferent. It showed there was
neglect on the part of the Railway
Engineer in charge of the area, le
did not inspect the catchment area
periodically and did not know what
had been happening behind the rail-
way line. When the rain came, water
rushed into the small area and there
was a breach. The night patrol
system was wrong. Even a hght was
not given to the night palrolman.
He did not even have a whistle to
inform the other party. All these
things came out and were rectified.
Now when you travel in the night,
you will hear the whistle of the night
patro'man on the bridges. It was
not there before. So, all these things
were done after that inquiry,

In the Dumraon accident case, an
enquiry was granted and Mr. Thiru-
mala Rao was appointed Chairman.
But on the plea that there was a
case pending in the court, the enquiry
was shelved. Subsequently another
accident, which is unique in the world,
took place—the entire train gt into
the sea. It was the notorious Danu-
shkodi accident. After the acc:dent
took place, I immediately went there,
I was there on the night of 29th
December. I finished my enquirics
and by crossing to the other side
into the Rameshwaram island. When
I returned on 30th morning, I was
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arrested under the DIR and taken to
jail. Otherwise, I would have impres-
sed on tihis House the nexd fo:. a
public inguiry into that. Again it
was stated that it was an act of God;
but it was not that. There were
heavy storm and heavy tides.
Advance warning reports came, Every
railwayman was finding difficuities.
They were telling the Con‘coller,
who was seated in Madurai, 100 miles
away, that trains could not be sent.
Certain trains had to be stopped,
because trees had fallen on the rail-
waylines. There is a mechanism on
the Pamban bridge by which, when
the wind is blowing at 50 mules an
hour or more, automaticaily the
bridge is put under danger signal and
no train is allowed to pass.
When the wind was blowing at such
a high speed. this fact was inform-
ed by the watchman on the bridge
saying that the train should not be
sent. The train which was pro-
ceeding towards Pamban was stopped,
from the Mandapam side, whereas,
unfortunately, the train which start-
ed from Pamban, within the island
itself, which was to go to Dhanush-
kodi, which should not go afler 21
hours, according to the working
system on the Pamban-Dhanushkodi
line, was allowed to go. I can quote
from the railway time-tables of those
davs which I have here with me. I
challenge the Railway Administration
to contradict me. No train was allow-
ed to run in this area after 22 hours
in the night and no train was allow-

ed to run before 5 hours in
the morning. This was the nor-
mal working system. But on

that fateful day. this particuiar pas-
senger train, which was heading
towards Dhanushkodi, which ought to
havs gone at eight o'clock, was sent
after 23 hours in the night. I know
that the driver and the guard of the
train, before leaving Pamban, said
that they could not take the train.
But the Controller from Madurai
instructed and goaded the driver and
the guard to take the train. They
took the train after so much of pro-
test,
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What happened? They took the

train to the next stop. That was the
last stop before Dhanushkodi—i.e, Ra-
meshwaram Road. It was on the con-
tro. line. Then the driver, the fire-
than, the guard including the police
L&stable on duty went and begg-
eglof the Controller not to send
:.T1 train. They told him that the
ind was blowing at a great speed,
even stone pieces were flying and
nothing weould be seen. The driver
definitely said that he could not take
the train. But they were forced to
take the train. We know what hap-
pened, The driver died, the fireman
died, the guard died and all others
died. But the Station Master, Ranicsh-
waram Road, is still alive and the
records are with him. I met some
of them during my enquiry. The
Controller told the driver that he
must take the train otherwise he
would be suspended. He was goaded
to take the train. What happened?
I cannot describe what happened to
the +train further after leaving
Rameshwaram Road but I can des-
cribe what happened at the Dhanush-
kodi end. Two patrol men were
asked by the Sub-Inspector.
Permanent Way. to go on night patrol
from Dhanushkodi. They started
with hurricane lamps. One was
washed away and he is no more. The
second man who went but could not
move further returned and he told
me the story as to how it happenad.
When that patrol man was peening
through from the hole, he found a big
light of an engine coming from the
other side. The driver wishtled twice,
then the light faded away, the nnise
of the train also wanished, the entire
train was washed away, The whole
train was washed away. Not even
an ant, not even a rat or even a bug
in the train survived. Even then the
Railway Administration did not aFgw
a public inquiry into this. Who died?
50 students from Nurth India who
“went to see Rameshwaram, Yyoung
students, boys ang girls, died, so many
railwaymen died, their children died.
The entire train was washed away.
Even in such cases an inquiry is not
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granted. They say it is an act of
God. I can pever agree tp that. It

was never an act of God.
Shri Sheo Narain: You huave av

. faith in God,

Shri Nambiar: Sir, this is a very
serious subect. This is a case of
which there is nb precedent in the
world. If this is the way thai the
Railway Administration looks at these
accidents, them there will be no end
to accidents

Coming to my last point, on the
question of human element, 1 have to
make a submission. That human
element is not an abstract subject. I
would like to know whether the hon.
Minister can challenge my informa-
tion that the drivers and foremen are
asked to work even 36 hours continu-
ously? If 1 can prove it what will be
the position?

Will he tell the House and give
a guarantee that the running staff—
driver, fireman or the guard—will
not be asked to work for more than
12 hours a day? Will he grant them
rest after 12 hours? That was the
rule previously. Now the rule has
been changed. Shri Peter A'vares
said that the working hours are cal-
culated from the time the engine
wheel moves. The engine wheel
moves after it waits for six or eight
hours in the yard. That priod is not
counted for the purpose of rest. That
period used to be counted in the
days of the British. I know the rail-
way system. In the British company-
managed period they were allowed
45 minutes prior to the starting of
the engine in the loco shed, which
was known as engine attendance
time. Time is calculated from that
minute and twe've hours are calcu-
lated continuously, whether thg en-
gine was stopped or delayed in the
yard or not. That was the position.

Now, will the Minister give a
guarantee? I am not thinking only
_about the railwaymen in this case.
I am speaking for railway safety, not
only in the interest of railwaymen
but for the poor people who travel.
You and I are travellers in trains.
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staff matter, let him say that no
driver or fireman will be allowed to
work for more than 12 hours con-
tinuously. 1 shall be- satisfied.
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Coming to the question of other
operating men, 12 hours duty is a
normal, ordinary thing in the rail-
ways. You know, what happens?
There is what is known as intermit-
tent duty. They make them work all
the 12 hours when there should be
8 hours work at places stch'3s rail-
way crossings where the gatekeepers
may be given eight hours duty.
Wherever it was eight hours pre-
viously, now they have increased it
to 12 hours working.

Coming to the point of railway-
men's shortage, in the name: of eco-
nomy they have reduced men at
every station. I do not want to take
your time in reading out from this
railway accidents report. I shall only
indicate the pages. Please see pages
135 and 138 of this volume where
it is said that railway operating staff
are far less in number and this is
a serious threat to safety, Then on
pages 141 and 142 you will find that
no adequate leave reserve is grant-
ed with the result that men are made
to work overtime, to the extent of
fatigue and exhaustion. Therefore
they are unable to do the work.
Human material is available m this
country. It is not a scarce material;
no foreign exchange is required.
Keep adequate mumber of men.

As regards the question of main-
tenance of locomotives and carriages
much is to be done. After all, what
1s a train? A train is a locomotive
and the carriage or a locomotive and
the goods wagons. Unless ond until
the whole thing is properiy main-
tained, any flaw in any of the wagons
or carrizges is enough to make it

derail. So also the track. When the
question of track came, the thon.
Minister said the other day, *My

railway track is just like an unpro-
tected cow”, as if the whole people,
this country, are going to attack his
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cow, the railway line. Who is such
a foolish fellow who will attack the
railway line? He had the audacity
to say that and refer indirectly to
certain political parties. That is mot
only an insinuation, that is a diver-
sion of his inability to maintain the
railway line. Many, many paragraphs
‘have been written in the Accident
Report that the railway track ‘is in
a dangerous situation,

If it is a political matter between
his party and my party, we are here
to fight it out. We will fight it out;
he can fight me. But let him not
kill the passangers who purchase
tickets. A ticket is purchased to go
home, not to go to hell. He should
protect them first and should not
bring in politics and divert the atten-
tion of the people to Communism or
anti-Communism. I am not making
it a political issue against him but my
humble request is, let him politically
ficht us but let him as Railway
Minister look to the railway track
and railway maintenance and see
that the passenger goes safely.

I have got the confidence of thou-
sands of railwaymen and I can
assure on their behalf that in that
he will get the best co-operation of
the railwaymen. But he should see
that the railwaymen are not haras-
sed and their cases are heard sym-
pathetically. As Shri Sharma said
they are being transferred from
place to place and they are being
ill-treated. He may not be at fault
but certain officers—I am not con-
demning all the railway officers—of
their own weaknesses and complexes
are against the Class IV employees.
‘So, let them not behave like that.

Let us save the country and the
railway passengers from the danger
of accidents. Whenever serious ac-
cidents happen, let them be inquired
into so that the truth may come out
and further accidents may not be
repeated.

Mr, Chairman: There are still one
hour and seven minutes left for this
discussion. If the House wishes to
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we can continue the discussion. What
is the wish of the House? Because
there is not much time left....

Dr. L. M. Singhvi (Jodhpur): The
time was allotted for this discussion
as a regular discussion; this is not
out-of-turn. So regular time of the
House must be given to it.

Mr, Chairman: I am just putting it
before the House whether they are
prepared to sit till six O’ Clock, in
which case the discussion could be
finished.

Some hon. Members: Tomorrow,

Shri §. K. Patil: The time of
three hours is also an extended
time. It was only two hours origi-
nally.

Mr, Chairman: Even with the ex-
tended time, there are still one hour
and seven minutes left.

Dr. L. M. Singhvi: It should be
resumed tomorrow.

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): By prolonging the House
for half an hour more, we can finish
the debate. Tomorrow the Minister
can reply.

Mr. Chairman: Shall we sit till
5.30 P.M.? There is no half-an-hour
discussion today. Tomorrow  the
Minister will reply.

Shri 8. K. Patil: I am told that,
according to the order paper, there
are other things and this will not
come up tomorrow. It may be car-
ried on to Monday. Tomorrow, I
think, Mr. Shastri's motion is there.

Mr. Chairman: We shall sit upto
5.30 P.M.

Mr. K. N. Tiwarl

Dr. L. M. Singhvi: That does not
solve the problem, unless the Minis-
ter replies today.

oY ®o ATe famrdr (=war)

g aTgE, wA AfrEm aTg S
2u %z ¢ f5 i fege gafog @d-
o & fraead, O A & ey
A | i ST awsraw g, fF
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FE 9 WYY wEF F fqg #T
FOTFL T T A T FC AFC AT,
ey ¥ TaIEe A AT L AT ar
oA f§ aw 7 gfag AR
glg & FIF AL AF | 48 1S @
aE &, 7 We fafres W g T
a0 9 wrEAT §, 7 19T ©E Fgar
2, 7 frgeama & ar et WY 3w & &y
argy § fr Y903 o1 a1 1% W QST
g1 TF FEaa § e dwide o
TR | 0T ATgEw # JUd F, G-
FE g g AR ¥ 9y §
gASe g1 Wmar g, arEfEe § 9o
2 TF1Se YT e, &« wg G
g & 1 gl ag 7 3 i
& fafer o @9 T =e 71 =9
F AR AWM NERATIAIH
% QFIEe  F¢ 3 §, Heg ag wr
& AT | wet 433.7 fafao
& fiee, 399 a2 3w A, 199 Tt 8,
39 § TRAIET FT 1 JIET W FIT
fforar. g@ Wi @Tgw A aga B8R
W § ar -gwAar 93w fF gEn
Iz TafIsz ATz WEW AR
AfFT e guaww @ fEarEw
grar § AT 9w e Agr T
9 | qUAT WA T g fw afs-
wWiT ¥ @erd gf W 9w ¥ faar
ATl ®iF TIT ¥ 9w W, SrEAr &
g wgr gf, w9 I ¥ 9wy W,
o fawrsig faw T 99 @@a
1§ qR¥e g gwr 1 gl
wTe X &Y, WY, @ oFiEz g 9,
g Tg WA B G &, a1 Fifawer
HIAL § g A W qvAdIF TE O
AFT v AR AT AT IW AT AT
qgar aifzg | oot s W QEEl-
§z g0 41 WY 7w A aifed AT W
txdz  T@r a1 fr s feadtr w60
FTHIET & AT IF F FC fovaam
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g fem,  feaar ey g g
I g A A OEAEE AR, we
fafreer ow gwwr fag s =@ w9
AT § T I I T § | T
qz =TS wyrerto & & wran fw fafaedy
FAAT § HIT 98 99 FT q6% F@T §
qg AT FA A FH AG g ATfE )
&t aml F 97 AW A GE A
T wr wfey g ¥ 2w ¢ f
QTS 7| Y AT § &1 T &7 aTU =R
i gramar g 1 fow g o
gd gt &, & € Sw & g
g 1 S dEe gifEgrie f A &1
Y fafaex ST gt & w0
TE STF A g g

|AHFT T AT F FeA F 9 AT
/1 37 F1 foraq) a8 qEae) awd §
Fg Ffau gmae 39 % Ay w19 &
IAET €ATS &1 A0 qEl wTHIC ¥
ST ATEAT § | GEreEE ¥ oA
FA  FO FATT | ATAEFT A AT
Sear ®Zw & @iedr g &1 S
g ¥ Wi d2q8 a@ wEc
9 FIr § WX @i 1 &= @
5w #w w1 @1 Wit §
IAET qTE T &7 WG, IART qwT
g1 &Y 91g, HiT 99 F geearg 6}
gufadia &1 %9 & 39 &1 agrar 1w ar
SOET EEET ¥ 98 TIW F4GF 6K
st fes=edt & 7 S8 | g@few
¥ faaga £ fe S wfend sdm s
g od wnfadm A SA FY 91 gEd
gfqard § 39 i a<w s fear 9@

TEd 919, TS F OF S0
AfaFe & 1wt foraTrE off 7 3%
e TRt & F are #§ Far1 § A g
ST F7ea TE aLE fae reEar g
FqT AT A9 # A, Wi g
grgg ¥ wiamat § | faod gafad
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. [sfr Fo ATe fard]

|t #1 et =rfad @i s wind
gmoTsag HEafmegmaa
g T aFAs gt g v ouiEda
At wi € Sfe e o fefafom =
AT §, WAL A FIH F FT F9 8,
Iq & fag ag @ A1 A w0
ow fow fom adf  #=9, @y &1 o)
HA FA & | TH AW & = A A
aal § A drd e @ m
fau ag a@r o= aumy & 5 s H
a8 1 98 BF9 @ @ 1 gF A
2|T & TH ama &1 i Smifea & e
gfom frmar § 99 & T ¥ s TR
# o ¥ o @9n Y Sman R, & AS
eiifrafe femdde 1 fem 3
=g arfs wR et & &g % =
g

T FTO0T TS Sa Fa &1
2| IEh AL aga A< gare It
i gw fawmr ¥ WE weww A
TE &9 AT & | FIRAa #7 fefmmce
2 Afer o fde & e sl
foraar o=l &, I9% g == fear
st =1fau |

IR ara dKeT ¥ §1 daew
FEIA A aga ¥, MO Fr g H G
a1 g F1 qog ¥ g, A dIew iy
aF w107 & ForasY qorg & =9 -
o g7 § AT A gIRT AEE &
e qE F39 8 | gafaw ¥ faEey

g fr faadr ofet & food o= &

IIET W1 T GC% BT 9T SiEe
=T 3@ %1 WY ag fawmr S &9
F &TE G ¥ G-I FT § IEHT AT
qq das g1 srAr =ifge

LF T AT § 1 AT AT Y
A A g WA ARA A N owg §
I w9 7 qgd § fF W g M
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€ g1 A1q £ W W=7 3% &1 5

aug ¥ 9% atg g ¢ fF waEE @

T agm el § e s=m fr 5w

F TFH IEE (AT FT T anAn

arfzg

ol ST I ST A F27 25 qde
WA F A7 FHATE § AR AT gAH &
sl ag faet wifgn wifs gwr
it g wrar €, § sa% arg &

ofeq | FE-wE TS A Wi
g & a1 gE W ¥ §17 § I
Fa & fog, sy & g e fai
AR ag T s IERI A A )

T aral &7 ats eur fear sngar
ar ¥u ww § s W9 owiidew ¥
FHY gRIT WL ToH F1% gwg 76 & F
Taa aus W A 2K =@ w
R w9 F 41 g Far 5 g Al #r
21 wfex ag I w1 T AT w
TEHI QTS Qg F ISMET a TF Jyer
faremr {5 g =T fope 3T e 2T
gafay e gw IaF gt 3T &1

Shri Sonavane (Pandharpur): 1
propose that the discussion on this
motion may be extended upto 6 P.M.
and that we conclude it today.

Some hon. Members: We support
it.
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Dr. L. M. Singhvi: I suggest that
the entire time available may be
utilised today and that I may be

permitied to exercise my right of
reply tomorrow for 10 minutes or so.
This may be inscribed on tomorrow's
agenda, At that time, the Minister
would not have to reply. Therefore,
there should be no difficulty. I have
already sent some of my notes away.

Mr. Chairman: Tomorrow there is
some other motion. So this wil] not
come before the House tomorrow. Let
us conclude it by 6 p.M. today.

Dr. L. M. Singhvi: Only 10 minutes.
1 do not have some of my notes with
me just now. There must be some
accommodation made for me. I do
not want to speak offhand,

Shri Sonavane: Such a diligent
Member like Dr. Sighvi should be
able tp reply to it today itself.

Shri 8. K. Patil: That should come

within the three hour period, not
outside it.

Dr. L. M. Singhvi: It will be
finished. Only I am exercising my
right of reply.

Mr. Chairman: Shri D. C. Sharma.
Shri D. C. Sharma (Gurdaspur):
Mr. Chairn..:, ail accidents are un-
fortunate and distressing; the inore
they are publicised in the press or
mentjoned on the floor of the Lok
Sabha or of the State Assemblies, the
more distressing they become, In
fact, they become distressing in a
sense which does not correspond to
reality. But nobody can deny that
accidents are very very unfortunate
occurrences in any human endeavour.

About 12 days ago, I motored from
Delhi to Chandigarh and on the way
I found four disastroug accidents. I
saw that two trucks had collided with
each other, I saw that one truck had
collided with a motor ear and so on.
If they had been published in the
press, T can assure you that T would
have been afraid of travelling by car
to Chandigarh. Luckily, they were
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not publicised; they -were not ad-

vertised. Therefore, I think they do

not get on my nerves.

Shri Tyagi (Dehradun): Now that
he has seen them, he will npt travel
by road.

Shri D, C. Sharma: There are only
two kinds of accidents, One is acci-
dent which occurs as a result of
sabotage. I have some first-hand
knowledge of that. In my own consti-
tuency, there is a small station called
Jhakoladi. There a bomb used to
explode once or twice a year. WUlti-
mately Government had to get hold
of an anti-bomb squad to go into this
kind of explosions.

1 want to ask one question. My
friends have said that the Railway
Ministry is taking these accidents
complacently, I do not know what they
mean by the word ‘“‘complacency”, If
I say to you that during the last 18
years there has been a decreasing
number of accidents per mile in this
country, am I trying to be com-
placent? No, | am giving a fact
which will hearten the public and
the railway authorities, which will
put heart into those persons who run
these engines or who are in charge
of the railway track or who are doing
something else.

Shri Tyagi: Also the Minister.

Shri D. C. Sharma: If 1 say that
whepn we compare the mileage of
our railway track with that of the
railway track of other countries we
find that the accidents which take
place in this country are something
to be grateful to God for, because
they are insignificant when compared
with the figures in other countries.
Does it mean that I am making out
a case for having more accidents as
compared with other countries? Cer-
tainly not. I only pay a compliment
direct or indirect to the working of
the Indiap Railways and T -ay that
so far as the operation of these rail-
ways is concerned; they are showing
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a tendency to grow more and .nore
safety-minded, to grow less and less
accident-prone, to grow more and
more public gpirited in the sense that
they value human [ife.

A friend of mine said here: does
it mean that if you buy railway
ticket, you buy a ticket to hell? I
say democracy stands for human
dignity, democracy meang sanctity
of life, democracy means that every
human life must be preserved, In the
USA the greatest hospital is that
which is meant for the curing of the
incurable. Why do they do that?
Why are they spending so much
money gn that hospital? Because they
believe that not a single human life,
even though it is suffering from an
incurable disease, should be lost.
Therefore 1 say that if a man says
to me that the buying of a ticket
means a journey to hell, I say to my-
self that this gentleman is expressing
cynicism of the worst kind, this gen-
tleman is saying something which is
not in conformity with that sanctity
of human life which I have been
taught to respect, and therefore I be-
lieve that such things should not be
said on the floor of the House.

As I said to you, there are accidents
as g result of sabotage. Who does that
sabotage? I think some sabotage is
done by external powers. In my
constituency, the sabotage was done
by Pakistani agents In other places
sabotage may be done by those persons
who are in league with some external
powers. I would ask the Railway
Minister to see to it that the element
of sabotage is ruled out altogether in
this country. Most of the accidents
that have taken place in this country,
and the worst accidents that have
taken place in this country have been
the result of sabotage, and I want to
warn the Railway Minister that he
should see to it that no kind of sabo-
tage takes place in this country.

Secondly, I would say that every
railwaymen should have pride in his
work.. 1 am one of those unfortunte
persons who is fond of reading novels.
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Sometimes I while away my time by
reading books of fiction. I read a
book, Bhawani Junction. do not
know how many of my friends have
read this book. I would ask these
railway labour leaders to read that
book. How many of them have gone
through that book? There is a film
also about that. That book shows
that the engine driver at one time
was proud of the railway engine he
was askeq to drive: he used to look
after it as I would Mok after
any one who is near and dear
to me . ., (Interruptions.) The diffi-
culty is with the labour leaders.
not labour leaders like Mr. A. P.
Sharma but the so called labour lea-
ders who have destroyed the pride of
the railwaymen.

Shri Warior (Trichur): It casts slur
on our national movement; he wants
us to read that book.

Shri D. C. Sharma: 1 was referring
only to one aspect of it. 1 was saying
that the railwaymen whether they be-
long to the Congress Party, Commu-.
nist Party, right or left, PSP or any
other party, our workman should
have pride in his work. Unless it is
there, any number of benefits would
not help them. Therefore, I would
request him to look into this.

Mr. Chirman: The hon. Member's
time is up.

Shri D. C. Sharma: My second
point is this. There are many mis-
takes. But I can say without the fear
of contradiction that so far as effi-
ciency goes, so far as good work goes,
so far as the care for the passenger
goes, so far as pub'ic relations go, the
graph of the railways had been show-
ing an upward tendency during all
these years and if these unfortunate
things have happened we are sorry for
them. But two things should be done.
One is what Mr. Shiv Narain Sharma
referred to and it is this. There-
should be discipline maintained, not
only by minister or station master or
the Railway Board but by those per-
sons who work....
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Mr. Chairman: The hon. Member
should conclude now.

Shri D, C. Sharma: Discipline is the
key note. Wherever discipline is dis-
rupted, there can occur all kinds of
accidents.

Shri Nambiar: You can make this
same speech after twenty years,

Shri D. C. Sharma: Mr. Nambiar
also should learn discipline. Anyhow,
the second thing is that the railway
authorities should pay a little more
attention to the railway track to the
signals system and also to those un-
manned crossings. All these reguire
money and T request the hon. Minister
that he should find money for these
things. The spirit of efficiency which
we are having in the railways and
which has given our nation some
dividend should be found in every
national undertaking that we have in
this country. 1 also want that there
should be no accidents on account of
sabotage and that there should be no
accident of any kind and that the
railways should have a cleaner record
then they have at present.

Shri Warior: Mr. Chairman, Sir,
much ground has already been cover-
ed and we are thankful to Dr. Singhvi
for initiating this debate and giving
us an opportunity to speak on a very
vital subject which has agitated the
minds of our people. I am relying
upon the statement of the Minister for
certain observations. In his statement
on 25th July, 1966, there are a few
accidents mentioned and a report of
these accidents is given in g summary
way. T have read through all of them.

The first accident is, according to
the provisional finding, due to tamper-
ing with the track by some unknown
person or persons. The second acci-
dent was enquired into by a com-
mittee of railway’ officers which came
to the conclusion that the explosion
wag due to ignition of a quantity of
gunpowder kept in the steel trunk in
the carriage by some unknown per-
son. This is in respect of the Kanpur-
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Barauni Express. About the third
one, the Commissioner of Railway
Safety enquired into this accident, and
according to his provisional finding,
the collision was due to failure of
railway staff. About the fourth acc'-
dent also, he has concluded provi-
sionally that the accident was due to
failure of railway staff. The reason
for the fifth also, I think, is a repeti-
tion of the previous one; failure of
railway staff. The Railway Accidents
Committee pointed out that most of
the accidents that took place on the
Indian railways were on account of
the failure of railway staff. So, 0o
harping on sabotage or political ques-
tions will solve the matter. That is
the first conclusion.

Neither the Kunzru Commiitee por
the report which is now giver in the
form of the statement to this Parlia-
ment shows that there are ever so
many sabotage cases. There ai¢
cases which can be enquired into. I
am told that some of the accidernts
were very serious, like the there ex-
plosions which we had in the Brahma-
putra valley. There were some wvoli-
tical reasons and background for
them. But actually, what the Kunzru
Committee report and what the ral-
way administration admit are one and
the same thing. that it -~ humran faii-
ure. That is correct. But w'ich hu-
man has failed? That is the primery
and essential question to be tackl-d
and how is to be tackled? After ali,
the railways are run by human be-
ings, and the failure cannol be by
anybody else unless we can p.ove ihat
it is some mechanical ‘& iure Which
failure can also be shiftel ‘u some-
body else and indicated s a human
failure.

T shall give a small instznce. There
was a bogie somewhere in the Pa‘na
line which caught fire. It was said
that it was a human fai'vre Sofre-
body put in some incendiary sub-
stance. But I ask this crucial techni-
cal question: whether it *: not cnough
that a small spark coming eut of the
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friction in the axle wheel can ignite
a sma’l portion of the oil-soaked
gunny there, and the whols hiag ¢ n

be inflamed. : .

Shri Nambiar: Short-circuit cof
wires.

Shri Warior: That can be there.

But that is what has lhappened A
mill was gutted in Techus, it my
own eonstituency, owing o the zame
reason. The friction in the spincle
emanated a gpark; it set fire to the
waste cotton and the wioie miil was
gutted. It is a human fa:ure becsuse
the workers are not given sufficient
time to clean the thing Here also,
the maintenance is so poar. That is
why these small things can actually
cause much damage ani harrn.

What about the iracks? Sbri
Nambiar mentioned thz2n. Have we
come to the stage where we can be
sure »f the sleepers, I do not know. We
are taken by the Soutnern Expros: at
60 miles per hour. Dr. Ram Subhag
Singh said so. I had the experience
of going in that train. Of course life
is in the hands; not in the heart, be-
cause we do not know whether on
120" rail this speed can be allowed or
not.

‘What is the position of sleepers?
A small differerce in the gauge is
enough to derail a train. Actually a
train went out of the track once but
somehow or other it came back 1 do
not know why and how. The whole
question can be brought to the deno-
mination of human failure. But the
entire responsibility cannot be ghifted
like that to those who are actually
running our rai'ways day in and day
out. To sav the least, That is a cruel
joke on them. )

Whether you believe it or not, we
are all nationalists to the core. T am
sorry to sav that many workers feel
1hat the British company administra-
tion was much more advantageous for
the safe running of the railways.
People’s reaction often comes out like
that and it must be noted by the ad-
ministration. I say this in all earnest-
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ness, not to spite
political propaganda. If this reaction
gaing ground in the country, that
would be the worst day for all of
us.

anybody or for

After all is said and done, if the em-
ployees are not looked after with
more sympathy and consideration
if they are not given more material

" benefits and incentives, we might have

all the modern apparatus for safety,
but it would not work well. The wor-
kers are completely dissatisfied. If
the Minister is not looking after these
things, he should bear the entire
blame and nobody elsé. Formerly
there was a modicm of show of de-
mocracy whore th- Minister when
an accident occurs. can resign saying
“l am bowing down to democracy”.
But nowdays we are more thick-skin=-
ned: and we stick to the duty and see
whether it can be done or not. It is
good ir, a wav. But if these things
are not looked into, things would not
improve wvery much,

I fully support the demand made
by Mr. Nambiar, Mr. Alvares and
Mr. Sharma, who are in the know of
things, thougsh I may not be. Why
not Government come forward boldly
and have an impartial inquiry under
the Commission of Inquiries Act when
major accidents happen. Why should
they entrust it to their own people?

Secondly, the track condition must
be looked into. Here is this volu-
minous report of the Railway Acci-
ents Committee. How much money
and energy have we spent on it! If
it is only to be shelved, what is the
use? It must be looked into.

1 again come to the workers. The
drivers, conductors and guards have
to take their food alone with them,
because thev do not get food any-
where on the wav. Where 1s the
ration for them? They do not get their
rations proverly. It is not only a
question of working long hours, but
they do not get even the primary ne-
cessity, viz, food. When everything
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is put on a war-footing, why not do
something for the workers also? In
1942-43 when everything was put on
a war-footing, the railwaymen had
cheap grain shops. In all other sec-
tions, on all other aspects, we think
of war footing. When the question
of workers getting some advantage
comes, we do not think of it on a
war footing. Why should not cheap
grain shops be opened for them as
long as there is the food muddle in
the country, as long as the workers
do not get their essentials at prices
they can pay? That must be attend-
ed to. Why should not the ratlway
workers have 3 Wage Board to satisfy
their demands. When every other
section including the agricultural
labourers have a minimum wage
board, why should not the railway
workers have one? Why should they
alone be deprived of it? Why not
give a Wage Board to them? They
are giving Rs. 36 crores to Rs, 50
crores surplus to the country.

Sir, we welcome this electrification
and other things. 1 would suggest
that a beginning must be made to re-
new the tracks so that more safety
will be there. We must begin that
some day or the other. Unless the
Railway Administration, the Railway
Ministry, finds some way out for that,
I do not think, simply to boost up
prestige, prestige trains and prestige
speed must be adhered to. I hope
the Ministry will look into these mat-
ters.

Shri S, K. Patil: Sir, 1 would not
take much time of the House. I will
leave enough time to my hon. friend,
Dr. Singhvi, who wants to make some
observations after me.

I would begin with the speakers
who have spoken today. We are con-
sidering the statement that 1 have
made. Tt does not refer to all ac-
cidents, ancient and feature. It only
refers to those accidents which oc-
curred between two sessions. 1 say
this because Shri Nambiar has referred
to an accident which hag nothing to
1502 (Ai) LSD—10.
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do with the statement that I made. On
that there was discussion time and
again. There may be some rele-
vancy, but so far as this particular
debate is concerned it has nothing to
do with it and T am not taking the
time of the House on that because
whatever happened there, at Dhanu=-
shukodi and Pamban, has gone under
s0 many discussions in this House.

Shri A, P. Sharma’ talked about the
Railway Commission. Apart from
other observations that I made—I
do not want to refer to every one of
them—I have never promised that T
will have a special Commission set
up, but I said that some kind of a
thing which is not a full-fledged com-
mission but something near to it will
be there so that it can have the ad-
vantage of both the public service
commissions. I have done thatIf
there is anything lacking in that, I
shall look into it. It was not as %o
which officers should be appointed -
there. It is for the convenience of the
candidates. They have not to go to
Calcutta or anywhere. If he would
be satisfied if some higher officer is
appointed there, surely that is not the
question that goes in the efficiency of
that and, therefore, on that he should
have no grudge.

Many hon. Members have made this
suggestion. But when the question of
sabotage is mentioned, 1T do not know
why the Communist Party at once
jumps to it. I do not think T have
ever said and associated that party
with it. I may have my differences
of opinion with the Communist Party,
but I am fair to the point that T would
never say a thing unless I am con-
vinced about it. I do not see any
reason, therefore, why they should
take all the privilege and monopoly
even of a thought of sabotage and
really have a blow out of trumpt to
the world that the cap is so eminent-
ly fitting their heads. T never said
that (Interruptions). I would advise
them in their own interest, for God's
sake do not try to wear the caps
which do not fit you. I never said
of any sabotage. There are cases of
sabotage . . .
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" Shri Vasudevan Nair: You only
insinuate by the way you speak.

Shri S, K. Patil: T do not insinuate
also, 1 have never done that (Inter-
ruption). That is a lie. If anybody
says that I have insinuated, if he is
capable of doing that let him have
that, But I have never said that.

Of the five accidents, I think one is
an established sabotage. It is not a
question of fish-plates having been
removed. The men have been arrest-
ed, the railway property looted has
been found and it is a sub judice case
to which I do not want 4o refer. It
is in the court of law, and these
gentlemen come and say that as if
some relatives of theirs have done
something. I never meant it; I never
said it. On the contrary, I have been
telling some of the labour people—
Alvares group—not to say that. That
lady, Maniben Kara has openly sug-
gested that all these accidents—she is
not sure of it—may be due to sabotage.
But I am not taking that view, unless
a sabotage has been established as in
one case it is bound to be established
because every evidence that we find
leads us to that particular conclusion;
otherwise not.

" Then there is this cracker business
where some people died. It was an
unfortunate thing but does anybody
expect that we examine everybody's
trunk? Last year we carried about
2,000 million passengers, four times
the total population of this country
because many of them travel hundreds
of times and therefore it may ¢ome to
2,000 million passengers. Now, should
we go on examining everybody’s
‘luggage to find out that there may be
some kind of explosive material in
that? It can never be done. We may
take enough precautions and we have
been taking them. We have been tak.
ing extra precautions in the Assam
area near Nagaland and that side.
That is a different story. There we
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spend money. We do not get anything
out of it. For the sake of security it
has got to be done. But surely my
friends would not advise me that
everything should be taken as a case
of security. Then, instead of giving
Rs. 130 crores to the exchequer, I have
to ask for Rs. 130 crores besides caus-
ing inconvenience to people.

7202

I am not suggesting any sabotage at
all and my hon. friends should rest
content that it is not a question of
any party or anybody being blamed.
There are many people and sometimes
out of disappointment or infuriation
and so on things may be done. There
is no political ideology about sabotage
and if sabotage is one of the weapons
of anybody's armoury, surely, they
have got to examine themselves. My
conscience is quite clean on that
subject.

Then it was said that sufficient
safety measures are not taken. I can
quite grant that. Whatever measures
we might take, ultimately nobody
could say that it is 100 per cent tight,
a kind of waterproof business, that
nothing has escaped. To that extent
I can understand. There ought to be
our anxiety continuously. It is not
that for some time it has got to be

done. 1 shall come to that later.
I have reserved to the last
Dr. Singhvi's questions. Some of the

very important suggestions that he has
made as to what we are doing, I shall
in a nutshell put them before you and
when this subject is again under dis-
cussion, something about the railways,
I shall go deep into it

So far as the staff is concerned,
something has got to be done about
them. They should not work at a
stretch for more than 12 hours. They
are making that reasonable suggestion.

I would immediately accept such

things. I would discuss them with the
Railway Boarq and the technical
people. I can quite understand that.
A man may be mad. Sometimes he
sees two instead of one because he
has worked hard. That has come in
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aviation also. Sometimes there is a
black-out but in aeroplanes there is
sometimes even a white-ouf. The man
gets mad about it and does not know
what he is doing. Such things may
happen and one can understand that.
To the extent that it is possible that
precautions should be taken precau-
tions have to be taken. This has
taught us a lesson.

But immediately to get up and say
that because accidents happen the
Railway Minister should resign or
that in aviation accidents happen
therefore that minister must resign or
that devaluation comes and therefore
the Finance Minister must resign or
that the Opposition motion fails and
therefore they must resign—I cannot
understand this type of a mentality
because this is carrying things too far.
I can understand if a policy fails.

Shri Vasudevan Nair: Lal Bahadur
Shastri resigned.

Shri 8. K. Patil: It was a wrong
thing to have done . . . (Interruption)
but Lal Bahaduriji had done a thousand
good things none of which you have
taken; only his resignation is impor-
tant to you, nothing else as hell or
death is important to you not life or
the sustenan‘e of it. Let us not in-
troduce polit'cs into this business. Let
us talk something which is eminently
reasonable and which has got fo be
done. If Shri Nambiar, Shri Warior
or anybody says that these workers
are to be locked after, I'agree. That
is a reasonable suggestion just as what
Shri Warior suggested just now. It
has been supgested time and again
that if we give grains and other things
to our workers rather than they buy
them at excessive rates, it will be the
best thing. 1 agree with that hundred
per cent.

Very often T have told this House
that even if we Railways, lose a few
crores of rupees in order to subsidise
that, I am ready, as the Minister, to do
that. But I must get the grains. I
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promise I will do that, but let the

‘kharif crop come, let the situation im-

prove, let the Food Minister find out

‘something for me to spare. If I open

a shop and put up a board that no
grain is available, what is the good of
that? 1 would not give any other
material.

Shri Warior: Two crops are gver
since you said that.

Shri 8. K. Patil: Therefore, it can-
not be done just now, unless the situ-
ation improves. There is a system of
rationing; in that you cannot have
different things inside. Therefore, let
the situation improve and then we can
open the shops.

I then come to these two or three
accdents where we say that there was
a human fajlure. It was a human
failure not because somebody has said
it. The Railway Safety Commission is
not part of the Railways. Retired
railway man might be fhere. He is
there because it is a technica] job and
he knows exactly how to do it. It is
not in Railways, it is in another Min-
istry; it used to be in Communications,
but now it has been joined to Trans<
port, Tourism and Aviation. The offi-
cer there has nothing to do with the
Railways; he does not return to ‘the
Railways after that. He is a techni-
cian; he knows how to do it; he has
spent the whole of his life time in the
Railways and that is why he is there.
If he has to be changed or if any con-
structive suggestions are made for
that, I can understand. But a judicial
inquiry is demanded for anything that
happens. I am not opposed to any
judicial inquiry, but . ..

Shri Nambiar: I request that in res-
peet f major accidents whese danger
to life is involved, there shuuld be a
judicial inguiry.

Shri 8. K. Patil: I can tell him
that where T have got a doubt that
innocent person or persons are likely
to be taken in, then surely that is a
matter where judicia] imquiry should
be necessary—if I am convinced about
it.
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I can tell yau that this dicussion
would not have come hLere but for
those two or three major accidents
which took place wher= 63, 15 and 23
people died. The Bangalore Express
accident will be proveg tc be a sa-
botage accident. Therefore, only ‘wo
major accidents remain, namely those
which happened at Matunga and near
Ajmer.

In one of those accidents, it 1is

proved that it is not because of failure
of the machine. The failure of the
machine was there; it was indicaied—
the automatic system; the man goes
and mucks with it; he handled it
manually those things, set it right and
gave the signal; when the {rain start-
ed, I do not know what happened to
him; then he thought thai he had nor
done enough. That is his cwn ron

fession, It is not somethirgz that human
failure has been charged on him; ul-
timately it may be proveq otherwise,
1 do not know; even now 1 would
consider that matter because the ina’
report has yet to come. Hc goes 2and
mucks with it. When he finds that the
train is coming, in order to save him-
self, he goes away; when his life is
in danger and at that moment, he does
that, 1 think you must excuse him

He did something in order to protec!
himself, but in exchange what we gci
was the death of about 88 penple. If
vou say that it is a fai'ur>, that ~oull
be a failure. Nobody is accusing him
because he is a railway man. Anybody
in his place would have committed the
mistake; I would have made that .nis-
take in such conditions. Nobody is
saying that he had any mntive; there
is a competent court which wi:l
look after that, which will decide
whether that part of the failure was
a human failure or whatever elss you
may cal’ it. Nobody calls it a sab.>ia
because it has been established on his
own admission.

Motion Re.

What happened pcar A.mer wan re-
ally a ridiculous acciden*. Zhe Statiox
has on’'y four lines—two on thc sides
and two inside. The Assistant Station
Master sees the train standing on th-
platform within perhaps a few feet
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he gives the signal for the train *o
come. I dpo not know wnat to call it-
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' These accidents do harpen; they
happen everywhere in tie world. 7
remember, 42 years ago when I used
to bz a student in England, not a week
passed without there being at leas
one accident in the French Rai'ways.
All the papers used to come out
withh big banner lines saying that
France should scrap its railway sys-
tem because there was an accident
everywhere. Compare that position
with what is gbtaining now  after
forty-two years. If you go snd see
the French railways today you will
fing that although they may not be
the first, second or third among the
world’'s railway systems, yet they
will be within the first three or four
most efficient railway systems in the
world. So, that happens everywhere,
and jt has happened. It has happen-
ed in England atg it has happened in
Japan also. I do not say this as an
excuse that because it happens else-
where, therefore, it should happen
here also.

Here, the point is that these zcci-
dents have happened in a chain, a
chain of misfortune, I may call it,
in a space of nearly fifteen days to
three weeks. That js why they have
assumed all thig jmportance. If they
had happened after some time, gs
they happen every time, thep prac-
tically nobody would have taken
notice of it.

My hon. friend Dr. L. M. Singhvi
hag made some very uselul sugges-
tions. I shall not be going justice to
him by giving replies to him now
withip this short space of time, but
I would mention that all his sugges-
tions are worth considering.

He said that the incidence of acci-
dents was higher on the metre gauge,
indicating thereby that the metre
gauge railway system was neglected.
That is not so. If he looks into the
figures, he wil] find that there also the
percentage of accidents has gone
down. But there is one thing which
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is certain. I do not say that it should
not be locked after well, bug the
trouble about the metre gauge is this.
We have nearly an equal extent of
the broad gauge and the metre gauge
systems. Broad gauge is somewhere
sbout 27,000 km. while the metre
gauge is somewhere about 24,000 k.m.
Byt so far as the profits and the
earning are concerned,—I am saying
this not because I want that the metre
gauge shoulg be neglected—nearly
80 per cent is from the broad gauge
and hardly 20 per cent is from the
metre gauge. But that is no reason
why it shoulg be neglected.

Shri Vasudevan Nair: Thereiore,
iet us scrap it.

Shri 8, K. Patil: Of course, there
ay be reasons for complaint. But
what I am saying is that that is uo
veason why it should be neglected.
The fact that I have quoted these
figures should not be taken to mean
that more attention should not be
paid to it. Surely, more attention
could be paig to it.

My hon. friend sugg:sted ‘why not
nave a separate zone for the metre
gauge?'. 1 woulg submit that.a sepa-
rate zone is now necessary for it
What is necessary for it is more safe-
ty, and if anything is lacking in that
respect it has got to be improved.

If these accidents have done any-
thing, than I may tel] you that they
nave made all our staff, including the
Minister to sit up angd to find out or
devise means as to what can be done
to prevent such accidents in the
future. Other countries have don2
certain things. But those things are
not easily available i this country.
Hon. Members are talking of track
circujting but  track circuiting
on such a vast trackis mnot
a simple matter. Then, there was
reference to signalling, modernizing
of the system, microwave system and
so on. They have resorted to these
things in other countries, and although
they will-nioy completely eliminate
the jncidence of accidents, yet to p
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iarge degree they will help in dimi-
nishing the incidence of accidents
and there is no doubt about jit. We
are beginning to do those things here
&'so, in fact, much faster ¢han jn anv
other railway system in the world
But, surely even with those things,
these gne or two accidentg that 1 have
referred to would not have been pre-
vented, If the man sees the train ana
vet gives the signal what machine can
prevent that accident? When the man
sees the train next to him and yet he
aives grders for the other train to
come on the same line, then what
machine can prevent it? Fortunate-
iy, the driver saw that the train was
there and, therefore, the impact of
that acident was minimised; other-
wise, instead of fifteen persons, possi-
bly more persons might have died in
that accident.

Then, my hon. frieng Dr. L. M
Singhvi mentioneq that even accord-
ing to the publisheq figures of the
Railway Administration the figures
were 3.4 persons and 75 persons and
so0 on. That is correct, but if he
would go through the statistics—
I am not going into the details pnow,
but I shall give these things to him
afterwards—he will find that al!
over the worlg it happens, but it 1s
getting les and less here as in the
world also it is getting less and less.
Here alsc, we shall do our best to
see thray it should be less.

So far as the maintenance of the

track is concerned, that has been
mentioned by everybody. That is 2
correct thing to be done. But if T

may say so, personally, sometimes I

get doubtful whether that is done
properly or not. Some of our tracks
are very old. They are periodicallv
changeq and so on, but there is some-
thing that has got to be done with a
little more care. Simply because the
thing has not resulted in accidents
and it looks well one should not con-
c’ude that it is all right; just as in
aviation also, after an engine has
run for so many. hours, it js con-
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demned, likewise here also something
like that should be gone; although it
may be good enough for one year or
two years to come, yet it shoulq be
condemned because otherwise, the
safety of the passengers and the people
would be in ganger. To that extent,
I feel that the energies gnd the at-
tention of the Railway Board and ouv
techmicians will have to be girected on
this matter.

Then, it was stated that the pas-
senger train collisions were on the
increase. But here there jis some-
thing which has got to be remem-
bered. It is not always the case of a
train colliding with + another train;
that is a big accident; but sometimes,
quite a few ol these accidents have
only statistical relevance in imping-
ing upon the safety aspect. For
instance, take the case of a collision
of a light push trolley with a -as-
senger train. It is not z big acci-
dent in that sense, although that is
also called an accident in our railway
system. Surely like that there are
hundreds ang thousands of such acci-
dents; they are also calleq accidents;
they are not as bad as the big ones,
but even they should not take place,
but they do happen.

Then, it was, stated that the quality
of implementation of Kunzru Com-
mittee's recommendations was per-
functory ang ineffective. The Kunzru
Committee's suggestions or recom-
mendations were not really new. That
a map of the eminence of Dr. Kunzru
did it, of course, gave them an ad-
ditional importance. I think action
has been taken on most of those re-
commendations. There may be one or
two cases where we have not done so,
but we have not done sp for a good
cause.

For instance, there was the sug-
gestion that the sons of the railway-
men shoulg get preference in railway
jobs ete. If we had done so, then the
Law Ministry tells us that possibly
the matter might be taken to the
Supreme Court ang the verdict may
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would amount to making distinctions
or discriminations.

Shri Nambiar: That can be done
even without the Supreme Court'’s
verdict. 25 per cent can be reserved
for them.

Shri S. K. Patil: We do it; I may
tell my hon. friend Shri Nambiar
that we dp it but we shall never
condemned because otherwise, the
ledge it because we do not want to
give cause to anybody to go to a
court of law and say that we are
making this distinction between citi-
zen and citizen.

Shri Nambiar: Their applications
can be considered if they are qualified
otherwise.

Shri S. K, Patil: This is no remedy.
But I quite understand that. Then, it
was suggested that the charges of
corruption and nepotism leve'led
in the press should be gone into.
That is .a general thing. But I
am merely talking of the accidents
now. It is not that I do not agree
with the conclusions of my hon.
Dr. L. M. Singhvi, but surely that
is a thing which has no direct rele-
vance o these accidents.

Then, there was reference to the
shortage of staff in the ALM.S. grades.
I may tell you one thing that some-
how or other I do not believe in going
on increasing the staff, The whole
misery of thig country is that wyou
require ten men to do a job, which
in a highly progressive and indus-
trial country perhaps one or two Der-
sons would do. That is why you find
everything becoming costly in this
country. 1 am not talking merely of
the railways. Take anything that we
export. Why doeg it cost so much?
‘While our labour is cheap, why does
it cost so much? ‘That costs more
because the number of people that
are required to map the labour |is
sometimes twice or thrice or four
times the pumber in other countries.
If it is suggested that the few men
that we have got should be looked
after well—Ip fact, we have not got
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a few only, because if we take the
whole of it; it would come to about
a million and a quarter—then I could
understand that. But if it is suggest-
ed that if we could add another per-
son where there is one person at pre-
sent things will be better, then that
is a different matter. Whether it is
necessary to do that is a point to be
considered, but that is a different
matter. Otherwise, it is not by mere-
ly adding to the numbers that things
can be improved,

Dr. L. M, Singhvi also referred to
training. The railways have a com-
prehensive set-up for training; there
are 50 railway training centres for
class III staff in addition to a large
number of basic training centres
attached to the workshops; training
arrangements for class IV staff are
set up on divisional basis. Therefore,
to say that there are no training
facilities is not true. So far as tech-
nical training is concerned, and so
far as even psychiatric training ete.
is concerned, we shall see that neces-
sary precautiong are taken so that we
would be as self-sufficient as we
possibly can.

Then, there was some reference to
the Kunzru Committee's recommenda-
tion for reservation of 25 per cent of
the wvacancies, This recommendation
rung counter to the provisions of the
Constitution, and it was only after
giving dezp consideration that this 1e«
commendation was not adopted.

Then, some mention was made of
the difficulties that the running staff
had got. Some of them appear to
be wvery genuine, and, therefore, we
must give our attention to the matter
and relieve as many of their diffi-
culties as we possibly can. Those are
constructive suggestions. I do not say
that because the suggestions have
been made on this occasion they are
not relevant to the main issue, but
I would say that they are relevant
all the time and they should be
considered.

1888 (SAKA)

Recent Railway
Accidents

7212

I have tried to answer most of the
points that Dr. L. M. Singhvi has
made, Then, it was stated that relief
to gangmen had not been given, Then,
there was alsp reference to trans-
fers. I am not talking of the trans-
fer of the office people. That Jdoes
not make much difference. So far
as the gangmen and others are con-
cerncd, it is not so much a question
of transfer due to which this is
happening. But I may tell the House
that these things are under constant
supervision and it is not as if it is
reviewed only for some time.

If we go on analyzing in this pro-
cess, then I may tell you that the
railways have given an excellent ac-
count of themselves but for these
three or four accidents. While I am
saying this, { hope that some oth-r
accidents would not have taken place
somewhere. I am not & sort of Minis-
ter who believes in a sort of iale
and praying to God that no accidents
should happen ete, No doubt, I am
a prayerful man, but that does not
absolve me of my responsibility, So,
I am doing something better than that.
Therefore, it is my constant endea-
vour to see that things are improved,
whether it is a question of resining
or not. Simply by somebody resign-
ing and going out, the railway system
does not get improved. What differ-
ence does it make to my hon. friend
Shri Nambiar if from the railways [
go out, because I shall be going sume-
where’else and earning by bread so
long as I do not disappear from this
world?

Shri Nambiar: Why not have an
inquiry?

Shri 8. K. Patil: Before the inquiry,
the Minister never appears. Perhaps,
my hon, friend does not know also
that the inquiry is carried on first,
then the report comes after five or
six months, because it is an indepen-
dent inquiry and then only the Minis-
ter comes to know of it. On the
earlier occasion, it was done for other
reasons into which we need not go
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now., Therefore, to suggest that one
should always do such a thing is not
proper. 1 quite appreciate the refer-
ence to that earlier case, because we
can make a reference to our dear
iriend who is no more with us. But
I am saying this because this argu-
ment should not be brought forward
again and again in context or out of
context simply because that helps one
with an argument; if something 15
good and if a man so feels it, he does
it, and I do not find fault with him.
But I do not feel it. I feel it is my
responsibility to stick on to my job
and do it. If I go after doing it, that
is a different matter. But I will not
funk away simply because some people
want me to do so. That is precisely
‘the reason why I am where I am.

If 1 have not answered any parti-
cular enquiry of any member, it is not
because of 3 desire not to do So but

for want of time. Thank you.
Shri Vasudevan Nair: Shri Sheo
Narain wanted a railway line. What

about that?

Shri S. K. Patil: Shri Sheo Narain
made a very execellent speech today
in a language which he has acquired in
‘the last five or six years; he has done
it with a proficiency on which we
should compliment him. In the process
of acquiring more of it, he will some
day become unbeatable,

Shri Nambiar: 1 have a submission
to make. The charge of sabotage was
levelled against the communists. This
was mentioned by Shri Sheo Narain
when he spoke about railway accidents.
He said that it was the communists
who were responsible for the accidents.
The Railway Minister must clarify. ...

Shri 8. K. Patil: Shri Sheo Narain
is not yet Railway Minister.

Shri Nambiar: Who gave the clue

to him?

~ Dr. L. M. Singhvi: T hope you hava
agreed to my request that I may be
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Mr. Chairman: He may put any
questions he has now. Then after the
reply, I will adjourn the House and he
can exercise the right of reply on the
next convenient day that this matter
is taken up.

Dr. L. M. Singhvi: Most of the points
have been touched upon by Shri Patil.

‘He has acknowledged that he could

not do full justice to the warious syg-
gestions made on the floor of the House.
I would not touch on them, I would
however, like to ask him to say some-
thing about the conditions of werk for
officers,  particularly at the middle
level of responsibility; secondly, what

‘has he to say about the suggestion for

a separate Member for Railway Safety?
Thirdly what about insurance of rail-
way passengers which [ particularly
suggested?

Shri S. K. Patil: So far as insurance
of rail passengers is concerned, it is
not as easy as insurance of air passen-
gers because in the case of the latter
Here we are
transporting something like 2,000 mil-
lion people. This can come about only
slowly. But we are very much think-
ing about it to see if something could
be done. Compared to other modes of
transport, I think railway is the sa’est
mode of transport; by that I mean a
cisk of one in a million. But as I said,
it is under consideration. That is

_number one.

Dr. L. M. Singhvi: Separate Member
for Railway Safety. It was suggested
by the Kunzru Committee also.

Shri S. K. Patil: I can understand
a Director of Railway Safety being
there. There are five members, each
one with a very important responsibi-
lity. They are technicians, there is a
mechnical engineer, civil engineer,
personnel man, transport man and so
on. But whether to have a person for
looking after railway safety elevated
to full-fledged membership is some-
thing which I am prepared to consider
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in the sonse that I do not underesti-
mate the importance of that, but it
has to be considered.

Take vigilence. We have got a vigi-
lence division. But should we have a
full fidged Member merely to took
after vigilence? Would it be proper
for us to have a full-fledged Member
for Vigilence on the Board? The next
is...,

Dr. L. M. Singhvi: Improvement of
the conditions of service and prospects
of promotion of officers at the middle
level,
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Shri 8. K, Patil: I can understand
that. When any constructive suggestion
trom Dr. Singhvi or any other Member
comes, you will never find a more sym.
pathetic man myself.

Mr, Chairman: Dr. Singhvi will
reply on another day when the mo-
tion is taken up.

17.55 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Friday, August
26, 1966/Bhadra 4, 1888 (Saka).
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